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The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)

)
ORAL ANSWERS TO QUESTIONS

Processing Capacity of Composite
Textile Mills

*60-A. SHRI K. RAMAMURTHY :
Will the Ministry of INDUSTRY be
pleased to state :

(a) whether Government have
decided that the cloth processing is a
manufacturing activity coming under
the purview of the Industrics (Develop-
ment and Regulation) Act;

(b) if so, whether the decision to
cut back the processing capacity of
composite textile mills and peg them at
1977-78 levels will mean scrapping a
large part of the new capacities built
up over the last six years to produce
higher added value cloth for the dome-
stic and export markets; and

(c) the rcasonsA for fixing the base
year as 1977-78 ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) ;
(a) Yes, Sir,

Y

(b) and (c) In accordance with the
Ministry of Industry’s notification dated
13th January, 1978, all industrial
undertakings including those engaged in
textile industry, were required to get
the capacity endorsed on registration
certificates. According to the guide-
lines issued in this respect, the capa-
city is to be fixed with reference to the
balanced line capacity tested by the
production achieved during any of the
three years prior to 31st March, 1978,
Fixation of capacity is done with a
view to ensurc proper regulation of
industry and not to restrict their acti-
vities. The base year of 1977-78 was
fixed keeping in view the date of the
aforesaid notification.

SHRI K. RAMAMURTHY : I
understand the intention of bringing
this notification of 13th January, 1978
for all industrial undertakings to peg
their capacity at the level of 1977-78
was in order to maintain the demand
and supply. You know very well that
the textile industry is a labour-oriented
industry and it comes next to the agri-
culture industry, If the intention has
been fully carried, then why is this
accumulation of stock worth more than
Rs. 400 to Rs. 500 crores lying in the
godowns both in the private sector as*
well as in the NTC mills? Has the
private textile industry already been
regularised under this notification ? If
so, why have they exceeded the target
which was pegged at the level of 1977.
78 ? 103 NTC mills are also suffering
from accumulation of stock. Have the
private sector mills as well as NTC
mills pegged their production at 1977-
78 level ? If so, why is this accumula-
tion of stock prevalling in the country?

SHRI NARAYAN DATT TIWARI :
The hon. Member would agree that
there is no direct relation between the
stipulation made in this question
and the accumulation of stogk.
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It is oply a  statistical or
registration requirement so that
you have a uniformity regarding the
application of date for all industries.
So, the textile industry was one of the
industries as this notification was valid
for all the industries. As far as accu-
mulation of stock is concerned, that is
a question which pertains to the Textile
Department with which I am not associ-
ated directly. As far as registration
goes, the Textile Commissioner has so
far forwarded to the Department of
Textiles recommendations of about 235
registration certificates for endorsement
of the capacity. Out of these, the
Department of Textiles had returned
35 certificates duly endorsed to the
concerned undertakings while 25 cases
pertaining to MRTP were pending
clearance from MRTP angle. I would
like the hon. Member to put the
question regarding textile production
and accumulation of stock to my dis-
tinguished colleague, the Minister of
Textiles.

SHRI K. RAMAMURTHY : I am
most thankful to the hon. Minister for
directing me to the Commerce Minister.
He has mentioned in his reply that this
is only for statistical information, What
sort of things the Ministry wants to
achieve from this notification if they
want only statistical satisfaction from
this ? I am afraid this would neither
help us in production nor in meeting
the demand and supply. Therefore, I
want to know from the hon. Minister
as to what sort of machinery he is
monitoring in his Ministry to see that
this notification is fully implemented
both by the private sector and by the
NTC mills ?

SHRI NARAYAN DATT TIWARI :
1 would agree that the textile industry
has posed certain difficulties in the
_implementation of this particular sti-
pulation, So, we have now decided that
we will review the situation regarding
processing because they say processing
is not entirely production, So, I hope,
the hon. Member will be satisfied. 1. have
asked the officials concerned to review
the whole matter regarding progessing
only,

JULY 26, 1984 -
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Children Born With Physical Defects

*61. SHRI ARJUN SETHI : Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state : ‘

(a) whether it is a fact that a large
number of children are bron with some
physical defects or acquire them in early
life particularly in rural areas ;

(b) if so, whether any survey has
been conducted in this regard ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN

. THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) to (¢)
According to a survey conducted by
the Registrar General of India in 1979
the percentage of children having con-
genital or acquired disabilities in the
are group 0-6 years is about 0-06 and
0-08 in rural and urban areas respecti-
vely. However, the decline in infant
mortality rate from 127 in 1978 to 114
in 1980 indicates the improvcd health
status of infants.

SHRI1 ARJUN SETHI : Sir, it is
true that the child mortality rate has
reduced from 127 per thousand in 1978
to 114 per thousand in 1980. In spite
of that, the congenital or acquired
disabilities in the age group 0-6 is still
alarming. May I know from the hon.
Minister whether any preventive meas-
ures have been suggested or are being
taken so as to prevent the increase of
disabilities in the age group 0.6 ?

SHRIMATI MOHSINA KIDWALI :
There were two surveys conducted, one
in 1979 and another in 1981. The
National Sample Survey Organisation
undertook a nation-wide survey of disa-
bled persons. Based on primary data
collected, the survey in 1981 estimated
that there were 12 million people in
the country with at least one disability
constituting about 1.8 per cent of the
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total population. ~ So, we are taking
many steps to prevent these diseases in
the children, Expansion of health in-
frastructure in rural and urban areas
for integrated health care, delivery in-
cluding family planning and MCH
services would contribute towards
reducing the malformation in children.
Specialised padiatric care is being provi-
ded through 110 medical colleges, 440
district and sub-district paediatric units
and 30 new-born units. About 300
specialists have so far been trained in
nconatalogy and about 700 PHC doctors
have also been given in-service orien-
tation training to provide better MCH
care in rural areas. Many institutes
like the All India Institute of Physical
Medicine and Rehabilitation, Bombay,
National Institute of Mental Health
and Neuro-sciences, Bangalore and the
All India Institute of Specch and Hear-
ing, Mysore, are offering many other
service facilities for treatment and
rehabilitation of the disabled.

SHRI ARJUN SETHI : Sir, the
Hon. Minister has stated in her state-
ment that many steps have been taken,
but I am afraid that these facilities are
mainly confined to the cities. From
my experience I may state here that
many rural hospitals and dispensaries
or public health centres have no such
facilities with the result in the rural
areas the incidence of such type of dis-
abilities are on the increase. Therefore,
I would like to know from the Hon.
Minister what arc the steps taken in
the rural arcas in this regard ? We come
from the rural areas and also represent
the rural areas. Thercfore, will she

.also assure the House that the Govern- .

ment will take measures to see that
these facilities are provided in the rural
areas specially ? )

st wiglaar feqad : wsge
W, Far &% w1 edeq ¥ <Y § gafag
g #gar fr s ofwws # 3g
wlafadts adt § ag a1a ag @ g
T 30 RN mardt sw@ ofems
% wafrg forad) ot evee wd @
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& sarzrar ww@ ufarr & fag §
@1 jeagfafadla Y § SaF aga &
FITW 1A & | UF ) wideq § sfew-
& dt gqifs Is% 4Y Garem & g A
gfxfeqfaat & #13= agl @t g,
afes 5941 & Fva o ngfaqra HH
arfge faa®d 7 A a1 Iz & aga
q S &Y wret § 1 q=A § A e
At & IqFT IFGT A FifaT FT G
g f& sarar @ sarer a9} &1 g an
A% @ A 1 FAU 20 Ar@  F=A
£ Afn F 3T @ qEr g, 9%
OAA 91T AT NFAT T AT A6
ardt 1990 aF gary @sx § w85
ALY q=A1 FV gH 48 TIEIT L FFA
faaar ot gmrur gAwegFE Ot
o9, &1, 93-42d A7 qrma 3w
FI THIET & GrITT QI TG TAATH
g fF dr. o7, ). F gagads ae«l
F1 AT FFTE | 59 F19 A A
T AT Figrqga wifgy  anife
dral WA ¥ TS A quEq
gE &1 J0AY . 1 FHA F 77e@H A
gL qFT qTA G o1 gh ar qray
SEFT qIAT @cH g AIET § 1 £F I
% fag gw wfgar #@=si 81 @
el FT HIFGAT A @WE | WL
qifaqt dagqla & ) wig A9 grar &-
U F36)T M EA FeT AT QAL
® EZ A HIE AT g FIAW &

WE

il SA1T N7 WAl weqw A,
& SraAr S1gar g fe 20 g wrEaww
& AT AIXT GIFIT I § AW
qrgee AT MWW gk W §
HATAT AT TZT § 1 §F ANSAT & A
fanra 4 qiet & foad fqsra aod) w1
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- g@ AFAT ¥ w7 faar § Wi eIl
sy ararfega fear aar ?

st wgfaar fezaf : gsaw
N, ag g Faka fafaedt &1
s 21 g Yigee vFAqHE
Wre ey # ¥ 1 0 Wawe
ferd a1 Ag) 2 gwar fe fsaqy =[x
W afea aa @ § Wit gaE €9
FaaTg & ag & sar gwar g

staal g1 wwi : wsga S,
yret €37 Y A AT T
%Y qg=r 3t af §, afeT aga 41 g
T §, guTt FEn s # g a4
8 gegarT @At § Wi eI g
A 1A AZT THET A & 9W
d &I fAF1g FAN THAT 7 FIWW
ag 3 f& wrgzy wa fa7, 939 aIFR
T At qmar fe gad ez gua e
AT # W feg afwT areaa & sweT
agi 13 Ag § W IaFT T g
2 f& o gfamg sa%! gg # fa=dr
A UG ¥ Af § zatAw #f @
TIFT AiAT H A WA wngar § AR
XTI aNZ J I AT &1 fwlwear
gfawiy agy fast qiar § o1 f& @@
aral &1 faaat €1 & AT wigdr g
t% 2gIal & faq 15aq a7 ?

siimat wigfaar feaad @ az €@z
gawdz §, AfeT & wydr afga @
q4HA £ 1 €T QATEZT YA 4T NG
q # ag agl «dar asdr s txay qr.
Q. "1, 9T 4z § AT &7 97 ¥
&, afsa gaar tagfeat ardr wgdr g
fe s1€ A1 41, €=, 41 Tana gag
TRz A Z| AT SAIT @ SAMRT
T & F1g A AW FY 438 F
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MR. SPEAKER : Qucstion No. 62—
Shri Chhotey Singh  Yadav—Absent.
Question . No. 64—Prof, Rup Chand
Pal, -

(Unterruptions) *
o

SHRI C.T. DHANDAPANI : Sir, -
what about Question No. 63 7 Today is
morning day for the Sri Lanka youths
who were killed last year. So, this is
an important matter. 1 do not know
how it was transferred,

MR. SPEAKER : It is due to some
technical rcasons, We will tell you.

SHRI C.T, DHANDAPANI : | am
asking about Question No. 63.

MR. SPEAKER : It is due to some
technical reasons.

SHRI C.T. DHANDAPANI : I do
not know what arc the technical
reasons.

MR. SPEAKER : We will tell you.

(Interruptions)

Steps to Ban Drugs Like Tandacote and
Tandcril in India

*64. PROF. RUP CHAND PAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state :

(a) whether Government are aware
that powerful pain killing drugs like
Tandacote and Tanderil have already
becn banned in some countries because
of their severe side cffects like high
blood pressure; and

(b) if so, what steps have been taken
to ban such drugs in our country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH - AND

FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Yes,
Sir, S
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(b) The Indian Council of Medical
Research and the Indian Medical
Association are of the opinion that the
drugs Oxyphenbutazone/Phenylbutazone
are uscful drugs. There is therefore no
case of total withdrawal of these drugs
from the Market.

However, the use of these drugs is
being recommended to be restricted for
the treatment of ankylosing spondylitis
and gouty arthritis only. Manufacturers
of these drugs  have been  directed
through their Associations and the State
Drug Control Authorities to incorporate
precautions and contraindications in
the package inserts and in the pro-
motional hicrature.

PROF. RUP CHAND PAL : Sir,
drug formulations and combinations arc
banned in different countries not for
pleasure.  After it has been proved
from experience that they are basically
harmful, only then such hard decisions
are taken. In our country out of 24
banned drugs in the world, 18 have been
asked to be immediately weeded out
from the market and 6 have been agreed
to be allowed to continue in thc market
with  certain precautions that they
should carry contra indica‘ions etc, But
you will remember the warning given as
carly as in 1974 by the Director General
of the World Health Organisation that
countries like India havc become the
dumping ground of rejected and banned
drugs and also you know, thc role of
certain indNiduals—I am not casting
any aspersion on any organisations, but
certain individuals, associated organi-
sations like ICMR and IMA had been
greatly influenced in the past—that has
con}e out—to allow certain multi-
Dationals to market such banned drugs.

o In view o{ this, my question is (a)
.lhc::h;r substitutes of these mecdicines,
the‘ rugs thfn have been mentioned in
eo(equcsuon like Tenderil and Tanda-

» @re not available in the market,

SARAVANA 4, 1906 (SAKA)
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If they are available and if they arc
considered to bz harmless for the dis-
cases mentioned, why these two medi-
cines with specific contra indications
and banned in developed countries like
U.K. and others are still being allowed
to be marketed ? (b) Is it not a fact
that in spite of the decisions taken to
carry statements and mention regarding
contra indications, a number of medici-
ncs like Enteroviroform and Phenacetin
etc. arc being marketed in the market
not in the drug shops only, but also in
grocers’ shops and uncducated people,
people without knowledge are purchas-
ing them and they are causing great
harm to their health ?

KUMARI KUMUDBEN M. JOSHI:
Sir, first of all I will disagree with the
hon. Members when he has said that
India is the dumping ground for the
medicines which are not used or which
are not useful in other countries,

Not the like that, Sir.
(Interruptions)

I disagree totally with the state-
ment of the hon. Member,

MR. SPEAKER : I will request
the hon. Members not to deprive the
hon. Minister to have disagreement
with the hon. Member.

Unterrupitions)

KUMARI KUMUDBEN M. JOSHI:
This country is not a dumping gronnd
of the medicines which are pot useful.
On the contry, this country..,

(Interruptions)

This country is not a dumping
ground and we do not allow.
(Interruptions). Please have patience,
I will reply to your main question also.

. AInterruptions) .
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Secondly, we have mentioned also
that we have a very strong infrastruc-
ture to take care of the drugs and the
quality of the drugs. In my Ministry,
the Drug Controller is a qualified
person. There is a well-set organisa-
tion to take carc of the medicines
which are useful and to ban the
medicines which are harmful to the
people of our country.

We are also a Member country of
the WHO. We always receive informa-
tion from the WHO. WHO
always gives us ths information that
that particular medicine is banned in
a particular country, not that a
particular medicine is banned all
over. If the Member is interested, I
am prepared to give a list of the
medicines which the WHO gave us
in detail and that medicine should
not be banned all over the country.
It depends upon the requirement of
the country. It depends upon the
soci-economic condition of the country.
In our country we get reports from
the WHO. We get reports from the
ICMR and from other organisations
who are at present involved in look-
ing after the Health Research Pro-
gramme of our country.

He mentioned about the two
medicines. In my reply I bhave said
Tandacote and Tenderil, They are the
brand names of the medicines, to
which 1 gave the generic name.
Ultimately, it is a brand name. So,
there is no difference between the two,

So far as quality and other things
are concerned, there is no difference bet-
ween the brand name and the generic
name,

About these two medicines WHO
has given us the report that some of
the countries have banned and some
of the countries have restricted its usc.
When we reccived reports of WHO,
we immediately asked ICMR and
Medical Association to go into its
details and to give us the report as

JULY 26, 1954
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to what are its side effects. After
getting the report we have already in-
formed all the State Government,
that in our country wc have no
other medicinc fQr discases which I
mentioned in my main reply. Wc
have told them categorically that they
must take care of the medicines, and
that these medicincs should be ~given
only when it is prescribed by a quali-
fied medical officer and that- too for
not more than seven days. Then
they should sec the reaction, We have
hot rececived any rcport so far about
adverse rcaction.

I assure the hon. Member that
whenever we sece that the medicine is
harmful to any persons in the country,
we will not allow that medicine to be
supplied in the market. But for
these two medicines, there is no
alternative medicine in the country.
Only two or three countries have
banned it and two countries have
partially restricted it. So, we have -
allowed this medicine under the
guidance given by the Drugs Control-
ler to the State Governments.

PROF. RUP CHAND PAL : The
Estimates Comittee in a very recent
report has stated that the infra-
structure regarding drugs control is
very very inadequte in our country.
Moreover, the Indian Pharmacopocia
which is the guiding factor in this
arca was published as long back as 17
years ago. And there is no correct Indian
Pharmacopeia to give guidapce. We
are failing in this direction when
countries like Bangladesh can do it
by banning whatever drugs are to be
banned in thc market. In view of
this, may I know from the hon.
Minister, will the Government agrec
toset up a Monitoring Cell and a
Pharmaceutical Information Centre to
provide necessary information (o the
doctors as also to the people through
the official media and the newspapers
regarding the harmful effect of parti-
cular combinations and formula-
tions ?
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KUMARI KUMUDBEN M.
JOSHI : So far as the implementa-

tion of the Drugs Act is concerned,
itis a State subject. In my Ministry,
I can assure my hon. Members that
the infrastructire that we are having
under the Druga Controller of India
is quite sufficient. So far as the State
Governments are concerned, we always
write to them and my senior collea-
gue has also written to the Chief
Ministers and the Health Ministers.
1 too pursuc the matter that the Drug
Controller of a State should also be
a technical man.

PROF. RUP CHAND PAL : How
many laboratories do you have ?

KUMARI KUMUDBEN M.
JOSHI : We have our own labora-
tories. The State Governments have
to look after the laboratories
also. Quite often we have
written to the State Governments

that they must strengthen the labora-
tories. What type of equipment and
machinery should be nceded for a
laboratory has been given to them.
And at the same time we have
requestedt them to appoint a technical
purson as the Drug Controller, Over
and above that we have asked the
manufacturing agencies to look after
the quality of the drugs. So, that
will bc taken care of by these things.

Completion of Calcutta’s Metro Railways
Project

e

o

-6S. SHRI R.R. BHOLE : Will

the' Minister of RAILWAYS be plcased
to state :

(a) when Calcutta’s Metro Railway
Project will be completed ;

(b) reasons why the tunnel work
between Esplanade and Shyambazar
has been held up causing hardships
to everybody ; and

SARAVANA 4, 1906 (SAKA)
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(c) the result of the would wide
tender floated by the Railway Board
for the construction of middle section
tunnel ? ) '

THE MINISTER OF RAILWAYS

(SHRI A.B.A, GHANI KHAN
CHOUDHURY) : (a) to (c) A State-
ment is laid on the Table of the
Sabha.

Statement

(a) The completion of the project
will entirely depends on the amount
of funds sanctioned year by year for
this specific project and honce it is
not possible at this juncture to give
a firm completion date.

(b) and (c) The length between
Esplanade and Shyambazar where
Metro tunnelling is to be done is
along the Chittaranjan Avenue which
happens to be one of the busiest
roads in Calcutta and the work has
to be taken up under normal road
traffic conditions. Also due to the
existance of large concentration of
tall buildings in the area and the
difficult soil conditions underground,
great care and precautions have to
be taken and special expertise
utilised for doing this work., F
this purpose, it is ng to make
use of dexg_lgwd"modercn technology

_—gnilable  clsewhere in the world
’ alongwith mechanised equipment to
put up special type of diaphragm
walls and other protection measures
in this length of length of Metro,
Global tenders have been accordingly
called for. Out of the response
received, only two parties are con-™
sidered competent to take up this
- difficult to be work utilising in both cases
Japanese expertise. Letter of intent

has been issued to one of them
and the negotialions are being
carried on in this regard to settle

the final terms and conditions before
finalising the contract for starling the
work.
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Failure of Safety Measures of Calcutta
Metro Railway

*71. SHRI SATYA SADAN

CHAKRABORTY :
SHRI SOMNATH
CHATERIJEE :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Government have
conducted any study of the reasons
of failures of safety measures of the
Calcutta metro railway which was
flooded in the recent deluge ;

(b) if so, details of the findings ;

(c) if not, whether the Government
intend to conduct such study now ;
and

.
(d) if not, the reasons for same ?

THE MINISTER OF RAILWAYS
(SHRI1 A.BA. GHANI KHAN
CHOUDHURY) : (a) to (d) A state-
ment is laid on the Table of the
Sabha.

Statement

* e

(a) and (b) There was no question

of failure of safety measures Th ~regasd

to the Calcutta Metro Railway as
this is still under construction and
necessary steps have been taken to
safeguard the same during this period.
But reasons for the flooding of the
Metro and the sources of ingress of
water into Metro Tunnel have been
gone into for avoiding recur-
rence. '

A high level committee of threc
senior Directors of the Railway Board
was appointed to go into this on
11.6.1984 and their report is expected
shortly,
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In the meantime, an expert from
London, Underground Metro Trans-
port had been brought from London
to go into this and he has submit-
ted his observations and advice.

The foreign export was satatisficd
with the main design features and
directions indicated therein and he
wanted that all other entry points
into the Metro tunnel from outside,
namely, the ventilation shaft, the sub-
way passages on the surface, the open-
ing left on top of the Metro tunnel
for lowering and lifting out of coach-
ing stock to bo provided with suita-
ble covering to prevent ingress of
water, action on which has already
been taken.

() and (d) Do not arise.

SHRI R.R. BHOLE :. I have asked
this question from the hon. Minister.
1 am from Bombay. But Bombay
and Calcutta are sisters. Of course,
Calcutta from where you are coming
is a big sister.

PROF. MADHU DANDAVATE :
What is important is not sister but
mother-in-law !

SHRI R.R. BHOLE : 1 have asked
the question regarding the comple-
tion of Calcutta’s Metro Railway
Project as well as the hardships and

" ihe” demwabilisation of the Calcutta

congested traffic.’

The answer given by the Minister =
is as good as RAM BHAROSE. In
other words, God alone knows the
answer and what is going to happen to
this project. The answer is :

“(a) The completion of the
" project will entirely depend on
the amount of funds sanctioned
year by year for this specific project
and hence it is not possible at
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this juncture to give a firm
completion date.

“(b) & (c) The length between
Esplanade and Snyambazer wherc
Metro tunnelling is to be done
is along the Chittaranjan
Avenue which happens to be
one of the busiest roads in
Calcutta and the work has to
be taken up under normal road
traffic conditions. Also due to
the existence of large concent-
ration of tall buildings in the
areca and the difficult soil con-
ditions underground, great care
and precautions have to be taken
and special expertise utilised
for doing this work. For this
purpose, it is necessary to make
use of developed modern
technology available elsewhere
in the world alongwith mechani-
sed equipment to put up special
type of diaphragm walls and
other protection measures in
this.length of Metro...""

" Now, I want to know whecther
all these considerations which he is
reciting in the answer ~were takcn
into account or no when they first
started the project.

1 also want to know what was
the first estimate of the whole project
and what was the period within
which they proposed to complete the
project.

SHRI A.B.A. GHANI KHAN
CHOUDHURY : I would like to
answer his question in two parts.
In one part, he criticised that God
alone knows when it is going to be
completed, ctc. etc...

Weqs AEIIY : W19 Al ¥ q1E

F1 fazarg &0 agi |

WY geawla qear ;& Ay
EATAT § FIFAT |
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SHRI A.B.A. GHANI KHAN
CHOUDHURY : In reply to that,
I want to say that the total stretch
of the underground is 16.43 km. We
have divided it into several
sections.

On  section is Esplanade to
Bhowanipore, It is 3.6 km. This is
being made ready for operation.

SHRI INDRAJIT GUPTA : It is
all flooded out.

SHRI A.B.A. GHANI KHAN
CHOUDHURY : Let me finish and
then you have a number of chances
to ask questions.

From Bhowaaipore to Tellygung, it
is 3.8 km. Thisis also almost com-
plete—90 per cent is complete and
10 per cent is not yet done, We hope
to complete it in another six menths
time.

Dum Dum to Belgachia is 2.5 km.
It is almost completed. Belgachia to
Shyambazar is 1.5 km. This is under
coAstruction.

As regards to planaed stretch
upto Shyambazar which is 5 km. we
have not started the work, We
consider it thc most toughest part
of this job because of various reasons,
like traffic, density of population, tall
buildings etc. etc. I have already
answered how much we have pro-

. gressed.

With regard to the other part: of
the question, the project for the con-
struction of the Metro Railway from
Dum Dum to Tollygunj was sanction-
ed in 1972 at an estimated cost of
Rs. 140 crores. The updated cost of
this project at the present-day price
level is Rs 800. crores approximately
and in the course of next few years
which it may take for completion, it
may go upto Rs 1000 crores.
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So, far between 1972 to 1980, in
these 7 years, only Rs. 68 crores were
allotted to the project. More allot-
ments arc being made every year since
1980, starting from Rs. 27 crores in
1980-81 and Rs. 80.70 crores in 1984-85.
Up to the end of 1984-85, Rs. 315
crores would have been allotted, leaving
still a large margin to cnable the
project to be completed. Therefore,
based on the constraint of funds, it
is not possible for mc to give the
date within which we will be able
to complete the project. But assuming
the fund is there—there is no const-
raint of fund—I have already given
you the history that 8 KM or about
9 KM are almost completed. Only
$ KM that is Shyambazar to Esplanade
remains. We intend to start the work
as quic;kly possible.

SHRI R.R. BHOLE : With the
constraints from which the hon.
Minister suffers, he seems to have
given the best reply possible to the
House.

My second question is this. They
now say that ‘“somec part of this
project is very difficult. There are
road traffic, the tall buildings, the
soil condition underground is very
difficult, we have not got the exper-
tise, we have got to devclop modern
technology and also the mechanised
ecquipment.” In other words, this
means, that wec have got almost
everything for the purpose of com-
pleting the project for the Chittaranjan
Avenue ;

I would ask one question. After
the global tender of the Japanese ex-
porter is accepted after negotiations,
what will be the rough cost of this
particular part of the project when it is
completed.

SHRI A.B. A, GHANI KHAN
CHOUDHURY : The Overscas Econo-
mic Cooperation Fund, Japan have
agreed to offer 4.8 billion ycn credit,
approximately Rs. 20 crores, if the
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national tenders are invited for the
construction of § KM length of major
section between Esplauade and Shyam-
bazar. Out of the § offcrs received, one
is from Japua and 4 from India. Only
2 firms of Japanesc cxpertise were
considered to have adequate expcricnce,
financial capacity iad  technical know-
how to take up the work. In terms of
Overscas Economic Cooperation Fund
guidelines, the letter of intent to the
successful bidder has been issued and
negotiations are in progress. In terms
of the guidclimes, contract documents
require the approval of Overseas Econo-
mic Cooperation Fund before formal
acceptance letter can be issucd and
construction work commenced.

Out of the two firms seclected as
competent, one is a Japanese firm with
Indian collaboration and the othcr is an
Indian firm with Japancse collaboration,
Hon_ Membecrs will agree with me that
the Japanese have a lot of experience in
rcgard to tunnelling and civil works.
The Japancsc have recently completed a
very long railway tunncl under the sca.
bed linking two islands. The pcriod of
contract is four yecars for complction of
the work. The value of the contract as
advertised is about Rs. 59 crores.

SHRI SATYASADHAN CHAKRA.
BORTY: Sir, I am sure by this timc
you have got an idea about how the
Railway Ministry is playing a game with
the 10 million people of Calcutta. They
started the project, the work is going
on, but they do not know what thcy arc
going to do about a stretch of land
from Esplanade to Shyam bazar. The
patient is on the opcration table and he
is gasping. The doctor at the table is
thinking what instruments he will use
for surgery and all that...

PROF. MADHU DANDAVATE:
Operation successful, patient died.

SHRI SATYASADHAN CHAKRA
BORTY: When you took up the pro-
jeet, why did you not think about it?
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Now the whole city is suffering and you
arc saying, if money is available,
‘negotiations with the Japanese firm are
going on’ and all these things, What will
happen to the poor city of Calcutta Mr.
Ghani Khan Choudhury? Apart from
this, my question is this. You have
seen that recently a portion of the
tunnel was flooded and equipment worth
Rs, 30 crores had been damaged. In
reply to my question, the Minister has
stated:

*“There was no question of
failure of safety measures in
regared to the Calcutta Metro
Railway as this is still under
construction and neccssary steps
have been taken to safeguard the
same during this period."’

If that is so, if everything was all-
right, how is it that water entered into
the tunnel? How is it that, when they
had not completed th: safety measures,
the Minister took the decision to run
the railway in the three and a half kilo-
metre stretch. 1 would hke to know pre-
cisely from the Minister as to what are
the reasons, why the metrorailway was
flooded....

(Iterruptions)

PROF. K. K. TEWARY: He can
make this spccch on Railway Supple-
mentary Demands. This is Question
Hour....

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: I would request you, Sir, to
tcach him the clementary lessons...,

MR. SPEAKER: Prof. Tewary
thinks that the question is taking a
much longer time than the tunnel it-
self.

SHRI SATYASADHAN CHAKRA-
BORTY: As per the statement of the
hon. Minister, the precautionary
mcasures were not completed If so, why

SARAVANA 4, 1906 (SAK 4)
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was the decision taken to run the rail-
way at that particular  stretch on
account of which it was flooded? why
was this decision taken without comple-
ting the precautionary measures?

SHRI A. B. A. GHANI KHAN
CHOUDHURY: Mr. Speaker, Sir, |
am very sorry. some of the hon. Mem-
bers think that they are the only
custodians of West Bengal....

(Interruptions)

DR. SUBRAMANIAM SWAMY:;
They should have a sense of humour.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : I would further like
to tell them—some of my friends...

SHRI SATYASADHAN CHAKRA.
BORTY : You tell me. I asked the
question.

AN HON MEMBER : He will tell
the whole House .

SHR! A. B. A. GHANI KHAN
CHOUDHURY : Don't forget the
Howrah Municipal election results,,,.

(Interruptions)

MR SPEAKER : Please confine
yourself to the question.

SHRI A. B. A, GHANI KHAN
CHOUDHURY : In answer toa
previous question I have told the entire
story of the Metro Railway. There can-
not be any doubt and misgivings about
what I have said and I can only humbly
submit to the House that Metro railway
people have done a wonderful Job...

v
SOME HON MEMBERS : Yes, yes.

SHRI A. B. A. GHANI KHAN
CHOUDHURY; 1 am coming to the
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flooding also. In view of the scar-
city of funds and constraints of finance
for a number Of years, only after 1980
funds were available and the work was
done with an amazing specd...,

SOME HON MEMBERS : Yes, ycs.
SHRI A. B. A. GHANI KHAN
CHOUDHURY : N owthe question
comes about flooding. The gentleman...

(Interryptions)

SHRI NAWAL KISHORE
SHARMA : No gentleman. He is an
hon Member.

SHRI A. B. A, GHAN! KHAN
CHOUDHURY : Yes, the hon. Member
has asked me why it was flooded. Well,
we arc taking the opinions of the
experts on this and whatever figure the
hon. Member is citing of the loss, |
would inform the House, is completely
bascless. It is with an eye on the
elections. They are not concerned about
the flooding of the Metro railway, they
are only concerned how to misguide the
people.

{Intcrruptions)

It is within the knowledge of every-
body.

(Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER : Will .you tell the Minister to
answer properly ?

AN HON MEMBER : These are all
irrelevant things.

SHRI KRISHNA CHANDRA HAL-
DER : Why arc you shouting ?

SHRI ANANDA GOPAL
MUKHOPADHYAY : The whole city
of Calcutta was flooded.
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SHRI KRISHNA CHANDRA HAL-
DER : Don’' t shout. You will have
to go to the hospital again.

MR. SPEAKER : Please sit down,
Mr Halder.

4
Please answer . Let us confine
ourselves to the question before us.

SHRI A.B, A.. GHANI KHAN
CHOUDHURY : Mr. Speaker, Sir, it is
within the knowledge of everybody that
heavy delugd between 2rd, 3rd and 6th
June, 1984 at the onset of the monsoon
led to the fiooding of the city, comylete
collapse of the drainage system leading
to paralysing the life in the city and
dislocation of all traffic, railway services,
airlines and the bus scrvices besides the
flooding of the Metro tube.(/nterruptions).
A total of about 500 m.m. rain occurred
in these three days. The Metro Rail-
way story is that they put some bunds at
the entrance to the various openings
created for faciliting construction of the
tunnel to avoid flooding ctc.

1 shall be giviog the expert’s opinion
afterwards. On this, we have institute
a Committee from the Railways three
directors. We have not got a report
from them. Apart from that, there my
be some doubts in the minds of the peo-
ple that the railway may try to save thsir
skin. So, | have instituted another
expert Committee of somc cminent
engineers to get an independent and
constructive perspective into the flooding
of Metro. Political action would be
useful to prevent any recurrence, An
expsrt committee of three eminent
engincers outside the Railways has
been nominated. I am not going to tell
the names because I do not have the
time,

Apart from that, what 1 did was
this, On an urgent request, Mr. CF.
Bonnet, Director of Civil Enginecring
London Underground Transport System,
visited Calcutta Metro Tube from
21.24th June and studied the Metro
Project. His observations were to the
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effect that continunus rainfall during the
period and lack of adequate. and timely
drinage of the surface caused exten-
sive flooding over large arcas of the
city, often waist-deep, disrupting all the
main servcics. While discussing some of
the specific factors that affect the works
in Calcutta, he has obscrved that Civil
Engineering Works were bezing carried
out under very difficult conditions one
of them being that flood water will be
diverted by locals into any convenient
holes, rather than allowing flooding of
their quarters or booths,

Mr. Bonnethas said that express cong-
estion does not allow erection. of site
hoardings and work is carried out in
almost among the traffic. People live and
work and carry on trades alongside the
operations and take over any completed
arcas or remove material at will. Other
authoritics are also carrying out extens-
ive works, notably, rclaying sewers and
tram lines.

« _..Flood water will bc channelled
by locals into any convenient hole
rather allowing flooding of their
quarters or booths.”

Mr. Specaker, about his asking why
we announced the date, We announced
the date ac we would not have run the
show without taking the advice of the
cxperts from Paris and London. As |
have already taken thc advice in Febru-
ary, 1984 we have appointcd them - as
permanent consultants and will only run
the show when our permanent consulta-
nis from Paris and Loadon tcll us that
it is okay in cvery respect.

(Interruptions)

SHRI SATYASADHAN CHAKR-
ABORTY : Sir, I do not waat to enter
into the political aspect of the answer
that he has given. I want to know...
Unterruptions) 1 want to know whether
because of your decision to run the
Tailway in the middle of the stretch you
excavated the opening to get the bogies
and other cquipments in and kept the
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opening unguarded through which water
rushed inside. If that isso whether
your decision again to run the railway
on the stretch you promised, you whuld
not run the railway without taking the
expert opinion and until and unless you
are hundred per ccnt  sure that there
is no danger to the traflic. That you
have to assure thec House.

SHRI A. B. A. GHANI KHAN
CHOUDHURY : Mr. Speaker, sir, I
have already said and would like to
assure each Member of the House that
the Metro railway will not  run unless
we are assured from abroad by our
cxperts that this is the time you can run
the show only then we will do that,

With regared to the question that
the hon. Member has raised as to
whether the bunds or the openings were
strong enough, that is where we are
going into the details and only after
obtaining details 1 will tell them. I am
not in a position to tell them now.

SHRI SATYASADHAN CHAKRA-
BORTY : Then why you blame the
water logging and sewerage system 7.

(Interruptions)

SHRI A. B. A. GHAN! KHAN
CHOUDHURY : I blame it because Mr,
Bonnet has said this in his report.
(Interruptions) Sir, the problem is that
the hon. Member opposite would not
like to call a spadc a spade.

(Interruptions)

MR. SPEAKER : The Question
Hour is over.

WRITTEN ANSWERS 10
QUESTIONS

Train  Collision Near Howrah on
21.5.1984

*62, SHRI CHHOTEY SINGH
YADAV : Will the Minister of
RAILWAYS be pleased to state :
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(a) whether it is a fact that a
pumber of persons were killed and
injured in a train collision near
Howrah on the morning of 21st May,
1984 ;

(b) if so, details thereof stating the
result of the inquiry, if any, conducted
into the accident and the action taken
by the Government in the matter ; and

(c) the steps taken to pay compcnsa-
tion to the victims and the families of
the deceased ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN
CHOUDHURY) : (a) and (b)

The number of persons killed and
injured in the collision between two
EMU local trains at Howrah station
on 21.5.1984 is as under :

Killed — 12
Injured — 25

The accident was enquired into by
Commissioner of Railway Safety,
Eastern Circle, and according to his
provisional finding, the collision was
due to failure of the driver of follow-
ing local train to stop at an automatic
signal, the light of which was extingui-
shed and for not observing precautions
as required by rules under such
abnormal conditions,

A drive to reinfarce safety consci-
ousness amongst staff working to train
in suburban sections was launched and
is still continuing. In this drive
motorman’s knowledge of safety rules
is being <checked and  updated.
G:neral Managers have been instructed
te provide a second motorman in EMU
trains. This is being implemented
progressively. The provision of second
motorman will result in a psychological
back-up and will go a long way in
observing signals and various speed
restrictions, thus minimising the chances
of accidents. All available surplus
steam foco staff after training have
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been deputed to function as assistants
to the motormen on as many trains as
possible.

(c) A retired Judge of Cajcutta
High Court has been nominated by ¢he
State Governmeiit to act as ad-hoc
Claims Commissioncr to adjudicate the
claims arising out of the accident,

Introductioa of Coupon System for Bus
Commuters in Delhi

*66. SHRI K.A. RAJAN :
SHRI NIHAL SINGH :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether in DTC buses in Delhi
conductors do not have § and 10 paise
change and commuters have to forego
the change while buying 3040 paise
tickets ; .

(b) if so, the steps being taken to
help the commuters ;

(c) whether Government are aware
that in January, 1984 in Bombay BEST
was given permission to sell coupons
in advance and these were valid in
buses for purchasing tickets ;

(d) if so, the details thereof ; and

(e) whether Government propose
to introduce a similar scheme in Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT : (a) and (b) The
DTC on its part is making all efforts
to provide maximum amount of change
to the conductors. However, duc to
overall shortage of small coins in
Delhi, complaints about commuters
foregoing return of small change fre
sometimes reccived by the Corporation
whepever it is not possible for the
conductor to return the balance
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amount of $ or 10 paise, he has stand-
ing instructions to record the balance
on the reverse of the tickets and this
balance can be claimed from the DTC
Office at Scindia House.

(c) and (d) Yes, Sir. BEST have
introduced a scrics of coupons of the
denomination of § paise, 20 paisec and
40 paise. The commuteas can purchase
these coupons in advance and use
them as substitute for small change.
The conductors accept these coupons,
punch the samc so as to render them
invalid for further use and deposit
them against their cash collections.
These invalid coupons arc then destro-
yed.

(¢) Not at present, Sir,
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India’s Position in Industrial World
*69.A SHRI RAM SWARUP
RAM :

SHR1 K. LAKKAPA :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether his attention has been
drawn to recent reports that among
the industrial nations India has slipped
from the 10th position to the 20th
position during the last five years ;

(b) if so, whether the position
occupicd by India has been correctly
assessed ;

(c) whether the reasons for the
fall of India in ranking among the
industrial pations of the world have
been investigated ; and

(d) the steps proposed to improve
India‘s position ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI:
(a) to (¢) The atiention of the Govern-
ment has been drawn to a report about
ranking amoag the industrial nations.
However, it would not be correct to
say that India has slipped .from 10th
position to 20th,

The ranking of diffcrent manufac-
turing countries is beset with several
problems, Firstly, the basis on which
ranking is made is not on similar
parameters.  Secondly, the coverage
of countries for such a comparison is
neither exhaustive nor identical for the
period of comparison. Thirdly, the
weightage given to certain sectors like
mining, oil production affects rational
comparison. In fact on the basis of
the World Bank report 1984, India has
actually improved its position in terms
of manifacturing value added during
the last dccade.

(d) The Government have been
taking scveral steps to stimulate
industrial production through appro-
priate changes in industrial licensing
and import policies as well as through
monectary and fiscal measures. The
approach to the Seventh Five Year
Plan, 1985.90 lays emphasis on
adequate infrastructural devclopment
to tackle infrastructural constraints.
The focus of the industrial develop-
ment in the Seventh Plan will also be
on up gradation of technology,
modernisation, better utilisation of
asscts and the promotion of efficiency
so as to further accelerate the rate of
industrial growth,

Price rise of truck chassis

*70-A. SHR!I M. RAM GOPAL
REDDY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether recently Tata Engineer-
ing and Locomotive Company has
incrceasd the prices of the chassis of
trucks manufaetured by them by Rs.
4,000 , '
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(b) if,. so, the reasons
increase in the price ;

for the

-

(c) whether the sale of TELCO
trucks is lower in 1983-84 than the
previous years of,1962-83 ;

(d) whether the prior permission of
the Central Government was obtained
before the increase of prices ; and

(e) if not, the reaction of Govern-
ment thereto ?

THE MINISTER OF INDUSTRY
(SHR1 NARAYAN DATT TIWARI :
(a) The Hon'blc Mcmber is probably
referring to a recent news item concern-
ing TELCO rcgarding likely impact of
Rs. 4,000 on account of recently
revised steel prices oa the cost of Tata
truck chassis. In fact there has been
no such increase.

(b) Does not arise.

(¢) No, Sir,

(d) and (¢) Do not arise, How-
ever there is no statutory control
rcquiring such Government approval.
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Study into the Viral Infection Causing
Jaundice Epidemic

*74. SHRI LAKSHMAN MALLIK:
SHRI G.Y. KRISHNAN :

Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether Central Government
are aware the Jaundice epidemic caused
mainly by virus called hepatitis B had
claimed a number of lives during the
last 6 months ;

(b) whether it is also a fact that no
proper arrangements have been made to
find out ths viral infaction of hepatitis ;
and

(c) if so, the remedical steps taken
by Government in this matter ?

THE MINISTER OF HIALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) The out
break of Jaundice epidemic in Gujarat
was caused not only by Hepatitis B
Virus, but also by Hepatitis A and
Non.A, Non-B Virus.

(b) No, Sir.

(c) The preventive mezasures taken
include Isolation of Jaundice cascs in
special Isolation Wards, strict enforce-
msnt of asepsis, us: of disposable
syringes and nzedles and LV. Infusion
sets, fumigation of all the wards and
operation theatres in the hospitals,
empowering District Magistrates under
the Epidemic discases Act (1897) to
take preventive steps, delegating special
powers to Commissioners of Municipal

,
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Corporations under the Bombay Pro-
vincial Municipal Act, intensification
of health education, activating all the
local bodies to safeguard public water
system against contamination etc. The
Union Government has assisted in pro-.
curing Hepatitis-B Vaccine and Hyper
Immune Serum Hepa-B Globulin. '

Diversion of Coal Meant for Power House

*76. SHRI JAGPAL SINGH :
SHRI RAJNATH SONKRA
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that cases
where high quality coal meant for power
houses was diverted by the Railways to
some privale parties clandestinely have
come to light; and

(b) if so, the details thereof stating
the action taken by the Government
against the railway employees found
responsible for coal diversion and also
to ensure that such incidents do not
recur in future?

THE MINISTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN
CHOUDHURY (a) Yes, Sir. There were
some reports of diversion of Power
House coal to private parties which are
being investigated into by the Vigilance
Dirsctorate of the Ministry of Railways.

(b) Investigations are in progress
and not yet finalised, As soon as
individual responsibility is fixed,
deterrent action will be taken to prevent
recurrence.

W gl &) farg Wit 9ad e 9
ay gu FTAT

77. « =z @ @ AWl &40
W wAY 73 A F7 FU AW fF ¢

(%) s wiea & ggq Afzai
QT ETA & WAFIT & UT IAQ
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T 93T ¥ Y gEi w7 AR, g
%! gfez & qurea @ gAY & W

(@) fwa gat &1 faaig g @
&1 &, SAF €17 9T A qA AR &
faw Jaic &1 af AwAr w1 @
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AW (WMo @ g oA w|
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wATaY wiar ) faafaa arfes fad-
qu & qfqnw Tawq 35 g7 4F @y
ay § fo+g srdwwag g 91 fee
¥ FAY g7 AT AMA §IT FEH A
eI & 1 X 10 gAT F FT4 T ALY
A or ¥ 1 [9 gS 9T qradl
AT wafq & ua w14 37 & fan
QYHAT ATET AT G

Cecatral Finance for Vocationalisation
of Education

*78. SHRI CHITTA BASU : Will
the Minister of EDUCATION AND
CULTURE be pleascd to state:

(a) whether a seminar organised by
the National Council of Educational
Rescarch and Training has recently re-
commended that the scheme of voca-
tionalisation of education should be
centrally sponsored with hundred percent
financing; and

(b) if so, the reaction of Govern-
ment thereto ? :

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE -

(SHR1 P.K. THUNGON) : (a) Yes, Sir,
A national Seminar on Vocationalisa-
tion of education was organised by
National Council of  Educational
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Rescarch and Training from April
23-25, 1984. Among other recom-
mendations, the Seminar recommended
that there should be a Centrally sponsor-
ed scheme of vocationalisation with
hundred per cent financing,

(b) The Government of India agrees
that vocational education at the 42
stage is very important and should be
developed. However, the Tth Five Year
Plan is under formulation and the
specific schemes to be taken up in this
field would be known only after its
finalisation.

Devclopment af Ports During Seventh
Plan

*79. SHRI AMARSINH RATHAWA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the details of the development
work of Ports which are being taken up
during the Seventh Plan period in the
country, particularly in the Western
Coast; and

(b) the amount earmarked for this
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z,R.- ANSARI) :

(a) and (b) A Working Group to formulate
the Seventh Five Year Plan schemcs
for major ports has been constituted.
The Report of this Group is awaited.

Study to Categorise Disease Prone

States
*80. SHRI BASUDEB ACHARIA :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Governmsnt have con-

ducted any study to categorise som:
disease prone States ;

(b) if so, what are the findings ;
and

(c) if not, the reasans thereof?
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THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (c) In-
formation about the morbidity pattern
in various states in relation to major
communicable diseases is gathercd and
analysed regularly in the Directorate
General of Health Services. In addition
special studies and surveys are under-
taken from time to time to determine
the endemicity of various diseases in
different parts of the country under
several disease control/eradication pro-
grammes. Some of the major findings
under such analyses and surveys are as
under:

1. Prevalence rate of tuberculosis is
almost tne same through out the

country,

2. About 19 states and Union Terri-
tories in the country are Goitre-
endemic;

3. 87 districts in 6 states are endemic
for guinea.work;

4. Between 9 to 11 states have preva-
lence of Japane.e Encephalitis;

5. Prevalence of Kala Azar is confined
to Bihar and West Bengal;

6, There is a goeneral decline in the
incidence of malaria cases excepting
in a few states and union territories;

7. Disease like KFD (Monkey Discase)
Fluoroiis, Banamathy ctc. are essen-
tially localised phenomena and con-
fined to a few states in the South ;

8. Leprosy is prevalent in higher ‘en-
demic form in Y7 districts in 13
statcs.,

Flood Threat to Nigambodh Ghat and
Jamuna Bazar Colony Due to Construc-
tion of an Approach Road Near ISBT.

613. SHRI SUSHIL
© BHATTACHARYA :

SHRI NARAYAN
CHOUBEY :
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Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state .

(a) whether the construction of an
overbridge with its Approach Road
near ISBT has narrowed the breadth of
the river Jamuna near Nigambodh Ghat
and is posing a serious flood threat to
the Ghat as well as the Jamuna Bazar
Colony ;

(b) whether it is lack of desirable
co-ordination between PWD and Flood
Control Decpartment that is responsible
for not constructing a guide bank to
control the flow of water at this narrow
stretch of the river ; and

(c) if so, how much this lapse -and
lack of foresight on the part of PWD is
going to cost the Governments and the
people in terms of money and inconve-
nience ?

THE MINISTER OF STATE IN
THE MINISTERY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) No, Sit According
to Public Works Department of D:lhj
Administration the construction of an
castern approach road to the proposed
bridge - near 1.S.B.T. has not reduced
the waterway of the main channel/river.
Nigambodh Ghats have always been
flood-prone, During 1978 floods water
over-flowed the bank of Yamuna and
flooded Ring Road and Yumuna Bazar
also. 1t is necessary to protect the
Ghats by stone pitching etc. Delhi
Administration Flood Control Depart-
ment are concerned 1n the matter and
are taking necessary action.

(b) No, Sir. The Flood Control
Department has always been associated
and is being consulted at various
stages of the Project,

(c) Does not arise.

Assistance Provided to West Bengal for
National Adult Education Programme

614, SHRI SANAT KUMAR
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MANDAL : Will the Minister of
EDUCATION AND CULTURE
be pleased to state the assistance made
available to the West Bengal Govern-
ment during the current year under the
National Adult Education Programme,
the amount therefrom earmarked for
the Scheduled Casles in that State and
the achievements of the programme in
that State ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
and CULTURE AND SOCIAL
WELFARE (SHRI P.K, THUNGON) :
The first intalment of Rs. 25 lakhs
including Rs. 5 lakhs for Scheduled
Castes on an ad hoc basis has been
released to West Bengal Government
for running adult education centres
under the Centrally Sponsored Scheme
of Rural Functional Literacy Projects
during the current ycar. Further grant
will be released ' to the State Govarn-
ment on receipt of proposal, In addi-
tion, an amount of Rs. 2 69 lakhs has
been approved for assistance to threc
voluntary organisations for conducting
Adult Education Programme in West
Bengal. The amount earmarked for
Shramik Vidyapeeths in West Bengal is
Rs. 5.30 lakhs.

As per the report received from the
State Government, - the coverage of
adult illiterates in the age group 15-35
under the Adult Education Programmec
was 4, 32,127 at the cnd of March,
1984,

Water Borne Diseases Spreading  In
the Country

615, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the attention of- the
Government has been drawn to the
news item captioned ‘‘water borne
diseascs sprcading in country’” published
in the *Indian Express’ dated 20 may,
1984 ;
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(b) if so, the response of Govern-
ment to this news item including the
action taken in this regard ; and

(c) if not, whether Government
would examine the report and make
proper investigation and take follow
up action ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) to (c)
The Government has seen the news
item. Incidence of dysentry was
reported from the States of West
Bengal, Tripura, Assam and Orissa
during this year. On investigation
Shigella Dysentry Typec-1, E. Coli and
Shigella Vibrio Cholerae and Shigella
Flexneri were found to be organisms
responsible for the cpidemic in different
States. Poor personal hygiene, un.
hygenic sanitary conditions and cont-
aminated water supply were the main
reasons for sprcad of this disease.
The investigations were carried out by
the tcams from National Institute of
Cholera and Enteric Diseases, Calcutta,
On the requests from these States the
required quantities of drugs including
anti-biotics, ORS packets, Halogen
tablets, Disinfcctants, etc. were made
available to them through the Medical
Store Dcpots.

Incidence of Viral Hepatitis was
reported from the State of Gujarat,
The teams from the Naticnal Institute
of  Communicable Discase, Delhi,
National Institute of Virology, Puge,
and All India Institute of Medical
Scicnces, New Delhi, carried out inves-
gations in this regard. On investiga-
tions, the causative agents were found
to be Hepatitis-B, Hepatitis-A, vital and

Non-A Non-B Virus. All the necessary help

required by the State Government in
procuring  Hepatitis-B vaccine and
Hyper Immune Serum Hepa-B Globulin
was rendred by the Union Government.
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Wide Spread Adulteration and Steps to
Streamline Food Control Administration

616. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
of HEALTH AND FAMILY
WELFARE be pleascd to state :

(a) whether it is a fact that
motanil yellow is being widely used in
adulteration of Arhar and if so
corrective steps taken/proposed ;

(b) whether it is also a fact that
there is wid:spread adulteration of
edible oils, dhania powder and milk
powder ; and

(c) whether it is also a fact that
there 'is total neglect and breakdown
in quality control set up in both the
States and the Centre ircluding ISI and
if so, corrective steps taken/proposed to
streamline food control administration ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI): (a) No
such reports have come to the notice of
this Ministry. However, somc carlier
studies carried out at Indugtrial Toxi-
cological Research Centrc, Lucknow
based on analysis of food stuffs during
1960-70 indicated that metanil yellow
was used as a colouring material in
rural areas. The State Governments
were Cautioned.

(b) No.

(c) Itis not correct to say that
there is neglect and break down in
quality control setup in States and the
Centre. Various measures have been
suggested to the State Governments
from time to time to streamline the
food control administration. It was
also stressed in the Central Council
of Health Ministers’ Conference held

SRAVANA 4, 1906 (SAKA)

e 4 ¥
Written Answers 42

in New Delhi from 9th to 11th
July, 1984 to streamline the State
food control Administration.

Outlay for Port Sector During Seventh
Plan

617, SHRI CHINTAMANI JENA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total outlay for Port Sector
for the Seventh Five Year Plan; and

(b) the details of the Ports likely to
be developed during the plan period in

the country and particularly in Orissa
Coast ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI) :
(a) and (b) A Working Group to for-
mulate the Seventh Five Year Plan
Schemes for major ports bas been con-
stituted. The Report of this Group is
awaited.

Construction of School Buildings for
Central Schools in Delhi and Outside

618. SHRI BHEEKHABHAI : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) how much time is usually taken
in the construction of school buildings
for the Kendriya Vidyalayas in Delhi/
outside Delhi;

(b) when was the Kendriya Vidyal-
ayas Sangathan, A.G.C,R. Colony,
Delhi was started;

(c) whether it was promised that a

- semi-permanent structure of the schoot

building would be ready by the end ef
1983;
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(d) whether he is aware that Mon-
soon is very close by and that tin shades,
etc. on this semi-permanent building of
the school are not yet laid in the
absence of which hundreds of children

will be put to difficulty and other
materials affected;
(e) whether an inquiry into this

delay proposed to be initiated; and
(f) if not, reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTERIES OF EDUCATION AND
SOCIAL WELFARE (SHRI P. K.
THUNGON) : (a) It takes usually three
to four years to complete the constr-
uction of a permanent school building
for Kendriya Vidyalaya in Delhi/outside
Delhi.

(b) Kendriya Vidyalaya, A.G.C.R.
Colony, Delhi started functioning from
December, 1981,

(c) No, Sir.

(d) to (f) Construction of temporary
class-room, having Asbestos sheet roof-
ing was sanctioned by the Kendriya
Vidyalaya Sangathan in May, 1983 and
the C.P.W.D., the construction agency
in this case, was given a time.limit of
10 months for this job. C.P.W.D. have
been apprised of the difficulties to be
faced by the students because of the
delay in completion of these temporary
structures and have been urged to ¢com-
plete the work soon.

New Technique for the Use of Chloroform

619. SHRI N.E. HORO : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state ;

(a) whether Government’s attention
is drawn to the news appeared in
Hindustan Times dated 29th June, 1984
that Medical Research is close to find
the most simple and effective anaesthe-
tic agent in a remarkable break-through
since the start of the use of choloform;
and

- . t
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(b) if so, the dectails regarding the
experiments of this new system and how
far it has been proved comfortable and
convenient through this new technique?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE = (SHRIMATI
MOHSINA KIDWAI) : (a) Yes.

(b) The claims made in the press
report appear to be premature, This
particular technique dcveloped recently
still appears to be in an experimental
stage and needs further refinement be-
fore a well planned clinical trial with
this product can be undertaken.

Central Funds For State Text Book
Bureaus

620. SHRIMATI JAYANTI PATN-
AIK : Will the Minister of EDUCA.
TION AND CULTURE be pleased to
state :

(a) whether Government have been
allocating funds to the Stete Text Book
Burcaus to prepare and publish college
and university level text books and
reference books in the regional langua-
ges! \

(b) if so, the amount of grants
given to different States during the
Sixth Plan (year-wise for this purpose!
and

(c) the number of text books pre=
pared and published of college and
university level and 1eference books in
regional languages by the various State
Text Book Bureaxs in the above plan
period, so far ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE.
(SHRIP. L. THUNGON): (a) Yes,
Sir.

(b) Grants given to the Participating
States during the Sixth plan Period
(year-wise) are indicated below:-
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8, Name of the 1980-81  1981-82  1982-83  1983-84  1984-85 Total

No. State till Figurcs

30.6.84 in Lakhs

of Rs.
1. Andhbra Pradesh — — 1.00 — — 1.00
2. Bihar 3.67 _ — — — 3.67
3. Kerala . —_ — — —_ —_ 2.00
4. Maharashtra  — 6.00 8.4 1.51 — 15,92
5. Punjab — — —_ 4.69 — 4.69
6. Rajasthan — 4.87. — 3.00 -— 12.87
7. West Bengal —_— — 15.59 8.00 —_ 23.59
3.67 10.87 25,00 24.20 —_ 63.74

(c) 1855 university level booke in regional languages have been published from

1980 to 31st March, 1984,

Participation of University Academicians
in Interpational Conference Seminars

622. SHRI BABURAO PARANJPE:
Will the Minister of EDUCATION
AND CULTURE be pleased to refer to
reply given to Unstarred Question No,
3927 on 15 Deccember, 1983 regarding
ICSSR grants for Academicians attend-
ing foreign Conferences and state :

(a) whether the Ministry has any
scheme under which it supports the
participation of University in inter-
national conferences/scminaxs to present
papers or to take part in discussions
from time to time;

(b) if so, the details and guidclines
for the same;

(c) whether Ministry's scheme is
difficrent from the schemss of the
ICSSR or Universities; and

(d) the particulars of academics
assisted by the Delhi University in
altending foreign conferences during
1980.81, 1981.82, 1982-83 and the
current year giving particulars -of con-

ference attended, papers presented and
financlal assistance given ?

P

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. TAUNGON) : (a) to (¢c)
The Scheme of Partial Financial Assis-
tance operated by the Ministry of
Education varies slightly from the
similar scheme of grants given by the
ICSSR for Academicians attending
International Conferences/Seminars.
The Ministry’s Scheme provides for
granting of partial financial assistance,
upto a maximum of 50% of the return
air-farc by economy class to teachers in
the fields of Science, Technology and
Medicine only from the Universities and
educational institutions of comparable
standard for presenting papers provided
they also chair session(s) of prestigious
International Conferences. As per the
general rule, the same person is not
given financial assistance for the second
time within a period of three years.

(d) A statement is laid on the table
of the House.

[Placed in Library, See No, LT-8471/84)
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Replacement of [Existing Weighing
~ System

625, SHRI BALKRISHNA
WASNIK : Will the Minister of Rail-
ways be pleased to refer to the reply
given to the unstarred question No.
9630 on 3 May, 1984 regarding replace-
ment of existing weighing system and
state :

(a) whether orders for the electro-
nic in motion weigh bridges have been
placed with the firms ;

(b) if so, when the same were
placed and what is the expected date of
delivery alongwith the cost of cach
unit and number of weigh bridges to be
supplied and committe by the firms ;
and .

(c) what further eflorts are being
made to replace the existing system

.~ with the new electronic device at the

earliest ?

THE MINISTER OF RAILWAYS
(SHRI  A.B.A. GHANI KHAN
CHOUDHURY) : (a) As mentioned
in reply to unstarred Question No.
9630 dated 3-5-84, two developmental
orders had been placed by the Railways
for electronic in motion weigh bridges.

(b) one order was placed in
February 1980 at an estimated cost of
Rs. 3.71 lakhs (excluding Enginecing
Works) against which delivery was
effected in February, 1982 and the
weighbridge has been installed. The
other order was placed in April, 1981
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at an aestimated cost of Rs. 12,72 lakhs
(including Enginecring Works) against
which delivery has also been effected
and weighbridge has been installed.
Both these clectronic in motion weigh-
bridges are currently under commission-

ing,

(c) Arrangements are being made
to place a developmental orders for a
third electronic in motion weighbridge.
Further action 'regarding the replace-
ment of existing mechanical weigh-
bridges by electronic ones will depend
upon the service aid experience with
electronic weighbridges procured against
developmental orders,

Selection of Outside Consullants for
Evaluation of Applications of *Academi-
cians to Attend Foreign Conferences.

626. SHRI RAM PRASAD
AHIRWAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to refer to replies given to
Unstarred Question No. 3927 on 15
December, 1983 and 8881 on 26 April,
1984 regarding financial assistance to
academicians by ICSSR and State ;

(a) the manner in which ‘outside
coasultants® are selected for evaluation
of applications of academicians to
attend foreign confcrences ; and

(b) The rule, regulation, resolu-
tion or article of association of ICSSR
under which each of ‘Outside consul-
tants' appropriatc committee’ Special
ad-hoc  committee’ mentioned in
Annexures I to Il of the above men-
tioned questions were appointed giving
details of resolutions numbers and
dates and particulars of appointing
authority ?

THE DFEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) The procedure for appointment
of consultants to evaluate proposals
submitted by scholars to the 1.C.S.S.R,
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was laid down at the third meeting of
the Research Committee held in
Jaguary, 1970, The Committee laid
down the following procedure :

(i) The proposal should be
examined in accordance with the rules
in the office of the ICSSR and steps
should be taken to see that it conforms
to the Research Grants Scheme, 1969,

(ii) Letters should then be addres-
sed to Members of the Council
with the discipline or other social
scientist in the field to suggest names
of persons who might be considered
for appointment as referces for the
proposal,

(iii) From gmongst all the names
thus received, two referces should be
appointed by the Chairman, The
names of the referees thus selected
should be treated as confidential.

In 1971 it was found that it was
not possible to follow this procedure
in view of the difficulties relating to
the frequent meetings of the Commit-
tees and the very long time taken for
arriving at decisions. The procedure
was modified 1n 1971 and the chairman,
ICSSR was authorised to appoint
consultants. Later when the Councils’
honorary Chairman was a permanent
resident of Bombay and was in Delhi
only for the meetings of the Commit-
tees the procedure was further modified
and the Member-Secretary was authoris.
ed to approve the appointment of con-
sultants with the approval of Chairman.

(b) The above procedure has been
followed in the appointment of consul-
tants except in the case of 4 scholars,

.in whose case an ad-hoc committee of

experts was appointed by the Chairman
to assess relative merits and credentials
of over 25 scholars who had appplied
to the Council for participation in the
XI International Congress of Anthro-
pological Sciences held at Vancouver
and Quebec in Canada.
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Al cases of scholars who are provi-
ded assistance for attending interna-
tional conferences/seminars are
approved by the Resecarch Committee
of the Council, ex-anie or ex-post
depending upon the liming of the con-
ference, date of the application, and
date of the meeting Of the Rescarch
Committee,

Allocation  for Development and
Research for Indian Systems of
Mecdicines Since 1980

627. SHRI PIYUSH TIRKL:
Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state ©

(a) whether it is a fact that alloca-
tion of funds for development and
research in Indian System of medicine
and Homocopathy is too small to fulfil
nceds of four apex bodies for research
viz. (i) Central Council for Research
in Ayurveda and Siddha, (ii) Central
Council for Rescarch in  Ubnani
Medicines, (iii) Central Council for
Research in  Homoeopathy and (iv)
Central Council for Rescarch in Yoga
and Naturopathy ;

(b) if so, details of tunds granted
to above apex bodies sincc 1980 yard-
wise ;

(c) details of expansion pro-
grammes in the fields of research in
Indian System of Medicine and
Homocopathy ;

(d) details or steps being taken by
Government to publicise and popularise
Indian system of medicine and homoco-
pathy in the country particularly in
rural India and also abroad ; and

(¢) details of funds allocated for
the publication of books on the subject?

THE MINISTER OF STATE IN
THE MINISTRY OF HFALTH
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AND FAMILLY WELFARE (SHRI.
MATI MOHSINA KIDWAI) :
(a) Sufficient allocation of funds has
been made for thesc Research Councils.

(b) The details of funds granted
to thc four Rescarch Councils from
1980-81 onwards *.Yearwise) is given in
the attached statcment,

(b) After the splitting of the
erstwhile Central Council for Research
in Indian Systems of Medicinc and
Homocopathy into four  separatc
Rescarch Councils viz. Central Council
for Rescarch in Ayurveda and Siddha,
Central Council for Rescarch in Unani
Medicinc, Central Council for’ Rescarch
in Yoga and Naturopathy and Central
Council for Research in Homocopathy
in the year 1979, there has becen an
expansion in the research activities of
these Councils during these years. The
number of Central Rescarch Institutces,
Clinical Research Units, Drug Standar-
disation Research Units, Survey of
Mcdicinal Plants Units, etc. conduct-
ing research in various ailments has
been increasing in the case of the three
rescarch councils of Ayurveda and
siddha Unani and Homoecpathy, The
Central Council for Research in Yoga
and Naturopathy is giving financial
assistance to various Yoga/Naturopathy
institutions in the country to conduct
rescarch on treatment of various ail-
ments by practice of Yoga and Naturo-
pathy. It is cnvisaged to dircct the
rearch efforts of these Councils towards
the national priorities.

(d) The Goveanment is popularis-
ing Indian Systems of Medicine and
Homocopathy through implementajion
of various Schemes of education,
rescarch, standardisation and manufac-
turing of medicines, delivery of health
services etc. The total allocation for
thesc systcms of medicine during the
Sixth Five Year Plan is Rs. 85.39
crores which include a provision of
Rs. 29.00 crores for Central Sector
Schemes. The important activities
pertaining to these schemcs in the
Central Sector are as under
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{1) Four Research Cauncils viz.
Central  Council for Research in
Ayurveda and Siddha, Central Council
for Research in Unani  Medicine,
Central Council for Research in Yoga
and Naturopathy and Central Council
for Research in Homoeopathy have
been established with a view to conduc-
ting resecarch on scientific lines in the
respective systems of medicine,

(2) The National Institute of
Ayurveda, Jaipur and National Institute
of Homocopathy at Calcutta have been
set up to promote the growth and
development of Ayurveda and Homoeo-
pathy, conduct undregraduate and post-
graduate courses of study in thesc
systems.

(3) Financial assistance @ Rs.
1.60 lakhs per institution is being
provided to colleges of Indian systems
of Medicine and Homoeopathy run by
voluntary organisations for purchase of
laboratory cquipment and setting up of
book bapks fo:sthe students belonging
to Schzduled Castes, Schoduled Tribes
and weak.r sections of the soclety,

(4) Th: refresher courses of six
weeks and tvo wa:ks duration have
been introiuced to unprove the standard
of teachcrs of undcrgraduate colleges
of Indian Systems of Medicine and
Homoeopathy.

(5) > make availuble adequate
manpower  in Indian  Systems of
Mecdicine in the field of education,
research, medical aid and pharmaceu-
tical progiammes a Cenirally sponsored
schem:  of upgrading the Departments
of postgraduate .cducution, training
and research was launched during the
Fourth Five Year Pian. Under this
Scheme, cent  percent  assistance s
provided to the State Governments for
maintenance of these institutions of
postgraduate cducation, Assistance is
provided in  accordance with the
prescribed pattern.  Up  till now, 31
Departments in various States have
been upgraded.
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(6) The Indian Medicine
Pharmaceutical  Corporation Ltd.
cstablished at Mohan (U.P.) under the
Ministry of Health and Family Welfare
with the joint collaboration of Govern-
ment of India and Government of U P,
has started manufacturing of standards
and quality drugs of Indian Medicine
since last year,

(7) The Pharmacopoeial Labora-
tory of Indian Medicine, Ghaziabad,
established for the purpose of laying
down standards of drugs in Indian
Systems of Medicine has been further
strengthened.

(8) The Pharmacopoeia Commits
tees of Ayurveda and Unani have been
constituted to step up work relating to
publication of  official formulary/
Pharmacopoeia in these systems of
medicine.

Muany practitioners in  Ayurveda,
Unani and Siddha who are self-
employed are serving in th: rural areas
of the country. A good number of
hospitals and dispensaries of these
systems have been established by State
Governments and others in rural and
other arcas of the couantry. In some
States, doctors from thase systems have
been appointed in Primary Health
Centres for secving the sural community,

There is no specific scheme for
popularising Indian systems of Medicifte
and Homocopathy abroad.

(¢) An amount of Rs, 5,00 lakhs
for the publication of books of Indian
Systems of Medicine and Homoepathy
under a Central Scheme has been provi-
ded for the year 1984-85. In addition,
research Councils have provision of
funds for publications in their respec-
tive ficlds of rescarch.
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No.

Name of the Council

Statement

(Rs. in lakhs)

FUNDS GRANTED UNDER PLAN/NON PLAN

Plan
Central Council for ’ 85.00
Research in Ayurveda
and Siddha
Central Council for 50.00
Research in Unani
Medicine.
Central Council for 8.15
Research in Yoga and
Naturopathy.
Central Council for 13.75

Rescarch in Homoeopathy

1981.82
Non Plan

101.49
12.10
0.30

14,50

1981-82
Plan

118.80

61,47

19.39

15.17

Non .Plan

110.23

12.36

0.61

13.35

1282-83 1983-84 1984-85
Plan Non Plan Plan Non Plan Plan Non Plan
(Allocation)
151.75 128.40 171.50 155,09 220.00 171.69
66.30 15.06 82.25 16.49 95.00 18.29
25.00 — 16.83 0.51 30.00 0.87
26.11 17.81 40.01 21,06 - 40.00 21.35
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Tenders for Civil Engincering Works of
Nhava Sheva Port Project

629. SHRI  H.N. NANIJE
GOWDA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether the Nhava Sheva Port
Authorities had invited tenders for
civil engineering works of the Port
project across Bombay harbour ;

(b) if so, whether the tenderers
have since submitted their tenders by
now and whether the preliminary
scrutiny of these tenders have since
been completed ;

(a) what efforts are now being
made to call for more bidders for the
project ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHR1 Z.R.
ANSART) : (a) Yes.

(b) The preliminary scrutiny of
these tenders is in progress.

(c) As per intcrnational competi-
tive bidding procedurcs, a global
enquiry for prequalification of con-
tractors was issued. After scrutiny
of thc prequalification bids received,
short-listing of the cligible contractors
was done, Tenders werc thereafler
invited from the short-listed, contrac-
tors. The responsc to this has been
quite adequate. In view of the above,
there is no need or justification
for inviting any fresh bids.

Steps for Better Discipline at J.N.U.

630. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of EDUCATION AND CULTURE
be pleased to state :
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(a) steps being taken to reduce
political activities at J.N.U. ; and

(b) the dctails of steps being
taken to bring about better discipline at

“JNU ? '

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR( P.K. THUNGON) : (a) and
(b) The University has taken a series
of mecasures to improve the general
state of disciplive in the University.
These include establishment of a
separate grievance redressal mecha-
nisms for students and em-
ployees ; adoption of certain norms
of conduct for all sections of the
University under which the use of
violence, intimidation and coercive
methods arc not resorted to ¢ modi-
fication of rules for admission to,
and management of. hostels and
their strict cnforcement, elc, The
University has also revised its admis-
sion procedures under which adminis-
sion to postgraduatc courses and
rescarch programmes arc made on
merit determined through an all-India
entrance test. As for depoliticisation
of the Campuses, a Committee appoin-
ted by the University Grants Com.-
mission to review the functioning of
the Central Universities while mak-
ing certain recommendations expressed
the view that political parties should
take a4 broader interest of education
into account and exelcisc nccessary
restraint in protecting the Universities
from the kind of politics of which
they are sometimes a victim. The re-
commendations made by this Com-
mittee arc still in the process of exa-
mination.

Construction of Mathura-Alwar Railway
Line

631, SHRI DIGAMBER SINGH :
Will the Minister of RAILWAYS be
pleased to state :
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(a) the progress made so far in
the construction of the Mathura-
Alwar railway line ; and

(b) the total amount sanctioned
for this project and how long will
it take to be completed and the line
opened to traffic ?

THE MINISTER OF RAILWYAS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) Land acquisi-
tion papers have been submitted to
State Government for about 25 kms.
Contract has been awarded. and work
already commenced for one section.
Tenders are under finalisation for
another action,

(b) The total outlay sanctioned
for this project upto 1984-85 s
Rs. 2,01 crores. No target date for
this project has been fixed as its
completion will depend wupon the
availablity of rcsources in the next few
years.

Selection Grade to N.D.M.C. Nursery
Assistant Tcachers

632. SHRI BANWARI LAL:
Will the Minister of EDUCATION
AND CULTURE be pleased to refer

JULY 26, 1984

Written Answers 60

to reply given to Unstarred Question
No. 8891 on 26 April, 1984 rcgard-
ing grant of Selection Grade to
N.D.M.C. Nursery Assistant Teachers
and to state :

(a) the number of tcachers who
have not been given Selection Grade
alongwith other teachers appointed up
to 30 November, 1962 with dates etc. ;

(b) the specific time by which
these teachers are likely to be cove-
red for grant of selection grade along-
with 8 teachers ; and

(c) if not, the reasons thereof ?

THE DEUPTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
As reported by the N.D.M.C, 11
Nursery Assistant Teachers, including
8 tcachers referred to in Lok Sabha
Unstarred Question No. 8891, appoin-
ted upto 30-11-1962, have not so far
been granted Selection Grade. Details
of these teachers are given in the
statement attached Their casc is under
process and is expected to be finalised
by 31-8-1984.

(c) Does not arise.

Statement

List of 11 Nursery Teachers (including 8 teachers) appointed upto 31-11-62 who have hot
heen granted selection grade

S.No. Name of Nursery Date of Likely retrcs-
Teacher appointment pective date
of grant of
selection grade
1 2 4
1, Smt. Meena Kumari Dhawan 7-8-62 1.4-81

2. Smt. Santa Arya

10.8.62 1-4-81
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1 2 3 4
"3. Smt  Brij Rani 13-9-62 1-4-81
4. Smt. Prabha Lata Mchra 13-9-62 1-4-81
5. Smt. Laxmi Maitriya 12-11.62 12-3-83
6. Smt. Raksha Saxena 19-11-62 12-3-82
7. Smt. Raj Kumari 19-11-62 13-3-82
8. Smt. Santosh Kumari Chauhan 19-11-62 13-3-82
9, Smt. Sarla Puri 19-11-62 13.3-82
10. Smt. Shashi Chopra 19-11-62 13-3-82
11.  Smt, Chander Mohini obroi 19-11-62 13-3-83
’——— (Note ;: After 19-11-62 to 30-11-62, no Nursery Teacher was appointed)

Lxpansion of Lons Scheme in Gujarat New Archaeological Circle at Bhubanes- '

war. Orissa

634. SHRI CHHITTUBHAI
GAMIT : Will the Minister of 635
SOCIAL WELFARE be pleased to »35.  SHRI ~ GIRIDHAR
state : GOMANGO :

. SHRI HARIHAR SOREN :

(a) whether it is a fact
that "Government has massively
expanded  its ~scheme  of Integrated Will the Minister of EDUCATION
Child Devclopment Services for the AND CULTURE be pleased to state :

Welfare of children below 6 years of
age during the last one year ; and

(b) if so, the details regarding
the progress of this scheme particu-
larly in the State of Gujarat ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) Yes, Sir.

(a) whether Government have
decided to open new Archaeological
circle at Bhubaneswar, Orissa during
the year 1984-85 ;

(b) if so, thc arcas to be covered
under this new circle ; and

(c) when the new circle office
at Bhubaneswar is going to function
and the steps taken by Archasological
Survey of India in this regard ?

(b) 1015centrally sponsored intcgrated Child
Development Services (ICDS) projects
have been sanctioned upto 1984-85.
Out of these, 47, are located in Gujarat.

In May 1984, reports of 758 ICDS THE DEPUTY MINISTER IN THE

projects indicated 47.65 lakh benefici-
aries of supplementary nutrition and
19.30 lakh beneficiaries of pre-school
¢duation. These include 43 project
reports of Gujarat providing sup-
plementary nutrition to 2.11 lakh child-
ren and mothers and pre-school c¢du-
cation to 0,97 lakh children,

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) to (c)
The question of setting up of a

.circle at Bhubaneswar to look after

the monuments in ,Orissa and Chhat-
tisgarh region of Madhya Pradesh is
under consideration.
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Submerging of Railway Staff Quarters at
Jaynagar

636, SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether quarters of railway
employees of Jaynagar under. Samasti-
pur Division of North Eastcrn Railway
are almost submerged during rains
making the staff quarters uninhabi-

table ;

(b) whether a bridge near the
goods shed for discharge of accumula-
ted water and remodolling of the staff
quarters is being undertaken;

(c) whether it is proposed to
renovate or construct second class
waiting hall at Jaynagar ; and

(d)  whether connecting  the
roofs of the wating room and platform
at Kamtaul railway station is becing
undcrtaken, if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHR! A.B. A, GHANI KHAN
CHOUDHURY) : (a) During very
heavy rains, water gets accumulated
arouud the railway quarters at Jay-
nagar which drains out in about an
hour, after the rains stop. The
qurters are neither submerged nor
they become un-inhabitable,

(b) No. Sir.

(c) There is no proposal for
rencvation or construction of second
class waiting hall at Jaynagar in ths
current financial year.

(d) Work of connecting the roofs
of waiting hall and platform at
Kamtaul Station is in progress.-

JULY 26, 1984
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Blackmarketing in Raflway Reservation
in Cultatk and Bhubaneswar Railway
Stations

637, SHRI MANMOHAN TUDU:
Will the Minister of RAILWAYS be
plcased to state :*

(a) whether Government are aware
of the large scale blackmarketing and
corruption/irregularities in Railway
reservation in Cuttact and - Bhubanes-
war railway stations ;

(b) if so, whether any surprise
check has been conducted by the
authorities of South Eastern Railway
in Cuttack and Bhubaneswar ; and

(c) details of the steps proposed
to bc taken to stop blackmarketing in
railway reservation ?

THE MINISTER OF RAILWAY
(SHRI.  A.BA, GHANI KHAN
CHOUDHURY) : (a) No such reports
have been received.

(b) Six preventive checks were
made by different oflicers at these
stations between January and July, 84.

(c) Mecasures taken in this re-
gard  include regular  surveillence
over Reservation/Booking offices
jointly by Commercial and Vigilance
organisations, critical scrutiny of re-
quisitions for reservations with a
view to verifying the genuineness
of reservations made in doubtful
cases through door to door checks
or by sending reply paid' letters,
intensive checks in running trains
to detect cases of transferred reser-
vations and introduction of the
system of RAC (Reservation against
anticipated cancellations) to prevent
arbitrary allotment of vacant berths
by train staff. The Indian Railways
Act has nlso been suitably amended
to prescribe stringent penalties for
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carrying on unauthorised business in
procurement and supply of railway
tickets.

Memo from Purba Railway Engineering
Kamgarh Union, Asansol Division

638. SHRI A.K. ROY : Will the
Minister of RAILWAYS be plcased to
state :

(a) whether Government have recei-
ved the Memorandum submitted by
Purba Railway Enginecring Kamgarh
Union, Asansol Division to DRM,
Eastern Railway, Asansol in course of
massive demonstration on 14 June, 1984;

(b) if so, what are their demands:
and

(c) action taken by Railway adminis-
tration to redress the said demands ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir. A memo-
randum was submitted to DRM/Asansol
by a group calling itself the Purba Rail-
way Engineering Kamgarh Union,
Asansol. This group is not reeognised
as a Union,

(b) and (¢) : Most of the demands
in the memorandum are of local nature.
Such local demands are examined by
the local Railway Administration in
consultation with recognised unions and
action taken, where found necessary,
within the administrative and financial
constraints,

General demands like abolition of
contract system, appointment of decea-
sed’s dependants on compassionate
grounds, stoppage of mechanisation,
regular absorption of Gangmen, etc.,
are considered within the frame work of
Government policy. The two recognised
Labour Federations, viz., AIRF & NFIR
who repressat all categories of railway
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employees are consulted wherever neces-
sary under the Permanent Negotiating
Machinery and Joint  Consultative
Machinery Schemes.
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Recruitments of Workers by Iron for
Saudi Arabia and Gulf Countries

642, SHRI D.S. A, SIVA-
PRAKASAM : Will the Minister of
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RAILWARS bz pleased to state :
(a) whether IRCON recruits workers for
Saudi Arabia and other Gulf countries;

(b) if so, what are the methods of
recruitment whether they' are directly
recruited or through contractors;

(c) if, recruited through contractors
names of the parties concerned;

(d) reasons for making recruitment
through the contractors; and

(c) whether such contractors are
accepted through advertisement or in
any other way?

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN
CHOUDHURY) (a) : All stafl, including
workers rcquircd by IRCON in Saudi
Arabia and Gulf Countries, have either
been takcn on deputation from the
Indian Railways, or from amongst the
cmployces already working with IRCON
in India.

(b) to (v) : Docs not arise.

Repair, Maintenance and Protection of
Charminar Monument

643, SHRI S. B. SIDNAL : Will
the Miaister of EDUCATION AND
CULTURL be pleased to state -

(a) whether the Charminer monu-
ment in Hyderabad city is showing signs
of decline and needs immediate measurcs
for its repair, maintenance and protec-
tion;

(b) whether a panel of experts in
archacology have wurged the Union
Government to pay attention to the
400-year old monument of great histori-
cal and enginecring significance ; and

(c) if sv, the rcaction of Govern-
ment in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) No, Sit
The Charminar monument in Hyderabad
is in a good state of preservation.

(a) and (c) : Under the auspices of
the Birla Archaeological and Cultural
Research Institute, Hyderabad, a panel
discussion on ¢‘Preservation of Char-
minar’’ was held on 23.6.84.

Passengers Injured While Boarding
Buses Due to Rash and Hurried Driving
by DTC Drivers.

644. SHRI T. S. NEGI : Will the
Minister of SHIPPING AND. TRANS-
PORT be pleased to state :

(a) whether itis a fact that apart
from killing injuring pedestrians, Delhi
Transport Corporation buses have also
buses have also been injuring passengers
who wish to board buses due to rash and
hurried driving by Delhi Trunsport Cor-
poration drivers;

(b) whether Delhi Transport Cor-
poration bus staff have instructions to
stop their buses in the event of injuries
sustaiucd by Commuters while boarding
buses and arrange for their medical
attention; )

(c) whether Delhi Transport Cor-
poration bus driver are required to
report such accidents to Delhi Trans-
port Corporation Headquarter and the
nearest Police Station;

(d) if so, details of such reports
made, year-wise, for the past three years
and action taken against erring drivers,
if any; and

¢

(e) whether any complaints have
been received by Delhi Transport Cor-
poration of such accidents and if so,
details of these, year-wise, for last three
years and action taken thereon?.
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) Accidents of this ndture take place
occasionally.

(b) Yes, Sir.

(c) to (e) : Yes, Sir. Even though
ho seperate account of such reports is
maintained, information with regard to
such accidents is as under :

JULY 26, 1984

Year No. of accidents
1981-82 19
1982-83 59
1983.84 50

Besides the departmental action against
the erring drivers, local police also
initiates action for prosecution accord-
ing to law.
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Location of Railway Coach Factory and
Railway Wagon Building Factory

646. SHRI ASHFAQ HUSAIN:
Will the Minister of RAILWAYS be
pleased (o state :

(a) is it a fact that Planning Com-
missjon has cleared the proposal from
the Railway Ministry for starting of
Railway Coach and Railway Wagon
Building Factory ;

(b) if so, the details of the the pro.
posal sent by the Railway Ministry and
also the details of the proposals cleared:

(c) thc number of such factorics
proposcd by the Railways and the num-
ber of such factories clecared by the
Planning Commission;

(d) the location proposed by the
Railways and the location approved by
the Planning Commission for these
factories;

(e) whether there Is any proposal
for opening a factory at Gorakhpur and
the Government of Uttar Pradesh has
requested the Railway Ministry to locate
this factory there ; and

(f) if so, the reaction and deccision
of Government of India over such pro-
posal ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN
CHOUDHURY) (a) : Clearance of the
Planning Commission for establishment
of a new Coach Production Unit in the
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Railway Sector has becn received in
February, 1982, Therc is no proposal
for any wagon Production Unit.

(b) The proposal was for sctting up
of a new Coach Factory for an initial
production capacity of 400 coaches per
annum, with scope for future expansion
to 750 Coaches per annum, which was
approved, in principal, by thc Planning
Commission.

(c) Planning Commission was
requested to approve of the establish-
ment of onc Coach Factory only,

(d) to (f) : M/s Rail India Techni-
cal and Economic Services Ltd, (RITES)
the consultants to the Railway Board,
have been assigned the task of prepara-
tion of a detailed Project Report which
will include location, survey, cost esti-
mate etc. Location of the Factory would
be decided after the Project Report is
finalised.

A suggestion was reccived from
Government of Uttar Pradesh for setting
up of Coach Factory at Gorakhpur, The
suggestion has been taken note of, and
would be given due cosideration, along
with other claims, whilc finalising the
lacation,

Progress of Work on 1. S. B. T. Over-
Bridge

647. SHR1 NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether work on Inter-Statc
Bus Terminus (Dclhi) over-bripge has
begun; and

(b) if so, the details and progress
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHiPPING AND
TRANSPORT (SHR1 Z. R, ANSARI);
() and (b) Public Works Department
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of Dcthi Administration are handling
this project. They have intimated that
the Construction of the main bridge has
already been awarded to M/s National
Building Construction Corporation on
19th Junec 1984, The tenders for the
construction of Western Approach road
have also been received by them on
16th July 1984 and they are scrutinis-
ing these tenders. The earth work in
embankment on Eastern Approach road
has been completed in three reaches and
is in progress in the 4th reach. The
tender documents for the 5th reach are
being finalised.

The Notice inviting Tender for the
construction of the Left Guide Bund
shall be finalised. for inviting tenders
after obtaining recommendations of the
Central Water Power Research Station,
Poona on the basis of Model studies.

Cultivation of Mcdicinal Plants

648. SHRI M. RAMGOPAL
READY :

SHRI RAM VILAS
FASWAN :

Will the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
statc .

(a) whether there is any proposal
under consideration of Government to
cultivate medicinal plants in various
parts of the country to cure‘the diseascs
by herbal treatment ;

(B) if so, thc dctails of the pro-
posal ;

(¢) the names of such Statcs
where such medicinal plants are likely
to be cultivated ; and

(d) the funds, if any allocated for
the purpose ? .
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THE MINISTER OF STATE IN
THR MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAD: (a) to (d)
The Working ~ Group™!dh Indian
Systems of Medicine and Homoeopathy
set-up by the Planning Commission for
the Seventh Five Year Plan has, in its
report, suggested inter-alia taking up
schemes for having a suitable Central
co-ordinating cell for drugs for Indian
Systems of Medicine and also for
systematisation of collection, conserva-
tion and re.generation of herbal raw
drugs and production of drugs for
Indian Systems of Medicine in the
country.

Gandak Rail Bridge

650. SHRI R.N. RAKESH :
Will the Minister of RAILWAYS be
pleased to state whether it is a fact that
the Prime Minister had laid foundation
stone for Gandak Rail Bridge in 1974
which was scheduled to be completed
by 1984 and if so, the present status of
this project ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : Ycs, Sir. This project was
inaugurated by the Prime Minister on
22,10.73. The work on the project was
started and the section bestweecn Bagaha
and Valmikinagar Road also opened to
traffic. This project is now estimatcd
to cost over Rs- 61 crores. Major
portion of this, amounting to Rs. 38
crores, to provide control points and
river training works etc.,, is to be
contributed by the Union Ministry of
Irrigation and the State Govts, of
U.P. and Bihar. They have been
requested to deposit the balance of
their respective shares amounting to
Rs. 28 crores, and communicate their
acceptance to bear the further increas-
ed costs, if any, due to escalation.
Their full contribution in this regard,
and their commitment to bear increased
cost due to escalation, are still awaited.
Efforts arc being madc to obtain firm
commitments for the resources, before
taking up the work oo the bridge and
guide bunds. The railways are also
facing severe constraint of resources
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for the on-going new line projects, and
this work can be taken up when
resources position improves.

Doubts about the Symbolic Start of
Calcutta Metro Railway

651. SHRI AJIT BAG: Will
the Minister of RAILWAYS bc pleased
to state :

(a) whether some experts had
raised doubts about symbolic start of
the Calcutta mectro railways on July
1, 1984 ;

(b) if so, the details thereof ;

(c) whether thcy are related to
safety measures of the metro railway
and

(d) if so, details there of ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN
CHOUDHURY) : (a) Some experts
from the Paris Underground Railway
System as well as from the London
Underground Railway System, U.K.,
had visited the Metro Railway and
the Circular Railway at Calcutta
towards the end of February 1984,
They had not gone into the question
of opening of the Calcutta Metro, nor
had they raised any issues about the
starting of the Calcutta Metro by any
date.

(b) to (d) Does not arise.

dfauia &Y q'wdit gt & & <fenr”’ W
gzrar st

652. ™l Wwwsx FIM : AqT
far aYt wegla w51 g aqd 21
a1 £ fi ;
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Recommendations of National Shipping
Board for Merger of Shipping Companies

653 SHRI K. RAMAMURTHY :
SHRI DHARAM  DASS
SHASTRI :

SHRI K. EAKKAPPA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the recommendations made by
the National Shipping Board for the
merger or grouping of some of the
shipping companies to make them
economically viable ; and
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(b) the allocations made by the
Shipping Development Fund Committee
for the G6C T.iian smipping Companies
during the past three years (year-
wise) ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) National Shipping
Board have not made any recommenda-
tion to the Goverpnment of ladia in
this regard so far.

(b) The amount of loans disbursed
by the SDFC to Indian Shipping
Companies during the last threc years
has been as follows :

Year No, of companies Amount
to whom disburse-

ment made (Rs./Crores)
1981-82 13 105.27
1982-83 - 11 83.97
1983-84 11 40.29

fare fasa famram ®rq@ & sy
wigfag & AAr

655. ) Tram gwie fag
st 1R fowT

Fq1 ¥R WA 4g AAF T FAC
s fa
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(@) afe gi, at T8 wafag &
Aad ¥ g wfzargat gugE &
W a9r ¥9 §aFg §  WAAAA: §A
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W AN (W1 g Al g nAl |
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(&) =z (@) fazafamaz qft-
gt § wew siEy @l & fao
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Damage To Calcutta Mctro Railway From
Recent Deluge

656. SHRI KRISHNA CHANDRA
HALDER :

SHRI AMAR ROYPRADHAN
SHRI NARAYAN CHOUBEY:
SHRI NIREN GHOSH :

Will the Minister of RAILWAYS
be pleased to state :

(a) whzther Calcutta’s metro railway
received extensive and intensive damage
from the recent deluge;

(b) if so, details of the said damage
in terms of labour, material money and
time; and

(c) reports of preventive measures
taken by Government to stall the occur-
ence of the same in future ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHAN{ KHAN
CHOUDHURY) : (a) During the recent
deluge, some sections of the Metro
tunnel got flooded and some of the
cquipment jn the tunnel including the
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coacning stock were covered to a
certain height with the flood watcr,
The damage to the civil engineering
stucturcs and the electrical cables
which have been checked after desilting
operation has been very little. With
regard to electrignl equipment and rol-
ling stock, these are being currently chec.
ked and based on the attention nceded
after  examination only the correct
assessment of the damage and the cost
of rectification could be arrived. Prima-
facic, it appcars that cven in these
cases except for cleaning out and{minor
attention, the damages may not be
either intensive or extensive,

(b) Details of damages and
charges for rectification for labour,
material, etc® can bc arrived at
only after attention is given to the

electrial equipment as well as the
rolling stock.

(¢) As an immediate measure
such of the entry points through

which water had entered have all
been sealed in the section Bhowani-
pur-Esplanadg. The immediate action
taken has been satisfactory as borne
out by the fact that inspite of
subsequent heavy rains, there was no
further flooding of the Metrc tunnel,

Cranes for Loading and Unloading of
Salt for Export from Tuticorin Port

658. SHRI! K.T. KOSALRAM :
Will the Minister of SHIPPING and
be transport pleased to state :

(a) Whether the Chairman, Tuti-
corin Port has stipulated that the
cranes would be given for loading
and unloading only when 10 lakh
tonnes of salt exported whereas the
State Trading Corporation has allot-
ted, only 5 lakh tonnes of salt export
through Tuticorin Port, which happens
to be the total annual export of salt ;
and

(b) If so, the steps proposed to
he taken to ensure expeditious handl-
ing of export from Tuticorin Port ?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R,
ANSARI) : (ay and (b) The Tuticorin
Port has not stipulated that the
crancs would be provided for loading/
unloading only when 10 lakh tonnes
of salt arc exported through Tuti-
corin Port. The Port does not seen
any difficulty in handling 5 lakh
tonnes of salt allotted by the State
Trading Corporation for export through
this Port, with the present facilities
available.

qAra ¥ W AW W feqg WA %
FITN AT F1 FAT AGAIT

“~
659. st ®I¥WA FAIT: AT WA
weAt 9g aaI wY $91 9

(v)saraz a9 g frqma & I
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Wy 7Y Wi afa 3z 9gT & W)

(=) afz gi, a1 qara 7 W™
daral #1332 fear 7 F anaw
@Y 7 afafeq fraar gz gar ?

WAt (st o @t g At ®A
Qwd) ;o (F) AT (W) WX
qIaT gHEd A v @ W awr
9z 9T @ & JIY o

Supply of Rural Health Kit by
Undertakings

Public

660. SHRI DAULATSINHII
JADEJA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the details of orders placed
with Puablic Undertakings, Statewise
{a3: paczaase of rural Health Kit

SRAVANA 4, 1906 (SAKA)

’\

Written Answers 81

(b) Whether it is a fact that some
of these Public Undertakings, instead of
manufacturing the same themselves,
had obtained them from various
small scale supplies and have earned
unintented profit ; and

s

(c) if so, reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAT (a) to (c)
The Government of India has only
worked out a rate agreement with
the public undertakings for the
supply of medicine kits under Health
Guide Scheme, This has been done
to assist the States in the procure-
ment} of these Kits. However, it is
not obligatory on the part of the

" State Governments to purchase the
Kits only from the Public Undertak-

ings, with whom the rates have been
finalised. The rates were finalised
after inviting = the quotations from

different firms and the lowest quota-
tion was accepted. Tt is not a con-
dition of the rate agreement that all
items should be manufactured by the
Public Undertakings but whatever
items are supplied, the responsibility
for their quality is that of the sup-
plying firms with whom the rate
contract has been made.

Financial Assistance for Various Schemes
In Southern Railway

661. SHRI S.A. DORAI SEBAS-
TIAN : Will the Minister of
RAILWAYS be pleased to state :

(a) the schemes for which re-
cently Rs. 30 crores assistance for
Southern Railway has been ‘announ-
ced by him when he was in Tamil
Nadu recently ; and

(b) zone-wise allocation of funds
and the amount spent by Zonal
Railways on development schemes in
1983.84 ?
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THE MINISTER OF RAILWAYS

(SHRI A.BA. GHANI KHAN

CHOUDHURY) ; (a) The allocation
of funds for works like Karur-
Dindigul-Madurai-Tuticorin line,
Madras Rapid Transit system and
modernisation of Golden Rock work-
shop etc. of Southern Railway was

reviewed rccently, As a result of

which, an additional allocation of
Rs. 6 crores has been made for
the Karur-Dindigu! Tuticorin line by

at a cost of Rs, 25.10 crores is an
approved work, and loan assistance
for this Project is also bcing pro-
vided by the World Bank. Extra
allocation for the Madras Rapid Tran-
sit System is under consideration.

.

(b) Zone-wisc allocation of funds
and the amount spent by Zonal
Raiiways on  dcvclopment  scheme
(Plan expenditurc) 1983.84 is as

reappropriation of funds. The mode- under ;—
rnisation of Golden Rock workshops
(Rupecs in crores)

Railway/Units Revised Estimates Zone-wise Plan (net)

1983-84 (Nect) expenditure for thc

year 1983.84 (3/84 Prov)

Cecntral Railway 225.17 230.90
Eastern Railway 141.72 155.21
Northern Railway 146.55 113.26
North Eastern Railway 43,94 43.97
Northeast Frontier Railway 45.43 40,52
Southern Railway 92.77 119.85
South Central Railway 169.88 132 47
South Eastern Railway 225.55 242 48
Western Railway 150.81 165.41
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New Train from Jharsuguda, Talcher Via
Vizianagram to Connect Statc Capital
of Orissa

663, SHRI RASABEHARI
BEERA : Will the Minister of
RAILWAYS be pleasced to state

(a) whether Governiment  have
received a propesal from the peop'e
belonging to Kalahandi, Bolangir,
Koraput Districts of Orissa, to
introduce a new train from Jaharsu-
guda, Tailcher via Vizianagram to
connoct State Capital ;
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(b) if so, whether thec “matter has
been considered and decision taken ;
and

(c) if so, details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir.

(b) and (¢) There arc three
tains from Jharsuguda to
Titilagarh, and four trains, from Titi.
lagarh to Vizianagram already running
which give covenient connections to six
trains running betwcen Vizianagram
via Puri to Howarth. These trains
which pass through Puri, give further
convenient connections to trains run-
ning between Puri and Talcher. In
view of thesc circumstances, and the
present constraint in the availability
of coaches and locomotives and the
quantum of through traffic offerirg
from Jharsuguda ‘to Talcher, the
existing train scrvices arc considered
sufficient to meet the demands.
There is, therefore, no proposal, as of
now to intoduce any direct train
from Jharsuguda via Titilagarh and
Vizianagram to Talcher.

Universities to Scrap Rules Regarding
Domicile Rescrvations in Admissions

666. SHRI . CHITTA MAHATA :
Will the Minister of EDUCATION
be pleased to state:

(a) whether  Government have
issued instruction to the  Universitics
of the country to scrap the rules about
the domicile reservations in regard to
admission;

(b) if 50, the details thereof; and

(c) if not, the rcasons thercfor?

THE DEPUTY MINISTER IN  THE
MINISTRIES  OF EDUCAT!ON
AND CULTURE AND SOCIAL
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WELFARE(SHRI P.K. THUNGON):(a)
to (c): The policy fer admission to
Universities and Colleges maintained
and financed by the State Government
is laid down by thc concerned State
Governments. The Central Government
have, however, becn suggesting to Staie
Governments from time to time that
admissions to educational instituticns,
particularly  professional courses,
should be bascd on merit and that no
domiciliary restriction  should be im-
posed so that student  mobility and
national intogration can  be promoted.

Slte for Construction of Coach Repairing
Workshop Near Blopal

667. SHRI PRATAP BHANU
SHARMA

SHRI SATYANARAYAN
JATTIA :

Will the Minister of RAILWAYS
be plcased to state :

fa) whether it is. a fact that due
to non-availability of sufficient land
near Bhopal, the construction work of
coach repairing workshop could not be
started since last three years;

(b) if so, what effective steps arc
being taken to acquirc the alternative
site for this valuable project ; and

(c) details thereof ?

THE MINISTER OF RAILWAYS
- (SHRI A.B.A. GHANI ' KHAN
CHOUDHURY) : (a) There has been
no question of non-availability of
sufficient land near Bhopal for setting
up of this Workshop. Sanction has
been accorded to the Central Railway
Administration for acquiring the requir-
ed land for setting up of the Factory,
which includes approximately 312 acres
of private land. Railway have already
submitted plans etc. to the State Govt.

Cost of the land to bc acquired has
not been settled.
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(b) and (¢) : Do not arise.
fatw:a ol & fag fafa w1 mdza
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Ineffectiveness of Malaria Drugs

669. SHRI AR. MALLU: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state : . :

(a) whether Government realise
that Malaria is posing aurgin challenge
as drug resistant strains have spread
all over the country ;

(b) if so whether any research
has been made in this regard ; and

(c) if so, the dctails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAL): (a) to (c)
In certain pockets in some States, the
resistant strain of the alaria parasite
has been delected. In order to tackle
this resistant strain, active research on
the monitoring of drug resistance is
being done. Alternative drugs and
drug—combinations are being used in
the drug resistant areas, Besides,
areas with resistant foci have been
subjected to intensive’ measures to
interrupt the transmission.

Issue of Fake Tickets at Patna Junction :

670. SHRI SURYA NARAYAN
SINGH : Will the Minister  of
RAILWAYS be pleased to state :

(a) Whether Government'’s atten-
tion has becn drawn to the newsitem
appeared in ‘Patriot’ dated 24 June,
1984 under the caption *‘Fake tickets
issued at Patna rail counter ;

(b) if so, whether any enquiry
was conducted into the matter ; and

(c) if so, the detai's and findings
thereof and action taken, if any ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHARY) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Investigation rcveals that on
13.6.84 a party submitted a requisition
for reservation by II Class 3-tier by 88
DN South Bihar Express leaving Patna
Junction on 22.6.84 in favour of Shri
Virendra Singh and Smt. Meena Singh.
Confirmed reservations were arranged
on this requisition and second class
tickets bearing Nos. 4538 and 4539 were
issued. However, the  Reservation
Clerk in-charge that day wrongly
entered their names in the Reservation
Register for 20.6.84, as against 22.6.84,
for which it was rcquired. As a
result, their namss did not appear in
the Reservation Chart for the said
train on 22.6.84. However, they were
accommodated on the train on 22.6.84,
by the railway staff, TIavestigation has
also shown that the tickets issued to
the party were genuine and not fake,
as reported in the Press. Disciplinagy
action has been initiated against the
Reservation Clerk for his lapse.

Increase in Adult Literacy Centres

671, SHRIMATI GEETA
MUKHERJEE :

SHRI SATYASADHAN
CHAK RABORTY :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

-

(a) Whether Government have
decided to increase adult literacy
Centres so as to increase their number
to 3.5 million by 1990, under its
Illiteracy Eradication Programme ;

(b) if so, whether Government
have evaluated the implemantation of
the programme, so far, and assessed
its shortcomings ;
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(¢) if so, the, details thereof and
measurcs proposed to be taken to
solve the problem ; and

(J) amount spent so far on
Illiteracy Eradication Programme in
different States ; State-wise ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) Government have attached high
priority to the Adult Education
Programme by including it in the
Minimum Needs Programme of the
Sixth Five Year Plan and in the new
20-Point Programme. It has been
decided to cover the entire adult illite-
rate population of 11 crores in the age
group 15-35 under Adult Literacy
Programmes by the year 1990, for
which adequate number of Adult
Bducation Centres will be opened.

(b) Yes, Sir.

(c) The various evaluation reports-
cxternal and internal—dcaling  with
diffcrent aspects of the Adult Educa-
tion Programme have identified short-
comings mainly relating to managerial,
training of functionaries, motivation
of learners and instructors and linkages
with relevent development activities.
After discussion with State Govern-
ments and other implementing agencies
remedial measures are taken from time
to time to rectify the short-comings
identified by the evaluation reports.

(d) A statement of expenditure

incurred/anticipated for Adult BEduca- )

tion Programme from the year 1980.81
to 1983.84 is enclosed,
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Statement

(Rupees in lakhs)

STATE/OUT EXPENDITURE/
ANTICIPATED
1. 2.
. . -
Andhra Pradesh 199
Assam 223
Bihar 964
Gujrat 224
Haryana 21 .
Himachal Pradesh 15
Jammu & Kashmir 126
Karnataka 210
Kerala 8
Madhya Pradesh 486
Maharashtra . 382
Manipur 39
Meghalaya 24
Nagaland 31
Orissa 42
Punjab 10
Rajasthan : 282
Sikkim 9.
Tamil Nadu 565
Tripura 57
Uttar Pradcsh 300
West Bengal 371 .
__;;8_8____.
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——
1 2.

B/F 4588
A & N Islands 7.02
Arunachal Pradesh 31.24
Chandigarh _ 10.36
Dadra & Nagar Haveli 4.14
Delhi 145.26
Goa, Daman A Diu 18.97
Lakshadweep 0.80
.Mizoram 12,12
Pondicherry 8,20
Total : 4826.11
Central Sector 5531.13
Grand Total : 10357.84

Concessions sought hy Shipping Compa-
nies Due to Inadequate Cargo Business fo'
the East and West Going Ships.

672. SHRIMATI PRAMILA DANDA-
VATE:
PROF. MADU DANDAVATE :

Will the Minister of SHIPPING
AND TRANSPORT be pleascd to state:

(a) Whether shipping companies
have complained that there has been no
cargo business for the cast and west
going ships;

(b) if so what are the main reasons
for this low trafli¢;

v

(¢) whether they have sought some
concessions from the Government;
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(d) whether some companics have
decided to scll off their ships and vessels
and sought, Government permission;

(¢) whether such pormission has
been given to these companies who have
obtained large funds from the Govern-
ment; and

(l‘i whether M's, Mackinon Macken-
zie a merchant shipping company from
Bombay has been given such permission?

THE MINISTER OF STATE IN
THE MINISTRY OF SHPPING
AND TRANSPORT (SHRI Z.R. ANS.
ARI):(a) and (b) No complaint has been
received that there has been no cargo
businesss for the East and West going
ships. However, Indian Shipping Com-
panies are facing difficulty in securing
export cargoes due mainly to the reper.
cussions of the global recession in the
shipping sector on account of develop-
ment of excessive shipping tonnage in
relation to demand. This in turn has
resulted in unusually severe competition
amongst the shipping lines of various
countries to securec the maximum part
of the cargo available on different
routes Coupled with this, the develop-
ment of buyers market in certain export
commodities has also resulted in buyors
insisting on FOB contracts so that they
are able to usc their own ships for the
commodity as for as possible.

(c) Yes.

(d) Yes,

(¢) Permission to sell/scrap some
vessels has been given to a some conl-
panics who have reccived assistance
fiom Government.

(f) Mjs. Malkinnon vMucker.r/.ic
lave been given permission in  principle
to sell their vessel m.v. Bacat I for
scrapping.
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Meusures to End Capitation Fee in Medi-
cal Colleges.

674, SHRI NAVIN RAVANI :
SHRI N.E: HORO :

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased 1o
state;
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(a) The number, name and loca.
tion of such Medical Colleges which are
charging capitation fee from the stu-

_ dents on enrolment;

(b) whether IOI;IC legal measures
are being taken to amend the Indian
Medical Council Act for ending the
capitation fee charged by certain medi-
cal colleges; and

.

(c) if so, the details thercof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI! B,
SHANKARANAND): (a) As per avail-
able information, the following medical
colleges are reported to have been
gdmitting students on the basis of
capitation fee:

KARNATAKA

1. Kasturba Medical C(')llegc.
Manipur, Mangalore.

2. J.JM, Medical College, Deven-
gere.

3. J.L.N. Mecdical College, Bel-
gaum.

4. M.R. Medical College, Gul-
barge. v

-

5. M.S. Ramaiah Medical College,
Bangalore,

6. Kampegowda Institute of Medi-
cal Science Biangalore.

7. Dr. B.R. Ambedkar Medical
College, Bangalore.

PUNJAB

8. Dayanand Medical College,
Ludhiana.

ANDHRA PRADESH

9. Siddartha Medical College,
Vijayawada,
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(b) and (¢) The Government of
India arc opposed to the practice of
charging capitation fee for admission of
students in medical Colleges and have
advised the State Governments to do
away with this practice. A resolution
was also passed in the joint conference
of Central Councils of Health and
Family welfare in their meeting held on
7-9th July, 1983 to the cffect that **All
States/U.TS should take steps to put
an end to the practice of charging capi-
tation fee for admission of students to
the medical institution."’ .
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News Item Cag’ioned ‘“Killer Dysentery
and Hepatitis Fall OQut of U.S. Rcsearch

676. SHRI VIJAY KUMAR YADAYV:;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ¢

(a) whecther Government’s attention
has been drawn to the news item appear-
ed in  !New Age’ weekly dated 3 June
1984 captioned ‘Killer dysentery and -
hepatitis fall out of US research; and

(b) whether Government have made
any inquiry in this connection and if so,
the details thereo(?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWALI) : (a) and (b) The
Government has scen the news item
published in the “New Age'’. Incidence
of dysentery was reported from the
States of West Bengal, Tripura, Assam
and Orissa during this year. ©On inves-
tigation Shigella Dysentry type-I, E.
Coli and Shigella Vibrio Cholerae and
Shigella Flexneri were found to be the
organisoms respoasible for the epidcmic
in different States. Poor personal
hygiene, unhygicnic sanitary conditions
and contaminated water supply were
the main reasons for spread of this
discase. The investigations were carried
out by the team from National Institute
of cholera and Enteric Disecases,
Calcutta, Incidence of Viral Hecpatitis
was reported from the State of Gujarat.
The teams from the National Institute
of Communicable Discascs, Delhi,Natio-
nal Institute of Virology, Pune, and All
India Institute ot Medical Scicnces,
New Delhi carried out investigations in
this regard.  On the basis of investiga-
tions it was found that Hepatitis-B,
Hepatitis-A and  Hepatitis Non-A,
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Non.B Viruses were responsible for the
outbreak of Viral Hepatitis in Gujarat,
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Controversy Over Bagh Caves in Madhya
Pradesh

679. SHRI DEEN BANDHU
VERMA : Will the Minster of EDUCA-
TION AND CULTURE be pleased to
state :

(a) the nature of controversy over
the Bagh Caves in Madhya Pradesh.

“

(b) efforts made by Archacological
Survey of India to repair and maintain
the forts of Rajasthan such as Chittor-
garh, Ranthambore,. Kumhalgarh and
Amer; ’

(c) the amount spent by Department
in last three years; and

(d) whether Government propose to
strengthen the Department with latest
technique and with equipment in order
to preserve the sick monumontal treas-
ures of our country ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR1 P, K. THUNGON) ; (a) There
is no controversy over the Bagh Caves.

(b) The forts of Chittorgarh, Ran.
thambore and Kumbhalgarh in Rajas-
than are in a good state of preservation.
Regular and timely structural repairs as
and when necessary are being carried
out. The fort at Amber, District

Jaipur is not a centrally protected monu.

ment,

(c) The amount spent on the struc-
tural repairs and annual maintenance of
the centrally protectcd monuments during
1981.82, 1982.83, and 1983-84 is Rs,
140,41,000, Rs. 1,77,22,000 and Rs.
2,14,69,000  respectively, while the
dmount spent on the three forts mention-
¢d in part (b) is as under;—
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1981-82 1982-83 1983-84

. Chittorgarh 9,31,495 1,22 416 242,132
Fort

Ranthambore 16,081 18,297 76,048
Fort

Kumbhalgarh 10,260 - 9,453 13,801
Fort ’ ’

(d) The Archacological Survey of
India adopts new techniques as per re-
commondations of the International
Centre for the study of the Preservation
and the Restoration of Cultural Pro-
perty (ICCROM) after throughly check-
ing their eflicacy in the Indian environ-
ments before applying them to sick
monuments in our country.
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Double Line From Daund to Solapur on
Bombay-Madras Main Line *

681. SHRI DHAUSAHED THORAT:
Will thé Minister of RAILWAYS be
pleased to state:
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(a) whether there is a proposal to
construct double line from Daund to
Solapur on Bombay-Madras main line
on Central Railway;

(b) whether the survey for this work
has already been done by the railway
department;

(c) the total cost of the project ;
and

(d) the target date and when it will
be started ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHOUDHURY) : (a) No, Sir.

(b) A Preliminary Enginecring-cum-
Traffic Survey for additional line capa-
city works including doubling on Daund
Solapur-Wadi Section was carried out
during 1977-80.

(c) The cost of doubling the section
from Daund to Solapur. (187 Kms.)
will be about Rs. 56 crores now,

(d) Due to constraint of resources
this work will have to wait for consider-
ation at a future date,

»

Steps to Check Leprosy From Karnataka

682. SHRI T. R. SHAMANNA :
Will the Minister of HEALTH AND
FAMILY WELFARE : be pleased to
state : N

(a) whether it has come to the
notice of the Central Government that
Leprosy is spreading fast in some parts
of Karnatal,(a ; and

(b) will the Central and State
Governments take necessary steps to
check the arrest of the spread of this
discase ?
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THE MINISTER OF STATE WILL
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWALI) : (a) There is no
evidence to show that the incidence of
leprosy is on the rise in Karnataka.

(b) Under the National Leprosy
Eradication krogramme 100); Central
assistance is being provided to the State
Government. under the programme the
main thrust is on early detection and
rcgular trecatment of lcprosy patients,
Free treatment is given through leprosy
clinics leprosy Centres, SET Centres,
Voluntary Centres and indoor beds have
been provided to leprosy patients. Drugs
like Dapsone. Clofazimine and Refa-
mpioin, prothionamide and combined
tablets are being supplied free of cost
to the patients through these centres.
A budget . provision of Rs. 65.00 lakhs
(35 lakh in cash and 30 lakh in kind)
has been provided to the State Govern. .
ment of Karnataka during 1984-85,

Multi Drug Regimen Projects are
being launched in Belgaum and Dhar-
war districts during 1984-85.

It is also proposed to establish one
Rcgional Leprosy Training & Research
Institute at Magadhi Road, Bangalore
during 1984.85.

New Trains Introduced Since April, 1984
and Proposed to he Introduced

683. SHRI CHIRANJILAL
SHARMA : Will the Minister of
RAILWAYS be pleascd to state :

(a), number of new trains introduced
since April, 1984; and

(b) number of new trains proposed
to be introduced during July to Septer-
mber 1984 7

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) During the ‘period
from 1-4.1984 to 20.7-1984, a total of
103 new trains have been introduced on
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Indian Railways, which includes 44
suburban trains,

(b) Various demands for introduction
of new trains on Indian Railways are
pehding and more demands are being
received. Such of the proposals which
are operationally feasible and justified,
will be considered, subject to availabi-
lity of resources.

Scholarship for Learning Hindi by Post-
Matric Students in Non-Hindi Speaking
States

684, SHRI HARIHAR SOREN :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government have a
proposal to extend the scholarship
provision for learning Hindi by the
post-matric students in non-Hindi
speaking states ;

(b) .if so, the names of states
where scholarship is being given to
Post-matric students to learn Hindi ;

(¢) The amount of scholarship
proposed to be given per student in
1984.85 ; and

(d) the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. TAUNGON) :
(@) to (d) The Ministry have been
operating the scheme of scholarships

1. Andhra Pradesh 9, Meghalaya

2. Assam 10. Nagaland

3. Gujarat 11. Orissa

4. Jammu & Kashmir 12, Punjab

5. Karpataka 13, Sikkim

6. Kerala ‘ 14, Tamil Nadu
7. Maharashtra 15, Tripura

8. Manipyr ' 16. West Bengal
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to Students from Non-Hindi speaking
States for Post-Matric Studies in Hindi
since 1955-56. The main object of the
scheme is to encourage the study of
Hindi in non-Hindi speaking States
and to make available to the Govern-
ments of these States  suitable
personnel to man teaching and other
posts where knowledge of Hindi is
essential. It was administered and
operated from the Centre upto 1978.
With effect from 1-4-1979, the scheme
has become grant-in-aid and scheme is
being operated by the Non-Hindi
Speaking  State Governments/U.Ts,
excopt in the case of Tamil Nadu where
the work relating to payment of scholar-
ship is done by the Ministry direct to
the institutions.

2. Under the scheme, scholar-
ships are awarded to students from all
non-Hindi speaking states/U.Ts. for
study of Hindi as one of the subjects
in various recognised full-time courses
of education from post-matric stage
upwards.

3. Monthly rates of scholarship
vary from Rs. 50/- to Rs. 125/- depend-
ing upon the course of study whether
in a non-Hindi'speaking State/U.T, or
in a Hindi speaking State/U.T,

4. The scheme for the year 1984-85
has becen announced, 2500 scholarships
are allocated to various non-Hindi
speaking State  Governments/U.Ts.*
annually. The twentyfour beneficiary
States/U.Ts. are :

17. Andaman aﬁd Nicobar
Islands

18. Arunachal Pradesh

19. Chandigarh

20, Dadra and Nagar Havelir

21. Goa, Daman & Diu

22, Lakshadweep

23. Mizoram

24. Pondicherry
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Ineffectiveness of Anti-Polio Vaccines

685. KUMARI PUSHPA DEVI
SINGH : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state

(a) “whether it is a fact that the
anti-polio vaccine given to children
under immunisation programm: in
different parts of the country in
gencral and Madhya Pradesh in parti-
cular are found to have been ineffective
in a number of cases :

(b) if so, the main reasons there-
for, and

(c) the steps taken to sec that the
anti-polio vaccine given in differcnt
parts of the country become effective ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEATH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAIL): (a) to (c)
The polio vaccine supplied to the
States/UTs, under the expanded Pro-
gramme of Immunisation is effective
in controlling the disease. Its potency
d€pends upon proper transportation and
storage. Constant steps are taken to
strengthen the cold chain in the
country for proper maintenance of the
potenacy of vaccines supplied under the
programme. -

Indo-US Physician Exchange Plan

686. DR. VASANT KUMAR
PANDIT : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether attention of Govern-
ment has bzen drawn (0 a news item
appeated in the Statesman dated 26th
June 1984 under the caption ‘Indo.US
Physician exchange plan regarding
Indo-US Physician  cxchange pro-
gramme ;
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(b) if so, whethor the consent of
the Government of India was sought
by the Chief Minister of Andhra
Pradesh in this connection ; and

(c) 'if not, the reasons therefor
and the dewils of reaction of the
Government of India there to ? ‘

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAD): (a) to (c)
The Ministry of Health and Pamily
Welfare has not received any communi-
cation from the Government of Andhra
Pradesh secking approval to the Indo-
US Phyticians Exchange Programme,

Between Kashmir and
Kanyakumari

New Train

687. PROF. P.J, KURIEN : Will
the Minster of RAILWAYS be pleased
to state :

(a) whether it is a fact thata
new train betwcen Kashmir and Kanya-
kumari is being introduced shortly ;

(b) if so, details as to when it
starts, its frequency, the stations at
which it stops etc.;

\

(c) whether Government propose
to name this train as ‘National Solida-
rity Express’; and :

(d) Whether Government propose
to run this train atlcast twice a weck ?

THE MINISTER OF RAILWAYS
(SHRI A,B.A.  GHANI KHAN
(CHOUDHURY) : (a) Yes, Sir,

(b) to (d) The modalities for
runniog the train, are still being worked
out.
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Vocational  Education at  Higher
Secondary and Plus two Stages

688. SHRIMATI SANYOGITA
RANE :
SHRIMATI ‘'MADHURI
SINGH :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it is proposed to
give importance to vocational educa-
tion at the higher secondary and
plus two stages ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) The National Policy
on cducation empbasizes the need for
increased  facilities for  vocational
cducation at the +2 stage. However,
school education is lurgely the respon-
sibility of the States and mostly
managed by them, The Central Govern-
ment has  been continusally stressing
upon the State Governments to give

due emphasis and provide adequate .

funds for  Vocational Education.
Simultancously, the Government has
taken various steps to promote the
spread of Vocationalisation at the plus
two stage. Among the steps taken
are :

(i) An All India Board of Voca-
tional Education has  been
constituted under the acgis of
the All India Council of Techni-
cal Education, '

(ii) On the request of the Ministry
of education, the Central

. Apprenticeship  Council  has
decided to amend the existing
Apprenticship - Act to accommo-
date students of the vocational
stream, )
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(iii) The Ministry of Education on
a Pilot Project basis has provided
3000 stipends for practical train-
ing to students of vocational
which are proposed to be increa-
sed to 6000 this year,

(iv) An  Inter-Ministerial Stecering
Committee has been set up for
implementation  of vocational
education programme,

(v) National Council of Educational
Research and Training has been
assisting the State Governments in
development of vocational courses,
desired competencies for the
implementation of the voca-
tionalisation programmme,

(vi) The Planning Commission has
impressed upon the State
Governments the need to
ecarmark adequate funds for
promotion of vocationalisation.

Construction of Railway Lines on
Priority Basis During Seventh
Plan

689. SHRI NITYANANDA MISRA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have a
proposal for the construction of some
railway lines in the country on priority
basis during the Seventh Plan ;

(b) if so, the number and name of
the railway lines in Orissa proposed to
be constructed on priority basis ; and’

(c) the details thereof 7

THE .MINISTER OF RAILWAYS
(SHRT A B.A. GHANI KHAN
CHOUDHURY) : (a) to (c)
Details in respect _of construction of
new lines, including projects to be
given priority, in the Seventh Plan are
still under finalisation, However, the
construction of following new BG rail
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lines in Orissa, alrcady approved, will
remain as on-going works in  the
Seventh Plan :

(1) Koraput to Rayagada

(2) Talcher to Sambalpur

(3) Banspani to Jakhapura—
) Jakhapura to Daitari already
opened to traffic. The taking

up of remaining length will
depend upon the results of
Final Location Survey for

2nd phase from Daitari to
Keonjbargarh already in pro-
gress, and availability of
resources in the Seventh Plan.

UNESCO Assistance for Conservation of
Sun Temple of Konark

690, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government are
aware that the conservation of Sun
Temple, Konark in Orissa (both

structural and chemical) is very inade-
quate ;

(b) if so, the mcasures proposed to
be taken for the proper conservation of
Sun Temple, Konark !

(c) whether Goverament proposc
to take assistance from UNESCO for
the proper conservation and effective
maintenance of that temple as was
done in the casc of monuments in
Egypt ; and

(d) if so, when and details there.
of ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI PK. THUNGON) :
(a) and (b) The Archacological
Survey of India is carrying out adequate

——
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structural conservation and chemical
preservation of the Sun Temple at
Konark.

(c) and (d) No,
tion docs not arise.

-

Sir, The ques-

Alleged Neglect of South Indian States

691. SHRI A.K, BALAN: Will
the Mnister of RAILWAYS be plcased
to state :

(a) whether the Governmcnt have
received any complaint regarding the
neglect of South Indian states by
Railway ;

(b) if so, the details thercof :

(c) whether the Government have
received request from Government of
Kerala for new Railway lines ; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY): (a) and (b) A
number of requests are being received
periodically, from all State Govern-
ments, including South Indian States,
for construction of new railway lines in
their arcas.

(c¢) Yes Sir.

(d) The construction of the
following new lines have been asked
for :

(1) Cochin-Madurai

(2) Kottayam-Bodinayakanoor

(3) Chepgannur-Trivandrum

(4) Kuttipuram-Guruvayur-Trichur

(5) Tellicherry-Mysore,
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Railway Line Under Construction in
Western Zone

692. SHRI AMARSINH
RATHAWA : Will the Minister of
RAILWAYS be pleased to states :

(a) the details of the rail line
under construction in the Western
Zone ;

(b) whether it is a fact that the
construction work is going very slow
and the railway projects are being
delayed by years togcther ;

(c) if so, what steps are being
taken to complete the work and open
the line for traftic  particularly
Viramgam.Okha-Porbander line ; and

(d) whether there is any proposal
to undertake the work of constructing
new rail line in Gujarat during the
current year ; if so, the details there-
of ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN
CHOUDHURY) : (a) The follow-
ing new line and gauge conversion
projects are in progress on the Western
Railway :

(1) New BG line from Kota to
Chittorgarh-Necemuch.

(3) New BG line from Bhuj to
N.lia.

(3) New BG line from Kapadvanj
to Modasa and conversion of
NG line fiom Nadiad to
Kapadvanj into BG.

(4) Conversion of MG rail linc
from Viramgam to  Okha/
Porbandar into BG. (Opened

to  traffic)—residual  work
only,

(b) and (c) The construction
works are generally progressing satis-
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factorily depending upon allotment of
funds. Gauge Conversion from
Viramgam to Okha/Porbander has been
completed and the last phase opened to
BG traffic in April 1984, Work on
new BG line from Kapadvanj to
Modasa along with gauge conversion
of NG line into EG is not making
much headway as adequate funds
could not be allotted for this work
due to constraint of resources.

(d) Works on new lines and
gauge conversion against items Nos.
2,3 and 4 of reply to part (a) falling
in Gujarat State are in progress during
the current year.

Road Transport Programme in the
Seventh Plan

694, SHRIMATI JAYANTI
PATNAIK : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether  Government  have
made any assessment about the total
amount of funds which will be needed
for Road Transport in the Seventh
Plan ; '

(b) if so, thc total amount proposed
to be spent on Road Transport in the
Sev.nth Plan; and

(c) the details of the programme
proposed to bs taken up in that plan
period ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI ZR,
ANSARI): (a) to (¢) No Sir.
Assessment about the total amount of
funds nceded for Road Transport in
the Scventh Plan will be known only
after the Planning Commission has
finalised the 7th Five Year Plan,

Scrapping of Indian Flag Vessels

695. SHRI LAKSHMAN MALLICK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the
shipping industry has urged  his
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Ministry not to permit imports of
foreign flag vessels for scrapping untill
all lndian Flag vessels which arc
avaiting are scrapped ; and )

" {by if so, the reaction of Govern.
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
" AND TRANSPORT (SHRI Z.R.
ANSARL) : (a) Yes.

(b) The Government has decided
to take measures to Tfacilitate the salc
of Indian veseals due for scrapping. It
has been decided that 1Indian flag
vessels would also be made available to
ship breakers at places other than
Bombay and Calcutta on the basis of
tenders. There is, however, no proposal
at present to stop the import of foreign
flag vessels for scrapping.

Cervical Cancer Among !Hindu and
Muslim Women

696. SHRI LAKSHMAN
MALLICK : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to stale :

(a) whether itis a fact that the
incidence of cervical cancer is lower
among Muslim Women than Hindu
womun ; and

(b) if so, the details in this
regard ? :

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (KUMARI
KUMUD BENM. JOSHI) : (a)
Available cvidence from  different
studies in various parts of India indi-

cates that (he incidence of cervical
cancer is lower among Muslim women
as compared to Hindu wonican.

(b) (1) Prevalence rate of
cervical cancer' in Hindu women was
noted to be twice as much as the
Muslim women in a study conducted in
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Agra District between 1963-1966 on
the prevalence and distribution of
cancer of the uterine cervix. It was
noted that thec prevalence rates were
6.3, 1000 Hindu women over 20 years
of age as compared to 3.2 per 1000
Muslim women of the same age group.

(2) Through the National Cancer
Registry Project of the Indian Council
of Medical Rescarch, the following
observations were made in 1982 in the
different registrics. °

Hindu Muslim
[{] %

(1) Population

based Registries at

(a) Bangalore 32,2 17.20

(b) Bombay 23.94 1327

(c) Madras 43.51 15.19
(I1) Hospital based

Registries at

(a) Chandigarh  45.53 19.44

(b) Dibrugarh 20.71 16.67

(c) Trivandrum  30.10 21.29

Blind Populationd and Target to Control
Blindncess in Seventh Plan

697. SHRI LAKSMAN MALLICK
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whcther Governmeant have fixed
some targets with allocation of required
amount to control blindness through the
National Blindncss Control Programmc;
and

(b) if so, the details regarding the
prospective plan in this regarding the
prospective plan in this regard the 7th
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FAMILY WEL.
FARE (SHRIMATI MOHSINA KID.
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WALI) : (a) and (b) Targets for cataract
are fixed @ 20 per ton thousand popu-
lation with marginal, adjustment keep-
ing in view the development of infrast-
ructure and gcographical conditions.
Target of 12.78 lakh cataract opera-
tions as well as for development of other
infrastructurc has bzcn fixed for 1984-85
with budget allocation of Rs, 7.00
crores. The objectives targets and
resource allocation of the National
Programme for Control of Blindness for
7th Plan are still in the formulative
stage.

Research on Orgauophosphate Pesticides
Re. Poisoning Effects

698. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) details .of the preliminary find-
ings and scope of the research on organ-
ophosphate pesticides being conducted
at the Interdisciplinary Brain Research
Centre of Nehru Medical College at
Aligarh Muslim University;

(b) the names of such pesticides
which lead to such poisoning and mea-
sures that can be taken to reduce cascs
of such poisoning: and

(c) whether there cxist any rulcs
or regulations for controlling use of
such pesticides?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
- FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) to (c) The
information is being colleted and will
be laid on the table of the Housc in
due course. ’

Steps to Maintain Allocated Ouota of st
Employees in Health Ministry

700. SHRI PIYUSH TIRKI : Will
the Minister ofr HEALTH AND
FAMILY WELFARE be pleased lo
state :

. '
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(a) whether it is truc that the per-
centage of Scheduled Tribe cmployees in
the Health Ministry, including attached/
subordinate offices is on!y 3.06 percent,
in public sector undertaking (Hindustan
Latex Limited and - IMPCL) only 2.12
percent and in statutory/autonomous
institutions only 1.5 pcrcent.

(b) if so, why the allottcd quota
of 7.5 percent of Schedule Tribe em-
ployees is not maintained in the Ministry
aod

(c) action taken in this regard
keeping in view the Prime Minister’s
New 20 Point Programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMUD BEN
M. JOSHI) : (a) Yes Kumari.

(b) It is due to non-availability of
Scheduled Tribes candidates for direct
recruitment and in the feceder cadres of
promotion.

(¢) Various Schemes are being im-
plemtcd by Government for the upliftment
of the Scheduled Tribes and it is
cxpected that these will acclerate and
raise the rcpresentation of Scheduled
Tribss from the present level in the
services under the Government, various
public undertakings and autonomous
bodies under the Ministry of Health and
Family Welfarc,

Mecdical Rchef to Flood Affected Areas
of West Bengal

701. SHRI PIYUSH TIRKI : Will
the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
State :

(a) whether it isa fact that the
Unit Government failed to provide
immediate and proper medical last
month -; '

(b) if so, the reasons thereof ; and
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(¢) if not, the details of tht
medical relief provided to the flood
affected arcas of West Bengal ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) No.

(b) Docs not arise,

(¢) The following items of medical

» relief have been supplied by the Govern-

ment of India to the Govt, of West
Bengal :

(i) Cholera Vaccine —10 lakh docs.

(ii) Anti Shake Venum
Serum 5000 vials.

(iii) Diptheria serum 1000 vials.

Measures to Publicise Setting up of
Patient Complaint Enquiry Committee
in Delhi

702. SHRI PIYUSH TIRKI:
Will the Minister of HEALTH AND
FAMILLY WELFARE be pleased to
. state

(a) whether it is a fact that the
Patient complaint enquiry committec
set up in the Directorate General
of Health Services to look into the
public complaints regarding the services
in Government and other hospitals in
the Union Territory of Delhi received
only 46 complaints last year ;

(b) if so, what measures have becn
taken to publicisc the setting up of
such committee ;

(c) whether it was advertised
regularly in the newspapers, hoarding
and posters or hand bills printed for
the knowledge of the public and if so
details of the measures taken ; and
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(d) the reasons for not making its
publicity through DAVP, radio, TV
and other media ?

THE DEPUTY (MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY | WELFARE (KUMARI
KUMUD BENM. JOSHI) : (1) yes

(b) to (d) This is essentially dn in-house
mechanism to deal with complaints
reccived from ecither paticnts or their
relatives. As such it has not been
considered necessary to give any publi-
city through mass-media channels.

Construction of Nangal-Talwara Railway
Line upto Mehatpur

703. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Northern Railway
Administration had fixed 30th June,
1984 as the target date for the coastruc-
tion of Nangal-Talwara Railway line
upto Mchatpur in Himachal Pradesh ;

b) if so, whether the line has
been constructed upto Mechatpur ;

(c¢) if not the reasons for delay
and the steps taken to overcome it
alongwith the date by which it would
be constructed upto Mchatpur ; and

(d) the total cost of construction
upto Mehatpur and the exact point
upto which demarcation has been given
to the State Government for acquisi-
tion of land ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN
CHOUDHURY) : (a) to ©
Construction of the Nangal Dam-
Talwara Railway line was expected to
be cdmpleted upto Mehatput by the
end of June, 1984, However, ducto
disturbances in Punjab, the progress of
work suffered and the expectation did
not materialise, Under these citcums-
tances, it is difficult to fix any turget
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date for its completion, though efforts
will be made for completion of the
line from Nangal Dam to Mehatpur at
at the carliest.

(d) The estimated cost of construc-
tion upto Mehatpur, excluding the
works at Nangal Dam proper, Rs, 2.50
crores. Demarcation of land bound-
aries between Mehatpur and Una, i.e,
upto Km. 17.5 has been done and
indicated to the State Government.

Railway Reforms Commission Recom-
mendation for Creation of Additional
Zones Divisions

704. PROF. NARAIN CHAND
PARASHAR :

SHRI BHEEKHABHAI :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Railway Reforms
Committee has rccommended the crea-
tion of additional zones/divisions in
the country ;

(b) if so, the exact recommenda-
tion made in this regard ;

(c) the likely date by which the
recommendation would be accepted and
implemented; and

(d) if not, the likely datc by
which the Report of the Railway
Reform Commission would be received
with regard to  Zonal/Divisional
Reorganisation and the reasons for
delay ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY): (a) to (c) The
R‘cport of the Railway Reforms
Committee on Railway regrouping has
been recsived on 23rd July, 1984. The
Committec have made recommendations
fo_l' creation of certain new Zones and
Divisions, As the Report has been
Just received, it is under study,

(d) Does not arise.
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Archatological Circle for Himachal
Pradesh

70S. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government have
decided to open a separate Archaco-
logical circle for Himachal Pradesh ;-

(b) if so, the likely date by which

the circle would be opened ; and
(c) if not, the likely date by
which the circle would be sanctioned ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON):
(@) to () A proposal for the
creation of a mini-circle in Himachal
Pradesh is under consideration.

Recommendations of Railway Reforms
Committee

706. SHRI N.K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of recommenda-
tions made by the Railway Reforms
Committee during last three ycars
(ending 30 June, 1984) ; and

(b) details of those which have
been rejected with reasons therefor ?

THE MINISTER OF RAILWAYS
(SHR!I A.B.A. GHANI KHAN
CHOUDHURY) : (a) and (b)
The Railway Reforms Committee
have submitted to 18 part reports upto
30th June, 1984, Containing 178!
recommendations.  Copics  of  cach
part report have been placed in the
Parliament House Library for the
convenience of the Hon’'ble Members.
Out of 1781 recommendations, 30
recommendations have been rejected
upto 30th June’ 84 as indicated below:
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-

Recommendation

Part report

No. No.

I 7.16 & 12.9

11 30,74,75,81,113 &

_ 126

1l 6

v 25

\% 48 & 120

17 B 12,13,44,45,59 & 67

VIl 1,12,13,14,31 & 44

X1 44(1), 60,80,85 &
122

Xi 35())
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These have been rejected for one or
more of reasons such as :

1. Financial constraints.

2. Not considered feasible, opera-
tionally, technically or organis-
ationally.

3. Not in conformity with declar-
ed Government policy.

I
4, Not acceptable 10 the other
concerned Ministry/Muinistries.
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g

Harassment of Newly Wed Girl by In-
Laws

708. SHRT ATAL BIHARI VAJ-
PAYEE : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) Whether his attention has been
drawn to highly expensive celebrations
at wedding; and large number of
costly gifts and cash given to
bridegrooms’ parents on such occasions;

(b) if so, whether it is a fact that
important role can be played in this
matter by unregistered woman’s
associations/ organisations, neighbours.
civil rights bodies  and individual law
practioners if they are allowed to lodge
complaints to the police when they
come to know about a newly wed girl’s
harassment by her in- laws; and
(c) if so, specific corrective meas-
ures proposed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES INDUSTRIES OF EDU-
CATION AND CULTURE AND
SOCIAL WELFARE (SHR! P.K.
THUNGON) ; (a) Yes, Sir.
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(b) Yes, Sir,

(c) The Dowry Prohibition Amend-
ment Bill introduced in the Parliament
on 9.5. 1984 proposes an amendment
according to which a Court can take
cognizance under the Act on the basis
of its own knowledge, police report, a
complaint made by the person aggrieved,
or other relative of such person or by a
recognised  welfare institution or
organisation.

Affect of Saccharin on Human Health
And Steps to Check Its Use

709, SHRI MADHAVRAO
SCINDIA :
SHRI SANAT KUMAR

MANDAL :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that while
Saccharin has been found to cause in
experimental rats cancer of urinary blad-
der and in countries like U, S, A, it is
compulsory under the law to ensure that
products containing saccharin bear a
label that use of such product could be
hazardous to hcalth, the various soft
drinks companies in India are advoca-
ting the use of saccharin ** to stay slim
and healthy’’, and manufacturers of
swects use it as an inexpensive substitute
for sugar; and

(b) if so, the Government’s reaction
to the revelations of scientists in the
West, showing adverse effects of sacchar-
in on human system, by way of restri-
cting use of this cheap sweeterning agent
in the Manufacture of soft drinks, ice
creams and sweets?

THE DEPUTY MINISTER
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI)
(a) and (b) The association of
saccharine with identifiable hecalth
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hazards has not yet been definitely
established. The results of the long term
feeding study in rats, epidemiological
study are awaited from the FAO/WHO
Expert Committee on Food Additives.
The reports may be completed in 1984,
The use af Saccharine in foods is
prohibited in general except in Carbona.-
ted watcrs where it is permitted to a
maximum limit of 100 ppm. The latest
recommendation of the Central Commi-
ttee of Food Standards to prohibit its
use even in carbonated waters is in
process.

Railway Projects at Malde

710. SHRI SUSHIL BHATTA.
CHARYYA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that Rail-
ways projects for improvement in
Malda include construction of parks,
stadia, swimming pool and rest houses ;

(b) if so, whether such improve-
ments have been carried out in other
parts of India before ; and

(c) how much money has been
allocated to such construction in
Malda ?

THE MINISTER OF RAILWAYS
(SHRI1 A.B.A. GHANI KHAN
CHOUDHURY) : (a) Along with
various projects for improvements in
Malda, such as diesel loco-sheds, officc
building to house the ncwly-formed
Division. coaching maintenancc facili-
tics, signals and telecommunication
training centre, construction of staff
quartors, etc., staff amenity works
such as stadia and rest housc have also
been undertaken. As a part of improve:
ment of station-building and surround-
ings, a park has also been developed.
An existing sedimentation tank of the
abandoned water works was converted
into a swimming tank as a staff amenity
measure.
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(b) Similar improvements  are
carried out in other places on the
Indian Railways,

(c) The total amount of money
allocated for the eonstruciion of stadia,
development of park and rest house,
including these which have already been
completed, is apprcximately Rs. 80
lakhs.

Taj Developed Large and Decp Cracks

713. SHRI CHHOTEY SINGH
YADAY :

SHRI JAIPAL SINGH
KASHYAP :

SHRIMATI JAYANTI
PATNAIK :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it is a fact that
according to the rec:nt study conducted
by the Regional Rescarch Laboratory
of the CSIR at Bhopal, the Taj has
developed large and deep cracks both
inside and ouiside the monument be-
sidss surface detericration due to
poltutants from’ Mathura refinery ;

-

(b) if so. the  details thereof ;
and

(c) the steps taken by Govern-
ment to preserve and protect the
historical monument ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(@) and (b) The cracks noticed
on the intciior and exterior of the Taj
Mahal by the Scientists from the
Regional  Laboratory of CSIR at
Bhopal have becen in existence prior to
1942 No later visible deterioration
due to pollutants from the Mathura

Refindery have been obscrved on the
surface of the Taj,

SRAVANA 4, 1906 (SAKA)

Written Answers 134

(c) The Government of India has
constituted a High Power Expert
Committee to examine all problems
relating to the conservation and preser-
vation of Taj.

Survey of Railway Lines in Andhra
Pradesh

714. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) the new railway lines to be
taken up this year in Andhra Pradesh ;
and ’

(b) the surveys taken up and the
surveys likely to bs completed this year
for laying railway lines in Andhra
Pradesh ?

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN
CHOUDHURY) : (a) Work on the
undermentioned new lines approved in
carlier years in Andhra Pradesh, is in
progress during this year :

(1)  Bibinagar-Nalgonda.Nadikudo
new BG hine Phase-1I from Nalgonda
to Nadikudo (75.40 Kms.)

(2) Talapur-Patancheru new BG
line [8.4 Kms.)

(3) Construction of a new BG
line from Motumari to Jaggayyapet
(31 Kms,)

(4) Adilabad-Pimpalkutti new BG
line (21 Kms.)

(5) Bhadrachalam Road-Manuguru
new BG line. This line has been
opened for goods traffic.

(b) The following surveys have
been sanctioned during this year for
laying railway lines in Andhra Pradesh ;
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(1) Proliminary Enginecring.cum.
Traffic Survey for a parallel
BG line from Kurnool to
Secunderabad (224 Kms.) and

(i) restoration of a railway line
between Kakinada and
Kotipallo via Ramachandra-
puram (43 Kms.)

Further, the following surveys,
which had been sanctioned in earlior
years, are in progress during this year :

(1) Roappraisal for a new BG
line between Nizamabad and
Ramagundam via Jagityal
(155 Kms.)

(2) Proliminary Engincering-cum-
traffic Survey for a new BG
line between Nadikude to
Gudur Kalahasti (350 Kms.)

(3) Preliminary Eongincering-cum-
Traffic Survcy for construc-
tion of a new B.G, line from
Krishna-Vikarabad (30 Kms.)

(4) Preliminary Engineering-cum-
Traffic survey for Construction
of a new B.G. line from
Macherla-Raichur via Gadwal
(260 Kms .)

(5) Preliminiary Engineering.cum-
Traffic Survey for construction
of a new B.G. line from
Nidubrolu to N.zamapatnam
(25 Kms.)

Lighthouses Approved in Andhra Pradesh

715. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) number of lighthouses sanc.
tioned to Andhra Pradesh last year ;
and
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(b) places for which they were
sanctioned ?

THE MINISTER OF STATE IN
THE  MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) Nil.

(b) Does not arise,

Ancillary Industries to Railway Coach
Repairing Factory, Tirupati

716. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
RAILWAYS be pleased to state :

(a) whether ancillary industrics
will be started to Railway Coach Repair-
ing Factory at Tirupati ;

(b) if so, whether the list of
ancillary industries to be started has
been finalised ; and

(c) if so, whether the list has bzen
published ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) The Railway
expect the State Government of Andhra
Pradesh to encourage the setting up of
ancillary industries near the proposed
workshop. Keeping in  view this
assurance of Government of Andhra
Pradesh capacity has not been devclop-
ed in the Carriage Repair shops for
manufacture of componcnts and parts
which could be casily supplicd by the
anci.liary industrics.

(b) The South Central Railway
administration have prepared and sent
a list of 228 items to the Government
of Andhra Pradesh to enable setting up
of the nccessary ancillary industries.

(¢) The list has been widely
publicised and also discussed in a
number of Seminars organised by the
Government of Andhra Pradesh and
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the entropreneurs. More over about
1,000 items which can be manufactured
are also exhibited for the benefit of
entroproneurs at the Tirupati Railway
Station.

Widening of Exit at chandernagore
Railway Platform

717, PROF. RUPCHAND PAL :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Governnient are con-
sidcring any proposal to widen the exit
at Chanderagore railway platform in the
castern side; and

(b) if so, progress already made in
this regard ?

THE MINISTER OF RAILWAYS
(SIIRT A. B. A. GHANI KHAN
CHOUDHURY) : (a) There is no station
named ‘Coandetnagore’ on Indian
Railways, However, thcrc is a station
called Chandan Nagar on Eastern Rail-
way. There is no proposal, at present,
to widen the exit from the platform on
the eastern side, as the existing width
of the gate is considored adcquate for
present level of passengers traffic at this
station.

(b) Docs not arise.

Campus Colleges Refusing Admission
To S. C. Students

718. SHRI K. A. RAJAN :
SHRIMATI VIDYA CHENN.
UPATI :

SHR1 JAGPAL SINGH :

Will the Minister of EDUCATION
AND CULTURE be pleased to state:

q () whether his attention has been
J;‘;Wn 10 a report in *Statesman’ of 3rd
Y, 1984 saying ““Campus Colleges arc

refusi e
cfusing admission to Scheduled Caste
“udenl|"!'
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(b) if so, whether any enquiry has
been made from Campus Collcges inclu-
ding St. Stephens Colleges, Hansraj
College and Khalsa College!

(c) if so, the details thercof; and

(d) steps taken to see that Scheduled
Caste students are_not deprived of mi-
ssion against the rules ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) Yes,

sir,

(b) to (d) According to the report
received from the University of Delhi,
some of the Colleges having Engilish as
their medium of instruction found it
difficult to admit such of the Scheduled

Castes/Scheduled Tribes students who had
not studied English upto XII standard
as they would find difficulty in pursuing
the course, As has bcen the practice in
previous years, the Vice-Chancellor
has constituted a Central Admission
Gorievance committee to consider
and sort out the grievances/
complasnts in regard to admission-
of students, including those belonging
to SC/ST, The Vice-Chancellor of the
University had called a meeting of the
Principals along with the Chairman of
the Ccntral Admission Grievance Comm-
ittec to resolve the problem. These SC/
$T students have now been admitted in
the same or some other Colleges of the
University,

Mecting of The Ceatral Board of Railway
Rcsearch on Train Accidents

719, SHRI MADHAVRAO SCIN.
DIA : Will the Minister of RAILWAYS
be pleased to state ; .

(a) whether the Central Board of
Railway Research considered at its 20th
meeting held in the first week of June,
1984, ways for averting and minimising
rail - accidents including railway level
crossing accidente?
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(b) if so, whether installation of
modern and sophisticated devices was
considered at the meeting for minimis-
ing accidents; and

(c) if so, the details of such equi-
pments to be installed for the purpose
in the light of the Board’s deliber-
ations ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN
CHOUDHURY) : (a) The Central
Board of Railway Rcsearch, which is
the apex advisory body for Railway
research and development, at its 20th
meeting on 5-6-84 deliberated on the
scope and direction of rescarch includ-
ing safety in train operation.

(b) and (¢) The safety *items on
which work is being done include warn-
ing device for level crossings, stream-
lining ultra-sonic rail flaw dctection;
micro processor-based track monitoring
car, train parting indication device,
indigenous hot box detector.

Study by 1.C.M.R. Regarding Causes of
Dysentery Deaths

721. SHRI MADHAVRAO
SCINDIA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the Indian Council
of Medical Research and various other
National and International Health
Organisations have gone into the causes
of the dysentery dcaths in various parts
of the country ; and

(b) if so, the findings of the
studies made in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA  KIDWAIl): (a) The
Indian Council of Medical Research
through  its permanent  Institute—
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National Institute of Cholera and
Enteric Discases, Calcutta—has investi-
gated Bacillary dysentery in West
Bengal, Tripura, Assam and Orissa.

(b) The Indian Council of Medical
Research detected  the causative
organisms for bevelopment of dysentery.
Regarding the causative organisms, the
ICMR  detected in West Bengal,
Shigella dysenteriac Type-1, in Orissa
Shigella flexneri and in  Assam
Cholera and Shigella other than Type-
1.
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President’s Assent to Calcutta University
(Second Amendment) Bill, 1984

728. SHRI CHITTA BASU :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether the Governor of
West Bengal has recently sent the
Calcutta University (Second Amend-
ment) Bill, 1984, as passed by the
West Bengal Lcgislative Assembly for
the consideration of the Central
Government and being reserved for the
President’s assent ;

(b) if so, the facts thereof ;

(c) whether Government have
since cleared it for President’s assent ;
and

(d) if not the rcasons therefor ?

THE DEPUTY  MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) The Governor of
west Bengal forwarded in May, 1984
the Calcutta University (Amendment)
Bill, 1984 and not the Calcutta
University (Second Amendment) Bill,
1984 for the consideration of the
President.

(c) No, Sir.’

(d) The Bill is under considera-
tion of Government,

Spread of Jaundice in Gujarat

729. SHRI AMARSINH
RATHAWA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :
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(a) whether it is a fact that the
Jaundice has spread in certain parts
of Gujarat recently in epidemic form
and if so, the main reasons thereof ;

(b) the number of cases rcported
and the number of persons died ; and

(c) what steps are being taken by
Government to check this disease from
further rise and control it in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) - (a) to (¢)
High incidence of Jaundice has been
reported from some parts of the
Gujarat State. The causative agents
as revealed during investigations, were
Hepatitis-B, Hepatitis.A and Non-A,
Non-B Virus. According to the infor-
mation available, there have been
11725 cases with 714 decaths this year
upto 16.7.1984. The preventive mea-
sures taken include Isolation of
Jaundice casss in special Isolation
Wards, strict enforcement of asepsis,
use of disposable syringes and needles
and L.V. Infusion sets, funigation of
all the wards and operation theatres in
the hospitals, empowering District
Magistrates  under the  Epidemic
Discases Act (1897) to take preventive
steps, declegating special powers to
Commissioner of Municipal Corpora-
tion under the Bombay Provincial
Municipal Act, intensification of Health
Education, activating all the local
bodies to safcguard public water system
against contamination etc. The Union
Government has aisisted in procuring
Hep titis-B Vaceine and Hyper Immune
Scrum Hepa-B Globulin,

State-Wise Deaths Due to Discases,
Malnutrition and Infant Deaths

730. SHRI BASUDEB ACHARIA:
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of HEALTH AND
FAMILY WELFARE bc  pleased
to state the number of deaths
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reported due to various diseases
and malnutrition and infunt deaths
during the period of lust 3 years State-
wise ?

THE MINISTER OF STATE IN
THE MIN'STRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA  KIDWAI) : Statements
showing cases and deaths due to various
communicable discases, infant mortality
rates and percentage of infant deaths
due to malnutrition are laid on the
table of the House, (Placed in library,
Sec No Lt-8472/84).

Shipping Companies Incuring Losses

731. SHRI MOOL CHAND
DAGA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state :

(a) whether it is a fact that
Indian Shipping Companies have yet
to clzar loan instalments estimated at
Rs. 300 crores to the shipping Develop-
ment Fund Committee ;

(b) if so, reasons for such state
of affairs in these companies ;

(c) how many shipping companics
are there in the country and how many
of them are incurring losses and since
when ; and

(d) how many shipping companics
are owned by the Governmsnt and how
many of these are running into losses ?

THE MINISTER OF STATE IN
THE MINISTERY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) According to the
records of Shipping Development Fund
Committee, the Indian Shipping Com-
panies had not rcpaid a sum of Rs-
154.81 crores as principal and Rs. 66.41
crores as interest on Shipping Devclop-
ment Fund Committee Rupes loans till
31-3.1984.
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(b) Most of the Indian Shipping
Companies have suffered losses in the
past few years and are facing cash-
flow difficulties because of the global
recession in the shipping industry.

(c) There are a total of 60 shipp-
ing companies in the country. Out of
these, 30 companies have received
assistance from the Shipping Davelop-
ment Fund Committee. The position
in respect of profit/loss of these
companies is indicated in Annexure-I
laid on th: table of the House,
(Placed in library. See No Lt 8473/84)
No record of the profit/loss in respact
of non-SDFC assisted companies is
maintained in this Ministry,

(d) There are two shipping
companies owned by the Government
viz. Shipping Corporation of India and
Mogul Line Ltd. Both these companies
suffered losses in 1983-84,

Transit T.oss in Unloading of Coal at
Tuticorin

732. SHRI K.T. KOSALRAM :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Railways were incurring heavy transit
loss in unloading of coal in the lighter
at Tuticorin old port and if so, the
quantum of such losses per year ;

(b) the transportation expendi-
ture per year that was being incurred
for taking the coal to Southern places
from Tuticorin port ; and

(c) the transportation expenditure
Now being incurred when the coul is

being transported from  Cuddalore
port ?

THE MINISTER OF RAILWAYS
(CS“R] A.B.A. GHANI KHAN
O?OUDHURY): (a) The percentage
o lOss.es in unloading loco coal at

d Tuticorin Port during the last three
years has been as under :
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Year %age of losses
1981-82 5.23
1982-83 4.83
1983.84 6.83

(b) and (c) The Railway
freight on transporting 34,919 tonnes
of loco coal from Tuticorin Port to
sheds during 1983-84 was Rs, 5.19 lakhs
and the Railway freight for transpor-
ting 7218.5 tonnes of loco coal from
Cuddalore Port to loco sheds during
the same ycar was Rs. 0,69 lakhs.

Deepening the Draught of Tuticorin Port

733, SHRI K. T. KOSAL RAM :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

The steps proposed to be taken to
deepen the draught of 27 feet in Tuti-
corin Port so that ships of heavier
tonnage can berth and avoid unnece.
ssary transit losses being presently
incurred by unloading into lighters in
mid sea ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
Contracts for dredging in order to dee-
pen the draught at Tuticorin from 27
feet 1o 30 feet were awarded to two
companies in December 1979 in differ-
ent reaches of the channel. The work
in one reach is expected to be comple-
ted by October 1984, In the remaining
reach the contractor stopped the work
in April, 1983, Fresh tenders to get the
balance work done were invited by the
Port and they are under evaluation.

Increase in Wharfage Rate at Tutiscorin
Port

734, SHRI K. T, KOSALRAM :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Chairman of Tuti-
corin Port Trust has recently increased

the wharfage rate by (7-1/2. Percent
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though the Trustees of the Port were
against such arbitraty increase; and

(b) the steps being taken to protect
hundrens of small scale salt manufact-
urers an and around Tuticorin who
export salt regularly through Tuticorin
Port ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) The Tuticorin Port Trust have
recently submitted proposals to Govern-
ment for gencral upward revision of
their scale of rates including wherfage.

(b) After considering represent-
ationg of small scale salt manufacturers
Government have decided not to revisc
the wharfage on salt.
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Survey for Construction of Irahmpur-
Bilaspur-Rampu: 'Mandi Railway
Line

740. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whather the Northern Railway
has conducted any survey for the
construction of Brahmpur-Bilaspur.
Rampur/Mandi railway line in Himachal
pradcsh as doposit work at the instance
of the State Government;

(b) if so, the finding of the survey,
including the total length, estimated
cost und the romuncraiivencss of the
project;

.(c) the likely date by which the
broject, would b: sanctioned and taken
up for construction ?

THE MINISTER OF RAILWAYS
(SHRL A, B. A. GHANI KHAN
CHOUDHURY) ; (a) to (c) Hinachal
Pradesh Government have approached
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the Railways for undertaking a deposit
survey for a railway line from Brahm.
pur to Rampur via Bilaspur, Accord-
ingly-a  Feasibility Engineering-cum-
Traffic study for a new BG link from
Brahmpur to Rampur has been appro-
ved. After the study and survey are
completed, the reports will be examined
in regard to engineering feasibility and
financial viability to take a decision
on construction of the new line in
consultation with the Planning commi-
ssion.

Deaths Due to Bacillary Dysentery State-
wise and Steps to Check Spread of the
Disease

741. SHRI CHINTAMANI JENA
SHRI RAM LAL RAHI :

Will  the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) the names of the States which
are affected by the bacillary dysentery
disease during the current year,

(b) the numbar of pzrsons affected
in cach such State and the total number
of persoas died in each State; and

(c) what steps are taken to check
this discase from further ris: and also
to control this disease in futurc to save
the life of innocent p:ople ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (c) Incidence of
dysentry was reported from the States
of Woest Bengal, Tripura, Assam and
Orissaduring this year. On investig-
ation, Shigella Dysentry Type-1.E-Coli
and Shigella vibrie Cholerao and
Shigellae  other than Type I and
Shigella Flexneri were found to be the
organisms responsible for the
incidence in different States.
According to the information received
from these States, the number of cases
and deaths on this account is as under;«
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Name of the State Cases  Decaths

JULY 26, 1984

1. Vest Bengal 108867 2925
(upto 16.5.84)

2, Tripura (upto
16.6.84) 13601 4

3. Assam (upto
16.6.84) 57285 3ot

4. Orissa 270 20

On the requests from these State
the required quantities of drugs includ-
ing antibiotics, ORS packets, Halegen
tablets, Disinfectants, etc. wcre made
available to themn through Medical
Store Depots.

Scparate Authority for Metro Railways

742. SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether  Government  have
decided to set up a separate authority
for Mectro Railways, something like a
corporation, outside the purview of the
Railway Board ;

(b) if so, the reasons for the same
and how and by when will the said
authority be formed ;

(c) whether Government  have
taken into considcration the demand
expressed by organised labours on the
railways such as AIRF and NFIR in
this regard ; and

(d) if so, the rcaction of the
Government to the demand of the
A.LLRF, and N.F.l R. to have indepen-
dent corporation for_ the entire Indian
Railways ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A.GHANI KHAN CHOUD.
HURY) : (a) No final decisien has so
far been taken.

(b) to (d) Does not arise.
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Waterloggin;: at Howrah and Tikiapara
in Eastern and S.E. Railways

743. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
plcascd to state

(a) whethet it is a fuct that Railway
Yards at Howrah and Tikiapara on
Eastern Railway and South Eastern
Railway suffered from waterlogging
during the heavy rainfall in the first
week of June, 1984, leading to serious
dislocation of traffic ;

(b) whether it is also a fact that
the area of Tikiapara carsheds suffered
from inadequate drainage and that in
past also the areca get submerged on
several occasions

(c) whether Government have any
new plan for better drainage of Howrah
and Tikiapara to prevent such disloca-
tion ; and

(d) if so, whatis the said plan,
what will be its cost and when will the
said plan be implemented ?

THE MINISTER OF RAILWAYS
(SHRI A.BA, GHANI  KHAN
CHOUDHURY) ; (a) Yes, Sir,

(b) Tikiapara Car Shed was also
aflected by the torrential rain this year,
Similar waterlogging in past occurrcd
in 1978,

(¢) and (d) The rainage of this
area is depondent on drainage arrange-
mcuts of adjoining municipal area, and
the capacity of Municipal drains etc.
The Calcutta Metropolitian Water &
Sanitation Authority had finalised &
drainage plan for the arca, which has
not yet been fully executed. They
have been requested by Eastern Railway
to expedite complction of such sche mes.
The Railway is also agreeable, in
principle, to sharc a part of the cost.
In the meantime, South Eastern
Railway is also considering possibility
of enlarging the existing drain and
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raising of track. Details are yet to be
worked out.

News Item Captioned ‘New Blood for
Cancer and Deaths duc to Cancer
Annually

o i
744, SHRI BALKRISHNA
WASNIK :

SHRI GHUFRAN AZAM :

SHRI AMAR ROY PRADHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government’s attention
has been drawn to a news itcm captioned
‘New blood test for Cancer’ which
appeared in the Hindustan Times dated
28 June, 1984 ;

(b) ifso, whether the Government
have initiated any rcsearch in this
regard ;

(c) the estimated persons who die
annually duc to cancer in India ;

(d) whether the new blood test
for cancer would be helpful in detecting
the cancer at initial stage ; and

(e) if so, by when the Government
would carry out such tests in the
country ? «

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMAR|
KUMUD BEN M. JOHSI) : (a) Yes,

(b) This test, which is about a
decade old is being tried at a few
‘entres in India such as the All India

Nstitute  of Medical Sciences, New
Delhj.,

y (¢) The annual number of deaths
u¢ 1o cancer in India is 0.3 million as
stimated by the National Cancer
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Registry Project of the Indian Council

of Medical Research.

(d) The test has bcen shown to be
4 sensitive marker of the development
of liver cancer. However, further
requirements arc necessary as (i) only
level above 400 ng/ml of blood are
diagnostic or suggestive and (ii) about
a fifth of the cases of confirmed liver
cancer do not show elevalion/of alpha
feto protein.

!

(c) The test at present cannot be
used for mass screening as it is prohibi-
tively expensive. As such it is at
present restricted to research projects
only. It could, however, be used to
follow up paticnts of chronic liver
disecase to dctece development of liver
cancer.

0T wir a=af & dlw gw gaw
®IEZ JIAMI QRIAT HITFT  ®IAT

746. it @egArvaw «Afzarn Iqr
W uEl @z FAX ST FA HIA
f& .

(%) 3arad 1984-85 & AUA
gdlT AT qFEd & 9 0F g
Iz Mg IAMT T TET9 § @ A1

() afzg, @t gq aeaea §
ua a¥ s gafa gd g ?

| w4l (s garg a4 |
W) @ (F) W (@) gErAw
®1 7 wata qadr fesdt wiv W
T HAT TAT AIAAAT @oeT  qT ATEA
wwar € @ G aAf &7
§ zfmaw gfaewi 1 wgafeaar
% Fg 3@ W X Wi aad
® 4w §1E M AAqAT AAGNE
agi
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NCERT — Prescribed Text Books For
Secondary Schools For 1984— 8§

747. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of
EDUCATTON AND CULTURE be
pleased to state :

(a) whether NCERT prescribed text
books for subjects included in sccondary
courses for \the ensuing academic year
(1984-85); and

(b) if so, steps taken to ensure the
availability of such text books in time
to the students ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a)
NCERT does not prescribe textbooks
for secondary schools. The textbooks
are prescribed by State Governments
through their Boards of Education and
at the central level by the Central Board
of Secondary Education. NCERT has
developed all the textbooks for the
secondary schools according to the
nationally develop:d approach — *Ten
Years Curriculum® and the States are
free cither to adopt or adopt these
books.

(b) NCERT whose books are used
mainly by CBSE affiliated schools has
made cvery possible effort to make
available their text-books for Classes
1-X1I before the start of the 1984.-85
academic session. In all, 203 textbooks,
workbooks/prescribed supplementary
readers, were to bc provided for the
year 1984-85 and all the titles were
available with the Sales Emporia
located in different parts of the coun-
try on 30th June, 1984,

-

R iy wanw & s miye
w1 I & FAAT .

748\ =t waqre fag ®suq :
. Sar @ AFAT OE FIX I FU KA
fg
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(%) w9 1984 8 g7 1984
gw # wafy & Qua ay&dr Al
ST ¥ @9 g9 fwadr qnr
aifeat a1 @ Wiz wad ¥ fradl
sfaga aifsai 30 ;AT W : WX

(@) waT AT 9T mifear &
gng 93 wsAr gfafeaa s Q

Y

w1 7§ sqFEqT F1 QI FAT § ¢

W AN (s galg Al ar
awit) ;o (F) wWH, 1984 8 4,
1984 a% &1 wAig A AT W/
®rgaa & arg 1220 0 mfwai
qirarifea ) 747 9F 917 zq9 wafg
% fagra g wr=a &1 gfaga 12.7
g7 |

(') za =w qz wfemi &
T 9T wfafzq famg @ @
ol mfeai & fawrd § I3 %
qaat &1 fawmqm fwar wEar g
o 34 97 ITATUAF FRIE w0
Frar 3

qzAT KYT qiAge & ¥na fagma

749. st TIRIAAIT  ATEAL C
F71 forent ot wegfa 50 7g Famd
gy ga71 &1 fF :

(¥) w%arag g § fe geard
feafa wiatagi & wigea &40
Erd sdqfa) € g1 15 8§ 20
g aw g ;

(=) wat ag v aw § fo g
Wx wAwd gl (@A)
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i sgve § #9' fe ag qdf W™
Z1aIge feNaa 1 gemaa § ;

(w) afe g, @ a1 7g st aw
? f& ox o7 ¥ty frgrea qzan
gL H q4T AU ATATYT ATEA &Y
it sfagf ¥ &t o W wfw
g A 'El 9T FIg gIEIT
& saarfeal & as=ai &1 faen
gfaar greg g1 a% ; ai?

(w) afr g, a1 za a3a #
a1 71 gfafxar a1 § 7

fomr iz @ewfa aqr anw s g
ArEat ®  IT AN (s @
gia) : (F) 97 (@) &g
AW FATE weAm @megn
gfag & wegw 3 F7 fagrEg
anza a1 gfay fear § f& gzar
# &g gE saifegl w1 g
F19r 3 Afya  gg qear aqer R
WL ANAT KA HIF WY _FiAGHT
U ¥ af gAAT & 4T
[ATgT # 9y wHarfiai £1 dear
6000 ¥ wigs & agifa, qzar
F AT § T GEINF  §4-
ifvaY & gafza garfos wiwg
g9y Ag § o

(m) ®1T (%) 9ear & uF
W #Ag fgraa @Ey &1 g
w0y grE | FANQ ®SNIQ
vy @iwfa, qzAr @ WY,
1983 & greg gwrar aar AIGT
¥ ¥ie fagmg Ay & fao
AT RW wiE WY FEERT &
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UF WIAIA-9% 43T, 1983 F qreq
gar 4ar |

Wzt A% FDT FEATAIY wEAQ
ansag gfqg & gyqu &1 gray
§ ¥ ¢ & 70%e yiw ¥ dwwg
YA ¢ At wewd wEry qqr
% Fqlzd F  @raeg § 0 #1E
97 g faar aar §

ATAT BN WIG ITY Fi7 qHT
sgarzfraf g 5 ¥ ararge §
1 fagigs @193 & fao  gqAar
AT 3T FA9T ¥ qAfaq FUF
AT |

Bereservation of Vacancies

754. SHRI BHAUSAHEB THORAT
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is.a fact that a large
number of vacanciesresered for Sche-
duled Castes/Scheduled Tribes in various
cadre in the Ministry of Railway and
Railway Board including  various rail-
ways have been dcreserved ; and

(b) if so, what are the grounds for
such dereservation on such a large
scale ?

THE MINISTER OF RAILWAYS(SHRI

A.B.A. GHANI KHAN CHOUDHURY):
(a) and (b) No Sir. A few reserved
vacancies to be de-reserved on account
of non-availability of eligible/suitable
SC/ST candidates inspite of granting
various relaxations as per the extaut
orders cf the Ministry of Home Affairs.
Such de-reserved vacancies are carricd
forward to subsegent selection years for
filling them up by reserved  candidates
when they become available.
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Medical Colleges In Karnataka Refused
Recognition By MCl

755. SHRI T.R. SHAMANNA: Will
the Minister of HEALTH AND
FAMILY be pleascd to state:

(a) the names of Medical Colleges
in Karnataka for which the Medical
Council of India has refused recogni-
tion; and

(b) if so, the stops proprosed to be
taken to  safeguard the  interests of
safeguard the interests  of students
studying in these colleges?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI b.
SHANKARANAND) : (a) and (b) Out
of the 7 Medical  Colleges functioning
in the State of Karnataka, medical
qualifications of 3 Colieges have yet to
be recognised by Medical Council of
India Central Governm:nt. Out of
those, 2 Medical Colleges have alrcady
been inspected by the Mazdical Council
of India witha view to deciding
whether their medical qualifications
should be rccognised or not, The
Medical Council of India has reported
that the inspection of the third College
would be carricd out in duc  course.

Electrificaion of Rail Track

756. SHRI ~ CHIRANIJILAL
SHARMA : Will the Minister of
RAILWAYS be plecased to state :

(a) whether programme for electrifi-
cation of rail track during Seventh
Five Year Plan has bcen finalised ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) No, Sir,

(b) Docq\not arise.
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Punctuality of Superfast Trains and
ServicesProvided in Them ¢

757. SHRI JAGPAL SINGH :

SHRI CHHOTEY SINGH
YADAV :

Will the Minister of RAILWAYS
be pleased to state :

(a) Whether  Government are
aware that punctuality of the superfast
trains is scldom maintained and that
services provided in these trains are far
from satisfactory defeating the very
purpose of introducing these trains ;
and

(b) if so, what steps have been
taken by the Government to bring about
improvemsnt ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURYY):(a) Some trains do run late some-
times, on account of alarm chain pulling,
miscreant activities, disconnection of
hose-pipes, accidents, public agitations,
rains/broaches, rolling stock failures,
signal failure/defects and other operating
failures. These trains are monitered
regularly with view to ensuring that
services provided on them are satis-
factory,

(b) The punctuality performance of
220 important Mail/Exptraios is being
menitored in the Special Cell opencd in
Railway Board's Office on day-to-day
basis. General Managers and Divl
Railway Managers are paying personal
attention to matters pertaining to
punctual runping of being of trains.
Liaison with concerned State Govern-
ments is being maintained for arresting
the incidences of alarm chain pulling.
hose.pipe  disconnection and other
miscreant activities which are soriously
affecting the punctual running of trains.
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WA & aawar faqm gro v qeyr
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Rash and Negligent Driving by Delhi
Teansport Corporation Drivers

763. SHRI HARIHAR SOREN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased (0 state :

(a) whcther Government are awarc
of the reckless, rash and ncgligent
driving by D.lhi Transport Corporation
drivers which is the main cause of
Deihj.  Transport  Corporation  bus
accidents in the Capital ;

(b) if so, the steps taken to check
such unhealthy condition and accidents ;

d
an (c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) :
(a) Complainis of this nature have
been received by the Corporation.

(b) and (¢) Some of the impartant
meusure taken by the D 1.C. to check
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accidents .involving its buses are
indicated below =

(i) To ensure deployment of properly
trained drivers, only persons with a
minimum of three years experience of
driving of heavy vehicles are recruited.

(ii) Before the drivers are given
line duty they are given training in the
Training School and have to pass tests
in safe driving and route acquaintance.

(iii) Special squads have been
d:puted to check both the driving habits
of drivers on line and control overspec-
ding. Drivers with faulty driving
habits are sent to the Training School
for refresher courses,

(iv) Every effort is being made to
improve the maintenance of vehicles.

(v) Apart from conducting refresher
courses, the drivers are regularly
acquainted with the traflic rules and
other road safcty mcasures through
films, slides and oth:r audio visual
methods with the help of Police
authoritics.

(vi) Strict disciplinary action is
initiated against drivers found responsi-
ble for negligent driving leading to
accidents.

Closure Time of Reservation Counters on
Scuth Eastern Railway

764. KUMAR!I PUSHPA DEVI
SINGH : Will the Minister of
RAILWAYS be plcas.d to state :

(a) whether it is a fact that the re.
servation counters in various railway
stations under South Eastern Railway
remain open for limited hours ;

(b) whether it is also a fact that
the rail users 80 to the stations in
South  Eastern Railway for booking
Teservations face a great difficulty due

SRAVANA 4, 1906 (S4Kk4)
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to the closure of counters before $ p.m.
or even 4 p.m, at many stations ; and

(c) if so, the measures taken to
open the counters for more hours as in
Delhi in order to provide more ¢onve-
nience to the rail users ?

THE MINISTER OF RAILWAYS
(SHRI A BA. GHANI KHAN
CHOUDHURY) : (a) to (c) Round
the clock reservation facilities have
becen provided at South Eastern
Railway's Central Reservation Office at
Esplanade Mansion, Calcutta with
effect from 2.5.83. The smaller
reservation offices of this Railway, like
other Railways, observe limited work-
ing hours, in consideration of the work
load offering. No serious incouvenience
to the travelling public has been
reported in this connection,

Opening of Recruitment Centre:of S.E.
Raijlway in Madhya Pradesh

765. KUMARI {PUSHPA DEVI
SINGII : Wil the Muinister of
RAILWAYS be pleased to state ;

(a) whether Government have a
proposal to opcn a recuitment centre of
South FEastern Railway in Madhya
Pradesh ;

(b) if so, when such proposal is
going to be implemenied ; and

(c) the steps taken to expedite the
location of a recruitment centre of
South Estern Railways in Madhya
Pradesh ? .

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANIT KHAN
CHOUDHURY) : (a) There is already
a Railway Service . Commission” at
Bhopal which caters to Bilaspur and
Nagpur Division of S.E. Railway.

(b) and (c) Do not arise.
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Railway Lines in Bastet and Chhatisgarh
Regzion of Madhya Pradcsh :

-

766. KUMARI PUSHPA DEVI
SINGH : Will the Minister of RAIL-
WAYS be pleased to state @

(a) whether Government arc
aware that many arcas in Madhya
Pradesh particularly the Bester and
Chhatisgarh  region has not been
connected with train services

if so, the steps propos”

®) «d to

taken to construct railwe: . be
-y lines and tu,

provide train servicey ¢
L & thos .
ward regions of the Srate . ilndm. ¢ back.

€c) the progranung of the G
© , G -
ment in this regard ? ovem

THE MINISTER OF RAILWAYS.
(§HRI A.B.A. GHANI KHAN"
CHOUDHURY) : (a) to (c).
§urveys have been done for new rai:'.
lines from Dhalirajbara 10 Jagdalpuc
and from Korba to Ranchi. Surveys‘
laqre als‘o in progress. for conversion of,
BG, line from‘.Raipur to Dhamtari .into .

G and.exlendmg it to Balod and. for
new rail line from Barwadih to Karonji:
with an alternative to Bishrampur via
Ax.nbn_kapur. Construction of, morc:
rall' lines in this rcgion can be consides-
ed if adequate resources. are allocate
for new_ rail lines in.the Scvenih P!

which is still G4nder finalisatiodn, !
.an
Import of Machinery for Map-
Diesel Engines
ng) afacturing
767. SHR1 MANV
Will the Minister -

. OHAN TUDU:
of RAILWAYS be

Pleased to state

(a) e ar
parts. import
manufactur} aount worth machinery
three. your: .4 by his Ministry for
ng diescl engine in last

U e
A

) whether steps h.wc
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parts indigenously and to reduce

imports ;

() if so, the demand of machinery
parts of various locomotive workshops
in the country annually ; and

(d) the detail-

ducti R ..
ction targe - off indigenous pro-

.+ set for the year 1984-85 7

THE MINISTER OF RAILWAYS

el ANI  KHAN
EHQ:‘J.DHURY) : Itis presumed that
c:::;“mcry parts’’ refers to spares/
nents used .
manufacture. on  diesel logr,
(@) Year
Amount
(Rs. in crores)
198
o8 37.80
1981."
82 36.00
]f
)82-83 17.60
'Y (by Yes Sir. Concertcd c!\"ons
.e being made to0 indigenise the items
to the maximum possible extent, to

reduce imports.

Annual demand for purchase
locomotive manu-
d upon tie pro:

(<)

of items for various
facturing units depen

duction  programme. However, the
amount spent of purchase of items for
the manufacturcgf diese! locos 10 last
three years in given below
Year Amount
(Rs. in crores)
1980-81 109.8
1981-82 121.7
1982-83 98.0

The production target for the
in two

cture of diesel locos
1laits il

)

manufa
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.aescl ‘Locomotiveé - works  (DLW),
Varanasi, and Chittatanjan Locomotive
works (CLW), Chittaranjan are given
below

(a) DLW, Varanasi.

Typeof loce Qufantity -
(i¥ WDM-2 57
(i) YDM-4 40
(iii) WDS-6 17
(iv) Power Packs 10

(v) CLW, Chittaranjan.

(i) WDS-3 22
(ii)) YDM.2 4
(iii)y ZDM-4 5
(iv) Power packs 10

‘Surprise Checks Conducted in Trains. to
Apprehend Ticketless Travellers on
Khurda Road Division.

768. SHRI MANMOHAN TUDU:
Will the Minister of RAILWAYS be
pleased to state : ’

(a) whethér surprise checks had
been  conducted  against ticketless
travellers and unauthorised alarm chain
pullers in different trains on Khurda
Road Division, South Eastern Railway
during last six months ;

(b) if so, the numbcr of ticketless.
travellers approhended as a result there-
of during the period : and

(c) the action taken against them ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY): (a) Yes, Sir. .

(b) and (¢) During the surprisc
_C_lfccks conducted on Khurda Road

SRAVARKA 4, 1906 (SAKA)'
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31.5.84, for which the figures ure
available, as many as 20,894 persons
wcre detected travelling without ticket
of with improper tickets. A sum of
Rs. 3.70° lakh was realised from them
4$ railway dues. 66 persons were
presecuted, of whom 58 were sent to
jail, in default of payment of judicial
fine and railway dues,

Construction of New Railway Lines in
Kerala

769. PROF. P.J. KURIEN : Wwill
the Minister of RATLWAYS be pleased:
to state :

(a) details of new railway lines
under oonstruction in Kerala ;

(b) the amount so far spent on
cach ;

(c) the amounts allotted for this
year on each ;

(d) whether there are demands
fot increasing the amounts and if so,
details and Qovernment’s reaction ;
and

(c¢) the expected time of comple-
tion of thesc lines ?

THE MINISTER OF RAILWAYS
(SHRI A BA. GHANI = KHAN
CHOUDHURY) : (a) (i) ew B.G,

line between Ernakulam and
Alleppy (57.12 Kms.)

(ii) Extension  of Ernakulam-
Alleppy new B.G. line (under
construction) to Kayamkulam
(43 Kms.)

(b) Expenditure upto 31,3.1984 :
(i) Rs. 1057.86 lakhs.

(i) Rs, 50.12 lakhs.

(c) (1) Rs. 300 lakhs.
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(d) Yes Sir. However in view of
financial constraints it will not be
possible to allocate more funds for
these lines.

(¢) In two years from now, subject
to availability of funds.

Railway Coach Factory in Kerala

770, PROF. P.J. KURIEN :

SHRI V.S. VIJAYARA.
GHAVAN :

Will the Minister of RAILWAYS to
state @

(a) the latest position of the
proposed Railway Coach Factory ;

(by whether its location has been
finally decided ;

(¢c) if so, details ;

(d) whether Government of
Kerala has staked claim for its location
in Kerala and if so, Government’s
reaction ; and

(c) whether the Government will
consider this claim favourably in view
of the fact that Kerala has no rajlway
factory or even Workshop ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN
CHOUDHURY) : (a) M/[s' Rail
India Technical and Economic Services
Lid. (RITES), the consultants to the
Railway Board have been assigned the
task of preparation of a detailed preject
report  which will include location,
survey, cost estimate et¢.

(b) No, Sir,
(c) Does not arise.

(d) and (c¢) The location will
be decided on the basis of techno-
economic survey being conducted by
M/s  RITES. Suggestion  received
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from the Govt. of Kerala for establish-
ment of the New Coach Factory in
Kerala would be given due considera-
tion along with similar claims received
from others.

Survey of Khurdha Road Bolangir Rail
Line

771, SHRI NITYANANDA
MISRA : Wil the Minister of RAIL-
WAYS'be pleased to state :

(a) whether Government have
taken up the survey of the proposed
Khurdha Road-Bolangir line in Orissa ;

(b) if so, the progress made in the
survey of the above rail link ;- and

(c) the expected date of comple-
tion of the survey ?

THE MINISTER OF RAILWAYS
(SHRI 'A.B.A,’ GHAN( KHAN
CHOUDHURY): (a) to (c) Yes,
Sir. This survey was inaugurated on
31.12.83, Notification under Section
4 of Land Acquisition Act has been
issued to enable the survey teams to do
survey in private land. Consultations
have also been made with the State
Government regarding alignment for
the proposed rail line. The survey of
this 290 kms. of new ltne is expected to
be completed in about 18 months’
time,

Delay in Carrying of Coal to Thermal
Units

774. SHRIMATI VIDYA
CHENNUPATI :  Will the Minister of
RAILWAYS pleased to state @

{a) whether it is a fact that the
thermal units in various parts of the
cotintry have been complaining about

‘the delay’ in carrying the coal by th

railway departinent, which ha's bﬂ“
affecting their normal functioning »
and
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(b) if so, thc steps ¢aken to
improve the transport system and
provide the required coal necded by the
thermal plants ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHOUDHURY) : (a) No, Sir,

(b) Doces not arise.

Indian Vessel ‘Maratha‘: Progress’
Impounded by Diraka Port Authoritics

775, SHRI SANT KUMAR
MANDAL : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) Whether an Indian merchant
vessel ‘Maratha Progress’ had been
impounded by Dhaka Port Authorities
after the ship’s Captain allegedly
refused to unload a full consignment of
over 32,000 tonnes of cement ;

(b) If so, the facts of the case ;

(©) ththcf the vessel had since
besn released and returned to India ;
and

(d) What are the circumstances
under which the Bangaladesh State
Trading Corporation authoiities had to
file a suit against the vessel in the
Dhaka High Court and whether the
Indian owners of the vessel contested
that suit ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIP?ING
AND TRANSPORT (SHR{ ZR.
ANSARI): (a) aad (b) M.V.
Maratha Progress belonging to M!s.
Chowgule Steamships was reported
arrested at Chittagonz, Ths owner
Teport that it was not the Captain whe
refused to unload the cargo but it was
'?e charterer M/s. Eastern Maritime
Company pf Djibouti who did not

perform their obligation to  unload
cargo.
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(c) The shipgwnars have reported
that the vessel is unloading cargo at
Chittagong, and that it will be allowed
to sail as soon as thc owaers furnish a
bank guarantee to M/s. Trading
Corporation of Bangladesh.

(d) According to the owner’s
after the chartarer M/s. Eastern
Maritime Company of Djibouti did not
unload the cargo, the consignee, M/s.
Trading Corporation of Bangladesh,
got the vessal arrested by the order of
the Supreme Court of Bangaladesh,
The Shipowners have now reached an
agreement with the consignee.

National Highway Passing Through
Koraput District in Orissa

777. SHRI K. PRADHANI :
Will the Minister of SHIPPING AND
‘TRANSPORT be pleased to State :

(a) whether much progress has
not been made so far in the construc-
tion and laying of the National Highway
passing through Koraput District in
Orissa ;

(b) if so, the reasons thercfor.

(c) the total funds made available
for this project during the current
year ; and

(d) how long will it take to
complete the Project ?

THE MINISTER OF STATE IN
THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI ZR.
ANSARI) : (a) and (b) National
Highway No. 43 passes through
Koraput District in  Orissa, The
sixth plan (1980.85) includes a provi-
sion of Rs, 186.93 lakhs for the
improvement and widening of this
National Highway. Against this, 18
works “ costing ‘Rs. 110,85 lakhs have
already  bsen sanctioned and out of
which 7 have already been completed.
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The remaining 8ie 3

progress. .n various stages of

Y

(c) Funds are allotted to the
States for - all National Highways put
together as a whole and not for any
individual National Highway. A sum
of Rs 565.00 lakhs has bcen provided
for the development of National High-
ways in Orissa during 1984-85 which
includes inter alia National Highway
No. 43 also passing through Koraput
District also,

(d) All the sanctioned works are
likely to be completed by 1986-1987.

Railway Division at Sambalpur

779. SHRI GIRIDHAR
GOMANGO : Will the Minister of
RAILWAYS be pleased to state :

(a) is it a fact that the Govern-
ment has taken the decision to create
a new Railway Division having head-
quarter at Sambalpur ; -

(b) if so, the arecas to be covered
under this proposed Railway Division ;

(c) whethsr the Railway Division
formally going to open by his Ministry ;
and -

(d) the funds provided for preli-
minary work of the proposed division
during the year 1984-85 ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN
CHOUDHURY) : (a) Yes, sir.

(by to (d): "The decision for
sciting up a Division at Sambalpur has
been taken very recently and the details
are being worked out,

26 JULY. 1984
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Complanits Regarding Malfunctioning of
DTC from Commutors

780. SHRI A, NEELALOHITHA-
DASAN NADAR : Will the Minister
of SHIPPING and TRANSPORT be
pleased to state :

(a) whether Government have seen
any reports or rceived any represcnta-
tion/complaints from commuters or
publicmen regarding malfunctioning of
Delhi Transport Corporation and if so,
details  thereof and corrective action
take/proposed ;

(b) whether Government propose to
involve commuters in Zonal Advisory
Committee and the Apex Advisory
Conmmittee for the Capital and if so,
details thereof and reasons for apathy
to such a proposal ;

(c) whether Government propose
to introduce special Ambulance service
by DTC in view of the large number of

_ accidents involving DTC buses and if

necessar open up  special wards or
hospitals for DTC victims ; and

(d) whether Government propose
to install wireless telephones in DTC
buscs for reporting accidents and
summoning help for the .victims and or
place Inspectors in DTC booths all over
the city ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) ;
(a) Complaints regarding malfunction-
ing of D.T.C, are received from time
to time and these relate to non-stoppage
of buses at proper stops, missing of
trips, irregular operation of services,

. non-display of destination boards, and

over-croing in these buses. The DTC
has always taken note of thes: problems
and with a view to overcome the same,
it has issued standing  instructions to
the crew to stop buses at proper stops,
display proper destination boards and
follow the presctibed schedule of trips.
For this purpose, special checking staff
hags been provided at all terminals
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and at important loading points.
Strict disciplioary action is also inva-
riably taken against erring  staff
members after enquiry. So far as
overcrowding is concerned, this is
usually during peak hours and the
Corporation has been providing extra
special trips from almost all
heavy loading points during these
peak hours. Efforts are also being
made to replace old buses with -new
ones with a view (o increase overall
operational cfficiency.

(b) In the light of the constant
exchange of views with the Resident’s
Welfare Associations of different
colonies and also with the University
authorities represented in the DTC
Advisory Council, the need for
having Zonal Advisory Committees
has not been felt.

(¢) No, Sir.

(d) No, Sir. However, most of
time-keeper booths and each depot is
connected with the commuanication
Centre of DTC with telephones. It
is ecasy to report the accident to the
Communication Ceatre through these
time-keeper booths or even public
telephones. The Communication
Centre is well equipped with a wire-
less communication System for taking
further action.

-

Spreading of Dysentery [and _Diarrhoea
from West Bengal to Orissa Assam
and Bihar

781. SHR1 MANMOHAN TUDU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether  Government  are
aware of the spreading of drcaded
disease dysentery and diarrhoea from
West Bengal to Orissa, Assam  and
Bihar ;

) (b_) if so, the number of peOplc.
died in those States by the above
diseages ;
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(c) the steps taken by the Cen-
tral Government to help the State
Governments in checking spreading of
such diseases ; and

(d) the details thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) to (d)
Incidence of dysentry was reported
from the States of West Bengal,
Assam and Orissa this year. No
incidence of this disease has been
reported from Bihar. On investiga-
tion, Shigella Dysentry, Type-I E.
Coli and Shigella, Vibrie Cholerae and
Shigellac other than type 1 and
Shigella  Flexneri were found (o be
the organisms responsible for the
epidemic, in different States. Accord-
ing to the information received from
these States, the number of cases and
deaths on this account is as under ;—

Name of the State Cases Deaths

1. West Bengal 108867 2925
(upto 16,6.84)

2. Assam (upto 57285 301
16.6.84)

3, Orissa 270 20

On the requests from these States
the required quantities of durings
including anti-biotics ORS packets,
Halogen tablets Disinfectants, etc;
were made availible to them through
Medical Stores Depots.

New Post-Graduate Coures in Engineering
and Technology in Kerala

782. SHRI A, NEELALOHITHA.

DASAN NADAR : Will the Minister
of EDUCATION AND CULTURE

be pleased to state :

(a) how many proposals for star-
ting new post-graduate courses in
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Engineering and Technology in Kerala
are pending with the Union Govern-
ment ; and

(b) whether Government intend
to accord sanction to those proposals ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
Proposals for starting of post-graduate
courses in engineering and technology
are approved by the Government of
India in th¢ Ministry of Education
after the All India Board of Post.
Graduate Studies of the All India
Council for Technical Education has
examined the same and recommended
for approval,

Recently there have been five pro-
posals for starting of post-graduate
courses in the Institutions in
Kerala. Two proposal for the start-
ing of post-graduate courses at the
Regional Engineering College, Calicut,
after due examination as mentioned
above, have becn approved and the
formal communication has also bcen
sent to the authorities concerncd.

These were thrce more proposal :
two for post-graduate courses at the
University of Cochin and one for the
College of Engineering, Trichur.
These proposals will be considered
aftet the recommendations of the
Board of Post-graduate Studies of the
All India Council for Technical are
received.

Repair of Temple Dev Somnath

783. SHRI BHEEKHABHI : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the temple Dev Some-
nath has been sanctioned money for
repairs ;

(b) if so, the amount sanctioned
therefor ; and

JULY 26, 1934
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(c) the time¢ of commencement of
the repair ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) Yes, Sir. Besides provisions
for Annual repairs, an amount of
Rs. 10,000 is provided for Special
repairs during 1984-85 to this monu-
ment.

(c) Special repairs were taken up
in December, 1980.

Study of Science and Higher Maths
Under 104 2 System

784. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether under the 1042
system a student has to study compul-
sorily Scicngc and higher Maths ;

(b)  whcther this education of
science goes completely waste when he
chooses to join  humanities in college ;
and

(c) whether Government proposc
to give option to students to choose
their stream in class 1V and reduce
their subjects so that they may concent-
rate therecon and gain deep knowledge
of those subjects rather than being
«Jack of all trades'?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K, THUNGON) :
(a) Under the 1042 system of
education, the study of Science and

“ Maths is compulsory upto class X. At

the plus stage, i.e, from Class X1
onwards, a student has the option t0
study either Science or Arts subjects.

(b) The study of Scicnce help
students to acquire basic knowledge,
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skills and abilities which enable them
to adapt themselves more effectively to
the needs of a modern society with Its
rapidly changing technological environ.
ment.

(¢) The 102 system of school
education is based on the National
Policy resolution (1968) which took into
consideration the Education Commis.
sion’s (1964-66) recommendations
suggesting a change in the earlier
system which permitted diversification
into different streams at class IX, The
policy of the Government of India is
that diversification below Class X is
not ‘educationally desirable,

Misuse of Fund by State Government
Farmarked for Social Welfare Measures

785. SHRI D.S.A. SIVAPRA-
KASAM : will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether grants given to State
Governments for several Social Welfare
measures were diverted to other pro-
grammss by the State Governments
concerned without consulting Social
Welfare Brard ;

(b) if so, names of such State
Governments ; and

(¢) what action Central Social
Welfare Board has taken in  this
regard ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
@) The C:atral  Soctial  Welfare
Board does not give grants to the State
Governments. It places the funds at

the disposal of t he State Social Welfare
Advisory Boards.

(b) Doss not arise.

(©) Does not arise,
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Vacant Post of Chairman of Railway
Service Commission

786. SHRI D.S.A. SIVAPRA-
KASAM : Wwill the Minister of
RAILWAYS be pleased to state :

(a) in how many Railway Service
Commissions the post of Chairman
remain vacant on this date ;

»

(b) when the vacancies arose and
what was the cause of each vacancy ;
and

(c) the reasons for keeping the
vacancies unfilled so far ?

" THE MINISTER OF RAILWAYS
(SHRI ABA, GHANI KHAN
CHOUDHURY) : (a) All the posts
of Chairman, Railway Service Commis-
sions, have been filled either by persons
selected by UPSC or by serving Railway
Officers. No. post of Chairman,
Railway Service Commission, is lying
vacant.

(b) and (c) Does not arise.

Setting up of New Ruilway Service
Commissions

787. SHRI ASHFAQ HUSSAIN :
Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that
Government has dJecided to set up new
Railway Service Commissions ;

(b) if so, name the places wherein
these offices are going to be opened
with date from which they will start
functioning ?i

THE MINISTER OF RAILWAYS
(SHR1I A.B.A, GHANI KHAN
CHOUDHURY)~ (a) Yes, Sir.

(b) Now Railway ‘Service
Coinmissions have been set up at
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QGorakhpur and Malda with cffect from
14.7.84 and 10.7.84 respectively: A
Railway Service Commission is also
proposed to be opened shortly at
Ranchi.

Appointment of Leproscopy Traincd
Doctors in P.H.C.s

788. SHRI BHEEKHABHALI :
Will the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
state :

(a) whether his Ministry has
realised the efficacy of leproscopy in
rural areas and bringing excellent
results ;

(b) whether Government propose
to train doctors of P.H.Cs in leproscopy
and provide at least one leprascopy
trained doctor in each PHCs ; and

(c) whether it is a fact that such
steps contemplated in point 13 of 20
point new family plan will achieve its
objectives ? '

THE. MINISTER OF STATE IN
THB MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) During
the last few years laparoscopic sterilisa-
tions have become increasingly popular
in the country.

(b) Laparoscopic operation is a
sophisticated procedure and requires
special training. More and more
doctors are being trained in this
technique so that the services could be
decentralised. For the present it is
not feasible to provide these services in
all the PI1Gs.

(c) Family Wclfare Programme is
being implemented on & voluntary basis
as people’s programme. 1t is geared
to achieve the long-term demographic
goals set out in the National Health
Policy document,
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0T GIFIT 15T AIFY 1 gAA-
auy g7 few fada &dr <zdh § faed
fx ag My & & fag A< wfas
AraFI3 (@7 g1 A%

Measures to Popularise Girls’ Educatien
in States

792. SHRI CHINTAMANI JENA :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government are aware
that Orissa is the most backward State
in regard to girls’ education;

(b) what are the names of other
states which are backward in. regard to
girls’ education; and

(c) wbat special measures have
becn taken or being taken to popularise
education amongst girls in these states?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR1 P K. THUNGON) : (a) and (b)
Orissa is not the mest backward State
in regard to girls' education. It is,
however, one of :he 9 backward States
in regard to girls’ education, The
other 8 States arc—Andhra Pradesh,
Assam, Bihar, Jammu & Kashmir,
Madhya Pradesh, Rajasthan, Uttar
Pradesh and West Bengal,

(¢) The various measures under-
taken/suggested to Statcs to popularise
education among girls inter.alia in-
clude :—

(i) Development of a non-formal
part-time cducation system in
a large way as an alternate
supportive system to formal
schooling and enhanced central
financial assistance for pon-
formal cducation centres ex-
clusively for girls.
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(ii) Adequatc provision of incenti-
ves for girls like :—

(a) provision of free textbooks
and stationery;

(b) provision of free dresses;
(c) attendance scholarships;

(d) Mid-day-meals.

(iii) Appointment of women teachers
on a larger scale.

(iv) Introduciion of a scheme of
incentives/awards to States/
Union Territories to give re-
cognition  for excellence in
the field of girls enrolment.

Number of Applications for Admissien
in Each Central School During, 1984

793. SHRI N K. SHEJWALKAR:
Wiill the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) how many applications for
admission in each Central School were
received in July/August, 1984;

(b) how many of them for each
school were accepted for admission;

(c) what steps, if any, are being .

taken to provide room for such students
who are being refused admission today;
and

(d) the percentage of Scheduled
Caste and Scheduled Tribe students in
such schools.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) to
(d) Itis not possible for the Kendriya
Vidyalaya Sangathan to give advancc
information about the applications
received for admission in each Kendrlya
Vidyalaya (Central School) during the
month of July and August, 1984, as the
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required information cah be collected/
compiled only after the month of
August, 1984,

Increases in Cost of Production of
Commercial Vehicles

796-A. SHRI LAKSHMAN
MALLICK : Will the Ministry of
INDUSTRY be pleased to state :

(a) whether following the sharp
Increase in the prices of steel, both
domestic and foreign, the increase in
the cost of producing commercial vehi-
cles would be substantial; and

-

(b) if so, the details regarding the
price and whether Government’s appro-
val is necessary in the regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF [INDUSTRY
(SHR1I PATTABHI RAMA RAO):
(a) As a result of rccent hike in steel
prices, the cost of production of comm-
ercial vehicles would go up marginally.

(b) In absence of statutory control,
manufacturers do not require Govern-
ment approval while fixing prices of
their vehicles, The sale prices of
commercial vehicles were last revised in
April 1984 by thc various manufactures.

Sanctioning of New Cement Factories

796-AA. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INDUSTRY be plcased to state :

(a) whether any new cement factor-
ies have been sanctioned in the country
during the past 3 years, including the
current financial year;

(b) if so, the names of the places,
State wise where cement factories, min!
cement plants have been (i) sanctioned
(ii) opened during this period;
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(¢) whether Government have drawn
up any plan to meet the expected demand
for cement;

(d) if so, the likely date by which
the production would meet the demand;
and

(¢) the target for the Sevecath Five
Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a) to
(c) With a view to meceting the demand
for cemcnt in the country, approvals
have been granted by Government by
way of industrial licenes, letters of

SRAVANA 4, 1906 (SAKA)
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intent, and registration with DGTD for
installation of additional capacity in
cement industry to the extent of 26.82
million tonnes. Statements I and II
giving (i) the number of such approvels
granted State-wise and (ii) the number
of schemes which fructified during the
years 1982-83, 1983.84 and 1984-85 (upto
30.6 84) are attached;

(d) and (e¢) With bstter utilisation
of existing installed capaciry and with
the commissioning of additional capacity
the domestic production of cement is
expected to increase and availability
position vis-a vis demand expected to
case further. Targets of production for
various industries, including cement
indsutry, for the Seventh  Five
Year Plan have not yet been finalised.

Statement 1

Statement indicating the number of approvals granted Statewise for installation of
additional capacity for manufacture of Cement.

Sl. State/Union Territory No. of

approvals granted
No. —_ : _———————
1982-83 1983-84 1984-85
‘ (upto 30. 6,84)
1 2 3 4
1. Andhra Pradesh 4 13 7
2, Assam 1 4 1
3 Bihar 1 1 2
4. Gujarat 8 9 —
5. Himachal Pradesh 3 14 1
6. J&K 2 3 1
7. Karnataka 4 26 3
8. Madhya Pradesh 4 22 10
9. Meghalaya ‘ R - 1
10. Maharashtra - 4 -

11 Orissa ¢ ! !
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1 2 3 4 5
12. Pondichery — — i
13. Rajasthan 3 4 1
14. Tamil Nadu 1 1 —_—
15. Uttar Pradesh 7 — 3

TOTAL : 43 102 33

Statwise list of places/districtsfor which approvals have been granted for installation

of additional capacity.

1. ANDHRA PRADESH

Yerraguntla
Manchirial
Ndikudi
Krishna
Tandur
Vedadri
Wadapally
Sadashivnagar
Jaggayyapcta
Maherla
Guaotur
Adifabad
Sirpur
Kodargal
Gurzzala
Ramapuram
Asifabad
Raghunathpulas
Kodad
Tangeda

2. KARNATAKA

Chitapur

Chitradurga
Kanwar
Mathod

Kachipur
Nagnapur
Serem
Shahabad
Bagalkot
Shorapur
Gokak
Gubbi
Gulnbapur
Kundapur
Hosadurga
Bijapur
Beigaum
Tumkur -

ASSAM

Uinrangso

North kachar Hills
Unpani North Kachar
Garampani

Udeng

BIHAR

Remgarh
Benti Bagda
Konsalpas
Patratb
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s.

J&K
Rajocuri
Baramula
Udhampur
Khrew Pulwana

GUJARAT

Rajura
Paleswa
Kutch
Junagarh
Mchsana
Rajkot
Danta
Chappri
Ranavav
Palarypur
Sevalia
St

Veraval .

MEGHALAYA

Bast Garo Hills
East Khasi Hills

MAHARASHTRA

Rajura
Yeotmal

ORISSA

Kuarmunda
Sundergarh
Koraput
Sunki
Bargarh

PONDI CHERRY

Tuttipattu

SRAVANA 4, 1906 (SAKA)
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13.
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RAJASTHAN

Gotan
Gorla
Udaipur
Lushalgarh
Sikar
Sambhupura
Alwar
Sirohij

TAMIL NADU

Tutichrin
Triuchirapalli,
Coimbatore

UTTAR PRADESH

Ranjkhet
Gangolighat—I
Gangolighat—I1
Billy

Dehra Dun
Pourigarhwal
Chunar
Pithoragarh

HIMACHAL PRADESH

Paonta, Sahib
Sundernagar
Sirmur

Ponta
Amboha

Mandi
Dharmkot
Kangra
Solan

MADHYA PRADESH

Hazoor
Damoh
Bhind

194
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Sirpur Narsingarhpur
Karandiya Dhar

Jawad Balaght
Gopad Banas Jagdalpur
Narasingarh Arasmecta
Radburajnagar Chand:

Siahi Jagdalpur
Mchgaon Raigarh

Statement 11

Statement Indicating the Number oy Schemes Which have Fructified for the Manufacturers
Cemcnt Statewise with Names of Places

S!. Name of the State/ Number of Units
No. Union Territory

1982-83 1983-84 1984-85
Upto 30.6.84

1. Andbra Pradesh 3 3 |
(Hazurpagar Adilabad,
Madigudi and Ycdadri)

2. Bihar — 1
(Hazaribagh)

3. Gujarat 1 -1
(Magdclla, Bhavnagar)

4. Hinachal Pradesh — —_— 1
(Gagal)

5. Karnataka 1 2
(Bagalkot, Chitapur, Wadi,
Mudhol)

L)

6. Kerala -— —_ 1
(Walayar)

7. Madhya Pradesh 3 — -
(Arasmeta, Narasingharh
and Satna)

8. Maharashtra 1 1 -
(Ratnagiri & Rajura)
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1 2
9. Rajasthan 2 —_— ——
(Banas, Ninbahera)
10, Utter Pradesh 1 1 —
(Denradun & Churnar)
Total 12 9 5

I earfom vk & fag SzEw ®
fasqw wilpfa

796-w. &l gQT FAMIT AnAIC
331 IA AAY gg FATA B FIUq FIA
fw .

() #m1 3q s} T earfaq
¥ & fao, N ogewm 3T w77 §,
UTY ATFIT § =HFfa qiex sTar
ufaaig & faqr qar g ;

(m) afz gi, &Y 3a &af F1
@Y qar §, fasgiy A gDl W
tarfay &35 ¥ fan efgfa grea A
2, At

(7) afz adl, aY 3a% a7 wrew
& ot 39 e & arg war § faq
Tag ad ar QA g ;

S wxrea & weq WA (o
Wafw wm ww): (F) @ ()
NANfg afeatmai & seqea a1y,
AT YR wgag 9w F@
N 38 qr fagrg w@ & fag

wa-Ai & fysafefre od qgd ¥
& wwifaez g T g .

cqry, e, M yfw ggew 9T
fagdam 7% & fag s w1
wafce 3 gafexs sri@d &
A1qAY | ZHE AATAT FQW fAq-
w & faq fro 93 wwgqig 39
UST § A qiA% qal & wIa
21x ifge taad Malfas gwy
&1 F1@Aar fega gry”

feeg qatazw & quam ax fao
ST W AN qFET F) 1T ¥ @A
gC a1 A wlag sguw #73 IF
18 Il &1 qar @Awar § faa
arag a4t #) frsafafaa oot & qu
R MmA F are § wAfas ada) §
qfzafaa fear sanr -

(1) vea & saia fages ag
qfez %2 & s afeiaar cod s aan
sy TfRFTL gTu qafgzy  Feaegr
gfez w1 & edgha wara 1 & ag

g

(2) 3=dl a sy FIWT WL
®E HIT QAT FY ag awq faar &
xg 939 frawg & far 39q'a 39-
w707 ®AIT Argy aqr fayifeq weg-
qra &Y Faifeaa feqr widar
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(3) sdfaq vsa & sgau gy
g 7 g3z gwifga & famr g fs
yeara § qalgear  EaWr &l
qTREIFAC QO DAV & Wi ag fx
ufwsarfeq ngar wigssifea feg T3
¥ KT g Faw & fag
qufex mv Ifag §.

ITaeT faga 20 A7, 1984 N
T fgo qu &1 7@ 18 IW AT
of gt o faawm § & af

fawyn

1, wiafas mgsdl Imiza g
wqla wEar, drar, aidn, osa-
fFafraw otz gear7

2. ®Ma

3. srEaray/grzigaan

4 fergad (Janes s1eam)
5. JEE

6. =

7. X% avd

§. W@ FHAT

9. {17

10. #ifers/qizifaan arzaze
(1L mraryga Mafeai

12. 391 17 (KIS ) o
13. azdT

14, ofaz/aswrA1a

15, carfezs

16. Xq%

17. st wie

18. wedzzar
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Production, Price Distribution, Discre-
tionary Quota of Marutj Cars

796BB. SHRI BABURAO
PARANJPE : Will the Minister of
INDUSTRY be pleased to state

(a) the number of Maruti Cars
and Vans manufactured and to be
manufactured in 1983-34, 1984-85 and
1985-86 ; .

(b) prices of the car and the van
on road in Delhi inclusive of taxes etc.
whether the prices arc valid upto
March 1986 ; if not, the exact validity
period ;

(¢) the fuel consumption feed-
backs from ths users in Delhi and how
does it compare with the declared
figures ;

(d) the number of cars and vans
under management’s  discreationary
quota during 1984-85 and 1985-86 ;
whether it covers M.Ps and Ex-MPs ;
and

(d) the number of cars distributed
so far against discretionary quota with
break up of the same at Delhi, Bombay,
Calcutta, Madras, Bangalore, Hydera-
bad and Lucknow ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 PATTABHI RAMA RAO):
(3) Maruti Udyog Limited manu-
factured 844 cars during 1983-84 and
plan to manufacture 20,000 and 40,000
vchicles during 1984-85 and  85-86
respectively.

(b) The company has fixed the
ex-factory price of the car and the low
roof van as Rs. 47,500 cxclusive of
transportation charges and local lm}ts
valid up to March 1985. The price
of the car in Delhi inclusive of sales
tax is Rs. 52,250. Octroi, insurancé
registration, and delivery charges arc
extra,
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(¢) The customers have reported
fuel consumption of - the car ranging
between 15-20 kms./litre. Generally
fuel efficiency has improved with
running-in of the car, The company
had indicated consumption of 19.9 km./
lit. under the 10-Modc Japanese city
driving cycle.

(d) The manufacturers’ quota is
limited to 5% of total production and
MPs also arc eligible for consideration.

(e) 80 cars have been released till
30 Junc 1984 out of the manufacturers’
quota as per the following citywise
details .-

Delhi e 66
Bombay . — 6
Madras —_ 2
Chandigarh _— 1
Gauhati - —_ 2
Hyderabad — 2
Ahmedabad —_ 1

Revival of Ashoka Paper Mills

796 C. SHRI BHOGENDRA
JHA . Will the Minister of INDUS-
TRY be pleased to rcfer to the reply
given to Unstarred Question No. 9578
on 2 May, 1984 regarding revival of
Ashoka Paper Mills and state :

(a) whethér  consideration  of
Mmodalities by Government and financial

institutions  for  rchabilitation and -

Management structure for .the
ll}ameshwar Nagar unit of the Ashoka
aper Mills Limited has since been
finalised ;

() if so, details thereabout and
Steps tuken thereon ;

(© if not, causes of delay and

time-limi . . .
a:::je limit .ror resumption of production;

SRAVANA 4, 1906 (SAKA)
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(d) spccific steps being taken to
instal capative power unit, pulp plant
and resume production at the earliest
pending consideration of management
structure ete. ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) and (b) Discussions with

" regard to the modalities of rehabilita-

tion of Ashok Paper Mills are still in
progress.

(c) and (d) Details with regard
to settlement of outstanding liabilities,
the capital outlay required for rehabilit-
ation, the respective contributions of
the State Governments/Financial Insti-
tutions, the concessions to be extended
by thc various authorities concerned,
and the futurc management structure of
the Company, are to bz worked out
before steps can be taken for resump-
tion of production,

Targets and Achievements o{ two wheeler
Scooters and Mopeds

796 CC. SHRI ARJUN SETHI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether . Government  have
recently asked automobile industry in
the country to turn out certain number
of vehicles of all types during the
current financial ycar ; and

(b) if so, the performance regard-
ing the targets and achievement ducing
the last ycar of two wheelers partis
cularly scooters and mopeds ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO)!
(a) Production targets for automos
bilies are fixed every year in consulta«
tion with the Development Council for
Automobilies and Allied Industries.
Targets for 1984-85 were fixed in March,
1984,
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(b) The production of two-
wheelers during 1983-84 vis.a-vis targets
was as follows :

(Figs. in Thousands)

Targets Production

Scooters 271 279
Mopeds 333 343
Motorcycles 156 165

760 787

Setting wp industries in Orissa by non-
resident Indians

796-D. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleased
to state :

(a) the particulars of the pro-
posals relating to industrial invest-
ments  received from non-resident
Indians during the year 1983.8¢ and
1984.85, uptil 2 July, 1984, which had
been cleared so far ;

A v
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(b) whether any industry is envisa-
ged to be set up in Orissa, parti-
cularly in the backward tribal districts}
and

(c) if so, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF |INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) Since the setting up of the
Special Approval Committee to deal
with applications from Non-Resident
Indians in November, 1983, 25 approvals
for grant of letter of intent/perms-
sion ; 26 approvals for import of
capital goods and 15 approvals for
foreign collaboration have been accor-
ded to the non-resident Indians by
the Qovernment of India. These
approvals over 45 industrial Schemes,
details of which are given in the
enclosed statement.

(b) and (¢) Only one scheme, as
mentioned at SN, (10) of the statement
enclosed, is envisaged to be set up at
Cuttack in the State of Orissa.

Stateme nt
S. No. Name of the Party Item of Location
manufacture
1 2 k] 4
M/s
1, S.L. Chellaram T.V, Picture Gandhi Nagar,
tubes Gujarat,
2. K.S. Bhullat T.V. Picture Kharar, Punjab
tubes
3, Madras Hydraulic Hose High and super Distt. Chingleput,
Pvt. Ltd, high pressure Tamil Nadu.
hydraulic hoses
4, K.T. Thomas Textured Ratnagiri,

Coatings Maharashtra.
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1 2 3 «
5. V.S.C. Kowtha Cotton synthetic Distt. Medak,
and other AP,
blended yarn
6. L.N. Miual P,V.C. Coated Backward arca,
sheets Tamil Nadu.
7. D.V. Cupta Drugs Distt, Pune,
Maharashtra,
8. P.B. Bhardwaj Mild and Alloy Vidarbha region,
Steel rolled Mabharashtra.
Products
9. Mabelec, France Equipment for Almora, U.P.
optimisation of
energy converiion,
10, D.K. Mishra Newsyrint Cuttack, Orissa,
11. C.R V.R. Jadhav Khedkar 3&4 wheeler Ratnagiri,
agricultural Maharashtra.
transportational
machines etc.
12. Dilip Bhargava Submerged Arc Dis. Mathura,
welded Steel U.P.
pipes
13, Sham Mangharan Video Cassettes Faridabad,
Haryana.
14, N.K. Rawat Thermoplastic Distt. Pune,
Mabharashtra,
15, M.S. Dewan Ceramic Sanitary wares Distt. Medak
(AP.)
16. Paresh S, Parckh Hydroxypropyl Guar Baroda (Gujarat)
17. Gopal K. Kapoor White Cement Distt, Dehradun
(U.P.)
18, Shai Ka Valasaq Liquid detergants Distt. Bidar
(Karnataka)
19,

Auto Tubes and tubes  Teh, Multal,
Distt, Betul
(M.P.)
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2

3

4

20.

21,

25.

26.

27.

28.

29.

30.

31

2.

33,

34,

3s,
36.

Nathu Ram Dandora and Tarsem Electronic Taximsters

Lal Arora, USA.
Ajay Kumar Badyal, USA,

Asian Computer
Consultancy Pvt. Ltd.
Calcutta

Dr. Nagappa Chandrasnekhara,
Bangalore.

Macrolens Pvt, Bombay.

Stany Louis
Sequeria, Bombay.

Pramod Kumar Gupta
New Delhi

Vald International

VY ald International Inc.
M. K. Vaswani

M/s. Kewal Sajdeh

Yogender Reddy

G. Venkataramiah

Ashok Ancja

Mughal Shoe Co.

Parash D. Jain
Anil Kapoor

and autorickshaw
meters

Engraved plas.ic
ideniification cards

Forged fittings

Ophtic electronic
switches

OPhthalmic plastic

lenses

.

Building chcmica Is

Wireline winches

Kraft paper ctc.

Single superphosphate
Video Cassettes

Processing of woolen
blankets

Autocoolant etc.

Sztting up of Egg
hatchery

Zip fasteners

Canvas Rubber
Footwear

Pressure Die Castings

Chemicals for dc- -
carbonisation and
clectrictrical maintenace

Teh. Parwanc,
Barotiwala, Salem,
H.P,

Qkhla Ind. Arca,
New Delhi.

Delli.

Mysore,
Karnataka,

Teh. Venkateswara

Ind. Estate,
Medak, AP,

Teh. Ankleshwar
Distt.Brauch,
Gujarat.

Teh. Distt, Pune,
Maharashtra.

Bulsar (Gujarat)

Durgapur, Distt.
Junagarn (Gujarat)

Gandhi Nagar,
Gujarat,

Panipat, Haryana.

Hyderabed, AP,

Katnataka.

New Delhi.
Distt, Baruch,
Gujarat.

New Dclhi.
New Delhi,
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Nalpractices by M/s.* J.K. Cements

796-DD. SHRI DIGAMBER
SINGH : wni the Minister of
INDUSTRY he .pleased to refer to
reply given to Unstarred Question No.
10649 on 9 May 1984 regarding
malpractics indulged by M's. J.K.
Cement and State the progress made so
far in completing the investigation
into the shady deals by the J K.
Cements and ‘its high executives and.
launching prosecution aganist them ?

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY"
(SHRI PATTABHI RAMA RAO) :
Delhi  Administration  has  reported
that 40 . stockists of Messrs
Cemsnts have so far bsen exantined
and 30 more are yet to be &xami-
ned. Offizials of Company are also
10" be examined, Investigation is

JLK, -

High Speed Audio
Cassette Duplicating

_being done by the
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1 - 2 3 4
3. Rajiv Kumar, Bapna Magnetic storage Discs .Bhiwadi; Tch:
- Alwar, Rajasthan,
N
38. D. Sridhar Microfiche Reader Delhi.
39. K. Ramesham Winchester Disc Drives  Distt. Medak
* A.P,
40, - Jai Ram Ram Chand Moorjani Message prcparati()‘n Srinagar, J&K.
' work systems .
41, Pishu Ghanglani ' Video Cassettes Bangalore,
, ) Karnataka.
42, Prem Khiatani Video Cassettes Daruhera. Distt
. - Mohindergarh,
! State Haryana,
43, G.S. Reddy Poly Aluminium ‘ Medak, AP, |
) Laminate ‘ :
44, R.R. Sood Tin containers

Sonepat, Haryana

"Medak, A.P.

- .

Administration
on a opriority basis and on its com-
pletion the case will be scrutinised
by the prosecution branéh of the
Police Department of the Administra-
tion before the case is filed in the
trial Court. Co

Price Rise of Tyres
796-E. SHRI § SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the " powerful . Tyre’
Industry had been pressing . Govern-

ment for conceSsions in excise duty ¥
on onc hand and on the other
hand raising the price of their

products |

(b)

if so, the reasons therefor ;
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’

~ () whether a running price war
is going on bstween the Industry and
the tyre dealers ;

(d) whether the cost audit report
on the manufacturing costs of the
various Tyres Companies in this
field was got recady to . determine
their norms of profit, if so, the
outcome thereof ; and

(¢) how is it proposed to pass
on the benefits of the concessions
giw;en to this Industry from timc to
time to thc consumers ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (¢) Tyres are not subject
to any pricc and distribution control.
For somc time past tyre prices have
become subject matter of controversy
bstween manufacturers on  one hand
tyre dealers on the other. While
manufacturers have taken the plea
that they are unable to hold the
prices of tyres on account of esca-
lation in the raw materials and
conversion costs, tyre dealers are o
the view that incrcase in tyre prices
are not . justified. Bureau
Industrial Costs and gnccs has in
1978, 1981 and 1982 conducted studied
of the tyre prices with reference to

to the input costs. In October, 1983 -

the tyre manufacturers passed on the
entire benefit of reduction in excise
duty on -certain categories of tyres
‘to the consumers by way of reduca-
tion. in the prices of these catego-
ries of tyres. In accordance with
the statement made in the Lok
Sadha on May 2 1984 with reference
to- reply to Starred Question No.

888 the Burcau of Industrial Costs~

and Prices have been asked to go
" into the existing cost-price structure
of tyre industry including the impact
of Excise duty on the cost of tyres.

.

Production Capacity and Poteatiality
of Sunki Cement Plant at Korsput,
Orissa )

796-EE. SHRI GIRIDHAR GOMA-
NGO : Will the Minister of INDUSTRY
be pleased to state :

JULY 26, 1954
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(a) the cstimated cost, production
capacity and employment potentiality
of sunki cement plant of Koraput

"district as per. the project report sub-

mitted by the Government of Orissa ;
‘(b) the steps taken to provide
infrastructure facilities for starting the
construction work since the receipt of
intent till date ; and ’

(c) the reasons for delay in starting
the preliminary work of .the plant
thereof ? ’

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) :
(a) to (c) Industrial Promotion and
Investment Corporation of Orissa were
granted a Letter of Intent in December
1983 valid for one year for establish-
ment of a mini cement plant at village
Sunki, Distt. Koraput In Orissa with
an intalled capacity of 66,000 tonns of
portland cementeper annum. No Pro-
ject “Report was  submitted by the
applicant in respect of this schemc.
However, in the application for grant
of an Industrial - Licence the following
infromation was given :—

L[]

(1) Investment in fixed = Rs. 515
‘ assets  viz. Jand lakhs
building, plant & ’
machinery . '
(i) Employmente poten- = 250
tial (Managrial
Supervisory and
Clerical and
. Labour).

The Government of Orissa had
indicated that they would provide all
facilities for implemcnting the project.
The party has been asked to submit
pl'ongSS rcport.

Setting up of Industries in Rujasthan

796-F. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of

"INDUSTRY bec pleased to state the
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detajls of industrial - areas proposed to
be developed in the next S yars in
Rajasthan ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI PATTABHI ,RAMA RAO):.

Central Government has announced
certain revised incentives for sctting up
of industries in industrially Backward
Areas, including those in Rajasthan
under Categories ‘A’, ‘B’ and ‘C’ vide
press Note No. 4/1/81-DBA - (Vol.1II)
dated 27th April, 1983,

Seventh Five Year Plan which will
interalia include developmept of indus-
tries in Rajasthan, has yet to be
finalised. However, during the Annual
Plan (1984-85) discussions, the State
Government  Officials  informed that
Rajasthan Industrial Development and
Inycstment  Corporation has  been
entrusted with the responsibility of
developing infrastructural facilities in
two ‘No .Industry District’ - viz Sirohi
and Jaisalmar.

Out of an approved ' outlay of
, Rs. 897 lakhs for the Annual Plan
1984.85 under the *Large & Medium
Industries® dector, the State Govenment
have propose | an outlay of Rs. 10 lakhs
for developm:nt of infrastructural
facilities in the existing areas developed
by the State Industries Department.

Rajasthan Industrial Development &
Investment. Corporation is also consider-
ing developing land for industrial
purposes alongwith the three national
highways passing through ' the State..

Allocation of Cement l() Kerala

796-FF."SHRI V. S. VIJAYARAGH-
AVAN :

PROF. P. J. KURIEN :

Will the Minister of INDUSTRY
e pleased}o state :

.

(2) whether inadequate allocation of
S¢ment has caused a serious setback to
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the construction of houses under social

housing schemes in kerala ; and

.

(b) if so; the steps being taken to
increase allocation of cement to these
categories ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
and (b) The allocation of levy cement
being made to the States/UTS including
the State of Kerala being less than
their requirements, itis possible that
construction of houses under social
housing schemes in Kerala might have
been affected adversely. The _quarterly
allocation in favour of the State of
Kerala was, however, raised from 63,400
tonncszcxclusive of irrigation and power
project)s to 67,800 tonnes per quarter
with effect fram second quarter of 1984
(April to June 1984).

Specitic Quota Cement of Economically
Weaker -Sections

796-G. PROF. P.J. KURIEN:
Will the Minister of INDUSTRY be
pleascd to state :

(a) whether there is any proposal’
to carmark any specific quota for .allot-
ment to the economically weaker secti-
ons ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN

.THE MINISTRY OF INDUSTRY

(SHRI PATTABHI RAMA RAO): (a)
to (b) In view of the lkely iccreased
production in 1984-85 as compared to
the previous ycar, it is expected that’
therc will be greater availability of levy
ccment. Government hdve, thercfore,
decided that the -larger availability of
levy cement will be mainly utilised for
execution of programmes which will
benefit the weaker sections of the
society,. rural population and other
works such as, Slum Improvement Sche-
mes, Housing & Sites Services Schemes
assisted by HUDCO and for the constrc-
tion of house by individuals belonging
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to tha economically weaker sections and
low income groups.

Promoti_on of Scyabean Basced Industrics
in Madhya Pradesh

796-.GG. SHRI PRATAP BHANU
SHARMA Will the Minister of
INDUSTRY be plcased to state "¢

(a) whcther Government are promot-
ing soyabean based industries in Madhya
pradesh ;

(b) if so, the details thereof and how
many industrial licences and DGTD
registrations were granted since January,
1980 till today ;

-

[ ]
(c) the total licenced and registered

capacity of the soyabean based industries
in Madhya Pradesh ; and
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. (d) the total production of Soyabcun
in Madhya Pradesh during 1983-84 ?

THE MINISTER OF STATE IN
JHE MINISTRY OF INDUSTRY
(SHRI PATTABHI' RAMA RAO) : (a)
Yes, Sir. St »

(b) and (c) A statement indicating
the industrial licences and DGTD
registrations granted is given in the
attached statement.

.

(d) According to the information
furnished by the Directorate of Econo-
mics and Statistics, the production of
soyabean in Madhya Pradesh during
1983-84 has been provisionally estimated
af 4.40 lakh tonnes

Maryadit, Bhopal,

Statement
SI. Nanrwe of the * Location Item “of manufacture and annual
No, Unit capacity
INDUSTRIAL LICENCES
Y
1. M/s M. P- Rajya Tilhan Seoni, i. Rcfincd Soyabean Oil
Utpadak Sahakari Sangh Malwa. ' wereesss 8,000 MTs,
Maryadit, Bhopal.
. il. Edible Soya Flour-.....25,000 MTs.
. = ill. Soya Meal......,.,...11,000 MTs.
+ 2. M/s M. P. Rajya Tilhan Schore i. Refind Soyabecan Oil...8,000 MTs.
Utpadak Sahakari Sangh s ii. Edible Soya Flour......gs,OOO MTs.

iii. Soya Mecal........ ...11,000 MTs.

DGTD REGISTRATIONS

1. Shri 8hashank Bhargava.

Gyal:nspur

in Distri¢t
Yidisha,

Protelnt Isolater froin groundnit
and soyabean...,,. 1,500 MTs,

~
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Increase in Prices of Products of
Hindustan Levers

796-H, SHRI = CHANDRADEO
PRASAD VERMA ;. Will the  Minister
of INDUSTRY be pleased to state :

(a) the number of times the prices .

of the produty” of Hindustan Levers
Limited such as Rin, Surf powder, Lux,

~SRAVANA 4, 1906 (SAKA)
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Liril bathing soap, Liril Talcum powder

.and its other products were increased

since January, 1984 till date and in

* what proportion ; and

(b) the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO,) : (a)
and (b) A Statement is enclosed.

Statement

.

Statement giving the prices of products of M/s Hindustan Lever Litd, as reported to the

Economic.. Adviser, Department of Industrial Dev.

-

Company List

3

Price in Rs. (Inclusive of

Excise duty)

Areas
796 HH. SHR! A. NEELALOHI-
THADASAN NADAR : Wijll  the

:;ﬁnister of INDUSTRY be pleased to
ate .

(@) whether there is overlapping
a“d_dupli:ation and confusion in the
g{ﬁcx‘al classification of  backward
Istricts and areas by the Industry

Commonities with . Unit As on As on
specifications Jan. 1984 March, 1984
- N —
o I SOAP
1. Lux Toilet Large 144 Tablets 287.56 . = 317.60
100 gm.
N ’ \
I, Sunlight Large 108 Tablets 176.08 192.73
150 gm. :
1. Saral Toilet soap 144 Tablets 105.43 105.43
100 gm. -
2. SURF '
1000 gm. pack 12 Units. 202,30 202.30 .
Duplication in Classification of Backward Ministry as reported in  Economic

Times dated 29 June, 1984 ;

(b) whether Government have any
plans to remove these anomalies and
confusion ; and

"

" (¢) if so, the detalls thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
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(a) to- (¢) A typographical error
had crept into the lists attached
to the main text of this Ministry’s
Press Note No, 4/1/81-BAD-Vol. 111

dated 27.4,1983 (copics available in the .

Parliament Library). Panna, a ‘No
Industry District’ in category ‘A’ was
also shown in the list under category
*C*. This error has been corected in
the booklet on Incentives for Industries
in Backward Areas brought out by this
Ministry in  April, 1984, (copies
available in the Parliament Library).

Avoidance of Delay in Industrial and
Investment Proposals

796-1. SHRI S.A. DORAI
SEBASTIAN : Will the Minister of
INDUSTRY be pleased to state :

(a) the steps being taken to bring
about effective coordination between
various Ministries and officials of the
same Ministry in order to ensure
avoidance of considerable delays in
clearing industrial and investment
proposals, as has been pointed out by
the Prime Minister while addressing a
meeting of 42 Secretaries to the Govern-
ment of India gBusincss Standard dt.
23.6,84) ; and

(b) the steps propased to be taken
to climinate the endemic corruption in
departments directly dealing with the
public ?

THE MINISTER OF STATE IN
THE MINISTRY OF [INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
Mdusirial licence and  investment
proposals are considered and disposed
of on a time bound programme by the
appropriatc  Approval Committees.
The system of Single Window Clearance
has also been introdueed in the casc of
(1) compositc proposals involving
more than. one clearance, (2) 100%
export oriented units and’ (3) non-
resident Indian investment proposals.
These are expcected to improve coordina-
tion and ensure avoidance of delays.

(b) High level review is periodi-
gcally done to assess the working of the
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various Ministries
necessary  measures introduced to
climinate _corruption especially in
offices having direct dealings with the
public.

Departments  and

»

- Setting up of Industrics in no Industry

Distriets Including Orissa

796-11, SHRI RASABEHARI
BEHERA : Will the Minister of
INDUSTRY be pleased .to state :

(2) the details of the steps taken
by Governmeat to set-up industries in
the non industrial districts of the
country and particularly in scheduled
tribes and backward area of Orissa ;

(b) the nature of the districts
covered during- the year 1984 under the
scheme ;

« (c) the programme of Government
for establishing industries in Public*
Sector or in Private Sector in non-
industrial districts of the country during
the year 1984-85 ; and

(d) the details of the facilities or
concessions which are being given for
cstablishing industries in  backward
area ?

’

. THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
SHRI .PATTABHI RAMA RAO):
(a) and (b) The industrialisation
of various Districts is primarily the
responsibility of the State Governments.
concerned  though the Central
Governmcnt supplements their efforts
by providing various concessions and
incentives.

Districts/areas in  various State
including Orissa which are ‘No Industry
Districts' and industrially backward
have been identified and are contained
in the Press Notes No. 4/1781.BAD-
Yol, Il dated 27.4.83 and 7.98
(copics available in Parliament Library),
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(c) 'and (d) The Cenpral Invest-
ments ate primarily in large industrial
projects of a basic character. The
location of such projects has, there-
bfon:. to be decided on broad techno-
economic considerations, It has bcen
the policy of thec Government that
subject to techno-economic considera-
tions comparatively backward regions
are given preference in the location of
Central Projects. Having regard to
the inherent limitations in ensuring
equal distribution of Central -Invest-
ments in different regions, balanced

regional development of industries has:

to be achieved by attracting larger
investments in the private sector, in
regions which are industrially backward.
Therefore, .in order to attract invest-
ment in baclgward and less developed
arcas a number of concessions like
Centre Investment Subsidy, Conces-
sional Finance facilities, preferential
treatment in the grant of industrial
licences are being offered to prospective
entrepreneurs.

Memorandum of Modern Engineering
Corporation, Lucknow

790 J, SHR1 R.P. DAS: Will
the Minister of INDUSTRY be pleased
1o state :

(a) whether a memorandum dated
21 May, 1984 from Modern Engioeer-

ing Corporation, Lucknow has bcen -

regeived

(b) their complaints and sugges-
tions ; ‘ .

(c) whether Government  have
taken any action on their complaints.
and suggestions ; and

(d) if so, the nature of action
taken thereon ? °

n THE MINISTER OF STATE IN
E MINISTRY OF INDUSTRY

(SHRI - PATTARH;| RAMA RAQ):
(®) Yo, sir. - o
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(b) A -rcpresentation has  been
received . by the Government from M/s.
Modern Engincering Corporation,
Lucknow making certain allegations
against MICO regarding non-supply
of spares to them and also regarding
sale of spurious spares. They have
suggested enquiry by Members - of
Parliament. to be followed by a CBI
inquiry. .

(c) and (d) Their complaint
regarding non-supply of MICO's spares
against valid cash memos and bills has
been referred to MRTP Commission for

enquiry and for taking necessary action
under ghe MRTP Act,

fasit QwaT & fag wol w1 faazo

.

7651 51, st memArOg wfzar ;
11 IAT A=A Ig FAN F) FIT F O
f§ : , .

)

(%) 3@ & frsft qIm F1daw
¥ wedng fraw aafwadi &1 wo
fear nar wYT 97 1984 ax Frafza
few aq At F1 FETNT N F}4T
g, uix

(|) 7ar IIVFT NFAT AHT A
A4 E AT IC 1984-85 F AUA
wa 11w & faq ur @7 faala
feg g § AT fe7x sufeaat &1 mW
fad @iy ?

U WA § Iy /A (4
agifd Tw wE) : (F) WSHIEA
qien & 7 FErA ¥ qiea gafy fiarzt
¥ waare fofwa  adsme gasi
RIRSERE R 3y FrEww & wRd-
A A H 34 W, 1984 GF 242405
safiaal & fag wu eipa o a0
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(@) e 0 WA E Ha-

fag wia®r YT 1984.85 i{ Asq G-
1T & faqruda ¢

. fafga IUIWT ZaFT Y eq-uAMT 5207 KX §7 AL FFAT T 31 A0, 1984
a% %1 unfe

a

L usalag Usy
o g9 &7 ¥

s —— e ——

3F] grur wFa feg o wigzy

A q, <rfw
. ‘ (wre & #)

1 2 3 4
1. HFy 917 - ‘ 14781 2946.00
"2 wam " 8021 1540.44
'3 fagre ' 14230 2278.64
4. TEUT " 10497 1538.88
s, gfmmm - 6189 " 998,99
6 . fgaiaw szw 2465 449.69
7. W5 AT AR 1416 287.95
8.  ®A%ew 12307 1960.00
9. T © 13091 2110 00
10.  #eT gEA 18786 2857.80
1 sRTe £ 24579 4024 28
12« wfmgz - 991 178.82
13. ] 353 75,09
14. ATTIATZ 189 .39.25
15 3P 6823 " 1368.62
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Iav sw & wteifre zfer @ fogy
WY ¥ grawy WA

796-z Wt IR faw : war
I wAY g a3 € HI7 §3IA 5

(%) SaT g & &y faai
wiaifrs gfez & fage) agdral 91
adl # fugt @ Nfwg F@F
fan wqr wrtardt o a1 @ ;W<

(™) #ar g wqa, awfa 1
fiid @ e wiatfiag fog oy
¥t A &

1 2 3 4

16.  dqwra 9047 1689.60
17. uaeqa 15024 . | 2365.30
18.  fafasn 15 ) 3.65
19. afraare 21247 3316.00
20.  fagu 696 97.33
2L AT 92W 36857 5382.85
22. afzxw FmA 23680 4431.92
23. woERTA M fAxiare frane 66 15.22
24. qEMINT 53 36 6.91
25.  w¥R 325 . 56.50
26. LU {IT ANT gAAT 54 10.71
27. faxem 196 42.61
28. CHES i} 414 40.00

A AT 242405 40154.05

IGin wAtew N usy WA (W
agife v wa): (F) o7 (W)
faazwg afafa §1 feqtd A 3w
FATAQY, UST FIEWA 6T W ST
A & g qURY #I® AW FY o0
W e 57 fawre fagt ¥ fRewd
Ay gratey ggwfa W) arad 9w-
aqfq QIFAT B AT FIX 47T QA
§ o1 SITar ) g 9¥ & a¥ forsi
#Y agars’ wYT sarel §Y fAeaIra T
Yiftg w3 & fag w0 ang ¥ o
e afisrar
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" Industrial Growth Rate

796-KK SHRI AMARSINH
RATHAWA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Punjab, Haryana
and Delhi industrial growth rate of
around 4.5 percent in the year 1983-84
is disappointing.

(b) if so, the details thereof ;

(c) the details of the suggestions
made for increasing the growth rate
during the coming years ; and

(d) the action taken by Govern-
ment to implement them ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHAlI RAMA RAO :
(a3) to (d) On the basis of the
Index of Industrial -Production as
compiled by C.S-O. the rate of growth
of industrial production in 1983-84
was 5.4 per c8nt as compared to-the
PHD Chamber of Commerce and
Industry expectation of 4.5 per cent,

As regards suggestions made by the
Chamber, the Government have
already been taking several steps to
stimulate industrial production through
appropriate changes in industrial
licensing and import policics as well as
through monetary and fiscal measures
-and improvement in industrial relations.

Price Rise of Tyres

796-L. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
INDUSTRY be pleased to state :

(a) the number of times the
authomotive tyre manufacturers have
inorsased the prices of tyres of trucks,
jeops, buses ; passenger cars, light
commercial  vehicles, scooters and
motorcycles during last thres years
upro March, 1984 the extent or price
rise each time ;
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(b) the justification for their
increasing prices of tyres so frequen.
tly ; and

(c) the steps Government have
taken to bring down the prices of
tyres to a reasonable level ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) and (b) Indian Tyre Industry
manufactures d%er two hundred varic-
ties of tyres with about five hundred
tread patterns, The prices of tyres
differ from company to company,
Different tyre companies have revised
the prices of various types of tyres
manufactured by them at different
times during the last three years.
The price rise in the tyres is mainly
attributed to increase in raw materials
and conversion costs, r

(c) Tyres are not subject to
any price or distribution control.
A close watch is however, maintained
by the Govcrnment over prices of
tyres as their raw materials,

e W W wqER wAlR
w12 qewl A Jea1 g W ags)

796-35. st TR f6&®T. #q1 IO
A ag aary &) §I0 €37 fw :

o (%) sar aTFIT wY €@ AT &

SraFr § i edadg @@a ewa ¥
w7z¥ qA1A A FW GT uwF
qarrT feqn ot <gr § o Y eear-
g7 qew 23X & A3 qsg fear ar @

¢

(w) afz gi, A1 FTFIR I ¢
812 o F AIAE W €T THT K
yargar YT nymAr § gwiy § W0
¥ar wrgarg ¥7 § ; W<
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(mymargw & awr @ ax
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FWEIU & gyifast & wiar g, Jife
TF U § g ey § fuAfaea
giar §, ¥1T JeqrzA gew qTAl
%) fa®t w1 § fasrar qrareaa: geag
agi 1

Setting up of Growth Centres in Madhya
Pradesh

796-M. DR. VASANT KUMAR
PANDIT : Will the Minister of
INDUSTRY be pleased to state :

~ (a)  whether  Government have
Issued fresh guidelines for Central
grant  and assistance to State
Qovernmcm for making “No Industry"’
identified areas into Growth Centres

by developing infrastructural poten-
tial ; and

M (b) ifso, the identified areas in
adhya Pradesh as “Growth Centres'
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and the plans worked out under the
new guide lines ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) Yes, Sir.

The guidelines were issued on the
19th June, 1984. (Copies available
in the Parliament House Library),

(b) According to information
received from the Government of
Madhya Pradcsh, the following Growth
Centres were indentified before issue
of guidelines :—

Growth Centres District
1. Meghanagar Jhabua
2, Pithampur, Gawla Dhar
3. Waidhan Sidhi
4, Purena - Panna
5. Malanpur Bhind

For the rest of the No Industry
Districts the State Government is. yet to
complete the process of identification.

Decjaration of Diamond Harbour and
Alipore, West Bengal as Industrially
Backw:.rd

796-MM. SHRI NIRMAL SINHA :
Will the Minister of INDUSTRY be
pleased to state :

{a) the constraints to declars
Diamond Harbour Sub-Division and a
part of Alipore and Basirhat Sub.-
Divisions of West Bengal which s
treated as Sunderban Region by
Dampere-Hodges, line, as Industrilly
Backard Region as there is no single
Industrial set-up, small or large ;

(b) steps taken to sect up small
or large industrics to mitigate the
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tremendous unemployment problem of
the youth of Diamond Harbour ;Sub-
Division which is very near to
Calcutta and  possesses abundant
resources of Sunderban and Bay of
Bengal : and

(c) schemes if any, formulated to
utilise in Seventh Five Year Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (c) Planning Commission had
suggested in December, 1969 the follow-
ing guidelines to be adopted by
State Governments for identifying
districts as Industrially backwards ;—

(i) Per capita food grains/commer-
cial crops production de-
pending on  whether the
district is predominently a
producer of foodgrains/cash
crops (for inter  district
comparisons conv:rsion rates
between food grains and
commercial crops may be
determined by the State
Goverment on a pre-determi-
ned basis where necessary).

(ii) Ratio of population to agri-
cultural workers.

(iii) Per capita industrial output,

(iv) Number of factory employees
per lakh population or al-
ternatively number of persons
engaged in secondary and
tertiary activitics per lakh of
population,

‘(v) Per capita consumpation of
electrigity.

(vi) Length of surfaced roads in
relation to population or
railway mileage in relation to
to population.

It {was also indicated that only
those districts with indices well below
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the State average may be selected
for suitable incentives from financial
institutions.

Based on the above criteria the
Government of West Bcengal identified
the following districts as industrially
backward :—

Bankura, Birbhum, Burdwan,
Cooch-Bihar, Darjeeling, Hoogly,
Jalpaiguri, Malda, Midnapur,
Murshidabad, Nadia, Purulia and
West Dinajpur,

Out of these districts Purulia,
Midpapur and Nadia were further
identified for benefit under the Central
Investment Subsidy Scheme.

Like wise on the basis of re-
commendation of the State Govern-
ment the districts of Bankura, Cooch-
Bihar, Jalpaiguri, Malda and Darjeel-
ing have identified as No-Industry
Districts-having no large or medium
scale industries,

Since the district of 24 Parganas
was not identified as industrially
backward by the State Government
it has not been identified as industrially
backward eligible to the various
Central Fiscal and financial incentivies.

The detailed industtial planning of
specified districts remains the primary
responsibility of the State Government
concerned, though Central Government
have always supplemented such efforts
through various Central fiscal, financial
and programmes initiatives. Besides
Central Government are constantly
aware of the need to use policy
instrument such as licensing, location
of public enterprises etc. to help
reduce regional imbalances in develop-
ment. -

Demand for Increase in cement allocation
to Orissa
796-N SHRIMATI JAYANTI
PATNAIK : Will the Minister of
INDUSTRY be pleased to state :
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-

(a) whether the Cement supplied
to Orissa from the Central pool in
1982-83 and 1983.84 was not up to the
requirement of the State ;

(b) whether Gover nment propos®
to increasc the allocation of Cement
in view of the larger demand of
Cement in that State due to increase
in the construction activities ; and

(c) if so, thc total metric tonnes
of ccment proposed to” Orissa in

1984.85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 PATTABHI RAMA RAO);
(a) to (c) The quantity of levy
cement being limited, it has not yet
been possible to met the requirements of
levy cement of all States/Union
Territories including Orissa in full.
The annual allocation of levy cement
made in favour of Orissa State was,
however, enhanced by 16,000 tonnes
during 1983.84. An allocation of 2.5
lakh™ tonncs of levy cement is planned
for the present in favour of the State
of Orissa. In the event of any further
increase in availability of levy cement,
allocation in favour of States/Union
Territories including Orissa will be®
increased suitably.

Memorandum of All India Tyre Dealer’s
Federation, Delhi

796-NN. SHRI R.P. DAS: Will
the Minister of INDUSTRY be plcased
to state :

(a) whether a memorandum No,
Cl-25B/AITDF-84 dated 21.5.84 has
been received from All India Tyre
Dealers® Federation, Delhi.

(b)_ Specific complaints  and
Suggestions relating to tyre prices ; and

(¢) whether Government have or
Proposed 1o take actions on the.
fl:zm",'“d suggestions made by the

tration to check the indiscriminate

SRAVANA 4, 1906 (S4XA)

Wrmm A:nswers 534

escalation of tyre prices by the
meanufactures ? .

THE MINISTER OF INDUSTRY
(SHRI PATTABHI RAMA PAO);
@) : Yes, Sir.

(b) and (c) In this Memorandum
it has been stated that the contention
of tyre manufactures that there has
been only nominal increase in the
prices of tyres from September, 1981
to March, 1984 is misleading and the
Federation has suggested that the
latest enquiry by BICP as decided by
the Government may be stalled and
the entire issue may be referred to
‘one man High-powered Commission®.
Tyres are not subject to any price or
distribution  control.  However, in
accordance with the statement made in
the Lok Sabha with reference to answer
to Starred Question No. 888 on 2nd
May, 1984 BICP have been asked to
examine the cost-price structure of the
tyre industry with a view to see how
far the price increases resorted to by
the industry are justified by escalation
in cost of production of tyres.

Amount Spent By BHEL on R & D
Projects

796-0 SHRI BABURAO
PARANJPE : Will the Minister of
INDUSTRY be pleased to state :

(a) the total amount spent by
BHEL on R & D Projects/Divisions in
the last five pears alongwith the
present strength of engineers and other

. staff on them and the expenditure

incurred on each of the last three
yecars ;

(b) the names of R & D projects
which have resulted in commercial
applications and in saving on account
of collaboration agreements and in
reducing drainage of foreign exchange
amount so saved or reduced in each of
the last three years ; and



535 ﬁ’n’ tten A‘m wers

(c) the totzl amount im rupees
spent for foreign collaborations by way
of collaboration fees, royalty charges,
design - and - engineering charges etc.
in last five years alongwith the
oxpenditure incurred in each of the
last three years ?

THE MINISTER OF STATE IN
THB MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO);
(a) The total amount spent by BHEL on
R&D Projects during the last five ycars
Rs. 64 crores and the expenditure incur-
red during the last three years is as
follows;—

1981-82 —— Rs. 12.35 crores
1982-83 —_—

1983-84 —_

Rs. 14.80 crores

Rs. 16.22 crorcs
(Provisionad)

The total strength of Engineers and
other staff deployed in Corporate R&D
Division is 1015,

(b) The major R&D projects which
have resulted in commercial application
are as follows:—

Fluidised Bed Boilers

Waste Heat Boilers

Mica Paper for Insulation Tapes
B;uttery opcrated Vehicles
Governors for Hydro Turbines
Cast Welded Francis Ruaner

AN

The savings in foreign exchange and
collaboration payments due to the above
projects is difficult to be quantified at
this stage.

(c) The total expenditure on payments
to collaborators (including income tax)
during the last five years was Rs. 51.71
crores The expenditure incure in each
of the last three years is as follows:—

1981-82 _— Rs: 10.54 crores
1882-83 = — Rs. 12.37 crores
1983-84 -— Rs. 15.62 crores

(Provissonal)
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Amount Collected by BHEL for ‘Kala
Milan Souvenirs’

796-00. SHRI BABURAO
PARANJPE ; Will the Minister of
INDUSTRY be pleased to state the
amount collected by BHEL/BHEL's
Ladies Clut for *Kala Milan Souvenirs"’
in cach of the last threce ycars and the
current year and mode ‘of expenditure
of the collected events ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
BHEL has not collected any amount
for Kala Milan Souvenirs so far.
BHEL ladies club is a separate organi-
sation registered under the Socicties
Act.

Scarcity/High Price of Napthalene .
Balls

796-P. SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government's atten-
tion has been drawn to the scarcity
and® high price of the most common
and imported napthalene balls ;

(b) if so, whether this is being
sold at around Rs. 53 a kg. in the
market ; and

(¢) whether Government have gon¢
into the reasons for its scarcity and
its cost structure upto the point of
retail, if so, the outcome thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY/(SHRI
PATTABI RAMA RAO): (a): Ne,
Sir. Government has not received any
representation  with regard to the
scarcity and high prices of indigenou$
Napthalene balls. Import of Napthalent
balls is not allowed as per curren!
import policy.
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(b) Napthalene balls are reported
to be available in the market .at an
average price of Rs, 21,50 a KG.

(c) Does not arise in view of
(a) and (b) above.

Industrialisation of Backward Areas

796-PP, SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether despite the plethera
of ‘incentives, the programme  of
industrialisation of backward arcas has
virtually backfired ;

(b) the number of new units of
industries so far sct up in the backward
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districts and ‘no industry district’ in
different States so far during the Sixth
Plan period ; and

(c) the main reasons for the
failure of these incentives and achieve
the object of industrially backward
areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(@) to (c) Industrialisation is a
coutinuous process. Grant of incentives
has certainly helped and encouraged
the State Governments/Union Territory
Administrations to industrialise their
backward areas as may be seen from
the figures given below of letters of
intent (LIs) and industrial licences
(ILs) issued during the years 1982 to
1984 (upto May 1984) :

Year Total Issued to Backward areas
LI IL LI IL
1982 1043 432 583 (158) 145 (2)
1983 105S 1075 649 (110) 317 (13)
1984 410 n 243 (32) 121 (8)
(upto
May, 1984)
- Figures given in brackets pertain to No Industey Districts.
The details of all Lls andln::.ss(m:;: (a) whether Government have

published by the Indian
Centre in their ‘Monthly News Letter’,
of which are available in the Parlia-
ment Library.

Committee on Tyre and Tube Iadustry

796-Q. SHRI MADHAVRAO
SCINDIA :
SHRIMATI GBETA
MUKHERJEE ;

Will the Ministor of INDUSTRY be

Pleased 1o state :

instituted an enquiry into the prices and
quality of autonobile tyres and tubes :

if so, the precise composition
the

(b)
and the terms of reference of
committee entrusted with the job ;

(c) the reasons leading to thc
constitution of the enquiry committee ;

(d) wheter the said Committee has
submitted it's report if so, the details ;

and
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(e) if not, when it is expected ?

THE MINISTRY OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I PATTABHI RAMA RAO):
(a) Yes, Sir.

(b) The Committee under the
Chairmanship of Shri M. Satyapal,
formerly Secretary Technical Develop-
ment comprises of the following
members :

(1) Member. Burcau of Industrial
Costs and Prices.

(2) Director, Indian Standards
Institute,

(©) Chief Engincer (Traffic &
Transportations) Ministry of
Shipping and Transport.

(4) Industrial Adviser, Directorate
General of Technical Develop-
ment.

(c) Terms of reference of the
Committee are as under :

(i) To consider and recommend
rationalisation of product
specification, designs and their
standardisation with reference
to performance requirement
and quality assurance.

(ii) to recommend standardisa-
tion of raw materials with a
view to cost optimisation and

in particular, techno-economic:

option between natural rubber
and synthetic alternatives.

(iii)) to review and recommend
rationalisation and improve.
ment of distribution system of
automotive tyres and tubes
‘after  looking into’ the
complaints thereto.

(iv) to  consider  tecnnological
. improvement in  production
processes and products.
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(d) and (¢) The Committee
has been asked to submit its report
within three months from the date of
its coastitution (19,5.1984).

Conversion of , Letter ‘of Intent into
Industriel Licences of 18 Industrial Units

796-QQ. SHRI K. RAMA.
MURTHY : Will. the Minister of
INDUSTRY be plcased to state :

(a) the State.wise break-up and
the names of 18 industrial units, whose
letters of intent are going to be conver-
ted into industrial licences only after
the site fulfils certain environmental
conditions apart from other prescribed
stipulations ; and

(b) whether it is not a condition
even for the issuance of the lctters of
intent that there should be a certificate
alongwith the application from the
State Pollution Board ?

THE MINISTRY OF STATE |IN
THE MINISTERY OF INDUSTY ~
(SHRI PATTABHI RAMA RAO):
(a) and (b) Witha view to checke
and prevent Air, Water and Soil
pollution arising out of industrial
projects, the following condition is
already being stipulated in the letters
of intent issued for setting of industrial
undertakings :

s*Adequate steps shall be taken 10
1the satisfaction of the Govern-
ment to prevent air, water and
soil  pollution. Further such
anti-pollution measures to b
installed should conform to the
efAuent and emission gtandards
prescribed by the State Gover™®
ment, in which. the factory ¢
the industrial undertaking *
located."’

Tt has now been decided that!
the case of the 18 industries (n°‘h
industrial units) mentioned 10 "
attached Statement, the letter of 18t
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will be converted into an industrial
licence only after the following condi-
tions have been fulfiiled :

(i) The State Director of Indus-
tries confirms that the site of
the project has been approved
from the environmental angle
by the competent  state
authority ; '

(ii) The entreprencur  commits
both to the State Government
and the Central Government
that he will instal the appro-
priate equipments and imple-
ment the prescribed measures
for the prevention and control
of pollution ;

(iii) The concerned State Pollution
Control Board has certified
that the proposal meets with
the environmental requirements
and that the equipment instal-
led or proposed to be installed
are adequate and appropriate
to the requirements.

Statement

1. Primary metallurgical *produc-
ing industries viz. zinc, lead,
copper, aluminium and steel.

Paper

2
3. Pesticides/Insecticides
4
S

Refineries .
Fertilizers

6.  Paints

7. Dyes

8.  Leather tanning

9. Rayon
10.  Sodium/Pottassium Cyanide
1. Basic drugs
12, Foundry

13, Batteries

4. Acids/Alkalies

SRAVANA 4, 1906 (SAKA)

Written Answers 242

15.  Plastics .
16. Rubber
17.  Cement
18.  Asbestos,

Setting up of Industries in no Industry
Districts of West Bengal

796-R. PROF. RUPCHAND PAL:
Will the Minister of Industry be pleased

to state :

(a) whether there is any truth in
the news that the Centre has identified
five no industry districts in  West
Bengal ;

(b) if so, when such identification
took place ;

(c) the number of industries have
since been set up by the Centre in
those districts, district-wise details ;
and .

(d) the number of more industries
the Centre intended to set up in those
districts, district-wise details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):

(a) Yes, Sir.

(b) The list of identified No-
Industry Districts had bcen circulated
in February, 1982, :

(c) and (d) Industrialisation of

[various Districts is primarily the

responsibility of the State Government
concerned though the Central Govern-
ment supplements their efforts by way
of financial incentives and concessions.
The Central investments are primarily
in large industrial projects of a basic
character. The location of such
projects has, therefore, to be decided

- on broad techno-economic considera-

tions, It bas been the policy of
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that
economic considerations comparatively

Government subject to techno-
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During 1982 to 1984, the number of
Letters of Intent and  Industrial
Licences issued for setting up industries

backward regions are given preference _ in No-.Iandustry Districts of West
in the location of Central projects, Bengal age as follows ;
Name of the District 1982 1983 1984 (Junc)
LI IL LI IL LI IL
Bankura 1 - —_ - 1 -
Cooch Bihar — — —_ —_ _— —
Darjeeling p A 1 — - -
Jalpaiguri —_ —_— 1 . —_- -_ -—
Malda — — 2 1* — —

(*One of the Letters of Intent issued

district).

_ The details of Letters of Intent/
Industrial Licences are published by
Indian Investment Centre in their
*Monthly News Lettcr’, copies of which
are available in the Parliament Library.

-

Proposal for Setting up of a Paper Mill
in North Bengal

. 796-RR. SHRI SATYASADHAN
CHAKRABORTY : Will the Mintster
of INDUSTRY be plcased to statc :

(a) whethér , Government of west
Bengal have approached thc Central
Government for the sctting up of a
paper mill in North Bengal where the
availability of pulpable raw material,

particularly bamboo is assured ; -
_suffering and to what extent ; and

(b) if 30, the responsc of the Centre
to the said proposal ;

the Central
the said pro-

(c) at what stage
Government decision to
posal is resting ; and

(d) the time Central Government
require 1o arrive at a_decision ?

for Darjecling was converted for Malda

THE MINISTER OF STATE IN
THE MINISTRY OF [INDUSTRY
(SHRI PATTABHI RAMA RAOQ) : (1)
There is no proposal at present for

sct(ipg up a paper mill in North Bengal.

(b) to (d) Do not arise.
Recession in Industry

796-S. SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY bc pleased to state :

(a) whether various  scctors of
industry have lately bcen suffering from
recession ;

(b) if so, which scctors have been 30

-

(c) the steps taken by Governmen!

to help the industry to gxtricalc jtsel
out of the situation, industry-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):(®
to (c) some of the industries whiell
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included steel, engineering goods and
textiles suffered in the past from slack
demand due to a variety of reasons.

According to available information
production of salcable steel during
April-June 1984 recorded an increase of
9.9 per cent over April-June 1983,
There has been further reduction in the
opening stocks of salcable steel from
0.81 million tonnes on 1.4.1984 to 0,78
million tonnes on 1.7.1984.

The performance of enginecring
industries during 1983-84 wich included
power tmnsformcrs, electrical motors,
commercial vehicles, railway wagons,
agricultural  tractors, etc. showed
reversal of declining trend in production
witnessed in 1982-83, .

Textile industry continues to experi-
ence difficulty because of high cost of
production, slack demand in the face
of high priczs and stiff compctition from
the power-loom sector.

The approach to the Seventh Five
Year Plan 1985-1990 envisuges a major

programme of modernisation and techno-’
logy upgradation for continued viability

and for introducing cost cifective and
modern proguction techniques for indu-
stries like textiles, jute ctc.

Th: performance of engincering-

industries etc. is being reviewed from
time to time in order to identify the
bottlenecks exparienced in improving
production and take suitable action.

Single Window Clearance to Deal With
Industrialists

) 796.S8. SHRI K. T. KOSALRAM :
Will the Minister of INDUSTRY be
Pleased to state : :

(a) the steps that have been taken
on the directive of the Prime Minister
o1 22 June, 1984 to work out a system
cz Iwhnch “single window clearance"’
GU d be effected in all matters where

Overnment have to deal with the
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public including industrialists and non- -
resident Indians who come with invest-
ment proposals ; and

~

(b) how Government propose to
hclp the South Indian Industries facing
perenial coal shortage ? Y

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
The system of ‘single window clearance,
has already been introduced in the case
of the following types of industrial
licensing proposals :

(1) Composite applications involyv-
ing more than one clearance ;

(2) 100% export-oriented units }
and

(3) Non-resident Indians.

(b) Performance of Singareni Colle-

ries is being closely n.onitored and

shortages are met by supplics from other
Colleries of Coal India. Iu addition
10 a Committee of Secretarics, which
looks into the infrastructural boltleneckl,
a Cahinet Committee on infrastructure
is regularly monitoring coal supplies and
taking remedial measures.

Supply of Pulpable raw Materials to
Paper Mills of West Bengal

796-T. SHRI ANANDA PATHAK :
Will the Minister of INDUSTRY be
pleascd to state :

(a) whether some adjoining States
of West Bengal have refused to supply
pulpable raw materiale to paper mills of
West Bcngal resulting in less production
of paper by these mills ;

(b) if so, whether Government intend
to interfere in the matter ;

(c) if so, when ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY - OF INDUSTRY
(SHRI PATTABHI RAMA RAO) :-~(a)
Due to shortage of raw matcrials in
West Bengal, paper mills located in. that
state have becen dependent on other
States for mecting a part of their require-
ments. Duc to depletion of natural
forests, contending claims, movement
problems and other difficulties, the
supplies have dwindled.

(b) to (d) Government have been
impressing on the State Government
that the requirements of existing paper
mills should be safeguarded and that
sustained supply of raw material require-
ments to the paper industry should be
planned on a long term basis.
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Incentives for Setting up of Industrics
in the Under Developed States

796-U, SHRI B. V. DESAI : Will
the Minister of INDUSTRY be pleased
to state :

~ (a) whether Government have laun-
ched a special programme of subsidies
and incentives to encourage the setting
up of industries in the under-developed
States ;

(b) if so, whether for the purpose of
total of 90 districts without large or
medium scale units have been ear-
marked ;.

(c) if so, the places which have
been tarmarked and incentives which
will be provided for sctting up such
industries in these areas ;

" (d) by what time the scheme is
likely to be implemented ; and

(e¢) whether any such units have been
set up during the current ycar ?

-

THE MINISTER* OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAOQ): (3)
and (b) Yes, Sir.

(c) to (c) Industrial units being set
up -in the 90 No-Industry Districts
(list available in the Parliament Library)
are eligible to the followmg Central

_ incentives ;—
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1. Central Investment Subsidy.

2. Concessional  Finace facilities
from the All India Term Lending
Financial Institutions.

3. Interest Subsidy to Engineer
Entrepreneurs,

4, Seed/Margin Money Assistance.

5. Tax Concessions.

6. Facilities for purchase of machi.
nery on Hire purchase basis.

7. Consultancy for ‘technical servi-
ces.

8. Concessions for Nucleus Plants.

9. Concessions for MRTP/FERA
companies to set up non-Appen-
dix-1 industries which are not
reserved for the small sector with
reduced export obligations. .

10. Infrastructure Assistance.

These incentives arc availaBlc upto
the end of ‘the Sixth Five Year Plan.

The following Letters of Intent and
Industrial Licences were* issued to No-
Industry Districts during the years
1982.84 (upto June) (— ’

Year LI L
1982 158 2
1983 110 13
]984 +39 9

(upto June)

l‘mdl_;ctails 9f all. the Letters of Intent
. ;d;stnlal Licences are published by
‘Momgl ur:; Investment Centre in their
are ly ews Letter’; copies of which
available in the Parliament Library.
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1 2
; e

16. qTq

17. UAEGIA

18. fafaxn ~

19. afwaarg

20.  fagu

21. IGT 92T

22. qfeqq gare

23. qozara MO fraan g
24, qEEs 93

25. S EA0 L1

26. g1ET ;T AT FIAAT
27. faaiey

28. Tifg¥

1 Ag

3 4
904" 1689.60
15054 2365.30
15 . 3.65
21247 3316.00
696 97,33
36857 5382.85
23680 4481.92
66 15.22
36 6.91
325 56.50
54 10.71
196" 42 61
414 : 40.00
242405 40154.05

Flight of Industrics From West Bengal

796.V. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether there had been a well
organised flight of industries and capital
from West Beugal adding to the
unemployment problem in the State
apart frogn  affecting its - overall
cconomy ;

(b) if so, the reasons as to why

Government are encouraging setting up -

of industries by these industrialists in
other parts of the country by issuing

lhe!‘n licences and affording them other
assistance ;

G (c) the reasons as to why the State
Overnment are not consylted before

shifting of the industries or their offices
from West Bengal ; and .

(d) the steps Government propose to
take to stop this flight ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) and (b) Government are not aware
of any well-organised flight of indust-
rics and capital from West Bengal. It
is, however, the constant endeavour of

‘the C:ntral Governmant to do everyth-

ing possible to promote industrial
development of all States including the
State of West Bengal.

All applications for Industrial
Licences are considered on merits in
accordance  with techno-economic
appraisal of the proposal and the
capability of the eatreprenur, However,
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the place of residence of the applicaql
cannot be taken as a relevant factor in
deciding such application,

(c) Under the existing procedure for
allowing change of location of an
industrial undertaking, the concerned
State Governments are also consulted
and their comments, if any, are taken
into consideration.

(d) It is for the State Government
to create and substain a favourable
industrial climate for continued indus.
trial development osthe State.

Registration of New Industrial Units in
Madbubani and Darbhanga

796-VV. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleased to state :

(a) the year-wise registration of
new industrial units in the districts
of Madhubani and Darbhanga and
the specific list of those already pro-
duction or construction ;

(b) the steps being taken to ensure
epening of self-employed productive
units in the programme for educated
unemployed, TRYSEM, N.R.EP, and
such other programmes ; and

4
(c) the total number of education
uncmployed in the districts of Madhu-
bani and Darbhanga whose petitions
for self-employment have been accepted
and how many of them are for produc-
tive endeavours ?

*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c)

Information is being collected and

will be laid on the Table of the
House,

26 JULY, 1984 |
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Supply of Controlled Paper to Exercise
Book Manufacturing Agencises

796-W. SHRI NIHAL SINGH :
Will the Minister of INDUSTRY be
pleased to state :

(a)" the quantum of the paper
made available during the ‘current
year to cach agency manufacturing
exercise books for school students’;

(b) the particula?s of the mills
which supplied the paper at controlled
rate ; and

(c) the concession given by Govern-
ment to those paper mills ?

THE MINISTER OF STATE IN
THE MINISTRY OF [INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) The following quantum of conces-
sional white printing paper was alloca-
ted to States/Union Territories for
the manufacture of exercise books,
during the current year :—

4
7 Quantity allotted -
(in tonnes)
April-June'84 15,200
" July-Sept'84 14,709

State Level Committees further
distribute the paper among various
agencies for manufacture of exercist
books.

(b) A statement indicating the
names of the paper mills who ar
to supply concessional white printing
paper is attached.

(c) No specific concession has
been given by Government to thes
paper mills for sup)ly of concessions!
white printing paper,
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Statement

Statement Indicating Names of the Paper
Mllls who are to Supply Concessional
White Printing Puper

S. No. Name of Paper Mills

P — ———

1. Andhra Pradesh .Paper Mills,
Rajamundhry (Andhra Prades).

2. West Coast Paper Mills, Dandeli,
(Karnataka).

3. Orient Industries Ltd., Brajraj-
nagar (Orissa),
Industries, Amlai

4. Orient
(M P)).

5. Sirpur Paper Mills, Sirpur
(Andhra Pradesh)..

6. Ballarpur Industries (Ballarpur),
Maharashtra.

7. Ballarpur Industries, Yamuna
Nagar (Haryana).

8. Mysore Papers Mills, Bhadravati
(Karnataka).

9. Bhadrachalam Paper Boards Ltd.,
Bhadrachalam, Andhra Pradesh.

10. Sree Rayalaseema Paper Mijlls
(Andhra Pradesh).

1. Rohit Pulp &
Khadki (Gujarat),

Paper Mills,

12, Star Papsr Mills Ltd, Saharan-

pur (U.P.).
13 Straw  Products, Rayagada
(Orissa).

14, Seshasayee Paper & Board Indus-
tries, Erode, Salem  District
(Tamil Nadu).
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Representation of ‘-Employecs of K.V.I.C.
to treat them as Industrial Workers

796-WW. DR, VASANT KUMAR
PANDIT : Will the Minister of
INDUSTRY be pleased to state ;

‘(a) whether Government  have
received representations from the
employees of the Khadi and Village
Industries Commission to treat them as
industrial workers and provide the
bedefits given to industrial workers ;

(by whether the Supreme Court
had decided in 1957 that fhe KVIC
workers are industrial workers ; and

-

(c) the action taken on the repre-
sentations of- the employees and the
decision of the Supreme Court ?

THE MINISTER OF STATE IN
THE MINSITRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) :
(a) No, Sir. The Government have
not received any representation from
the employees of the Kadi & Village
Industries Commission to treat them
as industrial workers and provide the
benefits given to industrial workers in
recent years. .

(b) Government are not aware
of any such decision of the Supreme
Court. :

(c) Does not arise.

Demand from Kerala for increase im
Cement_Quota

796.X. PROF. P.J, KURIEN :
Will the Minister of INDUSTRY be
pleased to state :

(a) quantity of cement allotted
to Kerala since January, 1984 ;

(b) quantity required by the
Government of Kerala ;
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(c) whether Government of Kerala
the

have requested
allocation of xement ; and

for increasing

(d) . if so, details thereof and reac.
tion of Central Government thereto ?

THE MINISTER OF STATE IN

Written Answers 200

(SHRI PATTABHI RAMA RAOQ):
(a) -Allocations levy cement to the
States/Union Territories are made on a
quarterly basis. Quarterly allocations
of levy cement made in favour of the
State of Kerala during the first three
quarters of 1984 are as follows ;—

THE MINISTRY OF INDUSTRY
Period Regular *Ad-hoc . **Allocation Total
allocation allocation for Irriga-

tion and Power

Projects
Jan-March'84 67,800 1,210 55,800 1,24,310
Apr. June’84 67,800 1,210 55,260 1,24,270
July-Sept.’'84 67,800 1,210 42,260 1,11,270

*Ad.hoc allocation in respect of the
International Drinking Water Supply
and Sanitation Decade Programme,

**Allocation to Irrigation & Power
Projects in the State are made directly
by mthe Cement Controller as per re-
comendations from the Central
Electricity Authority and Ministry of
Irrigation.

In addition, the State of Kerala
bhave received non-levy and imported
cement to the tune of 3,89,000 and
18,200  metric tonnes  respectively
during the period January to June
1984,

(a) and (d) State Governments/
Union Territories do not furnish their
requirements of levey cemsnt on a
regular basis. Howszver, the Govern-
ment of Kerala had requested in
January, 1984 that the allocation of
levy cem:nt to the State bs raised-
to 2 lakh tonnmes per quarter. Due to
th: limited availability of levy cement
it has not yet been possible to in-
crease the allocation of levy cement
to the States/Union Territories in-
cluding the State of Kerala. If however,
availability of levy cement ingreases in

further, the allocation in favour of the
State will suitably be revised.
-

Foreign  Collaborations

796-XX. DR. VASANT KUMAR
PANDIT : Will the Minister of
INDUSTRY be plcased to state :

(a) the number of foreing colla-
borations approved by the Ministry
during the years, 1980 to 1983, year-wise
with Bulgaria: Canada, Germany, Italy,
Japan, Romania, Taiwan, United King-
dom, United States of America, USSR
and Yugoslavia; and

-

(b) the total financial outlay of the
collaborations with each of the above

mentioned countries ?
1

THE MINSITEY OF STATE IN
THE MINSITRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) ;.(a)
and (b) Statements [ and II showiis
country-wise and investment.wise break-
up of foreign collaboration propostls
approved in favour of Bulgaria. Canada,
Germany, Italy Japan, Romania, T4
wan, United Kingdom, United States °
America, USSR and Yugosiavia for !
period 1980 to 1983 are enclosed.
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Statement 1

-

Statement showing Country-wise break-up of the foreign Collaboration
Approvals issued during the period 1930 to 1983.

Sl Name of the 1980 1981 1982 1983
No. Country . Tot. Fin. Tot. Fin. Tot. Fin. Tot, Fin,
1. Bulgaria 1 —_— —_ —_ 4 2 1 —
2. Canada . - -— 2 1 1 — 6 2
3. Federal Republic 100 10 74 14 110 19 129 22

of Germany

4., - German Demo- 4 —_— 4 — 2 —_— 10 —
cratic Republic

5. Itlay 25. 3 18 I 37 s 30 2
6. Japan ’ 34 5 27 4 51 5 58 7
7. Romania —_— —_— —_— -— p — 2 —
8. Taiwan — —_— 2 J— 1 - 2 —
9. United King.iom 110 17 79 9 106 16 119 22
10, United States 125 19 85 15 110 24 135 32
of Amercia
1. USSR 6 —_ 2 - 2 - 4 -
12. Yugoslavia 3 — 1 —_— 2 1 —_ —_—

Statement [

Siatement showing country-vise break-up of forcign investment Approved
During 1980 to 1983.

— . N
S Nuame of ths ) 1980 1981 1982 1983
No. Country -
”~
1 2 - 3 4 5 6
\__‘.
1. Bulgaria — . — 21.50 —_
2 Canada — 6.00 — 35.60
3, '
Federal Republic of 46.712 541.74 353.45 484,23

Germany
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1 2 3 4 5 6
4. German Democratic - — — —
Republic
5. Italy 28,70 4.00 398.90 115.00
6. . Japan 170.00 6450°  2511.18  1607.70
7. Romania —_— — — —
8. Taiwan — - — —_—
9. United Kingdom 97.01 71.18 165.44 980.18
10. United States of 216.90 224,80 | 503.29 1389.21
~ America
11. USSR —_— — — —
12, Yugoslavia -— —_— 240.00 —

Setting up of Industries in No Industry
Districts of Orissa

796Y. SHRI K. PRADHANI :
Will the Minister of INDUSTRY be
pleased to state :

* (a) whether Government have
taken any decision on the recommenda-
tions of the Sivaraman Committee on
Disposal of Industries to the Backward
Regions ; if so, the details thereof :

(b) the particulats of the industrics
proposed to be set up in the No-
Industry Districts in Orissa during the
current yecar under the Central Invest-
ment Subsidy Scheme, both in the
private and public sectors ; and

(c) such industries set up during

the year 1983-84 and the stage at which

these stand at present ? -

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) The Sivaraman Committee report
has been examined in consultation with
the concerned Central Ministries, State
Governments/and  Union Territory
Administrations, The general consensus

emerging out of these consultations |,
would be kept in view at the time of
formulation of the Seventh Five Year
Plan. . However as an ad-interim
measure, upto the end of the Sixth
Five Year Plan period, the backward
arcas have been recategorised into
three categories viz,. ‘A’, ‘B’ and ‘C’
with graded subsidy. The admissibility
of subsidy in these 3 categories is as
follows :

.

*A'—25% subject to a maximum of
Rs, 25 lakhs.

‘B'—15 subject to a maximum of °
of Rs. 15 lakhs.
/

*C’—10% Subject to 4 maximum of
Rs. 10 lakhs,

The drtails of all’ the schemes:
incentives available in the backward
areas arc ‘given in the Booklet on
‘Incentives for Industrics in Backward
Arcas’ brought out by this Ministry ;
copies of which arc available in the
Parliament Library,

(b) and (c) = The  following
letters of intent (LI) and industrial
licences (IL) were issued for setting up



265 Written Answers

industrieé in the backward areas of
Orissa during the years 1982 to 1984
(May 1984) : :

Year LI 1L
1982 25(15) 2 (Nil)
1983 12(8) 5 (Nil)
1984 3(Nil) 3 (Nl
(May’84)

Figurcs in brackets pertain to No-
Industry Districts.

The details of all Letters of Intent
and Industrial Licences are published
by the Indian Investment Centre in
their ‘Monthly News Letter’ copies of
which are available in the Parliament
Library,

Nucleus Plant Programme in Orissa

796-YY, SHRI K, PRADHANI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether any nucleus plant
programme was initiated in the back-
ward areas of Orissa based on the
Industrial policy statcment of July,
1980 ;

(b) if so, which arc these areas
and the yardstick for selecting them
and the broad details of the achicve-

ment of this plant programme so far ;
and

\
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) :
@ 1o () The Government of
erssa had seleoted the following
districts for identification—of Nuclcus
Plant possibilities :

. ) Bolangir, (i)
(iii) Dhenkanal, (iv)
v) Purj,

Kalahandi,
Mayurbhanj,

. 'ljhe Central  Government had
Ppointed task forces for identification
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of possible Nugleus Plants in these
areas, The reports of the Task forces
have been remitted to the State
Government for detailed examination
and necessary follow up action,

All the above mentioned districts
except Puri arc centrally declared
backward districts.

Crisis in Paper Industry of West Bengal

796 Z, SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Paper Industry
in West Bengal is in shambles ;

(b) if so, the reasons therefor ;
and ' <

(c) the steps Government propose
to take and to rejuvenate and modernise
the old paper mills and make them
work to full capacity thus providing
employment to a large number of
workers who had been thrown out of
work ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) and (b) Some of the large
integrated paper mills in West Bengal
are faced with a variety of problems
such as obsolescence of equipment,
shortage of raw material, industrial
disputes and liquidity constraints,

(¢) The financial institutions have
taken up schemes of rehabilitation/
modernisation, envisaging renovation
of plant and machinery to improve
capacily utilisation and profitability,

Assistance to Leather Industry in
West Bengal

796-ZZ, SHRI SANAT KUMAR
MANDAL: Will the Minister of
Industry be pleased to state |
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(a) whcher the leather industry in
West Bengal is languishing, the Batas
in the organised sector are making
huge profits by escalating the prices of
their prdducts ;

.(b) whether Government  have
decided to render any assistance,
financial and technical to the State
Leather Development  Corporations,
where they exist, to provide a strong
infrastructural support for promoting
the rapid development of this industry
and improve the lot of the -workers
engaged in this indastry ; and - .

(c) if so, the action Government
propose to take to tame the organised
sector like Batas to control their prices,
cut down their margin of huge profit
and pass on the benefit to the workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA (RAO):
(a) and (¢) Mabnufacture of
leather footwear is reserved for develop-
ment in the small scale sector since
1967 and over 90% of leather footwear
manufactured in the country now is in
the small scale and cottage sector,
While there is no control on the prices
of footwear, production capacity of
units in the organised sector like Bata
India Ltd, have been pegged and licences
for fresh capacity in the organised
sector are issucd with an export
obligation of at least 757 Largc
scale sector has played important
complementary note in the steady
growth of footwear industry in small
scale sector by providing marketing and
technical and other infrastructural
support to the industry.

(b) Financial assistance is avail.
able to the State Leather Development
Corporation under the Special Compo-
nent Plan for improving the socio-
economic conditions of the workers
employed in the leather and leather
products industry, Bharat  Leather
corporation also interacts with

State Leather Department Corporations for

the development of leather industry and
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formulation of schemes  for socio-
economic upliftment of workers in this
traditional industry,

Percentage of Imported and Indigenous
Parts Used in Maruti Cars

796-AAA, £HR1 BHEEKHABHALI :

“Will the Minister of INDUSTRY be

pleased to state :

(a) whether the Maruti cars are
not minufacturcd by Maruti Co, Ltd,
and only assembled ;

(b) the percentage of assembled
parts imported from Japan by this
concern by collaboration ;

(c) the percentage of indigenous
parts used by Maruti Udyog Ltd., and

(d) the reasons as to why such a
policy is not adopted in small scale
industries which produced colour T.V.
by assembly ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to. . (c) Maruti Udyog Limit-
ed are manufacturing cars in accardance
with a phased indigenisation pro-
gramme. The indigenous content,
which is about 20 percent at present,
is scheduled to go up to 95 percent by
1988-89.

(d) Policy of phased manufa-
turing programme is applicable to all
industries, However, the indigenisation
norms and period vary from product to
product depending upon the domestic
industrial capability,

Leavy Cement to Low Income Groups

796-BBB. SHRI V.S, VIJAYA-
RAGHAWAN : Will the Minister of
INDUSTRY be pleased to state :
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(a) whether there is a proposal to
make levy cement available to the low
ingome group ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) and (b) The interests of the
low income group have been taken into
account while framing the policy of
partial de-control of cement, Under
this policy which was introduced w.e f,
28th February, 1982, the levy cement
is given inter-alia to small consumers,
constructing dwelling units  having
plinth arcas upto certain specific limit
as also those requiring small quantities
for repair of residential houses, The
State Governments have - also  been
advised to provide adequate quantity of
levy cement for meeting the require-
ments of socially oriented schemes like
rural housing, housing . for slum
dwellers, Harijans, Adivasis and other
poorer sections of the society, rural
water supply schemes and other items

included in the new 20 point Pro-’

gramme,

. In view of thc Increased production'
in 1984-85 as compared to the previous-

year, there will be greater availability
of levy cement, Government have,
therefore, decided that larger avail-
abillty of levy cement will bc maialy
utilised for execution of programmes
which will benefit the weaker sections
of the society, rural population and
other’ works, such as,” Slum Improve-
ment Schemes, Housing and  Sites
Services Schemes assisted by HUDCO
and for construction of houses by
individuals belonging to Economically

Weaker . Sections and . Low Income
Groups.

12 hrs.

S uw fasm araam (grsirgR)
IE ARz, ¥ quos) crwhz
M &1 Afewr frar &) wror o LE
AR 99Y ¥ qrar g, Iqy TaY &
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77 & FFT 974 &Y 7€ ¥ w7 AA%
9T & | F7 Y AFTAT YAl Y QFT
7T AT NG FAAT Fif,
afg €2atda &Y feald q3 FFet #y
QF JMOAT 1 WIF IA AT FFTAY
Aqral w1 ara a3y feo &, wigd
gawt mgafa & @ afz moE
gaufa & atayz gIdlsia At fad
9T 38 faggr frar stard ) dar
&7 1 fat &1 w1 wfgs agl §)
ag wi9% qq A ¥ ) A1 59 qI7 &
aifas § 1 ®1§ 917 39 g&q &1 wilas
gy &Y awar,

ot gedW agge (MIWIT)
I FIV IR 709 A ¢ 70 7,
fex 33w fdq &1 quAtga § Qer
T

wf un famw qmaw: ¥ @t
ZIT gFTAT Aqr q

qLay WFIIW . AYF 95 woq
& 931 A1 #fgm & wifgg
Whatever is connected with my office,
you have to discuss with me in my
Chamber, not here in the House. You

are welcome, 1 will explain it,

0

oft v faarg qEEaE @ 9
argar S @ & #woaar g, o a1 gw
qIqy $g W@ § )

You must clarify the position.
caq WEET ; W19 9g7 A W

at g Sifag, T9Er 98N weA B
gz Tifgo |
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*You can come to me, if you want to.

(Interruptions)**

MR, SPEAKER : Nothing goes on
record.

(Intcrruptions )**

PROF. MADHU DANDAVATE
(Rajapur) : In support of what he had
stated, I will quode a very interesting pre-
cedent which happened in this very. House,
when Bhagat Singh was actually in one
of the gelieries, And he through a bomb.
Next day, Vithalbhai Patel was occupy-
ing the Chair which you are occupying
He found anc Sub-lInspector of Police
occupying the Press Gallery. Mr. Patel
looked at him and said: *‘How hell is
this officer sitting there?”' The Home
Member was a Britisher. He got up and
said: ““With my permission.’’ Vithalbhai
Patel then said: “‘Restrain yourself.

Otherwise Mr Home Member, I will have

to ask you to leave the House.'’ That
is how Vithalbhai Patel upheld the
dignity of this House. W¢ expect you to
have this authority which Vithalbhai has

~ created, and which you have to mainta-
in. Please take care of it,

MR. SPEAKER : Nobody is going
to be allowed to be allowed to interfcre

{Interruptiony)

SHRI RAM VILAS PASWAN: Why
was the pass then then issued?

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : We want
to uphold the dignity of the Chair,

wsaa wEiEd o & Wi adr A
¥z W § % T 0w gwy Feiax
% fafag '

SHRI SATYASADHAN CHAKRA-
BORTY : Please explain to the country-

**Not recordz:d ,
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men how the intelligence men  ¢an
restrain , , , . .

SHRI RAM VILAS PASWAN : You
are the custodian of the House,

MR, SPEAKE&: Nobody is going to
be “ullowed to~ enterfere in my
authority .

(Interruptions)

ot wzw fagrdt aradan (A€ faes))
qeae o1, I ATHAT T8 § 9T g

& 1 wiT fas 1397 wyez w1 Qifag fx

aza g% wfasir Sx § §, qOere
T EdAGT ¥ &5 § €7 Agq @
wfawrz g af g1~ -

wean /T ¢ gw  feEY & wie-
ST 9 T § 2@T A FIEY M7 A
fogr ®Y 3 77 g fafswsa o

DR SUBRAMANIAM SWAMY
(Bombay Narth East) : You should go
into this, Please make an enquiry and
tell us.

SHRI  KRISHNA CHANDRA
HALDER (Durgapur) : Will you order
an enquiry into this?

SHRI CHANDRAIJIT  YADAV
(Agamgarh) : Unfortunately, I wasnot
present in the House-when the Home
Minister gave the information. Now he
want to elicit public  opinion on th
Mundal Commiosion’s Report,

Is the Grvernment going to have 2
referendum on that?

qcaw wghea ;. wq g I
MNzg & NHfag, § 3 Jar g

SHRI CHANDRAIJIT YAD".L;
Govgrnmsnt is d:libsrately poutpnl
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it, You are a witness here. Four times
they have give extension on the floor of
this House. They go on postponing it,

MR SPEAKER : 1 do not know.

LA it 1 qqq‘cﬁ%zﬂ dF @
ar qaar Far §,

SHRI CHANDRAIJIT YADAV:
Having given that permission, don't you
have any duty also to check these
things, or .not?

\
Wy WEIRY : IHF fwHQ AT 7g
I qA, qIU 2139 famdzie 2,

The house is supreme,

SHRI CHANDRAIJIT YADAY : if
the Minister goes on defying like that,
is there any method to do something?

MR SPEAKER : If thereis any
assaurance, you can take it up inthe
Assurance Committee, I do not
want to butt in, Ido not want to
stop yau from doing it,

SHRI CHANDRAIJIT YADAYV :
How dcliberately they are doing all
these things ? First they talked about a
commil’te. then about the Chabinet
sub-committee. Now they say some-
thing etse. ¢

SHRI RATANSINH  RAJDA :
(Bombay South) : 1f they do not

want to implemcnt them, they should
clesrly say it,

ot werdla arew ;TN @iEE,
T z9sz gifqq & #q1 w7 §AET
1% Trer g ar Ad

RETN RGIIW : A1 &Y aq1ey, §
I FIAT § 1 & a7 dww g0 9
feewaa ) wear AFATE |
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| FIAATA AVIA ; WIT AU JAFY
M wfgo e gz aar Y w@r ¢

qrast RPI@ : Whatever | can
do, T will do.

urq fam ®7 & 2 Afag

st 7w faare qree Q= fafa-

€2 & fawre @ gwd 1y fyfady

g wigw! faar gt

WeqW WERY : WG THRY FeA
¥ fafao

Wt TaEe qeat (9zar)
wene A1, w1 3 fear fafgde-

weqR AT : ¥q7 F T47 7 A
¥ 21 QIAAHZT mlgA A AR
TAIIT

st uaare et 0 B gawr
afew fzar 3 wowr . 1 gfeear
fafrde & Jezd ®1T wHreg ¥ 20
wifads § 6 Agferes 7 afaga
F Q-fewamgs 1 fegr aar 31 a0
EECERIETAICER CUiNAREE

Weqe WEIRY : AT HAITE I°°°
(va@wra)*

weust WX . gE TI0F 4T
g1 &1 Y€ wrgdz qrq § A ¥qf
Afay | Az wATIT 1 AT FE AT
sror @ Qfady, § s g

(wawwTR)

**Not recorded.

.
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-

t
(zawamn ) **

MR SPEAKER : Some other
motions can be there, Therc arc
other avenucs available to you, but
not this,

&t TraArg @Aw T men (§297)
wegw N, KX fagm 222 ¥ faRer-
fawrz w1 o Afew fagr g s aare
ST QA A g AW FAgt ¥
qYT &1 WY A7 wqH1q foqr @

wsam wgrea ;& @ A

I will look into it ; I will try to
get all the facts, * .

s UwATE AT TEA ;919
2w W E?

wsaw agea : fasga gar i &
qry g1 F8q71 '

Do mot worry. I will look into
it, .

¥ RAIT ATEG . gegy WY,
z.q). qfqs & @16 9 & Fidwatqi

W ARITT . IZ I 93T &7
[AAT § | TE IAF] HWEIT A Y |
w9 97y efaFie & 4 afz a
$1fad \ w7 agt & qrad w) wfzy

(sawara) :

MR. SPEAKER : When I am on
my legs you should sit down,

-

(Interruptions)**

**Not recorded,
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-

e AP : & Av A W MR. SPEAKER ; Not allowed.

(Interruptions)**

acaw v : 7 q% faw vt
& ay & o qrow) agmar FLaen

i L - )

[S A\

———

12.06 hrs.
PAPERS LAID ON THE TABLE

Notification under Indian Railways Act

THE 'MINISTER \OF RAILWAYS
(SHRI  A.BAA, GHANI  KHAN
CHOUDHURY) : I beg to layon the
Table a copy of the Indian Railways
(Open Lines) General (Amendment)
Rules, 1984 (Hindi and English
versions) published in Notification No,
G.S.R. 476 (B) In Gazette of India
dated the 28th June, 1984 issued under
section 47 of the Indian Railways Act,
1890.

[Placed in Library. See No, LT-843884).

Ministry of Shipping and Transport
(Eatablishment SectionYChartering Wing
(Group A and B) Recruitment Rules and
(Transport Wing) Executive Engineer
(Civi) Ship  Building and Ship Refair
Division Recruitment Rules

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) on
behalf of(SHRI K.VIJAYA BHASKARA
REDDY): [beg to lay on the Table
a copy each of the following Notifica-
toons (Hindi and English versions)
issued under proviso to article 309 of
the Constitution :—

“(1) The Ministry ‘of Shipping and
- Transport (Establishment
Section)  Chartering  Wir
(Group A and B) Recuitmen!
Rules, 1984 published ':
Notification No. G.S.R. 51

-
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in Gazette of India dated the
26th May, 1984,

(2) The Ministry of Shipping and
Transport (Transport Wing)
Executive  Engineer (Civil)
Ship  Building and Ship
Repair Division Recruitment
Rules, 1983 published in
Notification No. G.S.R. 676
in Gazette of india dated the
30th June, 1984.

[Placed in Library. See No. LT-8439/54)

Notification under Major Port Tr‘lst

Act, Annual Accounfs of Cochin Port

Trust and Nhava Sheva Port Trust for
1982-83 and two Statements.

SHRI Z.R. ANSARI: I beg ta
lay on the Tat:lc :

(1) A copy of the Tuticorin Port
Trust (Licencing of ship repair-
ing, ship chandling shipping and

painting and miscelianeous trades)

Reguliations, 1984 (Hindi and
English version) pnblished in
Notification No. G.SR 417 in
Gazette of India dated the 8th
April, 1984, under sub-section
. (4) of section 124 of the
Major Port Trust Act, 1963,
[Placed in Library., See No LT-8440/54)

(2) A copy-ecach of the following
papcrs (Hindi and English
versionps) under sub-section
(2) of section 103 of the
Major Port Trust Act, 1963 :—

(i) Annual Accounts of the
Cochin Port: .Trust for
the vear 1982.83 and the
Audit Report thereon,

[Placed in Litrary. Sce No, LT-8441/84)

(ii) Annual Accounts of the
Nhava Sheva Port Trust
for the year 1982-83 and

(7 .the Audit Report thereon.
aced in Library, Sce No LT-8442/84)

(3) Two  statements (Hindi and
English  versions)  showing
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reasons for delay in laying
the paper mentioned at (2)
above.

[Placed in Library. See No.
LT-8442/84]

Annual Accounts and Audit Report of
Motilal Nebru Regional Engineering:
College, Allahabad.

.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND' SOCIAL WELFARE
(SHRI P.K. THUNGON) on behalf
of SHRIMATI SHEILA KAUL) : I
beg to lay on the Table a copy of the
Annual Accounts (Hindi and English
versions) of the Motilal  Nehru
Resional Engineering College, Allahabad,
fort he year 1982.83 together with
Audit Report threon.

[Placed in Library. See No. LT-8443/54)

Review on and Anoual Report and Audited
Accounts of Indian Council of Medical
Research, New Delhi for 1982.83 and a °
revised Statement re dcaly in laying
Audited Accounts of Central Council for
Research in Yoga and Naturopathy,
New Delhi for 1981-82. .-

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA [KIDWAI) : 1 beg to lay
on the Table :

(1) () A copy of the Annual
Report (Hindi and English
versions) of the Indian
Council of Medical
Research, New Dclhi, for
the year 1982-83.

(ii)) A copy of the Audited
Accounts  (Hindi and
English versions) of the
Indian Council of Medical
Rescarch, New Delhi, for
year 1982-83  together
with Audit Report thereon.

(liiy A c'opy‘ of the Review
(Hindi and  English
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versions) by the Govern-
. ment on the Indian
Council of Medical
Rescarch, New Dethi, for
ycar 1982-83,
{Placed in Library. See No.
LT-8444/84]

(23) A *Revised Statement (Hindi
and English versions) showing
reasons for delay in laying
the Audited Accounts of the
Central Council for Research in

yoga and Naturopathy New Dclhj

for the year 1981-82.
[Placed in Library Sce No. -
LT-8445/84)

Notifications under Industries (Develop-
ment and Regulation/ Act. Inchek Tyres
Ltd. and National Rubber Manufacturers
Led. (Nationalisatinn)Act and Indian Ex-
plosives Act, Review on and Report of
Hindustan Sales Ltd., Jaipur, etc.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY SHRI
PATTABHI RAMA RAO): 1beg to
lay on the Table :

(1) A copy each of the following
Notifications (Hindi  and
English versions) under sub-
section (2) of section 18A of
the Industries (Development
and Regulation) Act, 1951 :—

(i) SO 392 (E) published in-

Gazette of India dated °

the 19th May, 1984
regarding  extemsion of
period of take over of
management  of Messrs
India Machinery Company
Limited, Howrah, beyond
five years.

(ii)) SO 396 (E) published in
' Gazette of India dated
the 2Ist May, 1984
regarding  extension of

* The statement was laid on the Tablc
on 28th April, 1983,

()
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period of take over of
management of Messrs

- Britania Engineering

Company,  Calcutta,

(Titagarh  Unit) beyond

five Yyears.

[Placed in Library. See No.
LT-5440/84)

A copy cach of the following
Notfications (Hindi and
English versions) under sub-
section (2) of section 18AA of
the Industries (Development
and Regulation) Act, 1951 :—

(i) SO 466 (E) published in
Gazette of India dated
the 28th June, 1984
regarding  extension of
period of take over of
management  of Messrs
National Iron and Steel

Company Limited,
Howrah, bcyond five
years.

(ii) S O 468 (E) published in
Gazette of India dated
the 28th* June, 1984
regarding  extension of
period of take over of
mangement  of  Messrs
Gluconate Limited, cal.

o cutta, beyond five years,

(iii) S O 470 (E) published in
Gazette of—India dated
the 28th  June, i984
regarding  extension of
period of take over of
management of Messrs
India Bclting and Cotton
Milis Limited, Scramporc,
bcyond five years,

(iv) S O 473 (E) published 10
Gazette of India dated
the 28th June, 1.984 rcglf'
ding extension of period
of take over of mange-
ment of Messrs Plyboard
Industries Limited,
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(5) .

6)
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Pampore, beyondA five
years.
[Placed in Library See No.

LT-8447/84)

The Inchck Tyres Limited and
National Rubber Manufactyrers
Limited (Nationalisation)
Hdministration of Funds
Rules, 1984 (Hindi and English
versions) published in Notfi-
cation No. S O 394 (E) in
Gazette of India dated the
19th May, 1984 under sub-
section (3) of section 31 of the
Inchek Tyres Limited and
National Rubber Manufacturers
Limited (Nationalisation) Act,
1984,

|Placed in Library., See No.
LT-8448/84)

A copy of Notification No,
GS R 40 (E) (Hindi and
English versions) published in
Gazette of India dated the
18th January, 1984 declaring
the explosives, on the recom-
mendation of the Chief
Controller of Explocives, as
authorised explosives and
omntioned in the Notificafion
for import, export, transport,
manufacture, possession, use
or sale, under subscction (8)
of section 18 of the Indian
Explosives Act, 1884,

[Placed in Library. Sce No.

LT-2449/84)
A -statement  (Hindi  and
English varsions)  showing

reasons for delay in laying the
hotification mentioned at (4)
above,

[Placed in Lib ary. Sve No.
LT- 449/84)

A copy cach of the following
Papgrs (Hindi and English
versions)  under sub-section
(I) of section 619A of the
Companies Act, 1956 ;—

SRAVANA 4, 1906 (SAKA)
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Review by the Govern-

ment on the working of

the rainbhar Salts

. Limited, Jaipur, for the
_ year 1982-83.

(ii) Annual Report of the
Hindustan Salts Limited

Jaipur, for the year
1982-83 along  ‘with
Audited  Accounts and

the comments of the
Comptroller and Auditor
Ganeral thereon,

[Placed in Library. See No.
LT-8450/84]

(b) (ii)) Review by the Govern-

)

®)

ment on the working of
the sambhar salts Limited
Jaipur for the year 1982-83.

(ii) Annual Report “of the
Sambhar Salts Limited.
Jaipur, for the year
1982-83 along wtth
Audited  Accounts and

the comments of the
Comptroller’ and Auditor
General thereon.

Placed in Library. See No.
Lt-8451/84)

(iy A cony of the Annual
Accounts (Hindi and
English versions) of the
National Federation of
Induystrial Cooperatives
Limited, New Delhi, for
the year 1977-78 together

with Audit Report
thercon,

i) A copy of the Rcview
(Hindi and English
varsions) by the Governs
ment on the~—Annual

Accounts of the National

’ Federation of Industrial

Cooperatives Limited,
New Delhi, for the year

1977-78.
A statement (Hindi and
Euglish  versions) showing
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recasons for delay in laving the

papers mentioned at (7) above,

Placed in Libary. See No.
LT-8452184)

Post-Graduate Institute of Medical
Eduation and Research, Chandigarh
(Amendment) Rules.

L 4

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI): I bes to
lay on the Tables a copy of the
Post-Craduate Institute of Medical
Education English versions) published
in Notification No, G.S.R. 223 (E), in
Gazette of India dated the 24th March,
1984 under sub-section (3) of section 31
of the Post-Graduate Institute of
Medical  Education and Research,
Chandigarh Act, 1966.
[Placed in Library. See No. LT-8453/54}

12.08 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, 1
have to report the following messages
received from the Secretary-General of
Rajya Sabba .—

(i) *“In accordance with the
provisions of rule 111 of the
Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
enclose a copy of the Indian
Veterinary Council Bill, 1984,
which has been passed by the
Rajya Sabha at its sitting held
on the 23rd July, 1984,

(ii) “In  accordance  with the ~

provisions of rule 111 of the
Rujcs of Procedure and

JULY 26, 1984

Bills, as passed by R.S. 284‘

Conduct of Business in the
Rajya Sabha, ] am ditected to
enclose a copy of the Dalagated
Legislation Provisions (Amend-
ment) Bill,” 1984, which has
been passed by the Rajya
Sabha at its sitting held on the
?er July, 1984,

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY GENERAL : Sir, 1
lay on the Table of the House the
following Bills as passed by the Rajya
Sabha ;—

]

(1) Ths Indian Veterinary Council
Bill. 1994.

(2) The Delegated Legislation
Provisions (Amendmcnt) Bill,
1984.

MR. SPEAKER : Calling attention,
(Interruptions)*®

MR. SPEAKER : I am not going
to listen to you, whatever the hon.
Membcr says is without my permission,

(Interruptions)**
waw Aag: & Ag g,
X177 %gar &
(saawra)

[At1 this Stage Shri Rajnath Sonkar
Shastri and some other hon. Members
lift the House.}

MR. SPEAKER : You. can do it
Po not record ary word of his,

(Interruptions)**

**Not recorded.
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12.11 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Total collapse of power system in Delhi

and In northern States of Punjab,

Haryana, Rajastan and Uttar Pradesh
on 19th July, 1984

st wnaw fag  (gfrre)
gsgy Agiza, # wlaaraatys aw
nged & farafafga faga & w1z
Fat g w1 s feamar § oAl
grdgar ®3ar g fr ag @ A A 0F
TR T i

feselt # agqr IaT AW ®
USA TAA, FIATQI, AAEAIT
ok gEsRg d 19 qaAré,
1984 ®1 faga armar &
qua: 39 & FR AT 34
amA ¥ gIere g1 & af

w14I1E0 |
1212 hrs. *
[MR. DEPUTY SPEAKER

in the Chair)

. THE MINSITER OF STATE IN
THE MINSITRY OF ENERGY (SHRI
ARIF MOHAMMAD KHAN): Sir.
there was a grid disturbance on 19. 7.
1984 at 8 p. m. in the Northern Grid,
Tl}e disturbance caused total power
failure in Delhi and in parts of Har-

yana, Rajasthan. Western U. P. and
Punjab,

he Preliminary roports  indicate that
ar;:\e v;;as a severe v?ltauc dip in Delhi
ratinw !cl} caused tripping of tho gene-
o 5‘ aumts. at Badarpur and Indra-
traneha gtafuqng. The inter-connecting
]sfntsslon lines between Bhakra and

©'hi also tripped. Power generation at

- P, station at that time was about 190
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MW.and at Badarpur about 300 MW.
Delhi was importing about 200 MW
from BBMB system., and U.P. was
injecting about 100 MW of power into
the Dclhi system.

The transmission lines in Western
U. P. also tripped on power swing resul-
ting in scparation of the Western parts
of the State from *the Eastern areas.
Three thermal units at the Harduaganj
power station and one unit at the panki
thermal power station in U. P. also
tripped. However, the thermal power
stations at Obrv and Singrauli were not
affected. Tn the BBMB system. unit No.
3 at Bhakra tripped while all the other
units continued to supply power to
punjap, part of Haryana, J&k and
Himachal Pradesh. In Rajasthan.
generation at the Atomic Power Plant
was not affected.

Action was taken to restore the
units at the I. P. and Bad arpur Stations
by availing start-up power supply . from
U.P. and Bhakra. The first unit at [.P,
Station was synchronised at about 9,55
p.m. while the first unit at Badarpur was
synchronised at about.10.45 p.m. Other
units at these stations were also brought
back subscquently. The power supply
to various parts of Delhi was restoiny '
progressively and was normalised shortly
after midnight. Eastern and Western
U.P. were synchronised by about 9.30
p.m. while the Rajasthan Atomic Power
Plant was synchronised with BBMB
system at 9,20 p.m.

A number of technical issues have
to be sorted out before any conclusions
can be reachee regarding the circum-
stances - in which the power failure
occurred. Government have, therefore,
appointed on the 20th July, 1984, a
high level Enquiry Committee under the
Chairmanship of Shri A.N, Singh,
Chairman, Central Electricity Authority
to inve stigate and identify the causes of

_ the system disturbance and to suggest
" remedial measures to avoid recurrence

of such incidents. The Committee has
sen asked to submit its report in one
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month'’s time and has already started
its work, /

Members would kindly appreciate
that prompt action was taken to bring
back narmalcy in the Northern Grid and
to restore power supply as soon as poss-
ible. The cooperation extended by U P.
and BBMB fof immediate spply of start-
up power is also commendable, Sir, 1

would like to assure the Hon'ble *

Menibers that measures are being devised,
to further strengthen the Northern Grid
and the Delhi power supp'y system,

ot ynqrw fag : Sareay wgEw,
wa wgim A 19 gEiE F QR IAT
g § faadt & g7 17 § Q@ FIQ
few &, ¥ wfasagdis &1 & A&
qAar fs q3a fyzr Frzgg A
®RW 92 IWT Wq A faget qw
aad & ag N adf wma fa
e g qarg 9f fgawm gy
g awgT § f5 1€ 3wt gw)
T T FT S |

o wiw qfafs fazré o %,' 3IqFT
fr¥d @ arg & sroay, ®a feafa
ag @ & @@ & fagd =
DA & g s W fgma )
wifga &Y &1 agaY qiT OoHEr gEAr
gf gt fF 2a &) uwerdY feedt

faget g & g WX TezaiA

wgq, quIT g4 fagg 9T faeen &
g7 werdrdl # -faqAt A g ag
1§ AWAT @@ agi g oW oaiw
afafy afsa &1 7€ &, 951 wia ga0
wifga f& 7z fasTy &7 & g7 A9
FI qiT F 1 WA A AT g7 G437
¥ mradra gzeql &1 G2z § e gq
gzar & Igarfeai &1 gra €1 W7
@i feefl @ig sum ¥ uF
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NIFTF AOF ¥ g IAT AW F)
faasit arza s &1 g@ wwe
qR  wiza ®) fawar 9y qAr g
€1 FARAT FT LT § |

&I 71 faast ¥ qriigmw
sqaeqr gAY @vrq  fe N 9y, 7@
fagst #Y @earf #) weg-saeq 7
axar %:l at gAY qifscarT oy
weg fadelt qreaY & "rg fay g §
¥ mF AR 9T 92 IEY WM
1 faasl A% gy L1 @EF 2 A

- gFAT W gAva & fag W @au

q2r Y AT E 0 36 WA KT AIHIA F

arz WY fas & fgqwar ®) sgaeyr

zad farrmsas g f& Qyar s o
zaq7 farqr sgaq F3F 9¥T & | QA
grav & wgr & f& wur fawdr #

faawn Y ad feafr @, O f&vz-
ma & wifas  fae| fogs

amnr ) ag @ o faw fama

F1 21T ®A A qu AR W

qrg ¥ 1 ’

Al wAY, oY omq oiwT, § ws
W wi Al & @eyaq A A
& Jeqrzq & gag §  faear 94
w1, & 3a¥ agma g Afeq a7
feafr ug & fx fawst £ DAl
97 48 WIA TIY @Y & T
Taqdz ws gfear & qrd 9
afed gua 9T ¥ Aywarg g0 A
A FHm T AwArd) & &9
37 T 66 wiF TIX g I W
& 9T ndqdz wE g fear qad!
ararel €1 angag gn ¥ qU A
sTed, N IgEr  arg ML
TFAT AT 1 gAEY FyE A AR
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arg 9T QO Aff Fdr 1 IAw
gqem, UAEYIF WX A5G §3AW,
% agygrwa &, fagre & ar feafn
Wi @ |uq & agi 93 feage
NIATIT 1961-62 & F19 21 @I
} dfga 22+ ¥ @ AT AE

qdr At g€

tq 19T ¥ gIF1T 3T ¥y fawsy
' wiagsaArsi § F§9 9 ad
T qIUAT\ 3 HIRAT A Fad aw
% wd-sggeqr § g gAT §,
afew wFar s egEar ¥ A
gegey @ g1 fawer €1 faavg
g gAY wwmT g f& &g
AN oF MF F q IAT W@
3Y fawrsly ®Y @ew T qwaAr g
39 feq  fzedll & geymisl & wa
¥ 12 aX aF faaft aff a1

qFOA  FY feafy L1
g8 ? 7g wigea® {Jarg o A §
7% fag @t & awwar g f& 73
2 qrget wF A G IV F
fag &aw oF A7 gEard F =@
aar fe qt 3w Wi § fas
T8 & af, afea 2w A wdf-sqaeq
MR FY wAezAT T UFAT
T g qrIgMT 1 # mradAlg
Fal Wt § ag widar sxar fe
AT W o afafq w9y JarEy
¢ vEd g & ool Ay fgorm A
WA A AF-q7 § ARG AW
VARGl Fr fgrry #r wifad w9
M awdtz ad wiy & wiw
sfafe a1 o ge7 wike ¥ & @
WE T gt 3w yww # A
I ead gaifidl wrosrw 8,
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HIAST AT ATZA Il &1 o @
i & wagr § ¥ A faw«r
ferzd g€ & sa¥ @  ard
sgaeqr weAsqeq g1 A% fygF @i
ZITEITIAT AR 9HF A} A
FW 931 WIGY FAST A I
S & fagsdt 73 #7 Afg N
W1 3 |17 7Y AT |

(smawia)

ar & wiadfg §90 it ¥ A
wugar f& @ ogw o gTAT ¥ Ay
Iqarfaal &1 gra a1 M wAT Ee
a1 ¥ wArT ¥ grAr wifgg «r
fF ga% N5 auaifeal &1 gre wr )
I ¥ gawar § _f& Q@ wzar
fgrgrana & st ax agy g€ fadan
w1 3ZIgtm & A qAr wrgar
faqm & qx fagaz «t 99T fawsr
AT AT G AT q¥T I qZT HY
5617 1A § & wrgeRr &6
fegt #1 Q&) fgrma At a¥ qdT
agi waw ukefs wag §  faw«r
w Sa, dF qF geW § WAt qw
g ¢ wigA ar@ g ) wfgsy
§gg qugi & far mig FAW@I A
faqsl & T FT TIEqT FIA AT
@ § afsa oY aq-qryg § 57§
oy Fr gAY q@Y faar, feed)
afeqyl & wIT YT & Uw Y
ar qray gy faw g 9A% fag
#1 sggTqr FT W@ £ 7 W@ &
oIz 1T & AT AAZIE F qTEN(
w7 g%y § JfFEw ag ¥ feT A
wfr S & AU AT qGAT WG
f gradt Drwar § ot we ¥ faqa
RIIT FT AT AT § W KOA



\291 Power collapse in
North Indla etc. (CA)
(s waqrw fag)
N ug fesar wsal & FAi dfwa)
& gryaa ¥ song &1 o qad da
gl ¥ N W9 T ITNEA A
I ¥ wig ¥ w  faysr #
qrAeTsAr ®1 QU &I qOA, 47
ag WA @ ka1 ! graEr avwAr §
qg A PER QAT F LA I w5
L ag 13590 Aqrarz & Iz ®)
ara wgY W Ay fayst 1709
¥ararz  SEAEATIAGT AT TE R
% oy wgmr fo gw SoEa &
aizr  fewd gax Arare fawst w
WY ¥ & 9w @ I ?

us quid ¥ gawfaar gfer &
qgAT WIGAT § | ¥F wEAT & AIT Aq!

urq @Y O axwfoaw sgaegr egl
& QT e2gAl & FIT KW@ AT R
§ fagd guy ow wng ¥ faasr
afl AN a1 FE TE SFIT EI
WA Qarg @ wig 37 & grar
fawel ¥y urgiy w a% ? dat €
dxfeqr sgmeqr %31 WIT  FW
wr WE? % f& oF €A W9
% amy graf QR IWT AT @
faach qsy nf a1 feeslt § w9 &
F9 G IUEGT & YUIL W qEAT
g § ar @y N gpIEPH 91av
tra'g § 94 & i faedr & gra-
wear %1 g $T @% Jife wzal
¥ ufes fagsl wig 1 a A4 93,
£g q¥g % SqITqT WIT FL| AT

¥aY soFeqr FW A1 W@ § A qaT

w7 T o W fag w@r
NFAT wig ¥ @ & afe waz
wafqeg % Fdr 13a® @ A Fxfow
sggenr w19 & Qi @ faw § qi

JAT WA A T@ A AT wEAr A -

26 JULY. 1984
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qz 4% ! gEd q@rar gwnfzay ¥
qr3sy  F41 T HI9 9SIA AT

®E ! faRw w1 ¥ wewy qv g

falig sara 1@ sy wfasa 8 a7 &
7 faset €1 Wrmer qv  wfus
fage & s faeslt & fao
Je%-feqz faadt #1 g & fog

#A1 ¥YT MAATT A AT @ £
AT qIgaAr § ?

st qifes wigeny «t : nmaﬁz}
agizr, 19 @i € fawdr ¥
T T ® §zAr 9T gEA o
qWEIT ® JE ¥ gAa  fwam
®Y R ogw g8 g aeflT mzan
TAY E AT IART AOATAT B A
g @ ow gea-radty afufa amd
af 2, arfs az a Faw 37 vy
* Fr9 T a%, foqg & awg &
Taq o:¥ faxsr A g ¥ Iaq
e %, &y At g faaar, awrfaa @,
afew wfaer & fag &t oF gwia
¥ g%, faasl &g @ & ¥
ta feen §Y gzar §) QAU 923 F
%1 w1 7% | wa 9 fw gzafafa
gar§ 1 9T § W IHAr @i
w4 ¢, a1 af7 gfafy & fqig g

94 & [qcsd M7 & qgd w1 F12@

grIdl aws aarar fasge 3iwa g
aary 4w o gaI fresi & ug
73 § f& wigwr-%ay dar waan
afl 8 fr ag w@ Iwadr A
gual & s fawst g gé g

- afwd wuT T A miadtg  gzew

gad) fafeqaar & mg gg <@ 7 ar
wiT #1§ ¢@ gay ¥ ggAr  IvAN"
xUAN q) gw 39 afafs £ 6L
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fs ag sad faeary & wig wiw
1

a¥l ArAdtg §gEn ¥ WU
f& faazg saaeqr &5 ag g,
qIigy =qaEqr Ar & Ag § W
ga fawelt Y& @ sodAsq Al w3
@ & A mig¥ arsgw § arar
wigm fe gfamdr dvr gz faas
1 fasig, fasar sudsw &UaAr,
fagst & 9gg wiT fqaW@ a
IETTT TG AT K14 ST G
$ W &1 g FElg @XF A
ST JIEIA & G190 § ggiaar
A $ 3T T F, §7eT dFT TV AA-
g3 #A AT A{IF FA W A
geIT & WY (G9 Y & IR T FIH
JET B gra ¥ & fAmrd

ARG gaeqg 55 W ¥ 5

g qfsarsan awg 7 q0 gy gi .

& gawar g f& &sfm qwwl &
et »T fang & wegag o arel
FE A qfvaiwar gAYy q@ g A
fafraa gna ¥ arg g g€ Q1 war
a3 iw ar e fafead aug qUSHI-
a7 f&ar aqr g1 ar fafzga gwa &
qgX Y 5. &UrmA & qar g
afeq qar % W "war Ay g ®
T 9T ag AT ¥ wr Qag !
qg # g @RA 974 F A FI
I 9T UH.0R GLAT. % W
qa-fastslt gaay 4 afunsam §
%g-T-mgr O gk g W IR
fanaifase s fed §1 ¥ @7
gH wraw § 1 Iad W) wmalas w5
& Frow k4 Agf gk §, afew g@d
wf3argai g3t geeq g1 a€ § | 8K

SRAVANA 4, 1906 (SAKA)
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@D g Nfgw § 5 osw 3G A
w§d) § wiwar &9 fHar q1 4% |

Nt @R wwA@  (AIYY)
UFEqIT & guegr qaifas  qraw
|FE ®KT g1 WIC fET U AT A
gwE ¥ WA g1 WA W Wiy
Fifend ‘aga faaiT g za® qig
wZIG FT /AT AT FAQHERR
sag difaq, w@iwEe sqg wifwg,
¥3T 99T 9O QAT KT AT A
g g9 wnF qim Wiy &, wigwr
fazd famd & . @amt srsam B!
AqTT 7T YT AIA F fow T ?

it wifew Agrag @i : § qradg
AZEq, i gAIW AAAA, K} q@ T
Qg F@r g Ay @ g
F 3 TE W 1 gH T AT
ES J¥E 1y Tiww g fe
garr wif W fawdr @1 gz @,
Arg g gy, N 9A-famsr g, Y
gfiaaz @), a7z 7 @3 TIg | FfeT
ga.afas wfza€ 7T ;a7 WA A §,
Hag #&f ag W g s ag a=
#9f § | gfaax qrax ez garR
HATAT F AeIAT A3} &, AfHA AT
qaHT qg A3 § & ffmw qg §
W &1 SuH QR gara fegar @
M gg sfend F www 9w
FE A Fg qRWAY §, 9 WAT 1A
21 wfFA garg § +i§ &A@ Al
3 agi WS argfeezw §, 9A
fagiodit &1 gag § f& ooz a= A
g qiw IR fasdr w1 IAEA
sqigr § wqrar fEar ar e |

A% wAEr A e fag
o & w71 e Q2 gaz wea ¥ fawd
vz g af..,
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MR, DEPUTY. SPEAKER : He is
the main questioner. This is a side
track .

(Interruptions)

SHRI SATISH AGARWAL (Jaipur):
My personal belief is that the States
cannot do anything. Something has to
be done &t the Central level,

MR. DEPUTY-SPEAKER : 1 was
telling him that he is coming to the
main questioner,

(Interruptions)

MR. DEPUTY-SPEARER: Mr.
Agarwal, I did not object to his reply-
ing to you. But I said, he is the main
questioner,

(Interruptions)

-

WY wnqme fag : 39 sifeq ¥
wgr nar g1 fs A & q@ w1 wW
agt wWr g AT FIEIL @ X
qrfaw s @ & AamAar g fs
qafawiz #ar &1 ag A A & fw
usql & ¥ w1 ag $19 A @,
FNT WX P W KT W)
araray & fag sndiz §)

Wit wiftw Mgz wt ;[

qzeT &1 gWi3 g f& sqm awwIT.

A oaud A g ¥NIT §EIR
aau g 3w HEAgaAaN ¢ fr ag
#f o% zfeerim § YT dar A
w5 A xa|iar a1 5 gAt KArq
®) warger? afnfa N w gza ®
39 & qrAAIT Azedt 3 1@ a4 9¢
w1 frard f& €3 giaad) & aan
9T qU & & faq My A% ¥gAT
safefy gfragdaa F fay, ¥+
gIKIT &1 %8 § Sq31 @A QAT
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wifgd | ¥g wrAdlT @zEdl W
g ¢ fe ag fawg ®Ntg g@ &
g wifzd, ¥fsa sar A wq
fadza fear a1 fs w2 I 37
awe & ¥ quwmfa & qE @y
amAtg anara fag o & 9 wgr @,
& 3A% wE K1 AT KA1
afwa gm @y QA7 Ffezeiw §
afs ga sk gfezala ® aA &3
aF O %9 g1 g *gr Wgar f¥
3w gErd ¥ M wfewrr § IAE
difaa & 1 g719 fear ar w@r g,

Wt ynqr feg . o @fzno§
ag %2147 4r,,,

Wt wifts wigmy @i @
gifen & ga fay facar soeq &1 od
9 f5 3= fasr &% Aifa fefa
Wt #maag  worfig AT ¥
KT KT FIW gy Ag w9
zay ¥ f5 wusa g fasifa
qET qU Ag ¥ W § A d
fafasar ar af &, ¥ 95 g =
&, agi 283 USy AIA F) {7
A fz@ 1 ;AdAlg o ot & #49
fasar g sasa agf &1 3, afw
IqY 9g¥ w9y 9w & weaw &
gzq AR w1 emg A fzear )
& g7 wa@ ) qrAar g-fawdr #a@
tgdt 3 ¥ fay @ adl,
fagig & fay, wa@gmez & (o8,
qiez uafgas gz g1 & ©
gara qu s § w17 ArAA)g §9E4
% argal gwm § gA B A AT
# ta ®T SmEr agar A
9319 FIT |
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SHRI SATISH AGARWAL : It
happened so many times. Have you
ever  seen this power failure in any
country you have visited? Why is it so
here, Sir ? 1 am asking you,

MR. DEPUTY-SPEAKER : No, no,
I am not to reply here

'SHRI SATISH AGARWAL : But
you can enlighten the House, You have
visited so many places abroad. Have
you,ever come across a power failure
anywhere in any country? It is because
they are so interconnected with the
national grid .

MR. DBPUTY-SPEAKER : We are

not expected to reply to your question . |

SHRI SATISH AGARWAL : So,
why don’t pou think on those lines? Let
us have a national grid .

MR. DEPUTY-SPEAKER : You
don't participate. Your name is not
here ,

(Interruptions)

WY wifew Mgeaa &l A,

¥ 3a kel & 99l gwAr agl s

grgar faegty a1 g7y fagg *

¥ 200 a1 250 I TFH YE T 471

AT qrig A% wied ITASY A8 §

/AT neq fagrg a1 Qg gedy
35-36 a8 agd uw Iy 7.,

MR. DEPUTY-SPEAKER : Mr.
Jagpal Singh and other friends, you
know, as you take it up with the Cen-
tral Government, you must also take it
up through your party with the State
Go‘{ernmems also. This is a Concurrent
subj‘ect. Both have to cooperate to
achieve the target. Therefore, you
should algo vehemently tske it up with
\thc State Governments .

SHRI SATISH AGARWAL : W
tul<:l then go'to the Assemblies? I do
want 1o go to the Assembly ,

sho
no

North India’etc, (CA) |

MR. DEPUTY-SPEAKER : Yes,
it connot be done only by the Central
Government, it can be done with the
cooperation of State Governments .

St wrfes WigsAe @i Afeq §
gg aNwATE Lo &) wiard & arg
At e faad) A, gmid darfasi A,
faast & fagrw & ax 8 N F1d
feat g, fafewa frag augdla ¢
gg a1 agr & 5 gw g a5 sl
& U adl s Ay §, Afea gax
faad fazra &1 7eqr ag fear § ag
977 W7 H FIIGFAF § AT A
HT A WA A1 AR SATET IZAT
aiF ¥ FIX &1 Kifga 3

¥ az @1 fadgw &7 g 63 99
Fffa A gE FIJ & qsﬁ-amfr
TN IETIIA AT 28 FIATT HATATS
4l | 63F 79 I§T7 NFAT F1 W WIA-
A1 I ILAIIT AAAT 43 GATT AT
are g Ay M I W zF e
4 zfay f& gt 1947 & ang g@
I1ZT @7 13004+ TF JTIa1E 91

ot v g (fEQanang) o
63t qiw qgTT QAT FT WL &4qT
qr 7

st wifts Aigewa wi: w9 afg
38 & fay wfgm g=ar g &

fafza &7 ¥ g @t FAMF A1 39
g%q & fas ag aar W g (% 1300
dnraz § gy sqEr § gF K1 F AT
g?) 9aavis NIAT FT 7T A 9T
43,000 grare fasst #7 qaar gar
qre g 1 ag #Y 9Ed & EEIwI
frar § fF ag gard g w&AT &,
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(=it wefew Mgrmz at)

g wrazaEara ®v qfa A s
affa wigmmsardl N fa s@AF
fae sa1 fr 83 57 o 53 araga
STIZT HATIAY #7 FIELTFAT FAT §
F0ifF ag us &Nz w2fagq s1m 2
- fead @rga gwIil @@ ITAe
B W13 § Saqr fawrg gar v g
qradlg suuA. fag iaat geadis
NAAVTF AR FIG W T 139§ a
4 & qul fafkaa wisy  ad g gwar
Afeq AT GIFIX €T 7 qgeq AT
g, AT gAY g W grafawar &
QYT 9T faadt & I7IF F1 WK
T 8 i B FI

- s fag : I gagdis NFAr
% o ghadrma arga fagrd &1 e
qr, 39 & 400 F. 3T & 41 qUEFE
A7 fagi qro wIv 220 #.47 F71 51
qedsz |13F w17 fagr qro o greifs
¥ wise §, 3T F A afy A
AT ATFT ag A feafq § ag agy
faumsas §1 400 & 81 % zife &1
41 9T &z MT 220 F.41 F zqT F
51 9T @z g ATT T qiQ § wiT a3
aga faamwas 1

st qifew Sigeng i & F qg¥
W g dag ¥ w30 fF ziegdiea
w1z fazzw #Y A1 933 F@ & fag
g fmw T W@ & o azg fqul-
fragaadsga g wgar g, 3
Y av% @rg sg1T fzar a1 1gr § W7
gx giegdima  faezq &1 AT €297
®TAT WIEY §, AALT FTAT AgA ¥ |

3 JULY, 1984

.
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st Aaw feme @wl (dar):
Iqreqed Y, 19 Ar0@ Y AT F wewd
5§ fgea) & faorelt qa @ WiT € &
qA%F WU I, 39 9T A RAT A J
A (9731 sugq F) }10 I & faq oF
afafq ot wfes w1 31 & stz w3
g f& aix afafs wear #14 faaifa
q91 ¥ qU FT 0T 91 §F T Gii
97 ot a7 gt fagifer w30, faq
qT ATHIT A&7 AaT ® 9T §F a9
& araygy, fawdr a1 gma gan 2,
¥ q7ar F1 9419 31 ag O 3w
ML g A A NF G w3 5 AT
FIFIT F exgexar wifea & arg 1300
JaaE ¥ g S0&T A 43,000 X
a® faswdt &1 IeA FJIIAT § W
9 G RH HAIG A %7 F §F
w37 ag § % 5@ arq #1 ediwm §Q
g1 S F1 OAr gaAlr fgEma @R
wifge f& faaat & <iad s7aeq
AFT &) 3@ F FTO@ WAF § A
IT FIAT A YT IHIA & 9170
A1t 1 o1 graa ;W frgdAa¥T
3,9z 5T ¥ qgr WX § 1 W R
%z FT A 2T & faerq 1 QAL
U F1 FIZIAT A T q6q | A9
Ffq ¥ scaiga ¥ forg fawslt wifgn
i I % fag  faser sfgg
gMIT AT afsas e gafag a2 i
A1 & AT agTa g & aairs frad
agi A8 faaa) | WY edra a1 713 38
@, 913 _FHaewd A a@ @
AT Ay g0 §aET F AW ‘V’
# qfims qaed’ ®1 ad FUar§ |
gas wAezdz agt T gH T &
Wit mraR edeeag gEEEAd “
wa &, qrEx wader & o
fama @ § e s 9 ¥ e
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Yaezdiz T ¥ €8 €1 w09 wafa w1
ggg | 3 HTH W7 ® g & faq uw
faeqr 1 9EIT 81 €T AT F 99 §
af 717 g & fo W w@hzg gy
0E T WE T FAWT FIAT AT
@ @rafkar & IAFT  Tenrw &TAT
qgmr | ag A ®wEr @ f& @eew qwfee-
fadt marfedt & gmit guz wvas qraw
(BT GRA § @€ % {27 | Ffpa @
oty fasrad wrdt § =l faasr fs
A1 % FI1E TATH AT gAT IAH TF
% ag & & s1a g'fear w1gan &ie
g1 &1 AT g $IIT | 4 UF A7
fasaa &1

g3 @1 gy 9T faad Q9 &
fawrr q% & fafaed & A7 &, 39
us g fafaeet § 1 qgar av ag fawr-
73 @t O fw #17 g fear s
AT & AY § 1 wa was fafqeeT o
771 TH & qrage I41 IAG tfs
wRadr Y geard qga¥ A @) awar
B! BT F1IF € qW FA I A€E
& a1 qat agl arw 37 & fag wwrw
nar g ? & gg AT g fa
W ®Y weg) gfad HY wiafq F
far sq sar s2x gzar § ¢ wEy
T qearg w1 Freq §21 FT F fawer
¥ 3ered ¥ ot mgAg) aard war @,
VI &R/ AIqy gg ST F1 GANES
frar stz gaaY wReids w3 # ag
¥ #3733y ?

Ry 3q feq fawet o ol &
I wgr fip g JAA F FRW
"R & wwar ) waw wgr 5 ag wa<
gfaa $ &) war, ag q1ax afaz G
v, Bfm g a8 g1 a7 o
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- AAAT qY 7g § 5 AReriie w1 9 ar

EEasT M ¥ A gr 1A gT A
TIIH o9 4T wTH I3 & Ay
dare § 7 ¥ dar wAar g fr aAwde
SN DTG

7z 937 o gk qwA § fF qrax
s & §g a3 vEr @Y 1 § Prawy
fs g7 aga 9gd A aFA 71 73
2w & fw guit arm feafas agdi §
afeq g qraT w1 v e g3T-
¥z ¥ s €1 398 @ w9 aga
-ufus featfas gar 987 | 0% 9@
9T FIIE GIA AGT ¥ g A9
FU2-509 6 AT X FT g A2
q97 9AT § | IF WIT A FT AFY §
at 741 wq IEF fAq FIw 9T @
g 7 3a% fau sgwr Fqv Avqar § ?
§ gq 1S qrd ad W AT q cqrfan
& @u wrqwr aar faeqq 37

frrgeara #, @mg, gET &
fefezegaa wlx zigslea qx faad
AT DI § T grawe g1 22,23 W
Moz as AT &1 AN @ N
aY, star f& & gar g, 30 % 32 qvde
as 1y &1 gad ¥ze & srafeasy
7 M 7, 8, 10 9Tde § syrar Agy
g1 5a% QI A ag 1T &7 A1 GHAT

" 3 froggtagy e arda §a aar

3T A1zA) & faeew ® e wgT AE)
feqragr g ¢ fagd 10-15 @&t §
# 7 gAar wL@rg sk ag ga-

- GAX G FT 9F Y § | § qraa

qrgal g & ga&% arX § wiowyr qid
zq AR T aF cifan qar g 7 wiow
zad fag #ar fegr 7 sa¥ aga
&1 gracefic € wwea Adl B, fee)
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(=t 73w femrT qaf) -

¥ TFAFT AL-GIF B I€T A 1

g fzar A 17 FIWW K ATTE

wigd g fear & far zadz e

fodr § 1wt w17 AT ArgT méa «

FUTET Y ¥I3AT FT gwY ¥, dAqr fis

) o ¥ wgr fe caiz AT dF2T A
T ®T Y & Ay wrw fawelt &
gurg & F ar @ wHE ®FOT, aqg
AFIT QI T <) AT ¥ qgY W@an
faadt & gara & qig § fgedt & N
gg weAr g Wiz feedt & oy A
N qg wear g€, ag 9 AT Wig @A
are @AY wrfgg 1 ag WY wARa o1
f o W%} 9T A @A oAz
FraaT A IS AF | AfET qAT §F7
3o ¥ 9.,

u® wiAdlg qYEq ;. WI9A IAF!
T AL HIT

st Aaw femT @\l TE FIH
T wIgE! |Yq @1 !ﬂ‘{' atq gg
w19 ¥ qifge & §)

A& gF FT g 91 5 27 WA
A qT gNzar ¥ I FIAI
H1fgT

¥ nF qi AT fAaza F@Ar
F1gar 1 3R fax adta sgare 3 g@
UNEqIT F1 I41 #Y ) JE AA'T Aa17
g o ota ft useqra & 1Y § wEr-
ta% qraT &) arg wrAT @ A ag #g
FTHM T Y X & & 73 Haran
gmur agf g1 3g WgHT gAY
sF1q 74 $Iar1 | 19487 0F &, q«
®! ggaq faeaerdl g 9@ wwam
#) g & ® A naifas qrat wxgq
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A {1 0F Arq gk a9 Ag e
fag® qaiw gra gl &1 g X &0
gulia & gw1l 1w LA AT WY
sq3Eqr AEY & 1 gAY %ézj{ ¥ R,
Yee-edzy o 9F § ¥ @z
9T F FF FX £+ wdz &
AAYZ AT QAT § 4 gAwr fage
adl fasar & 1 waEY wg¥ § A g
¥zd & f 2oz §eT &1 & ag fadza
AT 1T fF 37 €2zq FY avw
WIGEH! €717 AT AIGT 1 qT DN AT
¢ uiz sigi @19 @ ¢, zafaq qig
ag AgY F¢ 9% {% g9 *q7 HT ¥
g agaredewrama g ¥avae
XA W7 U a1 q1gar g e grIw
# fardl g7 & My /N I AU
w3 9 § AT wrIw) wgafey v
A of gz gAfann wmar frar ¢ fa
gafazfal £ gz & @3 wAr
arfgr | wig wize o faqw w7 TEH
uiegdz £IfAq ) @ 1T T U ¥
gfe &2 % i@ sarar wfeggre s
@ ¢ A A% gasqlsy @7 fww)

T €@ WA &1 LAF AWM g

dfwg 1 AFY w94Y WX FET A
gaT 1 gAF vagqisr e

st @Al WA  FIFI FEL
AR AR (il

st ®wAITR Wy (.fgmt) :
JUTEAE HEIET, AN AX FT ITAT
%3 @ § 1 a1 97 wanfwmdd g
3?

MR. DEPUTY SPEAKER : He is
on a different subject,
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st aaw feme wat : g§ wwalg
& fe 83 Qar vg frar o qga Y
CUIARCCEAR S QI SO - E
wez arfag ar

¥ fadza w7 g1 a1 fo g7 @}
A1y 9T fawrz £Tar wifgo ) 7Y AN
957 § e g gadts Qwar & zre-
Iz %) feqar o fear ) gmEga
arga & a1} & a7 feafy <@ w2z
ATET GIFIIRT #q7 WH 1 1A §)
feafa wqr 3@y 7 Wit AmEAER D A
gayarz § wara fawar 2ar ag
wga §t fwar &1 fagqg 31 Hag
wrAar wzar § & 1984-85 & fan
qIg%T faws) geqrza w1 q&qT ¥4I
2 ? g9 weq & qrffa & fam wrawd
sqr qrerard @ ? gig-fama @rda &
fo #a1 ot § ¢ QF I Q-
T Izar & fe& & oo, § A
aAqas ger€ feqr wrar @, €
qUT E AT W qUIAT T 6
§ fr gwrdr wetra Q& 1€ mOa gl
2 gu fearz &1 zwar & fag g«
®Iq & faar § G197 FJqT FIH AT
2 ? & ag sz wgTr § s A
1A, OF wgaaqy afses  gaed
wiedfeg § 1 gafae, zAd qE s
faq sar-#ar ®29 ISIQ AT HFA &,
qg XaAr Arfgn ?

W wifew AigeAa- Wt @ WA
ITISqE HZ1ZA, HIAAG qF€q ¥ A4
frentT sraf it 3 o faar saaa # ¢,
SqY g9 qgwa § | gArdr wifgw A dl
tfw gn waft snFeqr &) SAITTA
WA FEAT AAT §F | UAEAI

SRAVANA 4, 1906 (§4KA)
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QEfas qraT came ¥ a1k ¥ gay
TGN FEAT AEW 5 XX FaeAard @
a9y w1 fasgw smg A fear,
ffewa & fasl-gelt faswarr 81 &3
fas ag #g1 a1 fis Sast eqaeqr
WA W@ F faqg a1 s3w few @
@ & afwa, ymafas gfena ¥
Ay fan 3ad Tt ¥ faeqre ¥ agt
qJTA1AT §9F AEY g1 a®ar | XY qg
ag agr f garu #1¢ gaavy af ¢,
¥ifs ag ga Axmg & wava
g9 wifw £3 7@ & f& sarar ¥ sarer
AGIT ST g | SENET wfoATE
91 FI7 ®T aqg A QAT &Y @ R
39% faggn adr g § M7 faw w1
g § fo et & asY dgax sk
agi & g 8% 1 1984-85 & farg garwr
meq 154 fafaaa gfaz 1 § oYz ady
ST qRAT NFA F faqgArr qegq
3400 RMIFIZ &1 & | £F IqITT AT
®1MEY F a7 g 2W GI) gl
AIHAT F 7T aA% 43 AT AN91E %
qgad | gH fawarw g fs-gw =@

fratfia asq #Y qu & a4

(zagurq)

WY ynaiw fag @ ag iz feeedy
TEIFT B 1=

( Iy )

MR. DEPUTY SPEAKER : Any
si’e question, you nced not reply to. You
reply only to the main questien. If you
start answering all side question, it is
not possible to conduct the House. It is
not that every Member will go on putt-
ing questions always, .
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ot wifew a\gmz wt: @va &) g
fruffea weam gt & 1 2w aqeEd ¥
¥ §IO% JAIT 1@ § 0YV IAY w2
¢ fe ogi st 373 wizard wr @ &,
7g g% qmw arfs gw wor fadew
w1 ¥wr I wfeArad) FY g AN
o8 wgi as g ) fE frdt d
¥% afz fagd a1 weg 9 A fem o
g%, v 7z Al § fF g @iw N
oo 9 AgY &) wah, & gwwar § <faq
Al g gui g garw g
AT AEGY wY gw qrey £3 1 AT gH
‘grEr ¥ gEY wga & Ay €39 A
I § Uik gw fafiga a¥T 9T el

freifea sreaY 1 971 w37 @& ) gt
aw we Qﬁn A8 ¥ AY Faq
vs1y ag §—

For better utilisation of the existing
generating capacity, a roving team/task
force of Central Electricity Authority
regularly visit thermal stations and devise
time-bound action-plans fo rimprovement
in generation. To expedite the commi-
ssioning of on-going projects, the Cent-
ral Eleclticity Authority closely monitors
construction activity and also assists in
the timely | delivery of equipment and
spares by manufacturers/suppliers,

TR qA1Ir AW gEA 997
anm MY JIA7 TZAE F1 3G
®1d & foqo, I9€) NeAlgsT a3 &
faw, 500 T8 TIT FY J|FAT AW
w1 § 9 qTHIT F fawrerdiT 31 wA
500 *qx TEE  ET TEAMIT g
qraT €U W1 CATFZ AT BT IWAT
o & fag, MATe  afeqredan A
ayry & fog fwar sromr ) @et @R
& off g arg Y aIE WOFT sqA

26 JULY, 1984
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fzarar \ afe ok axdz W owiz A

agmr A IAY fraar eraer gar -
I mer ® emra ¥ wad guoag
DNuardmE A &1 gw Iz F@
¢ fF TATT AT qrax eww w7
Aeafydma w7d ¥ arw I arw e
gYr, IaaT wag A7 g wa qar
T WY A sica g¥ gwar & afz
v Jacfen #fgdt avEnfsas@
9T eq17 A7 @Y gH XEF WHTAY At
AU AT TAT 4TI GAT WS KT
qEar

Ta% gEraT OO fgy ¥ o4y
#§ ot JrAasr SrE §ogwra A
wriagl § Faare g AT Ew
q9g-g9y 9T IgET  FATEIS €Y
gegt o1 AZFT IATX ¥ fav 37
¥ WY & oT¥F weErar W
Frrfaal ¥ aqd ave & wyr Feforn
otz ol xad aTd guw 1w
%! 7 fen & fau 7 srafay & £
weaT &1 o frgfea € § aar #11
#Y sargz quafern w73 & fanm ot
faarn aar ®@ar fam DA F
gfasrt faasy s s afs
w137 ¥ FAASY FY giafaa ﬁmr

T A%

ag 3r% & % g# @ o= € oA
Fax ¥ W sl fawad 39
FY famdy & fog semA & ar #
gd fastad grca giat &, g7 Az ¥
qeqF H1® ITY IT wfsA€al F g
FO & fom wd § 1 ¥ qw foEEd
ASRICHE IR R R ACE AR U
frarse gs ag wawd g 5 eIl
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wedl § WX gT ANE ¥ fawrad Af
ar. @ €, ¥aw  §7 uw farad §
#). qw. €. o7, ¥ grafigy fowag
‘w1 w1 ad § 5 2z s
§, sgt &7 agat 9 dray € ffay
%7 @ & AT g = Afagy
XWX B A IFT AqT gez A
wr g

it AT W A (e ) ¢
fa. fect ez, T, 19 ardA ®)
freelt 617 IqT AT ¥ 3 wedl §
faget faegm az gr a1 4@ &Y 9o
ot 7 feafa &) egsz w33 go g9r
wgqsq & fza1 ¥ 1 wsar & @aT aral
) WY gAY arT qfAr wiar) 4y
wts & 4 ggar @Y faasy F7 @Ay
3 AR S R A gFEr agat @y
AN # grg fgasy Fag ar @
2@ &1 &7 9g & 1% IF aA Ul
# 39T ¥ 931 e H, @i
ar7 & &1 g1t 21 §TFI R, qF faeet
# Y g § F ArER g, faaH 9z
g &1 wgi ageIwmy @I aAw
femigdz &1 33 # TEmar fag
gs 3, fawslt & ArAd A AY fagedy
arffag g€ @ ;g INT wRT A
JIFIT a7 3y A iwg, U gfenar 1,
FUETT Y, gl frasdy § 1 forad o
ARt a3y edwe aw gu d, A &

faasit o gAY gr §, s @ |

LI G E EI S q q @AF 133 A Q@
§ T sTaara) & graa oy afaz
FIMag Ar @

B

13.hrs, ‘

LY

sl Fasredt wfgal &Y Wfen gg

W g3 Aqar qurea @F @ ¢,
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aradl aadty o & grit | way
qATAT 43,000 HATATZ  fAAET Y
gAar grfes 1 § 1 Yagus ARG
feaar §, s¥x feaar gcciiz w@
% arx ag wwar gifgw & § 7
T g7 fHadl w1q YurwewT ,§9T
%1 3 § & feadl gefezas deee ot
& ¥ § WX fwadr Tgd aar qigt
@ ? FE AFAT AFT F qU|
2 ar arady  Qrsar ¥ Qg qqd @
w@i?! qur faswwmsraner § fe
39 faa ¥ & fraar dieeda< 821
W7 & §42T F1 30 ? 6T qraw
e FAFIWET N zEAH) §4
AT F T 7

gqaT 19 A10® 1 g2a1 A grat
aY FITHRD JIFTT KT 1A FFEII
fastely #1 at® gl stary ag f%q
A q gAr g9 fAg WA E
afats aqrg 31 ag @iafa & Jq@A
#1 qraw § #4ifE I At faeza ®
T #T W@ § Wi gAn mAr Y
fyrazre g 1 ag Qsfafagfea
Geaie § faad w9 €I W9E1
gaiag fowaie g fs na dis dn @
T@ wFAT & 3T Ag T W)
g # ar 19 @{lE &1 WA AT,
¥ea wiE H A1 AT U AFAR
qggd QAW § 94 f faaeht &
SIS gL A AW I q A 0

art fafadragi Aaw @ L

ST Fg1 AA@A QT & 1 S
3 afed dadEw gaeacs SRRl
fadt & A< feaar gea JAWT
e g, e ne e @ W
fpaar XA 9T W AIRE LA
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(s AT G4

§? wfasa & «ar wigag s sqra
i f Fam mgAd WA oA
uigt & W wagrziEe gend fay
8% faq qIsiT sar §37 a1 W@ g,
TAF! aqTA F) HAT AT FILHFT

wt aifts  RigeRe &t ITIsay
ugiza, ¥g g4 WA §38q A ¥F
Isrg § foawr @19 fagg & daq
21 wiwvy @A A a9ra  Ig
2w Ax M At fag Az
IAEY IqEH K7 L A1 | 1g IHAIET
®ITWT § FEAIT ZAT AT gART AW
® & fae o% gsweadiy &fafa
gIwre Ay xarg @, ag & qg¥ & wg
IF1 g 1 AfET ATAATT q2eq KA §
fe zad FIFIT 24T, A19T Q19
faweqmia os7 #1 gzamia fear | 7
g 9 wisg § M F I W g
1974-75 & QIUA AT HIT HAIT
fagsft Ieqiga ®1 52.5 wfamaar,
1975-76 & 52.1 sfasa a1, 1976-77
# 55.9 gfama, 1977-78 ¥ ¥dr wrfa-
1O wZAI gE 9T w9 QAT F Ay
3T G 558 97 FY AT 42514
nfama g @1ar

st RAIGT WA HAT . 99§ WG
ng g fawsdr a7z g€

o uifew AgERy ®ic IET QI
¥ 3 A9 AAT 98 7 A1 wigA
g famr a1 g WY gE wied g,
Y @ ¥ g fasiwgd &)
INZH

1977-78 | 51.4 sfama, 1978-79
%483 fama 1579-80 ¥ 44.7 sfaqa

% JULY, 1984 -
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gAY 55 afawa § wzwT 44.7 sfqqa
T AT GEIT 3 T & W& WI
ngr | W IATAT a3 girEw Har .
afsq 398 " qm & faq fas
oF AIlAq &1 AA ®E AT §
3g% arg fev gawr aru faniog
341, 39% feaar gug gfoaq it
#gAa AuAr §. 19¥Y &1 N wEqAr
T a%ar & -

grev AWl % a3 & A I
qur, al IAFT FXQIT FA IN;
g &1 16 wfama 1 83 99-
aglg qAr A gg WA d faww &
fad 22 gy ®OT TIA FT Fra9rF
fear qar a1 140 fafgga afaz
1983-84 ¥ & Ieq13T AT R |

Nt RATET I /AL Fraay qrAAr
¥ agr I ?

ot mifts wigema @t @raEt
AAAT F1 F 431 3, IX AT AV A7

afag, G ;A AfFT )

st Uk garT fag : wifs agd
#1 A9 g ¥ agT w97 Wi weE
gaar 1 22 A g9 g} ¥ aga an
aRFIT N E 17 AT qur fax &
%1 ¥ Y7 9% 7@ §

Tigia-ag arg &g fe & g7 aga
atawy &7 §, faaeh & qad A g9
nreRfasv g oy ¥ ) QA 43
gL Jmnz fagedt s &1 qEq
amar ) H@r Ages sy g f®
B3t Guagiy nwar § faaet 1 w0
qeq q1 WYT IaH feax @eq A qfa
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sy a1 AU FgArag § v w39
avq q% g 9gT QY 1 wgwr 747
NHAT " 7 FAT AMAre faA=d)
afafeew Icarza £33 giar

a9y QaFa fue faezq qqman)
% AT E qIAT 97 W1T AR @
qrsal w1 faast g, wawi @
wgr | wIg %33 & f5 Zadlew wiee
o 7T ¥ § 5 A9 wrez g1,
dqziw A gur, wfsd g1 @ AT
ar agt s qF Ing AU a1 wee g
f& 5§ qrsai, gfearar, sawz,
uaeqid, fgedr ) fager a4y 7
wrax1 fagzy a1 & ? 39 9T W)
fagir A gy 1 wra AT § &7

gu i

wdt faga wfag & QN asF
g€, sa¥ usarcay 7 & fwrf‘(sﬁ
¥ grasg A g 7€ faga a@t &
qry | w17 §1E fAgg A F qEn a
axq ®) wifeq 7 £ | g¥F zad

SECRAR AR &

A9~ fae &) a7 gidr &, A9d
®y0 aalfd wy arg w1 9
N FRHT CNHZ F 17 G )
1 w7 g |19 @ § fw ag feaznm
8§t wiaAl A sA M AT
§ oY gal gt §, 99% weada Ag R
fs w1 qaagd #3d qmA o W &)
quena g fs ag g & I &
AT, zal ggd q7 arAr Ag R

qIIEY JrAEI § fe fregear
¥ fawdr ¥ ®3) & wrm i A aw
TR wWfgr a1 saw wed ¥ g

SRAVANA 4, 1906 \ SAKA)
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w3 fawet wifgd av ag faw gl
qrat &

qiagt N gt €T Tt MdvE
aa W1 a1 faaw 20 gATT AMATE
gfaz &1 wi9d A§q @7 §, WAT
arfea A @MY A g@FT WA Aav
W@ ? uwgat cArfar & Gy A
gr3a A Qar aifga 1+ & #§ arT wg
%1 ¢ f agi wnfan & a1y § =sf
TgT FW g qrar & « UsATSAN  HAY
o afxal &1 N fawifd & sa
gray # 98dr faga dAr Afgy
Z8% gy agl qareAr =ifgy aqife
TTES O UAEFAT FV AT 10 g
FAT &1 JFAIT AT § | w9 fags
23 §, wifen w0 §, ¥ & feam dar
3 SR IFAAGATE AT QT @
Mg W A9 aIg F AT F1ogw
gmd g fs Az a @9 a3 §1 qog
q A9gT T3 @A {1

sat afagq) & qsaga § &g war
fs eafacfads a1t & a) wgagi ¢
Iav 92w ¥ H1AY 95q 14 § 200
gmaiz fawsr qar § W@ & Fafw
Ig%) 177y 1550 qararg &1 g
ASERACCILE F1g' T2 g dA
afqz @ Aq § 1 WP 9T 155 HATAIE

Cfed du @ W b Iwr AW

5.60 0T FfAz x1 A&W §, F4l®
g fag 1.20 afaz ¥ Gg fear
agr 31 gAY 943G & gafeefadr @F
% g4l & 3.20 sUg afaz wrq
¥ wifge | Agaw sikas & @
LlosAy gfaz fxg @ & 3L
faarse fas 1.20 @ gfae 23 ®1
T1a g :



318 Power collapse in
North India etc, (CA)

(»fr T gar fag)

faast & T & gIHT ® w0
dgaw qriad A &, qg sgAN §
faazar # faesqnd Sy AN &1 %W
TR ¥ ow faffag sgaeqr s
wifgm 1 Awaw fae aqaraig, wfea
w§f a1 A g f5 uw g f @t
gt dix T 2WH faus e@m @
TT | UATEAT FAD F AFEATAIA
qT HAA FIAT |rfge

ifrg ¥ fasa-firr W@ fgedd
%Y ¥ 11 9% wfa-afaz Gaar avar @
¥z fegral & 269% av gfae, @
T ¥ ox fafses g ®Qlx &
fafraa zx fasifa $@ arfgg)

ag 3% ¢ & DT FIFT A
IqT 92T F 7EZ FY AT @ §, AT
ImF S00 ¥ararz fawer wv &
e, Faf @A gwa q7AT @

1oAY |

@ cafaxw, g aar af
aeta) AT affaqiz & 1T & {(@%r1-
qd & f5 ag 1% sawa T FLQ
groq 2 fAan g@ T A Fiw
- w7 g §; afz gi, @Y 3%} fOR *a
as wrareet ? K g@ ad A qgHd
g fr 3w w2 qH A ¥
g3AT 10 I 1 T F §J9 17 AT
faaare aff @ [ifzg 2T w)
ﬂfzsnsﬂ galn & fag faeasr
frara mtasasar § \ zafao faaq)
¥ usgr ofeadiz ot ad+ | wa
-r(% arfgq; B

_ :ﬁ wifts Aigsag & : ITTeTE

qitqq, qiAdta azed ¥ q@r § f6
g3 a1l & fag #a1 @sg frefa

36 jULY, 1984
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frar mar &1 cfrr w@ad A
gat fag ag wex fRufia fear
qr fe gt q-adfa war & @A
19,600 ¥ararz ® g¥taas syfae
AT g1 fRg-zd qy o A g@4y
2y g &1 0 AT gagAl &

91T, HE€Z 72 wrE AWEA, ¥ w1000

THET 9TIKT 14,5000 ATTATE €T
fear mar) g¥ 10 wrw g fw ag

fastfea  @s7  q@r &T &
(37xarT) gad adl warar 34 gAA
o fog¥ ara 4,000 AnraiE ¥ Fg
wifas faw~t fag ¥ e fr g | wix
ag w9 w9 ¥ qF IF0€ 4r ) agq
@ TN Heqg g W 2T R
argT &1 fa7 w1 §r 7 #§¥ 57 gz
ar & 3¢ N W F fag gw q%
ga wrs9d g fe gad modr a3
anar fasfea sTA 3 fs g7 qmw
4 g 8 qfas quare faast q9q
fazza #, wodY sqaear & SNEy §
A%F @ AT § 1 ®AT WA
T FAI g &t 973 g8 wifedq
® FEIAIT KT A g AT S90Qr
garga fzarg aY g9 qig %1 fagarg
femia & (saawra)... @emifiq
3T § A3 B WG HET A IqH
ft waz o¥mr ) gAfag B3 T fE
QI AT § A qeq  fauifca
fear ar, a1 7ea Dwar qdigr gt
9 AT QA A IR g2 T
14650 ¥miaz $3 far.,, |

q% ATAAIT qEEq
faar ?

Fg g T

"ot mifew wt : gawt qu T W
§1 % ad & g aw, At gd
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99 qEfa I F 977 qw gA qJF

grflz @ fs ag agr qu @

oy |

TH ¥ OATAT 19 T FIFTT qraT
% fag zigfema- & qa A w5
o &€ 0% @iF o4 § T 9T wig
wigst fasar areafas § oz g 0t
gaatfasar &3 qgq §F &qr
f& aradfig Faf @4, fag gsT
¥ agad Al & faga @l
st §5F o farareres Yt afes oA
& qrerH § WY I JITAT H
ax% Usq fama qfwedi &1 A
fesrar & . fafrezd wiw
gast oYy ez ¥ E IT FT oeAA
fesrar &, 37 & ag wgr @ e cAre
@ty h¥zI 1 IgAIT FI, A A
gfeargdma #afadt 1 gz wic
T & g waiw g9 ¥ @
aYe § IT & WrAAFATIAL AAAT
ITHY FUT | T AT GH AT
¥ 37 aamw ;T AT faqmar § A7
gy ft F @A qad § wAAg
gzeql & &g § fo7 w1 drar qrany
usy fama afeel &, A8 S
AT & gw wer faga afewsd
Y HANT FI A |

-

%9 & warar g5 wrg ale y &
T it wg fe q gaR WA
AT o;x faeelt A q alod
faodt sifaa g8 a1, gafqg #
faim ® ¥ wgar wigar f faee
¥ fawelt & sqgeqr & quic & oo
%§ 0F %29 3510 § A9 gORAR
# oo feest & awdrs mifaaiar
fad % 8 uw aer mee LR IERS
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AT 840 FMIAIT FY AAAT FT AN

&1 g Fgar frar g 1 gaF waEr

180 wrarz %1 i zafgq agi, amA

F1 haar frarrar § ¢ g IeAg §
fe wae oF a9 & 93U §T A |

TFH WAMAT 67.5 ATATZ ®1 &Y glAzH
UAATT qIAT AT AT QUHT ARG,
¥ FW a+T g AGT 41, 98 I

gUA qrE F [eAm 7@ F fag

A &1 haAr fear _nan § o g9F

garar e grv gwa  quag

A, AT I 1AV £AT AW

adu &1 tzifge qraz @z oY

 ogA H oW faent F AT

gh fazae § f5 S&-9% ¥ a7

Fa¥ 47 ¥ A faw agi foadr

araggsar @ 3IF wame faws

ITAEq YT

oF AIAANG |zEq . AVU F &
as gagar ! oAed g e Fr

g

ot wiftwwigens @i: & 7 fag
agr #gr fe gad M1 faeet &1 Jax

g1

SIRIEOR CILET SIS AL
®1 fagaredt ar gl !

it mifs WgEAT | ST WA
% fan wgwargy g, A @A A
9z &) IAT W Fg SARE AT
¥ vgr 8, awAr fawaa w1 FW
TIAAT

dq §Y qg¥ Fgr, WA A
gwra 2 § 3a%0 g Eaa 59 §
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(= wifes Mgeaz &)
W gH A IR Al &T foar o
g9 WOAT yqEgT &1 JFIAT AT
¥ WA FT I §...(mwww) .
Hrer F T & uF ¥WA IAWN w7
qigar fagragla g 9 t@ ®) @A
fo 2fiw & ag frar @ @1 za w)
feet avg s a1 @ foqr a1 gwar

t 4

13.20 hrs.

STATEMENT RE RECENT DEVELOP-
MENTS IN JAMMU AND KASHMIR

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) ; Sir, in the State of

Jammu and Kashmir certain elements
had been indulging in anti-national and
secessionist activities since the latter
half of 1983. These activities were in
the form of demonstrations speeches,
hartals, slogan.mongering, causing
bomb explosions and issuing thrcats to
life and property of public men, media
men and others.

Further, though All India Sikh
Students Federation was decclared an
unlawful association 4n March 1984,
its objectionable activities continued in
the State. Other Sikh extremists also
joined hands wilh‘ them.

Following the action by security
forces in Punjab, AISSF activists and
other Sikh extremists made a common
cause with anti-national, secessionist
and communal eclements in the State
and indulged not only in making objec-
tionable speeches and shouting anti-
national slogans but also in arson, !oot
and other violent activities on a large-
scale.

SAIFUDDIN S0z
I am on a point of

PROF.
(Baramulla) :

26 JULY, 1984

0
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order. Here they are giving the
explanation that the government was
toppled by defection.

MR. DEPUTY SPEAKER : You
cannot interfere like this, Please sit
down. The Minister is making a sue
motu statement,

PROF. SAIFUDDIN SOZ : This
is a sufficient proof.

MR. DEPUTY SPEAKER : He
is making a statement. This is already
on the agenda. There is going to be
a discussion. We are going to allow
it, .

SHRI P. VENKATASUBBAIAH :
Building housing Central Government
establishments such as post offices,
telephone exchanges, State Bank of
India were made the targets of attaek,
Religious places were also attacked and
desecrated,

Since  July 1983, the Central
Government had been impressing upon
the State Government to take firm
and effective action against the anti-
national, sceessionist and  extremist
elements. Till June 1984, the Home
Minister sent mine communications to
the Chief Minister in this regard.
However, the action taken by 'thc
State Government was inadecuate and
often bclated and, therefore, made
litttle impect. The activities of these
elements, therefore, continued unabated
including the hijacking of an Indian
Airlines Plane,

PROF., SAIFUDDIN SOZ: The
hijacking took place after the disr.i‘sal
of the Farooq Abdullah Governm’n..

SHRI P, VENKATASUBBA.H:

. In another development, the Governor

of Jammu and Kashmir dismissed the
Ministry headed by Dt  Farood
Abdullah on 2.7,1974 and swore In
Shri C.M, Shah as Chief Minister to
form a new Government under the



"provisions of the Constitution of the
State of Jammu and Kashmir.-

It is Governmant of India’s concern
that in the sensitive border State of
Jammu and Kashmir, peace and good
order prevails and the nefarious designs
and activities of those who are seeking
to undermine the integrity and unity of
India are effectively checked. 1 would
therefore, appeal to the Honourable
Members to view the recent develop-
ments in the State of Jammu and
Kashmir in the right perspective and
strengthen the hands of the Govern-
ment,

' MR. DEPUTY SPEAKER : The
House stands anjourned to meet at
1425 hrs. after lunch.

13:22 hrs.

The Lok Sabha adjourned for Lunch
1ill twenty five minutes past fourteen of
the clock.

o —

4

The Lok Sabha re-assembled after Lunch
at  twenty-nine minutes past FourPeen
of the Clock

[MR. DEPUTY SPEAKER IN THE
in the Chair)

ELECTION TO COMMITTEE

Recommendation to Rajva Sabha fo
nominate a Member to Committee on
Public undertakings

SHRI KAMALUDDIN AHMED
(Warangal) : 1 beg to move :

“That this House do recommend
to Rajya Sabha that Rajya
Sabha do agree to nominate a
member from Rajya Sabha to
associate with the Committee on
Public Undertakings of this
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House for the unexpired portion
of the term of the committee in
the vacancy caused by the resign-
ation of Miss Saroj Khaparade
from the Committee and do
communicate to this House the
name of the member so nomina-
ted by Rajya Sabha.*’

MR. DEPUTY SPRAKER: The
question is :

*“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate a member
from Rajya Sabha to associate
with the Committee op Public
Undertakings of this House for
the unexpired portion of the
term of the committee in the
vacancy caused by the resigna-
tion of Miss Saroj Khaparade
’from the Committee and do
communicate to this House the
name of the member so nomina-
(Aed by Rajya Sabha, '’

The motion was adopted

— e

MATTERS UNDER RULE 377

(i) Need for early completion of Ghosi-

Khurd Irrigation Project

t
Wit famra gamme (fage) .
ECIL r'rg\za, HZIUST F AIA
fadr &y Nt g% faarg afeqigar oz
fasrz w7 § 10-12 a§ qF gz gar
a1 8YT 3§ gWT §9 9T @gwiqa
g 160 ¥qe @y @t fog g
afysifea) &1 a & s1w N T9
79 Ageaqq T wgeArFndy  avaAr
® G196 T RY F OFIA AA W
srgifiga a8 €1 TAY § A AFT
AT AT WY FTHT 438 AT TA
g g1 | TH AITAT § ATNA 5 ATH
urs gfa fafad 677 o1 17 § WX
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(&Y faerra gAware)’
W CF QIAAT § FAFIUST &7 § &7

wieg & wwd ¥ wiewfadc @)

q¥7 ) .
N~

¥E gHI FY g gaT faw mver
awr gaget fga e §, foa

qT /1Y 37 FUE T AT 29 ®Uy
«Y sy g fesg ag W w@
fquIT a9 & ®IW 4 3§ J AqIF

e

e AAAE HAY S ¥ A0 R
fe wg guAmN ¥ FrEame) ®
WIEY §W g WR ITE 20 ¥A
wIIWT §) gOIE any & fog @
ATEATEI! JIATT ®) FeF1q Frgifeaq

U aife T # gGraed fsa o -

grea ¥ wrard 4 §371 9§ A g
frata # 91T guaT Q) @% |

A ATAAT # AN N ¥ gIAw
fe wuezfge w1 sam ¥ awr g
AW ¥ T @ T TA KL |

(ii) Need for protection of Bhakra
Cauval and financial assistance to
the farmers afticted by breach in
canal.

Wt wAow amgr (fgare)
IqIST AZITT, AZT ATWET A e
%1 geifer § 91X T 97 o @el Aar
§, =g agv usg F1 ¢ 1 qg qa gaq
§ fr gu Rfemt Zaq femat ¥ gfk-
TiQn, 9919 7 YIEAA ¥ FqAT 791
afea gz aq¥ ey F1 awfg @,
taw) gy w1 grard qgwar § A
e & FAY qT Nz qUA § | AT
¥ gtz € miwt ¥ I§
Ay A 9l gw W@ @),

JULY 26, 1984
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ax Ra-nifgal A gq AgT ) wrer el
gfemar, dor 7 vaeqra 71 ¥ fag
w7 & £ afga AT afew 7=, 53
T oy care § smIgE @ @I
AT JYa A gl | AT wTFEY, T )
w0 “wq¥ %) gAfgd A
fer #12 &1 wx fwr awwa
& W ¥ 9wy REDE gwer
A EfE A AgIEr wIHrA w1,
IT gritfagd & mar & [ frar
WX | ag AW FY g A § 1 TEE
w7f WY aqzfza ady  frar A

M QR gy § ITR AT g
aar 37 q¥ AMzfgal ®Y gezAr %S
flar @iy WYX IT¥Y T8 ) w37 Fpar
AT 91 37 AR *Y qET g
& WTF | AT FY W AT €I 9T
LA (o]

N IFqE g IFIm, dwrg T
Tweqra & fearat € gar R, A&7
ey w1y FIN L) g frem W

agAt 7 ®¥AF 15T AR WK FT

a7 &7 gIEI I GTAMA F)
A 57 g7 1€ Ay 2, Ik AT
gax zfaral & gfegran & it
fzar sy .

(lii) Need to streamline the managemeat
of varjous Schools In Tamil Nadu
afficiated to Central Board of
Sccondary Education.

-

DR. A. KALANIDHI (Madras
Central) ; The schools affiliated 10
the Central Board of Secondary Educa-
tion are a separate category in the
sense that neither the Central. nor the
State Government bas any control
over them, There is mushroom growth
of these schools in Tamil Nadu. Ther¢
are no fixed pay-scales for the staff
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emyloyed in these schools. They are
paid very mcagre consolidated pay, the
workload in these schools is very heavy
and the teachers have to take 40 periods
per week. There is no security of job
and the teachers, etc. can be hired or
fired at any time by the managements.
There is no pension to the employees.
The C.B.S.C. has no control over these
institutions. They cannot take any
action even if they nolice any irregu-
larity.: In the circumstances, I request
the Government of India to initiate
suitable steps for the uniform pay
scales, service conmditions, fees to be
collected from the students, minimum
facilities to be provided to the students
and teachers, etc., pension, and streaml-
ining the entirc managements of the
various categories of schools, viz.,
schools under C.B.S.C., matriculation.
schools, ete.

(iv) Need to Provide Adequate Railway
Facilities to Indore, Dwas, Ujjain,
Nagda, Mandsaur Neemuchb
cities of M liya Pralash. .

anil

ot gegArTw wfzar (33Fq)
g & wAF aqWM W A AT faeart
FI®I ITHT I &1 AeqIRT &
sg@ waifis A1 g, RamE
ISHA, AINZT WEAIY, AAT WA A
q gizargt ¥ afag § 1 7R AV f®
WEIYRAA W STAHEYT F ATT § A &I
a Fgracyg e AT WAL
¥ T ardy dar § d@Yar ger AT TEY
1 T weaew ¥ @ng ¥ o faq arfasr
Y7 gws sqvs aifgar gfafa gra
Sfeq mgmardi w1 W AwEq A

aglws gwIT A Frmfiag adf fear §

T Faf et F AT qreEw @)
o€ fa wrearfgs gaT wrez @ ey
W 31iag w1 w1 W& Ag) A
AT R 1 FIIT GUR G 3949 THIL
¥ag § 1 ova W v ¥ gaw wee

«

WA & wyer Iugd glrrg
93T agl sUAT A4 § | AN
gy aadr arfasr gfaq € fawr-
few & arage i-asad & a9
JIT GIET T JIT 9T qF TN ALY
FT AN § AT AT I9HT & ¥
ey Aa & wed A7 afy €Y W
TIE AAX EY FA7T ® gaq AT K
A1 eq1a AgY faar o1 war &1 gal-
qq qHaT g F1 cwRaw’ frad fw
3597 & faq grfag eary § amar §
vgEyS’ Agy fagr 9r 1gr § W TEE
fq7 gssta & arar &3F ary afag)
F! 97 QI 99 &1 47 HT QAN
wiar 98T § o f& wgfasr.
JA%F g 1w ¥ aqmn
F a9 QR @Al § arar FW &
fay % @ waragi §. T q
OEAZIATX & &9 &9 THAIL 7Y A=
M IATT AT H0FEA o

" wqqq 2 MFTTF & fF A Fwr-
a7 3% AWM F M AR &
SR T AT I3qq FUA
(v) Need to provide adequate irrigation

faciiities in Mirzapur and Varanasi
affected by drougnt and Start job-

Oriented scheme¢s for the affected
labour.

st g wna faw (fraige) .
guia %1 fagg § fF Ak Iaue
% {gatge, ;IWEr J91 WA K

Al 7 g ad g gy & feafy

Seged AT wm ST gErg W
Tqré ast & F41 gd AR F FII@
agarar g, g gy 9¥ §
atdl A9l 7 @A ¥ FRU adw
® @wianie efw gy 1€ §1 %
qIFT § it § f& gmaraw @
qEHIA  WIAAG FZH I WG |
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(st swrwta fawr) ,
waires @i & awwT qur fave
fexrf & w1udl &) 3% sxarar I
agr ufasan g faast v @l
& A9FT quT fAee Ad & gra
qrdt awe faard &1 afuvan sggeqr
®! o1} qF qAmed oA A wAgd
® QM W F fAg IgaN &
ER J1F '

(vi) Need for Rapid ladustrial Develop-
ment of Aonla parliamentary Con-
stitaency of U.P,

W wgqmm fag ww@e  (wiqdr) ¢
wiasT g7y % qw @3g7 § fager
gATETE 1 W a7 § oafes
fosm & fo ag wiwas & fe s
A K FIX@ATL, ©F FE 74,
ax Nfafqa (d0) AT 51 Frrar
oI fadzT & O AT FI3 F1 wI-
wrqT Wi 93% g I eqrfya ey
wWT I ETEAE AN & IUA 77
g @ &1 9FR fadvy eqT AFT
T weEal §1 ewifer U
sEar 3 |

(vii) Demand for Constituting on All-
India Technical Service on the
lines of the I.A.S.

S, wsita FRIT Agar (F9EdNgT)
ar Y gufa w¥x fasw F@f &
wfngargi &1 gza gfasr w@gd &
fagra w14t &Y fagarar &1 arr 2w
wiggawt 9T E o9ar s@r g A
TR g% 3% 941 WY g wfew rw AT
fedr &1 sma a8 sar fr feq
aftieafast & g% I wiw FeaT
TBa1 g1 awArEr qEAT ¥ Fadqe
wfrgiai &1 A gararAs gfas
fat (arfgqa) & w7 g #3
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®19 £377 qgaT & 1 ofRAATINT W)
g A # IAF IT W@ B A
qAAT ogar § I avArel gfez
Ifaa A ¥ 1 fHT A IFF Al
FIT FIA FF a?rg 9 ¢ IAFT 4%
IR W HIAAT AT § | &AG: TW
g F R AT gy grAAT A
A FAg § & afedraAsi
aeaar A faaa

aga ayy @ear # wfagar &
|19 a% UEqdl FT g1 FI0 FQ
WAE I AEAT T ®T T ®IA FE &I
FAZIA D AT T HIAT WG
FL ¥ § AT A #oT 4957 & ufa
facstars g W@ WA § AT E@w!
gag ag dar § & =weHl weardr
Aeq B Ay I & fag 9vF
gaiq @ 983 § fag@ geaarm
a9q % g A IR miaw wfs

‘WAt sfJuz Q) qar Harg

fe dar afcfeata & 97§ woq sde
¥ qrad § 5§ a1 & IAW UK
wfsargat qar giar @dr §

ufudardi & nfafews wasy 1

Za¥gn aver § A R fE R

fafzga nafa & wagT A% Ja1 &)
Tqiay 3 A1 TG | A0 ARATH
fangm & ;afqdr &1 & samA
@dr ifge | ok fag fae a@ q
afgs wats gmafas Jar § 390
avg § wfma wrdtg asAEr Jar
FT oY 759 TTR F7 & qi7 FATF |

(viii) Need fo set up the prolw“‘dt
Precdger Repairing Complex 2
Haldia.

SHRI SATYAGOPAL MISRA
(Tamluck) : Recently the Government
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has taken the decision to set upa
Dredger Repairing Complex in our
country. Details of the projecy are
yet to be finalised- I request that
Haldia in West Bingal should be
selected as a place for the said project.

The Government of India appointed
an expert Commitice to find outa
place suitable for setting up of a ship-
building complex. After due considera-
tion the Committee recommended
Haldia as a place most suitable for the
ship-building eomplex in our country,
But the proposal was dropped. Then
it was assured by the Governmsnt that
a ship repairing compicx would be sct
up at Haldia, But that too is far off

Dredging works are mostly done in
our country in the Hoogly river to
maintain the required draft for the
ships coming to Calcutta and Haldia
port. This jastifics the reasons for
selccting Haldia as a suitable place for
Dredger Repairing Complex.  Necessary
land and infrastructure is already there
at Haldia. Moreover, Haldia has
been denied the opportunity of setting
up of a ship-building and ship repair-
ing complex in spite of the recommenda-
tions of the high-powered committee
appointed by thc Government of India
and assurance given by the Government.

Therefore, 1 urge upon the Govern-
ment to come forward with the decision
that Haldia should be the place for
the proposeds Dredger Repairing
Complex of our country.

’

rMNeed for Early Implementation of

Sethusamudram Canal Project.

SHRI K.T., KOSALRAM (Tiru.
chendur) :  The Southern Air Cominand
at  Trivandrum bhas been recently
inaugurated by thc¢ Hon. Prime
Minister. The Prime Minister, on this
Occasion, warned the nation that
danger to the freedom of the country is
seen frem all sides and that the
Southern Air Command will ensure
the security of the Southern sea coast,

The U.S. has committed to Shri
Lanka safety and security from Bay of

Estate Duly 33
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Bengal, Indian® Osean and Arabian
Sea. Israel has deployed the
commando regiment called Mossad in
Shri Lapka for training Sri Lankan
Army. The British mercenary forces
are already in Shri Lanka. In these
circumstances, particularly when China
has also sent ships for sea-security of
Sri Lanka, it is strategically: very
important that Sethusamudram canal
project is completed on war-fooling.
The representatives of Indian Navy on
the Lakshminarayanan Committee which
studied the feasibility of this project,
has stressed the stratcgic necessity of
Secthusamudram Canal Project for the
security of naval fleet as also our
mercaatile flect, which are presently
cxposed to danger as they have all to
come around Sri Lanka’s Trincomalle
Port which " has been given on a long-
term leasc to the U.S. by thc Sri Lankan
Government.

I request that the Ministry of
Defence should be directed to take up
Sethusamudram project for implemznta-
tion forth with.

14.45 hours

ESTATE DUTY (AMENDMENT)
BILL .

MR. DEPUTY SPEAKER: We
now tak: up the Legislative ‘Business.
On behalf of Shri Pranab Mukherjee,
Mr. S.M. Krishna will move the
Estate Duty. (Amendment) Bill for
consideration.

{

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : Sir, T beg
to move :

““That the Bill further to amend
the Estate Duty Act, 1953, be
-taken into consideration.”’

Sir, this short and simple Bill seeks
to amend the Estate Duty Act mainly
with a view to excluding agricqltural
lands from the levy of estate duty
under the Central enactment.
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As the hon. Members are aware,
estate duty in respect of agricultural
land in a State subject. However,
Parliament has been empowered to
logislate .on this subjcct by virtue of
resolutions to that -effect passed under
clause (1) of Article 252 of the
Constitution by the Legislatures of
various States, except the Siate of
West Bengal and the State of Jammu
and Kashn!ir,

Our experience is that the valuatioa
of agricultural land leads to adminis-
trative difficulties and litigation. The
yield from estate duty in :rcspcct of
agricultural lands has also not been
significant. For instance, the estate
duty attributable to agricultural land
amounted to Rs. 70 lakhs in the
financial year 1983-84 and about Rs.
1 crore in the financial year 1982-83.
Moreover, after the abolition of wealth-
tax in respect of agricultural lands,
including plantations, by the Finance
(No. 2) Act, 1980, and the Finance Act,
1982, there is lirtle justification for
continuing the levy of estate duty in
respect of agricultural lands under the
Central enactment.

Having rcgard to these considera-
tions, it is proposed to exclude, through
this Bill, the levy of estate duty in
respect of agricultural lands from the
ambit of the Estate Duty Act, 1953.
The power to levy estate duty in respect
of agricultural Jand will consequcntly
stand restored to the concerned State
Legislatures,

This would also result in a consider-
able simplification of the procedure for
sponsoring amendments to the Estate
Duty Act, as the desired amendments
could then be directly introduced in
and passed by Parliament without
following the special procedure of

obtaining resolutions from the State__

Legislatures under Article 262 of the
Constitution adopting thc  proposed
amendments.

The Estate Duty Act provides that
the value of agricultural land in respect
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of which estate duty is not leviable
under that Act, that is, agricultural
lands in the State of West Bengal and
the State of Jammu and Kashmir, is
to be aggregated with the other property
of the deceased for the limited purpose
of ascertaining the rate of duty applic- -
able to such other property. As a
corollary’ to the proposal to
exclude agricultural land from
the levy of estate duty under the
Estate Duty Act, the Bill also seeks to
amend the relevant provisions of that
Act to secure that the value of agricul.
tural lands in the said States shall not
be aggregated with the other property
of the deceased for the purposes of
determining the ratc of dutly applic-
able to the other property.

The Bill also seeks to amend Scc-
tion 85 of the Estate Duty Act relating
to the laying of rules made under that
Act before the two Houses of Parlia-
ment with- a view to bringing the
provisions of that Section in linc with
the *‘model clause’ recommended in
this behalf by the Committee on
Subordinate Legislation of both the
Houses of Parliament.

Sir, the Legislatures of the States
of Assam, Bihar, Gujarat, Haryana,
Himachal Pradesh, Kerala,
Madhya * Pradesh Mabharashtra,
Meghalaya, Orissa and Tamil Nadu
have already passed resolutions under
Article 252 of the Constitution adop-
ting the proposals contained in the Bill,
The proposed amendments will come
into force in -respect of agricultural
lands in thesc States 'and in all the
Union Territories on the expiration of
two months from the date on which
the Bill, as,passed by the two Houses
of Parliament, receives the assent of the
President,

In respect of agriculwral lands in
the other States, the proposed amend-
ments will come into force on the
expiration of four months from the
date on which the leislatures of thpsc
States pass resolutions under Am'c1c
252(1) of the Constitution adopting
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these amendments, This would provide
sufficient time to the State Govern-
ments to take neccessary steps, in the
meanwhile, for sponsoring scparate

legislation for the levy of estate duty -

in respect of agricultural land in their
respective States, in case they so desire.

Sir, I trust that the Bill will receive
the unanimous support of the House.

Mr. DEPUTY SPEAKER : Motion
moved :

«That the Bill further to amend
the Estate Duty Act, 1953, be
taken into considcration’’, Shri
Digamber Jain.

W fowear wa (wgun):
Iqreaed wERa, gAY aa § &
@ fadaws & wfkg wede Iz
Tz, 1953 ¥ w®YT T FW@ &
fae @4 agrzg gearg a1y § | 9w\
giar, afz tad £y Wi AN q@ed
T fag wmid 1 aqt & gurdr §IEIC
%1 Fifgy guiware ®1 @ & U7 w7
21 amwarg &1 gfewig TdT W97
AN & A9 F AT F) &7 FEAT R
Afrrgn @@ g fr sdr gmd
Aifs ary 9o W ¥, Ia¥ ag W2
H 7 &) qATC qgar g AT W@ |
aafy ¢ ¥z &) 3T FFA & faqg wqw
gy 13 §, afeada fegard §avg

IAET W F1E AT A0 W ¥ DY

A a1 Y &Y AgY e ar wgr 3
ay fad g'safedl wx a¥ wfy.
FifeaY M@ rzgr ) & Nwawr
W i owd ¥ @ g fw
wfasaz fasl &1 3¢ e ow & e
& e g oNafadt ¥y gofrafy #3 <gy
feear MY aqr gIFTA ek ¥
wfamfca) o qre #% woret A
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Ay AT qg W 5wy § agy
A & amty ¥ A g rafray
Ty 4r "X ag-IF  gHEFA A
sadt i T grwd mEy ¥ arg
NE A 2w g fo g ofafaal.
a1 7373 mfasifedi & 7 @
g AW aig qfezg  wFrge AE
AEE F IWEA ¥ AT, WA AFIGT
et T g Al N F qwd
as Iadr "4y W@ g 97 agi aw fx
faaa faost zsl warAmAr go g,
3% AT § /) ITET & FqA Wy
gafy za smarz a1 ¥ F fag
xrT qay §, Afwa og Afao s
IGFT ANIT AR AW FAT AT
Wl a9 1976-77 ¥ 1S &qT
56 @@ wA gEE YA & agd
® 3 fag awmr gy ¥ A
IaF qrz gwd Aifaat F afwan-
tavq gg ufmw 1977-78 ¥ FgwT
17 £0% &7 § 7§ @YX 1980-81 H
qIFT 27 FUT 66 AT TIT g1 K |
ag g gy gRIsErd Afagn v
afvamm § &, sai fs gn g wiafaal
F1EF AT qIAT FAIAT AIGH
gFT H1WW a8 & & agAr &0
g Nt gfyFd QF § M ITFT
grasg WY sggra} goafaay &
aftmid & gar 1 gEifa & sgar
wigar § % sa¥ o daveT ag st
gl wifgn f& afk N med
#Iar g a1 ok qar ¥ afas gasr
genfa wiaar 1 gt Mifzw o sar
ye1d Fi® ag A% SN T T4
¥ WiT ¥ ug¥ arg #1 &A1 9T /Y9
Il E )
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% arzar g fr w17 €8 WY a3,
FT W 3G 1 79 1 1989-80 # rwr
AZIUATH 9T 21 FUT 15 Q@
Tqar IFIr g, fqad § 9% 4 F0e
64 W TqAT IFHA AT | TE! A7
1981-82 % ag a*xTaT 9§ HT 18 FUT
& Tan

¥ ady wga1 wear g fx few avg
§ gardr Afg a9 7@ &, Feara) &1
feqfg g &1 & qar 3, ¥ 709
2 ¥ 97 T §, 3% 99 ¥TW AVE
¥ dx frars <gr @, afz adr feafa
Fuat v Al & grwAr e g
9T EAST TATT TIM AT gHL fAq
ux afzwr gwear 27 @ AT FAA
ggva ag 2 fe gardr "EET W
aFae feamY &) gresA Ad a3
T g1 WX zAfay Agy gad
Fmega § f& ag sawa € fe
feamay &1 zima wsg) &) € & fee=y
& g9 Fgi ¥ ATAAT | AT AT @<
F1 wa&r 1@ &3 feedl qu YT
FrR ¥ aM9T ag g1 ifg a1 fs
g aafagt £Y 7 Fw g, ahEt w9
am g

-

g% g @ ¥ femidi &1 med
wargz &7 fzar agife  3Igs fad
FEgifwag’ § 1 feaast ST gia-
ZX-9%3 AET THT W4T & 1 396! qmfe
ay ag art @, afwa g adt agay
2 oftar & 33 17 @ A4T7 qfi@me
& aewl # Fzd}  waAdr @, gAY
ffan ad g€ & zafar was
g =rar & A | A1 W0fgy
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fagd g'dtafa wfus g'afa 7 a3,
1T 3§ T &1 T DD @ F
T & Ay v fado 992 F agi
gieary gled wfus adf ¥, afss
T IAFT AW § AT IAR wag
AgY fatdl @1 @ gsafad F qm
dar ag W@l ¥ wA: oF w949
dfar, 3 1w, 4 @, 5 qE, &
ta @ § sre afaw aeafa Qlews
¢ nTar § ay arE) &1 gaFr meafy
ez Y Ay, fedt (aafen fadg
w1 @gr grit | ag ¥YA &1 adwr
2 & @19 ¥ 73 & qrz g WA
qd-27-9%7 @IF 7 wAT w9A A0
gt frar &t wifes fagwar «
gz § M g ww wq W P,
AN %X WA I §, Ug waEdr
FFAT g @ 1 oifaaidz ¥ ager
7A@ ®Y AIAIE T JART AT E
I3+ feafa £ 2T@Y 1 WY oF W
w IAm oar gwiw &€ FeaAr §
98 gIEIA N TAY | R Y OF
g srafa & g1 fF gm amA awean
7z § fo o w1 aare w31 K3 w7
7g #% 1 393 #gr fordr e @
axd ¥ QA &, Faaar S w) foar
Y & fomiy & ¥ H |wT AT
@ §, w701 fand ® ved § A
5 qra ¥ IAF! A IZF ATAT &1

Mr. Deputy Speaker: Mr. Digam-
ber Singh, utilise Your capitalist funds
at the time of clections !

ot fansay fag @ & 9y ¥3 W

v g7 f§ gara wr @ & A e

femrX & fay gy fegra) & 90
ot gfgar 2 ) &fwa aq gz A
gfgarg aam{ fo gw @w & A9
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-arar ¥ qg fas qwr g, wAC g
arfr SEwT q¥m A qg Usz WY
2rif, safes fadry ) adf 2y

o xgd & f& wwarT wr gar
gt &1 waEa @ wrEEY w19 F
¥z 931 ®Tar ¢, A7 &Y ®i ®T
gwlew @1 Qar . Afeq ada
faqel & wgar § W7 9AFT &7 a9

geAdr T A @AT L1 AL wA

sgaeqr § | WA wAr HY &g aar
g7 fasry Far ffay | W 7N
var agl #30 @ @Y, WA qT 9NE
aFd) TR, X7T A AT Agr
wat wig g9 faq & dar gmeqT Ag
arwy g at gan fam gy Wi

wiffaerdl  ¥3Iw Is1ey aEr fw

agreAt Aidt qfea JargrEA ATgy
g, T gIwmT w1 oA Arfa @ R
giaw fagwar 1 fazrar wra 1 aqn
€ g wEATE |

1% hrs,

'SHRI  XAVIER ARAKAL :
(Ernakulam) : Mr., Deputy-Speaker,
Sir, in the year 1982, an amending Bill
was introduced and, in that Bill, quite
a large number of members participated
and demanded three basic things as far
as the estate duty is concerned, firstly,
simplification of the procedure; secondly,
rationality, and, - thirdly, a .comp-
rehensive Bill, The 1982 Bill aimed at
raising the dutiable amount from Rs,
50,000 to Rs, 1,50,000 and the rate of
estate duty at 10 per cent.

T went through the original Bill of
1952 to see what was the object behind
the Estate Duty Act in comparison to
what is the object sought in by the
Amendment Bill of 1984. It will be a
Teal surpries if I refer to the original
BiMl and the Statement of Objects and

Reasons appended to it. - In that Bill, °
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late Shri C.D. Deshmukh had very
clearly stated two basic things, that is,
(1) to prevent to some extent further
concentration of wealth in the hands of
those who are already wcalth'y and yet
those who do not amount to positive
steps in the direction of reducing the
existing inequalities in the distribution
of wealth and (2) to assist the States
towards financing their developmental
schemes. These were the two basic

. objectives of the Estate Duty Act.

-

Now, let us take the Bill which is
being introduced here. I am sorry to
say that I am very much disappointed.
What does it aim at? It aims to
exempt agricultural land. What is the
reason for jt ? It says that the amount
collected is small. Do the Central
Government have to use the machinery
to collect the small amount ? But the
basic question remains the same. Are
we allowing concentration of wealth ?°
Why should we have the .discrimination
by exempting agricultural land from
the purview of equal distribution of
wealth ?

The objective, sought in this Bill
defeats the very aim of the original
Act. The original Act aimed at
removing the inequality in wealth,
diluting the concentration of wealth
and financing the State Governments,

Now, the reason given here is that
under article 252(1), the State Govern-
ments have recommended through a
resolution to abolish the estate duty on
agricultural wealth. What will be the
consequences ? The rich industrialists
will be investing money in agricultural
land black money will be invested in

-agricultural land which is exempted

from the estate duty) Do we have to
permit this ? Where do we stand on
this issue ? This is the basic issue.
1f the amount collected is small, does
it mean that we have to sacrifice the
principle ? Does it mean that we have
to throw away our fundamental
c‘oncept of socialism, as my hon. friend
just now mentioned about it ? This
is where T come to my submission that
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this Bill is secking ‘something which
was not contemplated in the original
Act,

\

Under the State List, En*ry 47 and
Entry 48 refer to the estate duty on the
agricultural land. That is now taken
away. If the State Governments do
not come forward for imposing higher
estate duty, collecting higher rates of
duty, from the agricultural esates, is it
our fault 2 In the Union List, Entry
87 says that the duty can be imposed
in respect of properties other than
agricultural land. of course, we
have the right to do that. Article 269
also very clearly says that the estate
duty is levied, collected and assigmed
to the States. What will be the remain-
ing properties, if the wealthy, well-to-
do, industrialists, people with black
money invest it in the agricultural
land which is exempted from the
estate duty, from which the duty will be
collected ? This is the basic issue
which has to be examined. .

Sir, I had the occasion to go
through the Eighth Finance Commission
Report, Chapter VIII, pp. 60-61, and
also the action taken by the Govern-
ment in consonance with which this
legislation is brought in. My submis-
sion is that we are creating a feuda-
listic society in rural areas, going back
to the old days wherein agricultural
land property worthiness is betng allow-
ed to grow and grow at faster and faster
rate. At whose cost ?

15.05 hours

A

[SHRI -CHINTAMANI PANIGRAHI
in the Chair)

My friend was just now mention-
ing about the poor agriculturist,§ the
suffering agriculturist. Now let me
ask : Will this amending Bill help
those people ? Will it in any way
help them ? 1 fail to understand it,
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Therefore, the «basic issue is, as
contemplated in the original- Act which
I read out just now, are we allowing
the concentration of wealth in the
agricultural sector ? Will the States
not lose their own resources from the
agricultyral scctor by wnot allowing
them to impose duties on agricultural
propertics, as I understand, wealth tax
on agricultural land as well ?

In the 8th Finance Commission
report, it has bcen said that the West
Bengal Government has not passed the
resolution in this'respect. 1 mentioned
in 1982, when Shri Satyasadhan
Chakraborty was speaking, that West
Bengal Government has not passed a
resolution and that he has no right to
speak about this Bill at all. The same
thing is mentioned in this report also.
1 am surprised to sce it.

. .

Is it not the responsibility of the
State Governments to tap resources
from the agricultural sector ?

On all these accounts, 1 submit that
this amending Bill is ill-concecived and
unwarranted and that we should have
a comprehensive Bill wherein both urbon
as well as rural propertics are taken into
the estate duty jurisdiction and have
uniform, stmplified and rational ratc
of duty as well as procedure.

Thercfore, my submission is that
this Bill descrves reconsideration and
the hon. Minister should say something
about the basic issues involved in this
Bill.

- With these words, I conclude my
speech.

SHRI  SATISH AGARWAL
(Jaipur) : I thank you, Mr. Chairman,
for giving me this opportunity to
participate in this discussion when the
House is discussing the estate duty
amending Bill, 1984,
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The Estate Duty Act came into
effect in 1953. When this particular
Bill was introduced in this House by
the then Finance Minister Shri C.D,
Deshmukh.

In the Statement of Objacts anli
Reasons it was mentioned :

‘“The object of the Bill is to
impose an estate duty on property
passing or deemed to pass on
the death of a person. Though
the levy and collection of income-
tax at high rates since the War
and the investigation undertaken
by the Income-tax Investigation
Commission in a number of
important cases of tax evasion
have, no doubt, prevented - to
some extent the further concent-
ration of wealth in the hands
of those who are already wealthy,
yet these do not amount to posi-
tive steps in the direction® of
reducing the existing in:qualities
in the distribution of wealth. It
is hoped that by the imposition
of an estate duty such unequal
distributions may b: rectified to
a Jarges extent. Such a me2asure
would also assist the States

towards financing their develop- -

ment schzms....””

Two aspects have be2n emphasized
in  this Stat:m-nt of Objects and
Reasons. One is the concentration of
wealth, and the other is availability of
resources to the States. Now, after 31
years of this Act being in existence,
what is the position today in this
country ? Has this particular measure
becn able to check concentration  of
wealth ? I think, mast of the Membars
will agree with m: that it has not.
Secondly, whether this has made avail-
able financi}] resources to the States
to any extent. I think, there again
the answer would be in the negative
because the various direct tax laws that
we have in our country are primarily
based on the report of Prof, Kaldor
who recommended an integrated tax
structure in this country- whereby he
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pleaded that if somebody earns some
money, he has to pay income-tax, if he
spends something he must pay expendi-
ture tax, if he gives to somebody he
must pay gift tax, if he retains the
wealth he must pay wealth tax, and if
he dies without doing any of these four,
then his children must pay estate duty.
That integrated circuit was broken by
this Government when they did away
with the expenditure tax. That parti-
cular leg was done away with. Now
expenditure tax is no more there.
According to me, considering the
conspicuous consumption that we have
in this country, expenditure tax is a
must and should have been considered
by this Government. It is not the

.income that should be taxed ; itis the

expenditure that should be taxed. You
are taxing incomes. You must tax
expenditure. If I save more and
deposit the money in a bank, Govern-
ment should be grateful to me because
the return that I get on my investment
in the bank is much less in comparison
to the value of the rupee that goes
down year after year. Anyway, 1 do
not want to go into thosc details now.

The primary objective, Mr. Arakal
would agrec with me, was the cstablish
ment  of an eglitarian society,
a socicty, based on social justice, a
society where therc is no exploitation,
where concentration of economic power
in a fewer hands is checked. This is
what is written in the Statement of
Objects and Reasons of every Bill,
particularly those rclating to Wealth
Tax, Estate Duty, and all that.

This particular aspect of the matter
was cxamined by the public Accounts
Committee two years back: whether
we in our country have been able to
achieve this particular laudable objective
of establishing an egalitarian society, a
society based on social justice whof'o
there is no concentration of economic
power, The answer is in the negative,
If we look into the figure of the large
industrial houses in this country over
the years, then we will find that some
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of the big industrial houses in this
country, whose total assets were Rs. 25
crores when th: Britishers left this
country, are now having assets touching
Rs. 2,500 crores. That is the position.
Is this socialism? Is this social
justice ?  Are these laws in any way
helping to check concentration of

econonomic power in a fewer hands ? -

The answer is in the negative.

My hon, and esteemed friend, Mr.
Krishna, who is very dynamic and very
upright in his approach, will please
look into this. There is a study by the
Special Cell of the Ingcome-tax Depart-
ment, That particular study was
examinadd by the Public Accounts
Committez, and its recommendations
are incorporated in a report of the
PAC which I presented last ycar.
According to that survey, the individual
wealth of persons belonging to large
industrial houses has gone down over
the years....,.The individual wealth of
persons belonging to large industrial
.houses has gone down over the years,
Now,their individual wealth has gone down
over the years. How can one believe it ?
There are certain othcr methods which
they are .adopting. Sir, I am an
income-tax payer, [ am wealth-tax
payer-a very humble man, just an
advocate and a Member of Parliament,
All of you know how much savings can
we have. And in spite of that I never
claim that I come from a poor family.
I am an income-tax payer, I'am a
wealth-tax payer and my children will
have to pay Estate Duty according to
the provisions of the Bill. I don't mind
ail that. But the questions is : if the
individual wealth of persors belonging
to large industrial houses has gone
down, how much estate duty you ate
going to charge from them ? 1 do not
want to name anybody, They arc not
paying any income tax-you will be
surprised to know. I do not want to
name the persons. They are not
paying income tax. They are not
paying wealth tax and their children
will not be paying estate duty. Is it
gredible 2 Is it justice with growth
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which you have passed in the Calcutla

session ?,,

AN HON MEMBELR :
you not naming them ?

Why are

SHRI SATISH AGRAWAL : Many
people know about it. Normally it is
not my habit and it is not my practice
to name persons unnecessarily and
create a controversy that way. But
they are very well-known. Many of
them are as such and they are not
within the tax net.

.

Last ycar also, 1 drew the attention

. of the hon Finance Minister—and 1
thanked him for that-that there are com-
panies whose profits are Rs. 60 crores a
year but they arc not paying a single
paise by way of corporate tax. Not
paying a single paise by way of corp-
orate tax and these companies are
known as a zero tax liability companies.
We took up the matter in the PAC. We
submitted a report. We pursued the
matter in the Consultative Committee
for the Ministry of Finance and then
ultimately last year the hon Minister
for Finance paid compliments to the
PAC and imposed tax on a minimum
of 30% profits. I raised this issue
again because I read in the ncwspapers
that all those zero tax liability compa-
nies are not going to pay any tlax
this year also. That is the position, ..

SHRI RAM PYARE PANIKA:
(Robertsganj) : 1t is there in the
budget,

SHRI SATISH AGARWAL : Yes,
it was last year, He said that the
income tax exemptions and allowances
will be limited only to 70%, that is,
those companies will have to pay tax in
any case on at least 30% of the profits,
But this year—I read in the papers—
these companies are not going to pay
anything. There is no tax liability
this year also. So I raised the question
in the Consultative Committee also.
This is the position, It i$ a question of
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a better tax management by those who
can afford it. I and you cannot afford
it. So they havc a better tax manage®
ment because thcy can keep experts
by paying Rs., 50,000 a month and I
and you cannot afford, So we sincerely
pay our taxes.

So the honcst tax-payer is the most
hard.hit in this country, Our whole
tax policy isso help the rich and hit
hard the middle class psople and the
wealth tax administration is very harsh
to thmse who sincerely pay their taxes.
1f you look at the figures which have
been quoted in the latest audit rcports
which have been laid on the Table of
the House, you will come to the
conclusion that those who manage
matters well at the corridors of power,
they are absolutely not taken to task.
In this particular audit report figures
have been given. Round about 400
scarches and seizures have been
conducted in India, The number of
scarches and seizures has gone up, But
that is not so much material as the
money you have added to the National
Exchequer. How much more penalties
you have realised, how much more
taxes you have collected—that is the
material thing. I would be thankful
to the hon Minister of State for
Finance, Mr. Krishna if he is able to
tell this House how much addition has
much addition has been made to the
National Exchequer by way of penalties
or be way of taxes which has been
brought out after these searches and
scizures, You give me figures for any
particular year you like, You will

not be/able to give at all,
»

Then, what is the position of
arrears ?,,,

" SHRI RAM PYARE PANIKA ! If
! 's is the position even though we
'4Ve eminent lawyers like the hon
Member jp this House

geesee

SHR] SATISH AGARWAL : So
lal’ as I am concerned, I am not a tax
Awyer. That js No, 1,
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Secondly, Mr, Panika we are
Members of Parliament reprcsentiné
the nation and if the governthent can
be outwitted by such persons then we
don’t descrve to be here:  We have to
find ways and means to plug these
loopholes.

Sir, we have to have a realistic
policy ‘about the tax system. The
Estate Duty was levied in 1953. Now,
it is 1984. = Thirty-one years have
passed. The total tax revenue collection
of the Government of India is more
than Rs. 23,000 crores. What is the
tax collection under Estate Duty which
was ment for checking the concentration
of wealth and making financial
resources available to the States. The
actual collections under the Estate
Duty were Rs. 13 crores in 1978-79
and Rs. 20 crores in 1980-81, In
1982.83 the total collection was Rs. 20
crores and this year it is going to be

Rs. 21 crores. Now, how much share

every State will get. Rajasthan will
get hardly Rs. 1 crore.”

SHRI VIRPHI CHANDER JAIN :
(Barmer) Only Rs. 50 lakhs,

SHRI SATISH AGARWAL : So,
after 31 years this laudable objective
set-out by Mr. Deshmukh in this
Parliament with .the twin objective of
checking concentration of wealth and
making resourccs available to the
State only Rs. 50 lakhs are being
made available to Rajasthan. So is
the case with other States. What is
this! In a Central fax revenue of
Rs. 23,000 crores what is this Rs. 21
crores. Much of the man.power of
Income Tax Department gets diverted
to these assessments,

Now, what is the amount of arrears
under this ? It is much more than the
tax. According to the audit report
for 1982.83 the arrears under the
Estate Duty come to Rs. 34 crores.

SHRI M RAM GOPAL REDDY :
(Nizamabad) 1t is accummulated,
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SHRI  SATISH AGARWAL :
Naturally, Arrears means arrears.

Now, under the Wealth Tax law our
collection is going to be Rs. 90 crores
what are the arrears. The arrears
are around Rs. 180 crores. It is just
double. Then what is the Gift Tax
Yielding ? It is giving us Rs. 8.9
crores. If you make a gift of more
than Rs. 5,000/- than you have to pay
gift tax. I say those who make a gift
of Rs. 5,000/- they pay this tax
whereas those who are making gifts of
Rs. 5 lakhs are not paying any Gift
Tax because they know the metheds,

Now, the total collection under
these three laws comes to Rs. 120
crores and they were brought about
with the primary objective of establi-
shing an egalitarian socicty, namely,
checking of concentration of wealth
and making resources available to

States.

Now, this is the performance of our
tax administration so far as these three
laws are concerned.

SHRI SONTOSH MOHAN DEVY
(Silchar) : What were you doing ?

(Interryptions)

SHRI SATISH AGARWAL
Firstly, I was not the full-fledged Fina,
nce Minster, Secondly, I was not in-
charge of direct taxes. Thirdly, the
period was so short that nothing more
could be done. What I have done on
the customs side you can know from the
people going to gulf or coming from
gulf. You may go to Trivandrum.
(Interruptions) But I tell you the period
was so short, And supposing something
has not been done by someone, a son
cannot ehallenge the father what have
you don:. You have produced only me
and I have produced two. Afterall the
had this turn and you had your turn,
You can ask me this question when I
come over there and: you are here.
Then you can refer to my speeches that
you made a strong plea for the abolition
of Estate Duty and what have you done.
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You have gone back on your words,
Then you can challenge me and not
now, If time comes I will show what
Ido. -

MR, CHAIRMAN:
lude.

Please conc-

SHRI SATISH AGARWAL : Now,
Sir, a word about pendency of assess-
ments under the Estate Duty law. 1
would like to draw the attention of the
hon. Minister to one aspect of the
matter, namely, there are different
standards for valuation of property
under the Wealth Tax Act and differc-
ent standards for the valuation of same
property for Estate Duty and the-
consequence is that there is lot of litiga-
tion and also arrears. The pending
assessments are round about 35,000.
In 1982-83 the total number of assess.
ments was 40,000.

So, please standardise the valuation
norms. Same standard should be both
for Wealth Tax and Estate Duty. |
would also like to suggest that the
Estate Duty Act should be completcly
abolished. You want Rs, 21 crores,
You collection from Wealth Tax is
about Rs. 100 crores. Supposing on
the Wealh Tax you charge § per cent
surcharge every year, That means
Rs. 20 crores by way of surcharge.
Your have a surcharge of 5 per cent on
the Wealth Tax and that will mean
when I die my children will not have to
bother and the Department will not
have to bother regarding the shares as
to how many coparcenaries are therc.
Cases have been cited in this Audit
report where with regard to certain
assessments of Estate Duty there are sO
mary complications. There were in-
surance policies and it had to be detcr-
mined whether it goes to the wife or the
nominated p2tson, ‘So, a lot of litiga-
tion takes place,

Therefore, Sir, I say this law 153
drain on the personnel of the Depart-
ment, If you save 500 staff members
from this you can divert them to bgcscr
cases. Let them concentrate on bigger
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cases. If you concentrate on bigger
cases I can assure you just from ten
cases you can make good the loss of
Rs. 20 crorcs, As on date according to
reliable information from responsible
persons in the Ministry itself and from
your predecessons the tax evasion in this
country is not less than 100 per cent.
If you are able to check tax evasion
then we need not go to IMF.  We need
not have any additional taxation. This
is a challenge to parliament, democratic
institutions and all of us.

MR. CHAIRMAN :.Please conclude.

SHRI SATISH AGARWAL : Sir,
in my humble opinion this particular
amendment will not help the matter,
1 welcome the measure so far as
cxclusion _of  agriculture lands
are concernes. But there also there are
two opinions on this aspect of the
matter because we have exempted
agricultural land from the purview of
Wealth Tax. The question naturally
ariscs, according to Mr. Arakal, that
agricultural sector is contributing 40%
of the total G. D. R. and the total
agricultural assets are beyond the
purview of the tax net. They are
beyond the purview of the tax net and
there is no Wealth Tax, no Income-tax,
no Estate Duty, nothing of that sort.
Even in the case of plantations like Tea
plantations, coffee plantations and
others, whose wealth constitute lakhs
and crores of rupees they afe outside
the purview of wealth tax, estate duty
and the income-tax. Of course, agricul-
tural incoms"has bcen taken into
account for tax purposes by some on
the States. I am not pleading for that
at the moment. That is a wider area
and that needs a much more detailed
dlscqssion and deliberations about that
Particular measure. But this is a hard
fact that 50%, of the people in the rural
::':?lat:lo _whom 9% of the total land is
also b :nl:: th: ct:ountry~s|de and' this is
Statistios thatu 4oby the Agrxcultur?l
this couutr /o. of the pcoPle in
country é:wtl;‘ ‘30/. of the: land in this
and th.ey h;av cseh are scnous.malters
considereq b ¢ .to be looked m_to and

Y a fresh Committee of
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Members of Parliament very seriously.
So, I would suggest to you that‘you
set up a fresh Committee of Members
of Parliament to look into this aspect
dispassionately and come to conclusions
so that we completely overhaul our tax
structure, our tax systems and there is a
need for rationalisation for simplification
to which every Government is making
commitment on the floor of the House
that we are bringing forward such and
such Bill. But uafortunately that does
not see the light of the day. So, I
would earnestly urge upon you that
you concentrate on this case, that is,
on the big fish. Can any hon. Member
in this House believe that in this country,
in the 4 metroplitan cities only 17,000
cople which  who have got
wealth worth more than 5 lakhs of
rupees ? Here wealth means
house, car, gold, jewellary, moveable
and immoveable things, etc. Can you
believe it that thete are only 17,000
people in this country having wealth
more than Rs. 5 lakhs ? Out of this
figure of 17,000, you can find most of
them in South Delhi. Our whole
investigation machinery is rotten. That
way it is not doing its job. There is
no propers monitoring or supervision.
I do not know what happened to our
evaluation cell, special cell and survey
teams. The whole department seems
to be crippled. So. you have to do a
lot of labour. You have to tighten the
whole mechanism and see that tax
evasion loopholes are plugged and
realistic polices are pursued and in this
particular connection, so far as this
Bill is concerned, for exempting the
agricultural lands unless we have a
definite view-because my party also do
not consider this in this particular
aspect of the measure, my party seems
to be in favour of cxempting agricultu-
ral sector from all sorts of taxes-till
then I welcome the move of the Govern-
ment so far as the exemption of the
agricultural lands from the Estate Duty
purview is concerned. But 1 earnestly
appeal to you that abolish this particul-
ar Act. You repeal it and rcplace it
by some other suitable measure so that
harassment is not caused, evasion does
not take place, depart-
mental machinery is diverted to other
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useful and fruitful channels That will
« serve the purpose better. With these
words 1 thank you for giving me an
opportunity to place my views before
this august House on this Bill.
¢

SHR1 M. RAM GOPAL REDDY
(Nizamabad) : Sir, while he was speca-
king, he was saying that the large

houses’ assets have gone up f?om\Rs. 25

crores to 500 ¢rores. I want to know
whether they are invested in factorics
and that way they are giving more
employment opportunity to the people
or not. If so, has he got any objection
to this ?

- SHRI SATISH AGARWAL :1 did
not say anything that way, They are
providing employment, no doubt, But
that was your objective. You say so.
(Interruptions) 1 am not opposed to
industrial expan sion at all, I am only
quoting your statement.

SHRI C. T. DHANDAPANI
(Pollachi) : Sir, Mr. Ram Gopal Reddy
is pleading for private sector. =~ But you
compare the position between the priv-
ate sector and the public sector, that is
the amount invested by the private
sector and the employment given to the
public. You gompare these things also
with the public sector.

MR. CHAIRMAN : Don’t record
anything,

(Interruptions)**

ot gEwsr o aret) : gmafa
AT, W3 qFAT AEIET WEI ¥ q1A gE
®T I ¥ O Fgt a7 I oA
ara ®) gura fwar g1 I a¥
gezT qedl § goAr 713 7w w) fe gH
FWFAAT AT KT TGITAT & AT
FgT wfgn | ag T1d wZT WIHT AT

(vaawr)
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LG AR R LI (X J
34X aW grgT i w1 Fwgw &
guiaT fxar wT wawmar 5 qede
YA AMA w7 AT qWH qr 1 9IR
3% wr W wmifea A g€« wied
wifex & &g fggr f& oiFesaT dur
N ez w3 2 Wiz ag. M
witE a1 § fergrma  gg Aa §
faa® qig JIHIT Sq1ET g1 WIAET
AMYT AT F arg A UAEQA
A & qrg AW & 917 IHF sy12T
g1 9T w19¥ us I1T Ow fagig aa
fagr @) @1z Iwy 79 *O¥ a7 fAd
¥1g U F94T fAW, I 9T $179 AT
ifg «t NH oF gra A S
gFdY | 0% I A 919 T4 fagit w1

gsiar §@ § f& agwardy @Eiw
grar aifgg 1 g IE 49 A

T F7A § | w197 Fg1 5 IqTw
giftr agt g afan caw) amra
w31 9ifge | fagia oF. @ar oiv
fagla & @i awwar ag fwar ar
awar fagia A7 gawa ¥ @5
grarar air sfeq fs qedz w3
TgY A wifge | €2z gg@ w1 A
3z gg q1 f& fIaF qra g7 qar @
nar g, I FHr WG AE 957
w3l H WIT T/ WIsHEZ ¥ qal &
CH

gg Y darar nar f% gq @@
gz aF @E | LA & |
TFqT —

“Normally, the time taken for
the completion of . Estate Duy
assessments is much less than 10
vears. However, there are 8Om
estatte  duty asscssments which
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are pending for over:-10 years,
for various reasons. The infor-
mation is being collected,"’

ag WIGFT AFAT | WIT  THFT
gay Afwc wad wgr § fr oy
FACTY A1eT FAT

o wa ¥ wraar g fe gmi ga-
g7 & gt frAgq die fAFear-qq
o7 QAT &Y FAT 1T § |

st umame et (7zar) o
ot A ¢ ?

W Fewsg gy A6, W9 A
%3¥ § ) Afw7 agt aT A faaed 2
® AT ASHET AN IO AT FEE
wiT adr aEigd frendy §, *@r oA
w6 0 A g Qa7 qawr i 39
wg 9T £1€ AT gAFH da9 A9
g1 1 reRY ot dzrA & wp AR
fud siNSAT § w7 AP A AT
aral ) FIFITF Gy Ag¢ fo ¥
W7 47 TFIST $T W § 1 99T KEAT
wiga g Afgq gg ag aay &

FER FIT WNT 7 oo (vaawiA) & 7

ag #rAar g e gaga drar g fae
dnEg 1 FrRad 3 o A
N w9 garRAIEY gAIT A Ty &
WR &0 aTF w19 wWgd § fr gga)
WATE T feqr wig @ wAT, gAY
WE N NEY qrogd FE v
WaF WA ar wEEIT (A g,
A 237 7 faar w97 gAT w5
T Wiy qrar g, wafag faod g
¥ W agr-adr arg w3 gn aY ag
YEAT 18T § fr 93-72 wragrd A
19 TEseE g ayfog  ceeee
(Yaawrw) a1 arge &t a@r w3 fe
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WA Hifan & a1 § qav gony ? Aw
gifer fee g#1T grasiidiz @ man

(uuma)

Wt vneE wg@t (frafa) ;9
AAIATE T gAT, A weaq fqw
LR Cil ’

(smawra)

N ANET TN ;1T H SqAMIA
IR A PH SAIEr I aF ArgAr

q2T | gafag @9 ¥ wa qifag

w0z, 1A F A1 FIw fwar qmo
AN @A JEL TS §) AwAI Y
gH gA-TrqdEe 3w FAIY ¥ A€W
TEY 9& | uF fagia 9T MR @AT
g1 ¢ (smwwra) Frld a1 9gwg
g aY qar s f5 gy aMad
feg a®17 ¥ w19 FET g ? I AA-
AT #1 HF sWH F17 H1f A
wrzar | A gy oA, # g g
3a% ¥ & gI9R)Y 9FFT FATAT 1T
£

«In the estate duty assement
completed in Aught 1977, in
respect of a deceased person
(died in May 1968), the assessing
officer while aggregating the
values of the properties to
determine the net principal value
of the estate omitted to include
a sum of Rs. 1,51,395 being the
value of § moveable properties.
This omission resutled In under.
assessment of the estate by Rs,
1,51,395 with consequent under-
charge of duty of Rs, 45,418.”

77 uF OFARIT &1 gAR
wrieaT i ag @A a3 § % afawa
# afcada ¥ grgwear adl aife
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(Y gaas= T
7 wifew?l &1 @ fearsn 8%,
P IAFT AT AT A | A fau ar
¥FrT g A fedY g & w9 gar
g gFF ) T owrmEYd F gL H

#Y agdr A 37 A7 -

There is an unholy alliance .between
the corrupt officers, businessmen and
corrupt politicians.

2 ¥ qaq A MT AIY BT FI
2 g & ugi wAgier gArs' g Ay g% -

g-adwa wadifast & Fdwra s7rar-
fear ®& ofx Fdmra wifesd §
g HIY 3T FY FE FT A8 @ g

T Oy IF gFATE 1 IAF fAQ
o4y sgaeqr g1 wifge f5 gd W
FIA FIAT g, IGF g7 A &
qrg ®@q 17 | JfET o Tnr A
Y <@ &1 =afag g7 qar =T g
fe T8 qua S QFqIET T AT FHA
23g AT gUT §, IAF) W gIT
# 59% a9 § g0 § 7 Gar #97 &
faw #3177 gl Fgar % ag gedr
arfge ) zaE gwiz- & wEzgEar
g1

gaR, faq g & gn gFei-gwel
% ¥7T ¥ agl afwerma @ <@

§ dradia dfgedmT ar <@ § 97

gwgr ag &1 ¥ adre 8
wiefigfaa fasr war =ifge i
WA F 917 g €S FW FT AYET
fagar =ifge ) 3y & g7 fam &
qraeg § FgAT F1gar g

1. wfSa gER Agar (awnedigy):
warfa sft, #d § wmdlr @da _
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ATIIA ST AT FAFET TN ST & winq
gA T At FAr gE awar g fF

TraT ST 9w aa § @ 43 g

gegla Y uI 99 W) 17 F41

st W ar qfqswr | (saaE)

MR, CHAIRMAN : Do rot record
what he is saying.

Y. mifa FwIT Rgar: oM Al
¥ fa=iz frar snad frar & f5
a3-3% yfwafqgl &1 @ 3@ daaq
F afefy & qrgy 1@ Ta7 §, IAF!
uEdz g1 § gE @1 A g, AU
ggar fa=qre W7 ag 8 % 39 99
F g @Y ¥ gAY FIgA ¥ W@
Aagra fagwa g, T AL A VI
w1 gay TiE fazra agdy. fawaar
gmy 78 gur ¥ fag faaq ar
FIg4 FAq = 7 7@ &, A7 §) &
et #Y s ¥ fag wmEdr @
agr e @iay g1 s #ifEax
noi Fwer & afq fassram agl §
ga¥ fau wig w1 =771 |9 faema
RGAT & 1 A TAFIT A F fowEy 37
grafa agl gt =ifge zafag ==
avg & gEET A ¥ FAIA I
qr agt g1ar 31

qIgAIT gaty gqqr@ A1 ¥ 31 fF
IH AT T g1 gum g frda
§ x1g seweTa Ifg 98 @ &)
fodY w3 § 7g 3i& 91, 97 5.
3 AT H 13 FUT ¥ azsT Emrdy
AT 19 &1 20 FO3 w4y gd §,

98 WRIA ¥ 98 T AAT @ar o, 39

*Not recorded,



357  Estate Daty
(Amdt.) Bill

grq Iz #gF qrawg fag gun,
afee wiw & 9wA ¥ zEd sifsa-
arg g geys gul, awrs § Fis-
arggi T aafaat & - agt
wafgs @ra Al gl §  gEedar
§fs 20 s wy A1 wiw F2
zadr agy wfg agi @ {5a% fag
gadl sElwgs #r sy afz 3@
F1T BT g T ¥ qACT FIH 9P
BT QT AF AT FIYT A1GT A0
ars gAr A & F g3 F wroSg
gdT TH ggg AT FT F A
o M AT @A G AT gAramF
garfadt § o7 d9r o7 % 41 93
SATT A=Y LT |

g fadys & wmiqy @fo awg o

yfw &1 ww faggr g, aama #
930 WIGT AAAT-Z, AT GHEKS I
f& ag feami % fz7 %Y 77 §, "0
areafasar ag 78 g1 agT § UsAl
¥ qfs gme ¥ am 9T Frqa ar ad
& afsa sasr wqawa dweEq Y
gl Beat aar 1 gw fagre ooy
- Af ATl & aTE AT OFg SHIA §

AT g F gar grar avaran b ageq

¥ qr9 2,000 oFE & Smizr aET 8,
agt miay W7 T, ara R a9 qfee
fez dt gz adt gar ag @A @
SIHIA B WIS a1 g7 § 1 9w garg
AW n A T g A F FRA FIAA
AT F arg WG g1 FH O OH FW
g%k A B At AA of qerT gIA
YEH NI AF TG ¥ I, AGHA
sq w17 & qAfas gz 33 #7 awg
& IasT A grarqAT g gy g g
AT AT Jeq 7 TG AT 431
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& oY 398 =fus smedr 1 asdr 2.
T afeqar A $9 @ F0AAr 0 9
74 fa@ & woowr 397 A Fgrar ¢

W F wa &1 AW s & fawar

Fifgy | Faa Az F1ed  qF g
Tt §, 20 T &1 AWIAT & ﬁa
AgY &1 W TR H FIGT § 0O
qIATT EIT & #IT FLWA  9AT § |

THHT TF TQETW F AT | QAU
¥ H4 st Wga qRer 1 APl

¥ 3 Afqeft gArar &1 gras< fawm

qIy | A@ & HATATH AT A4

¥ 1 9% <0,000 & & Sa1aT FI§ 2A

F1 AT A4 91, gfay dtardr Q@

A1 7ET | T GI@ F T9d ATGHZ §

e ATAEAT Ad) s, afew Hud-

He ®¢T 419 AEHEU J.HETT 9877 |

77 A9 JIS1 § BSY & W 3@ F1qA

F1 g gACT FT I /T A7 TG 7

FIE HIIC UFT @I |

qIF AW FIF BT 98 §, ud-
IO ¥ gwiT glar g1 afea gl
g frasf wifta @ Iawr uve AG A1
| G- fE 99T & gerad gy
TTor G 8| gEEY iz H1E S
Al FT HFA FfEaar g F gorg

1T BV EY AEr LA

H ag AAZ FEAN,

Y. 37 fag (gau) @ gawar ¥
¥ wfeaar qawa § 0

awiqfq Rgiem :  He is speaking,
when you speak you will get your
chance, I find this habit with panika
Ji and yourself both,
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. wforr waTe Agar; ag qiaz
fert guwd &, wosr 9@ TR
ag YH) WAg I @ g HAAY
WINT 48 GUWY §, 38 94 aOWT HIAS

§ .

awiefa afew ;. w9 fag 93
T FT |

w. qAA FAIT AgaAr : 3H IEN
A Wi ZFE-gE¥ A fam anid
g S8% qEw ¥ AL Qar g,
guaar adY ET § 1 @IET (@ WA
¥ Xaawegrg fe aga agr s
oF arar & wgt Afa & JTarR A
N agad qWigw gar g, ag o
gured DA a1 Wr g1 gafay &
gasr faw #3@ go wgdr wa
|qUTT FIATE |

Wt Tw aark afawr (TASES)
gwiafa #giza, I8 ar ag grerar
famw @ w2 g w7 4 qrAdr g
N zafad 1Ay § gwar aar,
I9X & ®¢ NrATY 978G A A TqE0
qa4qq f&ar § 1

ag a13 &1 ¢ e wfg ax § oF
fagraar @t & f gva gAYy ava+T 47,
afsq fag gsx & Feedr sam
arsi %1 faga 35,37 mA § Ay
faar &, o1 a3 Ieq3q FIX §,. 37T
a7 Ia%) fAadr g 3, 3w ag q
ard feamEt a1 adl fasr g g4y
feara gl arAa & difan grEad
. § %7, afsr o1 gEagw § T w8
SFITE a9 Xy 1 32 @i g v
¥ sl & aga ¥ faam Q@ §
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A 99 A1 § 2 gAIC UKy AR W
a%d, &feq 78 0% ArAd § 1 forw
g q it o qErT guAE ¥ wg0
fe gt 459 Zag 37 A« ®) Gear
Fg:a;tam‘ﬁ 17 gmit &, I ATg &
gaq g)few o1 fear qlT I9F w6
aurT fAFet | « gET-HAT USAT ¥
sErwErd fw owg 72 N 6K
g 27 TRT AWA 1 W ®AA WA
N FW E sgwan ag § « feq
WA & A pErT ) oy efaghy
g frr ageq afafg & o fade &
¢ sswr ggfadi & @ F@

241 g ATRIT X wsgr fEar

2

gg ata gy & f&  faq ggaal
¥ 9%T 1953 % 3z wEz @1 fe
97 &1 §9g 7 &) Wl N & fay
@z § frmdsr fag sg 9T faw
war wfgd gy waf z@ qu #
aft & fr o ®A ¥ g, A%
wifgg fanr Qi a1 awgw agw A
f&7 @ig 1 ga wgd § fo wrawA
W %3 ¥ 7Y fagd I #1747
®1 dar §, IWE gI@ic sy
ITA g1 17 ;T VAl EIATAL
& foy wa faa aw

ag a8t § e gn Saafer &3
& aix €gEANd ¥ 4,5 gER &
Zaml w7 1qA 1 wA A Aw g
qdT 4 @ F A gg-5738q7 § AT
gor 8, gH IuT & At & M asf@
ug-gaeqr fasY 4r, a1 gw wr§. o9
nE. q WA AF ¥ 4, ag g 7

¥ waTgm wEad WA LAEA
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teq. deq 3@, X OEH ¥ § A1

AR A5 AP T
\

zafaw % fas &1 g &<@
go & weit o &« fF ag uw
sedfan faqr arg ot 39 s foad
atg ¥ favra & frg gqaify I9asy
g ax

S gRIR 39 # cwifan g gAr
ar, @Y qiXAZ I & 7 250081
sq ¥ | 19 gafa ¥ gwd s gfa-
g0 &Y § YT IEEr " &g 3
afea gq Y F1 W & fag A aw
A1 AIfgU 91, 9 IegiA g fwar.
zad grédAz g9z7 ¥ oS, 1 gAX
AT 797 AMY &, AAT IART Al
fezd agf faw 7@ § 1 €2T89d, AF
a3z AT A W ¥ @gy AT IA
g g §, dfwa so g qrgFaT a3-
1T g'lqfy fradiadz & 1w w1
W13 uxadw ¥ fow s
faq dar ¥¥ §, sad 7 qmrET gad
fradt fIzfrat amdA F FFET G
wr ¥

16 hrs.

W& 7 Atfas gEl 9T
fasrz szar wifzg 1 az 7 & fw
9T gw Z4quT ¥ fawr Ard &, av A
19 ar §, #4ifs A 1 F7-777G
W 51 gaw T4 qrar g &
WA E fs weft mglza gar faw
AT N e & fawrw & fag are
WA g wwm & oquow
B |iadt gw.adiz  gqraAr aga
TRRIEIN & 1 gy gad 118 are
I WY 37 91 3% §, o Faget qa
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gx-agty ATt € q7UYT T TU-
I8 1 I FIFIT QI gud & fag
A4-77 Hial &1 Eq w9, frgral a3
&g AN, a1 wEAT AT Q-
wifas ¥

¥ ot xpTr & |gAd § & gER
a1 amfas a3t fru § zad
Ffawar w1 &1 §, g0 Uz ¥ sfy
P RE q;f}aq 1 9397 98 FQ, fqqar
f& #war =ifgg ) @ feafa &

namifag aE & fasg 3 #aq

Iara1 wfamig’ g ;mar g ) a@wH A
TANAA, TIFA, ST I AT A
sifef2as & fawis £3 F1g7 &71Q
g1 Afeq gaR @ F wsy WSy
AR IARY AT &T F19 FW@ §
¥ 573 & {5 gu Q1 Tre 2WA _A1%
AT HI § | ¥ & a1y qT o fagrx
AT 93 fF equad wmifz & qFgA
& fag o wfwgrg aq@ s g, Usg
®1 ITN FIT ATH GAT | FHGAT
1500 %V3 &Y 9% 77 4, Afeq
39 g97 IaN gaufa A =@

W

s TiT g fe gwre siga &
A1 zafgai §, IGF) goed W &
fao cagad a1l #1 oF F8 T
ary, faak afasd o qa. q1. g
ag #wer ag gwa 2 fx fegawg @
3T FIAI 9T FIg TAT AT FHAT

g1

¥ aesll WG § & WIEA0GT
AT § 1 qET gFET A USEAl 9%
3T AT W1 & 1 97 & Vs fewiAl
F1 A% <ow ¥ IfA@ €AT A
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frarg’ @it Ceedt aqr wHtwseT wY
NTRAZH ®! w1AA) F dgEA wqw A
wT &, AT I€ I CAETAIA dwW
¥ AN €Y g2 A Q Q)

oI qiy ¥ za faw #1
gifew auda sxar g

*DR. A. KALANIDHI (Madras
Central) : Mr. Chairman, Sir, partici-
pating in the debate on the Bstate Duty
Amendment Bill, I would like te make
a few suggestions on behalf of my party
the Dravida Munnetra Kazhagam. I am
grateful. to you for giving me this
opportunity to do so.

At the outset T would like to ask of
the hon. Minister of State for Finance
whether this amendment to the Estate
Duty Act is justified and whether it is
necessary. This amendment bill seeks
to exempt agricultural land from estate
duty. This legislation is proof positive
for my charge that the ruling party at
the Centre is hand-in-glove with rich
and big landlords in the coyntry and
the Central Government has opened its
bounty through this Bill to the millie-
naire land- owners. Here, I am
reminded of what the late-lamented
sage-statesman Shri Rajaji used to
humorously say—in India the Congress-
man's pocket is the biggest pocket in
which are¢ hiding affluent landlords and
monopoly capitalists. This Bill brings
home this prophetic remarks of Rajaji.

If the Government of India had
been keen to bridge the gulf between
profession and practice particularly in
the maiter of helping hapless smail
farmers, then it would have ensured
instant assert of the President of India
for the land ceiling laws of the State
Governments, Even today the Tamil
Nadu Government land ceiling law
continus to be the victim of Central
Government’s procrastination. Does
this not impede speedy land reforms in

* The original speech was delivered in
Tamil. .
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the country ? Unfortunately, the
ruling party in Tamil Nadu js in
alliance with the ruling party at the
Centre. The State Government cannot
demand ecarly assent of President for
its land ceiling law, The Central
Government is faced with the predica-
ment of not in agreement with some
provic-ons of this law,

Prostitution has been abolished and
y:t the prostitutes are hovering all over.
The Jagirdars and Zamindars have been
done away with the enactment of
Zamindari Abolition law, yet new land-
lords have sprung up everywhere. All
of them have identified their intercts
with the ruling party at the Centre.
The impending Elections compel! the
Government of India to protect the
interests of these landlords, Because
of this statutory concessions are being
offered to them, My leader Dr,
Kalaignar Karunaidhi has been time
and again stressing in all public meet.
ings that the survival instincts of the
Government of India and the big land-
lords are the motivating force for such
concessions through statutes. It s
really unfortunate that the land ceiling
laws are not being enforced with the
same degree of verve and vigour at the
command of Central Government.

I have to point out that the big
landlords and monopoly capitalists are
investing all their unearned income in
big farms and estates. I want to know
whether they will form part of the
agricultural land which is being cxemp-
ted from estate duty. If that is so,
then it is a premium on the black
money being invested by them in such
farms and estates. But when the head
of a joint family dies, then the joint
family becomes pouper because all the
immovable assets are to be sold to pay
the duty dues of the Government. The
Government should rescue joint familics
from the rigours of duty laws.

In his Budget speech during the last
session, our former Home Minister,
Shri Brahmananda Reddy demandcd
that incometax should be abolished
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because he was convinced that the
incometax yield does not justify such
huge expenditure and the bloating
collection machinery. 1 belong te the
-opposition and yet I do not demand the
abolition of incometax. But I demand
the abolition of Estate duty because
during the past 37 years the revenue
raised through this duty is too meagre
for its continuance. This loss of
revenue can be compcﬂsated in many
ways., In the loan melas, - public
money to the tune of Rs. 1000 crores
is being frittered away. It does not
reach down-trodden people. It reaches
the Congress.Party workers all right,
Instead of getting this Bill passed, 1
demand that the Minister should bring
forwmard a Bill for the abolition of
estate duty. As this amending bill is
not going to benefit the small peasants
and farmers, the Government can as
well do away with the Estate Duty
instead of being patently partisan by
abolishing only agricultural land from
estate duty. With these words I
conclude my speech.

oY freard are ag (|ane):
ardra gwafa S, Fgr 9T gEA
Tz 32) faw, 1984 &1 W4T §3F
¥ fore & wer §

ey ) faw wega frar &, g
fafeas a('% & eama ava
WITHY N gz gadY fasdr §, ag
®07 gF-¥g $qT w97 & wrawE g
N A% gdianT 9 M o @«
gar g xa fema ¥ wigr N gaw
vaifaga & gag & aa wd) 8, ag
fafess ad% ¥ wmifwq @1 oedz
32 W19 #2237 Az HY g92
T @ ¥, afex w2z qaddz @
AT & A g, iy fadet qa
¥ ST ) AT gHI R ARF FY GIEI
th TAR-0E) 97z qirwEwdeza
W wwrg fafews ank &
T g3 gar &1 AT §IHIT W
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TAEEA qrgE dgd v 9¥AT
afsa g2z  naddz F1 Frglssed
87 9831 § W ¥z qaANT qe
W TfEFAAeIq 97 sarRr SNE AW
& oAl 1 7 awzd ¥ wod
fadzT wzar argar § 5 @i ow
AT fas w1 agar ede qaddz & qiw
W, foqd qag @ a3ddz goAr
"rAZAT 1 Y F FIWT ) AT
f& oft afw quare At Al gax
gifagl ¥ WY HF W F I AR
arr g, f3a% 17 agy a8 e ¥
FMA § 1 Iga & WAl A I9F §a Y
§ W widz faar e difer &1 177
a1 2N & QT A q@-gg AW
& q@ A% few ad® § sarr §
¥ qradqrg fag o 9 gwa ¥
wigar § f& may &ifar &1 w1
ATAT , WG FI FIF £ TITHLH
Frody dfqg f& sg "@far &
qegT A AT @IQ &, IAF AHAT
# gag ¥ ar W1 I FE ¢,
ar @A A TEET 1Y, 3T &
®Y wifexefga i suf soy
WiT FIA A WOF AGH 9T K0T
difen & aga s wNy wr§ g,
ag feay arf § Wik srrqqs?'z oz
¥ wfrg oY 9:gIA oA IIEGT &Y
§ ¥ feaAr ST &) AW -
g & N Fe-q¢ 1§, IAF QU9
3] qudz wA §, Wy ¥ uer g
a1 wgiren, gt ofq ar ag-ag de
ANE g1,7f AT LT 5 THFL Y AIA
FIaT % a1 HIIHY 94T 9 QAT f®
fan &g T AF Y AT §AT
Rarag

QIR ¥} i NqE FIEW T
&1 qroe Afe g Aww dAv
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wg g&rc & dr E faasr qAA
2®T qi7 9T FET A F wig g FY
fifs &, 3Iq4 A €AKT AT gEAY
31 faa &t & wrgdz owz foy §
A% T A qIEIT w A AFEY
g wraar, S AR iRV EC §
g% fazg wewre wzw I3 AEA
NTN AW FEA G K qF
g IAW) IO F aEwT w9
gard-arEl Al F @93 9@ 97
TerwT A | rofad ¥ fAdgy war
wTEAT - €9 SWIT ® N AT 47AE
s & 3% fa¥ wiv o qred faq
¥ N1 3w faq o1 9w FEw
trza £ WAy arfe 3 1@ w137 93
gt aq® § g9A FT /F | 91T %N
faw ®1 €z 1 AR &2 ¥
#7915 Taq g e g wrar 8,
fes wnr #zg /) ¥ F A
A A AR g AW A
IART TET IGILT AIH ) A%AT R

% qga W fadzm fsar ar-
Tt awg & fyad w7 § a9
gz ¥YEY, AEl Ev, qsq Eam,
fagz 27w wifz 7 ¥ g3 fawrse
120 0% %9 ® mAgAr DAY
oYz ga¥® 1 W onwa adF 3,
WIEHZ 082 § AT F 5 )frw FQ
g1 AN AT FRATR - AT g7 ATE
FELZAULITT ¥ w1 §, w9 z4
T N wegzigiaT & Ffd
AHT saaeqr famifay, fag @ qar
v 4% & a3 Al fea
0% ¥ Z9w ®) quiez FWE wiw
I qra  feaA-fegat asifr 3
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gAY ¥® OGFI R JEAFT ST

%33 F7 w9 &€ sqqeqr ¥ A Y

TR QIEIT AT aga 19 £ |

awfe wgza, (a5 w87 ¥ g9
%iq9 & A1 fwar war 91 39 ¥ ag
WIFAT @Y MFAT G fyx ANa} qig
gt ® wfR S W E IA N Awr
wE ) WA ARA F oA §) 3¢
®1q7 I77 AT Foq Ewx, firgz dum,
uEdz 3YE! %A a91 N GEIT H Iwy
My w1y wheT @Y dwwoany @
Tz At N afzom |md qrar afgd
ar, ag T war) gr INg ¥Y
A TY AT W AY | WA fogdy
feal ¥ gefidze ®¥QY & qrg asad
AT A1, AL (RHA  QEAIEN ILE &
TR { ArAETT qre@ FIX F A
€1 ZH A qm AAFIQ Qg )

‘U@ ¥ wdw ¥ fxa¥  quangs

T3 &7 = §, wigw gar fe oF
g ¥ § faad @ aw ¥
w0 TGl T ARGIA GHI G | FHA
ag Wt argw fxar & fasgix «x
et qmi ¢, 3aw faws s
xrdargt wy a1 wgw  gar - frar
ST ER¥T A% fegr qqr, e
m-w1x Nfeg 2 fagr aqr, fea)
Wgnor £ fear aqa71 FTEIX &I
wO¥ w9y 7 _Feara @ aan, fww
3a%Y i gy faefy ag wrak A
2t awg & wimAl & Ay &9
g w8 aar A oAy wifgy A
afwa ®1€ & G ag o ag |

nE glg 4 ox wEel # wqraval

F A € gw % qravw F fafewd
ahk § w1 7 W N @I
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w arft wifgd fag § wga dF
g%1 & oy frd ot &%

wITA qIEIT X aga A1 wafeat
fagea o1 &, 3@ & oF U A
fax st wiar g1 39 w9 A fqer-
fror &Y WY ff QWtwEwT 9T TARE-
d%0 qAAT AIGA | AY aga ¥ AW
faqer dMAT §  sr&l xoEl &y
aagdt & . gad ave @ W &
§ faa% qra 5.7 31 10 N8 JHT §
Wix JEa &1 qwIAT ¥ IAET

cfa agY @

g ¥y A ®aoAr § faawn
aal T9E ®Y WIASAT wHlAET &
afey & DAy & @ A ¥ gw
Zxq ¥ § #fwy @ Atg wlT Fqw
A g% 6 faw swra, gg 3w g
21 7 IAqT AW @ |AAT B
WIT qedz g W @197 @) FT &L
wia gErT w15 3w aga agl
gary, My @M BN Py w6
WEHT YT ; EHIT  AFFS Ay TG
t f& qa Y e dxw ¥ G
g G q€ N Y Teg agT wT
% Jawadiz & ww § awmar wo
Wi ¥ wgar ag g f& waR-
37 @ qad wifgn foq § ag
AT gz g% | WA dar e g
AT & $ET 97 fr gmid @ ¥ a3
qotafaa} ¥ zez aar fag § W%
W IR A 3 FASN wvar @ a0
T OAY & fagy @i gar
WErE fafrezz miga ¥ s @
81 %% Izrar a1 fr gAE 30 97
Wz A qr Faw avmr w0z 70
W qT am way W @@ W
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7§ oY, s§d fraar dur age gmr

¢ z8 G99 8§ @ Sigdw fafreet

AT ET dI axy Eo A A

wAA FAg ¥ FIeE A A qwig

¥ g aw ag A o33 R
gufag &u #gar az § 5 cox

fag it wiga sgacar @t wifge
fea@ @ ®w A% ¥ 99 qF

WX SqiEr & saner qar daEY ¥ w9

Haga gra¥ . @ v F FIIA
T J1d, faay qar s gwe ¥
T 21 g% "X IAF fFEr g¥%
£ @ 7 W W N gHIT A4
qr f& qg ag AN A, NfF sarar
qrazdr w3 §, Swiar Eww famr
@t g U &1 AT qAr Ay
W, AY #1947 qY & FE wrgar
g 8 ¥ ;g A wrAawar g,
fead a€ a¥ M0 ¥ sarar dar
fxg & w7 & agw frar @ &%
gYz g 4¥ # g g9t & fasrg
¥ fan el adaant SaRw #
AT AT GF GIT W AGAT DFATH]
% faw saiar & SAIY 44T 9GT FI
¥ oY dar fs mi A @
¥ oF wIANT sxET FE W 9 %
sz @ qfafa 7@ & fom & qmw

- egAr |r § AT fIAEY gaAT wragay

2 fe 9 %t ag mgw Al 5 €@
§8 ® frg awg @5 $¢ AL @A
avs cwa § fow &1 QA %
W Wwa adf fawar | zafag gw &
g1z s §§ Al w1 wAAl # Eil
&% §, 1@F! ¥4 H@ AW AR
g% faq @IF I 90 @
aic IT@ 120 G IGA & e
£ THIT A AFAT ] ®H FA Fr
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wraggrar § 1 gard srghre fafasee
gy & N ez Igd gy @,
Iq¥T o1 fAady qrw  A@  FWENR
® A 91 Wiy Lz Tadfze &
fae ag fE-qr qrEa faw anwr
2, fomg s a¥ yofad WX
dee’y ¥ wq wgAT 91 A%
g sag ygw afag 7 w@as Wl
2z wEAdz ®)SaTeT & swrEr qar
fag a%, frasl gz a7 N &
geqry & faq Fr a% | ‘

g7 @l & qig & x@ faw &7
wndy w71 §

SHRI SUDHIR GIRI (Contai) :
Mr. Chairman, Sir, the hon. Minister
has brought forward the Esfate Duty
(Amendment) Bili, 1984. In this Bill,
the Minister has proposed to take
*‘agricultural land"* out of the purview
of estate duty. Sir, when the Estate
Duty Bill was passed, the then Finance
Minister stated in the- objects and
reasons that in order to reduce the
inequality of income and wealth, the
estate duty should be imposed and
afterwards, ¢‘agricultural land' was
taken into the purview of the Estate
Duty Act by suitable amendments,
But now the Government has brought
forward this Bill to take the ‘‘agricul-
tural land’® out of the purview of
estate duty.

But further reasons have not been
elaborated therein, I, therefore, ask
the hon. Minister to furnish the reasonas
to the House which have inspired them
to bring forward this Bill.

I ask this because the imposition
of estate duty was based on some
principle and “the principle was to
reduce progressively the inequality of
income and wealth., Not only this. To
mop up resources for the development
of the Country, this was also necessary.
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For the control of inflationary trend in
the country, the.estate duty was also
congidered necessary.  So, I want to
know what are the reasons or what
factors have .bccu created in the country
which have prompted the hon. Minister
to abolish the estate duty on agricul-
tural lapnd. 1do not find any reasons
for it either in the Bill orin the state-
ment of Objects and Reasons, 1,
therefore, ask the hon. Minister to
furnish to the House the reasons for
it, -

Whenever I get an opportunity, I
remind the Government about the
Directive Principles of State Policy
enuciated in our Constitution. The
founding fathers of the Constitution
in those days did not think fit that the
social conditions in the country would
be in a position to bring about
socialism. But in 1975, the Constitu-
tion was amended and the word
“socialism'* was included in the
Preamble. It is the bounden duty of
the Government to implement the
Directive Principles enshrined in our
Constitution. But from the time it
began its rule, the Governsment Has
be®n conveniently forgetting these
Directive  Principles. I  think, if
socialism is to be brought about in the
country, then the Directive Principles
should at least be implemented to some
extent. But I find that the Govern-
ment is progressively going back on
implementing the Dircctive Principles.

The hon. Member, Shri Daga, said
that the couatry is going ahead with
implemcnting the. socialistic  pattern
of society.. Most probably, this term
was used by Nehru at the Avadh
Congress session. But subscquently,
the socialistic pattern of socisty complex
has undergone some changes and the
term ‘‘socialism® has been inducted in
the Prcamble of our Constitution.

Therefore, I urge upon the Govern-
ment that it should not go back towards
reviving feudalism. We should do

- away with feudalism, with the status

of feudalism and with the station ©
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feudalism. This Bill, if passed and
implemented, would go a long way to
revive feudalism because the landlords
would escape from the net of Estate
duty.

I, therefore, submit to the Govern.
ment thrdugh you that this Bill should
not be passed as it will enhance the
disparity of wealth and income in the
rural arcas.

1 would like to make another point
that those who are actuallyin a posi-
tion to pay the estate duty have bcen
evading payment and the machinery
~ of the Government is there for salvation
of the property but it is ineflicient and
corrupt. This machinery should be
geared up. The malpractices indulged
in to under-value the property to escape
from the purview of the Etate duty
should be checked.

In conclusion, I would again like
to say that If cstate duty is not imposed
on the landlords, they will accumulate
wealth” and that would also create
disparities in the countryside. That
would not bc coaducive to the growth
of socialistic trend in our country.

I, therefore, urge upon the Govern-
ment to desist"from passing this Bill,

it afg wr @3 (anee) o
gwiafy wgla, & nedz gadr wiwdz
fasr a3 gad fasiz za@ar wgar g
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SHRI BHOGENDRA JHA
(Madhubani) : The present Bill, The
Estate Duty (Amendment) Bill, 1984, is
another proof of the reversal of the
policies of the Government in favour
. of rural exploiters. If it is adopted,
it will totally exempt the rural exploiters
Who own land—on the basis of owner-
ship of land but not on the basis of
Production. Many of " them are
absentee landlords, They resort to
social oppression and economic exploit-
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ation in the rural Sector exploiting the
rural poor and perpetrating social atroc-
ities on them. Many times this House
discussed about it the atrocities against
Harijans and other landless people. It
is this class which is going to be exemp-
ted through this Bill.

This is not a Bill about any duty on
agricullural income but on the ownership
of land. So when some friends argue
about tha agricultural sector, it is not
any incentive to agricultural production,
but to ownership which may be without
production and who invest money in
land, black money in land not for the
sake of production because land is a
means or production but because of
the form of security for the future
but producing nothing. So it is a
retrograde thing.

In the States exéepting Kerala, all
other States namsd here in this Bill
land ceilings measures have not been

- implemented.

They are not implemented fully,
This is what I want to say, West
Bengal and Tripura have not yet pro-
posed. That is why they are exempted.
In Bihar; in 1982, Bihar Land Reforms
(Amendment) Bill 1982 which sought
to exempt the Tatas from the operation
of the Zamindari Abolition Act restored
the intermediate rights of the Tatas in”
and around Jamshedpur with petro espec-
tive effect since 1950. That retrograde
Bill has been assented to by the Presi-
dent and it has been impiemented. It
is a shame, So, Sir, the wheel of the
history has been turned back. The
Landreforms Bill of West Bengal which
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seems to plug some of the loopholes in
the existing Land Ceilings Act in a
progressive direction has been sent to
the President for the assent. His
assent was not given to it, Same is the
case with regard to the Tamilnadu Land
Ccilings Amendment Bill. I can
simply give you examplcs as to how the
Government's policies are directed
towards helping the exploiters to the
detriment of the interest of the
country and the common people,

With regard to duties and taxes,
the main emphasis is on getting the
revenue through the indirect taxes.
Because it is coming from the common
people, a part of that money is given
to the welfare of the industrial sector as
also the rural rich. The policy here is
like this. Take the money from the
common man through indirect taxes
and give a part of it to the exploiters.
. They may be the industrialists, the
monopolists as also the rich peasaats,
the rural rich, There is no sense in
talking about socialism. Of course,
our Constitutional goal is this That is
our aim. I have no grouse with this
Government’s following the capitalist
policy. This is a capitalist Government
and this is the Government of that
class. But, here, this Bill is not touch-
ing that class. By this bill, the land
of the absentee class, even if it is owned
by the rich peasants is being helped,
This Bill goes against our accepted
national policy ; it goes against our
constitutional ‘goal. Four per cent of
the rural rich who own more than
thirty per cent of the land are going to
to gain at the cost of the society and
the country.

Arguments have been advanced that
collection is needed to the extent of
Rs. 21 crores. The argument is made
that since the wealth tax collection is
meagre, that Act should also be abolish-
ed. There may be arguments that
since the Anti-Corruption Act is not
being implemented fully, that should
also go,

.In regard to Anti-Usury Act, there
is not a single village or town where
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this Act has not been violated. -Some.
one may say that this act should also
80. Crimes take place. If you take
those people in our society you may
y argue that should also be legalised. I
pinpoint that not only in Parliament
but in the couatry as a whole then the
exploiting policy of the Government
is ondy helping the exploiters, that is
being supported  wholesale.  The
Opposition represents the exploited
class. We are in the Opposition. We
want to overthrow the Government.
But, the ruling party people want to
retain the power,

When the issue comes to the exploit-
ing class, thcy do combine.

And that way a very interesting
speecch was made by my friend, Shri
Satish Agarwal when he naturally
remembered the upper class forgetting
the role of the Opposition. So, the
exploiters are combined whether they
belong to the ruling party or the
Opposition and that is an eye-opecner
for the country as well.

In the same sense I do say that the
Bill provides :

*“Notwithstanding anything con-
tained in Section V, this Act
shall seck to apply to the levy of
Estate Duty in respect of agricul-
tural land.”

If there are loopholes they need to
be pluggeid. If there is partial imple-
mentation there should be full imple-
mentation. If there is loseness there
should be strictness. That should be
the demand of the House and not that
the Act itself should be abolished.

That is why 1 say this Bill js
retrograde. This must be opposed in
the interest of the country and without
taking much of your time 1 do oppos¢
this Bill and seek support of my friends
here in this House that in the name of
our national policy and Constitutiorial
goal and in the interest of the people
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of the country this Bill should be
opposed tooth and nail.
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SHRI MAGANBHAI BAROT
(Ahmedabad) : Mr. Chairman, Sir, on
this Bill though it is simply an amend-
ment, we have to look at the law, its
functioning, its working from 1953 till
today. 1f I may point out, with all
its eflorts to collect revenue under this
law and to pass on the same to the
States, as my friend Mr. Satish Agarwal
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gave the figures, it is hardly a few
crores of rupees coming to the Czatre
and a few lakhs of rupees going to the
States. But who pays for it ? How
is it collected ? What are we giving
in the nams: of ex:mplions to the
people 7 I would like that part of ths
story to bs more understood by the
hon. Members and the authoritiss
concerned. Those who suffer the
maximum under the law are the middle
class poor. It is rightly said by soms-
one in this conaection about this Act
that blessed are the poor, blessed are
the rich, but cursed are these who are
not so poor and not so rich. To say
the least, it is a d=ath psnaity.

.

Some of the hon. m:mbers in the
Treasury Benches referred to them as
asscssees. They are not assessees
under the Estate Duty b:cause man
dies only once. But on this day his
family mambers require to pay this
duty. Now, what happ:ns to the
psople bzlonging to middle class ?
Take the example of the provident fund,
take the example of graduity, even that
is not allowed to be recovered by the
mazmbsrs of ths family till he or she
obtains a certificite of having paid thz
estate duty.

16.57 hours

[MR. DEPUTY SPEAKER
Chair]

in the

There are instances and in fact, in
the law it provides that for the purpose
of paying certain taxes, you can sell
your property. This has resulied into
a widow succeeding her husband's
property required to sell the house in
which she was supposed to live during
her life-tims. It is a great hardship
cven in the case of other things such
as jewellary etc.
acts that all the movcables are to be
_calculated for the purposes of Bstate
Duty. The jewcllary in a locker is
not allowed to bz opsned unless there
is a permission sithsr from the parties
or from the court. Obtaining a succes-
sion ceriificate.is a most arduous task.

This Act so harshly
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Everyons  here understands how a
succession certificate is obtained, at
what costs, what are the harassments,
what torture one has to undergo,
espscially by a woman of our country,
I would therefore request the hon.
Minister to look at ths Ssction 33(i)
(6) which gives ths exemption. [ will
quote® hsre one of the items from this
Section. *

-

I quote Szction 33(1) (c). It says :°
~ *‘Household  goods, including
tools of artisans, agricultural

implemsnts or any other tools as
were nscessary to the deceased to
enable him to earn his livelihood,
to the extent of rupees two
thgusands and fivs - hundred "in
value.” .

Is it our concept of a socialist
society, that a man will not have more
than Rs. 2500 worth of things in his
house, i.e. as the total value of his
belongings ; and that if he doss, those
things should b2 taxed ? And it is the
to piy the
maximum. The rich do not pay.
Fortunately, this is a law whsre the
poor need not pay : but this is a law
where the rich evade paying.

17 hers.

Let ths hon. Minister say this;
during the last 30 years since when it is
in existence, out of the big houses, out
of ths so many big industrialists, big
namsg, big income-tax payers and big
wzalth tax payers, how maany have
paid it, and paid it accurately and

. properly according to theic wealth ?

They have not. Thase amounts are all
being collected from widows, middle
class psople and pensioners, though
pension itself is exempted.

This very section 33 (1) (c) says that
our d:Anitions about these things are
out-dated. Are we not, on the on¢
hand, eacouraging p=oplec to go in for
TV, and on the other say that a man
having a TV should pay estate duty ?
What is our concept of distribution of
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wealth 7 What is our idea behind not
permitting concentration of wealth ?
Why should you generalize land, and
exempt it irrespective of its size ?

1 would request the Minister to
look at the Statement of Objects and
Reasons, I have never come across so
vague a Statement. It opens thus :

“*This Bill seecks to amend the
Estate Duty Act, 1953 mainly
with a view to excluding agri-
cultural lands. from the levy of
estate duty.”’

“With a view to excludiag agricul-
tural lands'’ means what ? How many
acres of land ? Whether it is one
acre, two acres or 200 acres of land, it
is a possession, Are we deciding
everything with the same yardstick, and
saying that we are doing something
good for the society ?

Mr. Daga, like a school master,
asked us to reply whetiicr we were for
socialism or not for it ; and the equated
this to asking whether we were for, or
against estate duty,

If it leads to an egalitarian society,
if it really results in equal distribution
of wealth, this measure is welcome ;
but if it does not, it is certainly time
to reconsider the entire law, To say
80 does not mean that anyone who
Opposes the present law or its working
to-day, is necessarily opposed to the

idea of concentration of ‘wealth being
taxed,

The question is whether you have
fe&chfd the goal or-succeeded in imple-
Menting the law. It is very strange
that under this law, you permit jt if a
man holds an insurance policy with a
V'OW_ to pay his estate duty as and when
B;:’“’_’}- l.e, any amount is permissible.
ufet. the sam; man, for his own
res: y or .for .hls protection for the

_of his life puts his money in
policies, there is a limit of Rs. 5,000,
How do you draw a comparison bstween
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the two? You are only protecting
your right to recover the revenues,
But you are not protecting the citizens
from harassment.

As a person having sonie expetience
of how this law is being implemented,
I would say that most of the people
who suffer are middle class people ; and
those have largely and successfully
cscaped it are the rich people, Should
we not consider this aspect ? Should
we exempt thousand of acres of land-
tea gardens and coffee estates—simply
by providing that agricultural land is
exempted and then saying that well
this a policy where agriculturists are
encouraged,. Which agriculturists ?
Therefore, I submit that this particular
amenment is an opportunity to look
at the Jaw. It is difficult to
opposc this as a law because the
noble and laudable cause that s
assigned to it that we are distributing
this money to the . States. Which
States ? How much? Here again
there is a discrimination, It is only
those States where big cities like
Bombay, Calcutta and Madras are
situate. Well, something might be
coming, But think of the smaller
States, think of the hill States, think
of the States where there are not such
big property cities; there are not people
who are likely to be or
notionally to be taxed under this law,
What do they get.out of it ? If Rs. 11
crores is to be distributed among 20
States of India and the ratio being
what you collect you reserve for you, I
am sure, it does not give much to the
States, So, it.is not simply because
the States get from it, it does not justify
its existence, ’

What is required is a_ thorough re.
examination of this subject as a whole,
On the one hand, they are asking the
people to own houses, go to coopera:
tive societies, but, at the same time,
they make a provision that on;'s
building or a house in a cooperative
society again falls into the category of
owing an estate which is again taxable
under the estate duty, What are you
aiming at? Is it the definition of
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socialism that everyone should remain
throughout his life in the slum or you
want to improve his lot ? If you want
to improve his lot, you have to be
practical, We have to consider it and
we have to see that every time it should
not frighten us to say that a bad law
should be dealt with,

The hon. member, Shri Daga has
put us a challenge saying that don't
say anything against this law, unless
you have raised sometimes an issue that
somebody evaded the revenue payment,
etc. For that, I am answerings It
has come from a very responsible
member of a ruling party. 1, for one,
wrote to this government, as a member
of this House, two years before that in
my city in income tax raid Rs, 80 lakhs
were found in a raid under pcpami
name. Ordinary courtesy of replying
to a member of the House was not
shown because I named the person.
Rs. 50 lakhs are of a member of their
party who is a minister in my State.
Let them say that they are not raising
the issue, Are they not supposed to
encourage us ? Are they not supposed
- to answer us ? Are they supposed to
give us curt reply to that ? Say that
it is not so. So, it is better that the
hon. members on that side, before they
throw mud against us, know from us
that when we raise questions, they are
not answered ; and that is why we have
been made to say it in this House
today.

W §. mAnma  (J3@)
3qrEaw HEIET, WIF I F Qe
¥a?) fawqT agw w9 @ §, @ ¢
& 53 wal sqraTa WI9H AWA 1@AT
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b %o & agr wit gl A
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ST qg Agrarian Act §&1 & &Iy
g a7, aT At gEde TRt gark Wy
oz ag &% W@ Dar, azan aga anr
A& aifare § fora & qr@ gl ows
XN g WX A FraY &94r FAT QR §
wdl A §7 dlaw AT HY @4 o3
U1t N waifias oazg § Ia8) |
A QA fegr W g g, QY AW &
FAR qEez TG AIF war & oaw
gy auwar g )

T a1 & ag A% FIAT F1ga
ggmrd A 20 qEMAY Dww g ow
nxAdz arF gfozar € agr &
o § faa ¥ geafeer faar qiard,
Ay wlzA1gAT § N glegumigsz Iz ©@
fzqr siar §-g9 T A F1 FGY
Ig-a¥ FAizr I3 ¥ 1 faw & faz
g1 IR ) QA fear §, N e
Qfewrr aidr § 37 Y ga BT afafez
ad) faaar § za fay gav fewzw
feat awg & qufas oaem DT
12 ¥ wigifees & agy a#dr AN
ar Ag) $T @83 § A qu gwe b
fi wrr 0 fafwz qafer £33 7
20-25 Ut 30 TFY (X A g I
T gz zgd A e, AfeTas
Dfsdrg arx M § 37 9N

¥t oww H fafqezt @gdd
zq fas & ark & fee g Q-fafel
wedt wifgq, oF wresidfqs fad @
qr Ay W ws@ § wA ag
2ew wAwTA w gaTe L-arq A ¢
Qw gy & e O3 § N e art
§ s et sdtgrdt w0 g6 afi
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wg ¥ 3N HET F1 891 Qv § gy
qar A wear (agd fzd) aey-
st ¥ ge 7 e sTad ol
g aar fF &9 & 7 5 ¥0T w1
sF 94T 9% 4771, 8feq avr § IF
T T a7 gEI, By qaT IE A9T)
aZl A% T F@M[ & AET &1 79
¢, org AFR-wrEEIT A IgE FIAET,
agt dfgmea sdT-aA) 3

MR. DEPUTY SPEAKER :" Ma-
ximum black money is there with yc
knowledge ?

SHRI P. NAMGYAL : That 1|
been . brought to the notic of !
Minister.

MR, DEPUTY SPEAKER : You
give the names to the Ministers.

SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South) : This is
your responsibility now.
SHRI P. NAMGYAL : It is their

responsibilty.

& as st wgar g e wig &
M GFHAFIT § IaF1 surzr gleamud
® &7 grAr §oSqrar gE AT
ATt 41 gA-u A o afa
S § & gz Y qraAr wigar g fw
BRI A ATsRIT ¥ oY 13 g gu
S W1 97 g7 gur |

T S gawa & g9 & a3
TR R gw faw & ATt § Lit 10
Ofafsn 4t seea 31 ag fam ar
EH arg saar £ & &leq gag w1
W17 niuey @, &7 qEd & ar
S W&t aar arfgd |
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MR. DEPUTY SPEAKER.: Maxi-
mum black morey is there with your
koow ledge ?

SHRIL P. NAMGYAL : That has
been brough to the notice of tha
Minister..

MR DEPUTIY SPEAKER: You
give. the. pames to the Munistes. ¢

SHR1 SATYASDHAN CHAKRA-
BORTY,: This is your responsibility
now.

SHRI P, NAMGYAL : Itis their
rcspomibil_itx. .
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W am mw @ (faafre)
9ITSa8 WEITA, AZH IT WEIRA[ Gow
(8aMeA) fadas, 1984 9T agH
W ¥ ag A 1984 % aewq
faga® olr gg & 7% av dalwa
fakas 57 1982 & #i @131 a7 @r)
a7 1982 § A1 SMGT 19RIE AT
T 91, IF & w3 fagicy * dw
%! ¥3r%T wfaw £ fKq 791 97 AAC
ag faq a1 Arar §, 3@ § Jag ww ¥
% § WA oz &1 9§ § wiT g g
§ fe o wfw enwt g, 37 w tq
LA LEIRC (I (T

&

MIAq, 97 A% & |19 TF 7§ AT
T W s AT FTA HA N
NF, & T wAY A7 @Y AT
famiar Jg fr 1Y & @1t fead o1
@wmq Ay, A IT &1 AW XAT A0
gfeew g1 argm Wi ag ox feamw

A wigHy | § Q- T w1 AR ¥ s

g 1 g fawr WY 43 g &, A I §
ag AT W 5 a0 A garT § A&
g8 anArg f6 W& I9 € A L
wada mid §, g1 63 A ggrand
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¥ feafa war ¥, fEad oz &7z «Yq
g1 T ITH faqg qrar & | & ow §T
sram qm fe greqa § ag &<
warar AFFT 39 w1 Q% qar qar fadt
usq # agE A gar M AT )
gur, a1 &N N ag xawg fo gEr
sgaardy AT mE %) £§ framar
nar) & g5 &% s1A7 faar @ g,
geafer ®3T, G¥97 ¥, a7 F3, WA
¢ fa®r  ®7, JOEA WY, TE AX,
qea ¥, w7 %Y, CAaqd wT A%
armgw fead st s7 &1 w07 39
® foad «% g, O &AW § &7
50, 51 & &7 a8 gF1 | gAX ®T W
AU AT WAAT T A A § 1 wAT TA
7 qgr wig fs g7 & %7 *q1 AT
gt wy sq1 feafs 2, gz A A
wg0 f5 30 gegez @, feaY & 40 9T
Tz & e frdt & 10 qT ¥z & AR
¥ middt & qra wgaAr wigar g v 3y
FrR@ W g, faa Ay NG araEw
g g we qrq ¥ 1 frard Q1T a3
¥ qarr wgar # fs gae s2w A oF
T QAT § gUTqA $T Wl I IHAT
T & IV 48T § UF AT qaEr AT
WM % A} agar 747 grar ¥4 3
fe o1 & agt Fras) # dew agam
frar & et @ wYe Dz wwt fean
frar st 1 ag wwaet w1 FW
ST w3 %1 wuerT &1 faw fawm
w1 AR wwAd: gy (A 5

¥ 9 ) qrdy ety gaar w0 B

NE g qreY o1 @ § AT wT AT
Aol F0 & Wl w2
Br o & qg¥ wwaa: Agr A%
TH W, @ 1947 @ qg¥ TS
Rwdeafn gg 30 ¥4 | qF HT AW
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ar T Al gAY w1 AW qr fza
YT AFY Q' FAwT 25-30 m‘r?
] ¥ wdfrd @ o wn frgd
¥ & o% gAII 93 TET 91, @)
AAAF & fagaar 1 92 gize Iq
¥ 2 ¥ w7 g aaww 105 afcary .
¥ Aw ey, a3 gfana s
Al ¥ 39T 9w a1 g1 wa I F
@ A Y Yfaga sar § 1 w7 aar
¢fe ot faerodr ¥ wisz § &
Y ¥ 2t § A ¥ myar fawAw
x1 gaafe @ gaT @) e wy #
TAFT AT WA g ? I § fAIN
AIST gu I A wgraar fv faq
TE ST GET , IT 9T FT FATQ
@rg ST IA K1 GAT g @0 § °A
9T A& ame a1g /T guiq F A9y
T & AT F1 FAT IZ1AT F1T, FHIT
717 w13 w2 wifes fagmar g @)
z9 W amd AfEw 37 qraAmI
T AT sgrar qIr W AT E
t3q feafag amd my § 7 gafag
A7 @y § iy AN ¥ garaar &g |

ITreqsT  Wgaq, - {99 ST wAY

Y ag qaig f& A o 35 @Ay §
rzg amg, IA&T I afkamw

fagar 1 ag  qfwwiw fagwr fe
qa a0F IE,0F AMET AT & W@
afer fawar faewy f& sl &
awg 20-25 #QF %7 faaa 41, saw
gfqga ma & AR FOE Y g T
w1z zizt #7 gfaga 1 gy 1T &Y
AL &I *T V1S | 5@ W F & q
Fq 132 safeq o8 § foad as9
sqqi &1 grqfa | #4T MGF WG
aarx w1 g gfkqw @ar Sifeg
qr ?
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(= anare ug

s o a¥ a8 Iinala &, N
T g §, N e w7 wwid E,
I9 &I g7 K IHT 7 QI FIA
wara @1 *feq oy Jaw) qEIR A
G B 7Y, T SN g7 Y GTAEH
ar-are fearal £ N w07 w3
TW-AE T AT @ WA g
grent s FaT @ ¥ s fagre v @
“ow Wt g fomd O 18 gAR
LS AR IR LA CU i
9wy -ay gfagfy ¥ wod @ifan
w1y w1 7g afcam &

TF A A s agyen St 9
92w & g AW ) X qEN &
Flrx faprad & far ot Ia¢ faars
STAATEY $7X & faq uF A2 qwrd
< | ¥® o a3 wifvw € faaa
feest w1 foggrem fem amr o2
T AT WY FH F gTAT 9%

v AE v ¢ fe wig wRa
wmrg, afeq goAr Agw @ @
TW | §9 XA EISE 7 ATA & ®IAA 1K
*@ § w7T I 9T dAT wAA gAr
wifgr &ar gy ar. & fa= 54
eT F KT, @A G Iaeh &
oft oYY & ag wga1 § fe 9 A g
e xard ag x5y afwa o
dran A w15 q7A2A 1 w1y ANfF TR
§, ag Afa gsdr A Fvat g e
WA K70 AN AT g & A
ag wwwd  f6 & @ex wmara & @k
§ it A% wx gww I grm
Ffen ¥ o gad fog gL a9 AR
g @ Tz AR fag faqmerd o
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X §1 g faArg v awg @ AqQd
) Wy & ATy Hlaa-graT ®W@ e
%' gegr FgAT o1 1@ § W WA
%7 NFA-qIq7 §X F16) & qr9 G
agaT AT T & 1 QIT JAFT Wi AGA
T A% Fgr amar @ £

9% ¥gd gawar g f& qig ag
smea fadas sie § 1 afsq R
T8¥ A1 wfuw  ggeaar qx gar I
w9 10, 15 QF® & a1 20-25 UNT &
A3 Y rad 1) Sr Ay gwa Ty,
N A Afan w177 ® grada @A
WY § I A EEY geA @S A
A A sy @ §, SO A
g v gfa 7 rmd § gAY €@ g
FC Y g7 ) @A | 9T w9 fag
# g NIy § mifag @AW
aawd f& siowr Aga 916 g ek
wIT ar-ax  sgiqifea), gaiagfasi,
ay -ay IR A fE s o
FIX §, ITE! WIT §FIZ o F AW
agy @Ar wigy 1 %9 fga & gy
q197 &3 £ qeqI gEF  { 7A@ FT
fzar ¢ fagw) fe & waf quee ad
xiar § 1 ea'Ag & ga faw w1 fady
FWTE )

wigw! Afa gsg) §, Naa a%
agr § 1 waz Aga arF gy A AN
mx 35 gl ¥ fre€ ax @
feai§ agf 9gq 1 AN wWOH P
sqagr 1T & 1 & 1971 A geragAl
ot & ary fzar a1 s a Q& qzrq'?r,.
afsr g mr ger Fawar 1 6
Iy a1 9T fazang A4 § 1 @ AT
® wAar &) qoy arg 9 faeam
AdY &1 wrg Wy N g g, i
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frax dmud @Y, wafga & wiga
g0, Af6T AT a® ATE) Naq qE
AdY guit, ag aw gg adi QAT W
gIq AITT JIG FIF QA ¥ U
a1} 98 T% [T ZIHT AITFHT AGA
w1 gigal ww f9ad o g
g A, IAF Arga arE T N A
faeae gm  a1aFr fadig £33 @i

*SHRI S. T, K. JAKKAYAN
(Periakulam) : Mr. Deputy-Speaker, Sir
on behalf of my party the All India
Anna Dravida Munnetra Kazhagam,
I rise to make a few suggestions on the
Estate Duty Amendment Bill.

I welcome the exemption being given
to agricultural land from the purview of
Estate Duty. It cannot be denied that
this will bc an incentive for greater
agricultural production, Here we
should also bear in mind that big land-
lords will derive maximum benefit from
this legislation. 1 have to say this
because so far the land ceiling laws have
not been implemented uniformly throu-
ghout the country. Though the Zam-
indari abolition law has been enforced
strictly, yet new landlords have sprung
up everywhere because of lax imple-
mentation of fand ceiling laws ; which
alone can bring rural equality.

Some days back the hon Finance
Minister stated that 409, of the national
intome comes from agricultural sector
39d this is not subjected to incometax.
Sir, the small farmers are not in the
group of incometax-payers. It is only
from the big landlords that the Govern.-
ment can collect incometax: Therefore,
1t will be no exaggeration to say that
the exemption of agricultural land from

estate duty will benefit more the big
landlords.

I would take this opportunity that
the hon. Finance Minister should help

L 1 s .
Th". original shuach was delivered in
Tamil,
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those living in urban arcas. There has

"been long-standing demand that the

minimum exemption limit for estate
duty should be Rs. 5 lakhs in urban
areas. The Estimates Committee of this
House has submitted a report in this
regard and I suggest that the recommen-
dations contained in this Report should
be accepted by the Government and they
should be implemented.

Our leader Puratchi Thalaivar Dr.
M. G. R. has formulated a plan to
supply electricity free of charge to small
and middle level farmers in the State.
This will cost the Government of Tamil
Nadu a sum of Rs. 300 crores anaully.
Our Chief Minister, whose soul-breath
is the welfare of cultivators, is planaing
to implement this scheme for their good.
In these circumstances, the Central
Government should ensure immediate
assent of the President for the land
ceiling law of the State which is pending
for quite a long time now,

With these words I conclude my
speech,

ot wagw Tty g (sﬁant):'
‘gradad fEcdt HET AT, I®HIT
¥ o 28¥F qMC §, IGHT AHET G
as & auwAr § ag & f5 swAd A
Tdd) & N KA 2, 7T GLAICITA

- &, swaeErd H @gEd § O

g @ F QAT A S HATE,
Tas) @ f®ar Q) qG IR
igg @, wwEiEE S, A WA
i@ g | gAR  FETTA ®
sraifees fydiaeg & 3 adt § WX
gAIQ gARUIA AT FIAE A 1975
i gfaw ® adl &) AT I
garfaw g qe8 ¥ Awfae @2
aAT AIQ | SR B gar qrfadr
3| q¢-qd @) & sarer AW AWA
ﬁm a1g AT 37 SAAT HT GERAA
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(» wsga ) :

e, wtr fagg v & fag fear
Wrg 1 X8 fF w1 IATEN FAT AT -
Ig wdrzie A &) fadar faasy
g.qr. WY fagr &Y g & a@-
;g'? TWY 1 W A6 ¥E qEF K
gy XX AAT KT § A AAT AR
¥ agg W A IEAT a7 §A-
wuar g W@ i enagrm g
fe feg gwr ghaal & arg s3-
ww g W@ ¢ W frg avg ¥ AN
A § Azwe fear TP  ? wWig
fer @ 3z & s Q@ W@ &)
fawra g1 A7ra @A § arfes 80
¥9 geF &Y 80 TIHT IYHAT AiA
¥ gt & safan w1 as gw adq
feqml & at A A 9T ax aF
agy arga # fggeara # sausw A
w1 gk ) ag, § Ag) % W@ § afes
T8 _ge% & el -qwid A oA
FAIGIATT AZE A P {F I
TERAT ¥ wgr a7 e g@ goE & A
%1 ggr MDY JT € A WA w7
ax e Termifas grew ag o
xrdr 1+ gwamEr grarey fagdr 37 aqt
% gq ges w1 A4 fas)y g ag ww
a@ fan ®1 3, ™ fAq ey
fgmma wifgmy amsr g8 g &
FAIT T AR F1 AN 739471 3,
34 grIFr 70T AIF ¥ FI ISMAI
IV | Jq FAAT qTEF FT JIHIT EH
g% # wraq gt 9y aY ag A oF
20 9 Agf 37 1 78-q% 9 Nfagi
®1 TH GFF &1 CHITHT 9T 9AT§
ZHIC AFY-FIEHIT FY OF a7 A
oz qiYq frgras By afea, 1984 ®
mgrga w1 wgywf & Aorg Al
AT AR &1 FIFT T8 AT | QY
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A I W QAT wiTlwq qwag
wfvardiz §, ¥ A IE ATEIT
qEAT A

(vaawia)

SHRI RAM PYARE PANIKA :
Sir, it is not so. There are so many
cultivators in Jammu and Kashmir who
have not been provided the right on
the land. Even those who are living
outside, have got the ownership. Act-
ually the tillers are not obtaining the
rights on those lands. This is the situ-
ation in Jammu and Kashmir.

ot waga o wiget ;& quw
gt qrar & arg a3 wgar gy § ?
& ag &1 wigar fs 1948 ¥ oy
w17 ¥ ag w197 qrA gar ) faar
fedt ®qadaq & w1 wing A
gxif 7€ | a7 nwAdz daAr Fal
gedr & ynA & | gz Atag 0 fs
A AT W) KraIr AT )

wegeeiy ¥ dx oz & fean
gar sty el fear, foad gl
O @ifaw &, wrwrg @ wQ, feAs
AT @ A @ a1, A @ 7t
@ afY, faas) Lxa-wEA® gL I3-
ax FrirTarT T AT gra A
¥ ar fe qrasd g @ AR
oz fagrz & @1 wgr & fAgan # a8
ITAT WEAT AE-EFHIT GO A
e gifgs $@ & §q A
qmy # @ wwma gfea #,
3a% a1z gark agi oF faa fwa
gn, oYz gad Wifan A fe ag ¥
w17 4 wfaar § 374 v faar a1
ab M gn w2 @ §H AfET &
TR qerAr Srgar f o6 @ AN
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& adr andiedt YT grEAiE wTAwE
¥ TEwT {0

gart g ;g T difan
¢, a1 gw waw feew & a4
frarta 2% &, a6 g7 g @ w7
faziv & faqdY 3 1 &3 azi 5§ =M
oY7 gFATAT F @1 TR Al
de @fan amy =1 i 96 A7
§ M7 waT § qgT ANt & A

gAI7Y OFE FHIT g, W AV @A)

77 9T & Ffex D a7 A @ @
g, qgt &) 3z I zw g% § 9gi gw
qrrAIT azET Mg ¥ ag ag g
aw{y | #71FF faa 20 ¥ gowr -
77 nEgeqrAE AT 77X ¥, 39N ag-
a3 FAf7Y *1 AIAT $TIET TR
Tgar 3 W eAEr IEIRIT ¥ WO
A% ¥ wvar gy B orEw gm?
q* geF *Y AevrA qir AN Ay
¥7ifs % oA} & gra ¥ aArA ZIm
at 3z 3§ 9T ATNT AZAT FIA7
wek wra & fao, wlx g% A9
YEF FT AT wIgE gorr ) gAN ATT
ag & v wr a3f 9 eN-TF394T
%1 € IE1 &, IR A ;T a1 A
79 1 d9ife w1 Pemm A g,
¥ FHRIT A @ A0 AAT &
Aifaw @, a8 qurn-geafas
TN QA g W IAW WA Al
TE &Y A9E @t &, Swnr gw
AT AL wHY . g Taegeata ®) ag
T8 } fr gaid gi6 0 39 750 46
W Ralaqs 4 = asr (agh
W1t & ¥ gwil @@z fasgid
frsear ®Y qrardy & fra w0
Baad waafag ot mifee 4 1 37 97
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qTArEr QT AN fFERA & ogred;
Mg gy AfET 37 3@y A
s A ferarf g0 F wady 30
29 WA E 5 73 9% AT q34q
feemr & wrftezrd & fao ggd
Dfan 7 zvrar 431 af s @
7% -33 gamfagi &1 wagd &1 Mz
qAT qEER FIdr g,
7zl ¥ 791 @f 9T Faw w G
aYaied (Orchards) & ary § 7&Ar
q1z3 1 3 |IU X W g T
T @iy fergrary § @z w@r R
faa =Y & arg qar oA, ¥ S6T
Ay wia) ¥ wrF7 I A/qT @
g vy gar vy ¥y - fwAr o
A fedt 3 0% g gt ¥ 707 nfaa
w7ar Frgy &) gwrk ' A A A g
1 wer B, wgi A X mwT ayay
arma 3w fao §, q€v-agr WA
g F1 § orfaT gr AT AR A
1T adla fHarAl 93 garg ag I@r
& f5 3 gadt 9T T IFAIYIT I
T FTE A7 IAN G F a71d
§ g77 §1 g7 gA2 827 ¥ 1 |AIA
g7 gga T IE 1 uITH R|AT §
fe frg avg & g 77 gAIT 1
qEITAT 7 WX 59 & T &

& qawar § o wiargT feedl
tqtFT §1gY, sAFT g AR AR 2l
a®ar 3 6 densq w1 FEOAEE
qa‘tw’m# CARE TR S erard =
g AHST LTI g1 Ag ATH
feqiai 1 i‘wﬁr,w% 3aF arfas g,
FIA4 AWM AT T FWAT
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(s wag wwire)

Y W H qE  ewiAm)
w1y wed % wfary &7 o1 @ 2
fos & graY ¥ 3% na) aar §, s
qrE g WY aiE) ¥ qAF §, ey
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A% 1Y TF 9T AT WITA AT a{wi
aUArar §, I IAEY ATET F) EW
aff fear 1 IR 3@ AW A
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®rAR & AATG AFAIT &) A AT Q@S
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IA&  WIY FIINIEH  EKI&  wAE
quear 21 ¥ & Qo) 3T Aew
sz ) G AT [T qya)

gt

wzi ax 38 faw ®1 Aeg¥ §, ag
RN AFEET ¥ QU7 AEY  &AT) €4
fag ¥ r7 QM fe T ArsEy
qreqfaze & wwT 29 o7 &Y
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qaqTE ¥ AFT SEHET T5W ¥ Fq-
sz gatdtgs &7 oY arg @ saTa
) ®wew #+IX & fa0 A g ENIET wEy
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SHRI RAN PYARE PANIKA : Sir,
it is not so There are so many cultiva-
tors in Jammu and Kashmir who have
not been provided the right on the land.
Fvep those who arc living outside, have
got the ownership.  Actually the tillers
are not obtaining the rights on those
lands. This is the situation in Jaramu

and Kashmir.

Lo WSISS
Yuideurst GRS g

bigerl u;b.g/u/‘fm'»lb’

’ /at?uv..xafdw*{

w{:—é—/f&f’&-j-“f)&;

SRAVANA 4, 1906 (SAKA)

EstateDuty 406
(Amds. Bilf)

P

STy l"-" Ve oA c/
c.lr‘crw.y‘{dbub/ Mwld’y
U4 C wué—ud#dﬂufz
Heghisrin s 3/,@;/!/.,*1 cf/‘J
uﬁa@u—w-q—wwwﬂua
.fk ,J/qﬁ.w w:-whm
ke e Sl 2f
(y'[é,-u'z/‘{_i il b &orrayi
S TP ook (ol
Sl g g At Sod
e LeslofFouintng

| «j g St b

e 1 S L1 emd |
U G B plt o JA¥I6)

2 oAb l/Uﬁ P %‘«45 yu'/JJ;GJgdk‘:qﬂ

Coneg s 32 p Pt et it LI o n
P/

#’,;;‘Tu")c‘, S VW/'UVK"Q é.;u G/ S i i i

U""J/WJJ rg s Ly orb /ruup”b/-dﬂ.ai JIn &
uu:ul/w‘—/b/a’/:/l-J/JJ ’J’;,,Cf//uf:c;/c‘—ww}/u
IR (710384 X7

[ £ éwwv'dywq'o'm

(e zozlip edut golyast 7224

!A/J'V&b/ulﬁf JJ/b/d/U %"”/‘}";‘M‘;"if‘“tﬁ
. ¢

JJ’UUUVU/M&VUIM;MZ vie” I rdiegy ‘
meWuywawmeor

‘:(u»,w,wzmum.,wlw el WW » ‘gw‘,,( ,Qn
v u'u/b-—f‘uu /Jwvld-/» *

! {'( 4 I A/ /,
-"aw‘r/fvlébu(vc,/u,w re .""U"L{,‘-—ﬂ'l-k Corer 4 U



407 Estate Duth JULY 26, 1984 " Estare Duty 408

_ (Amdr) Duty
O3 AT VAR R
Dl L uifocasciorlu

W VeSSl
Lo e p TS i S rvg
KL 160 Tl chae
' Lon e c S i L O
% Lo o £ Furr? sk
‘s fp i Lt
) J)l(fd; Véh'u(w/? KJ'.:"'L?Q";
\Fjuheuou Fazsiv 5w
{L‘Z( oy‘_c».mmf,,y,mz/;a
Chir ot omer by o
. «J)ﬁi/.' &t Lo i nl
"o ponVer)u il J;Z.
G G LN Coin I
'dyw’q&%'u Figs¥ed)
Lo ok e hipdu g e
,é:.‘, U/W‘J'i—b Shle */f
u)‘é PONS g/, J'vquf(b'
O 21 /s/"/d' 102 & },} 3 Loy,
EOLEL gl d
L b s
e Sa il Tine/
R S
vieuka sl "

(And1.) Bill

ER s S v 21 ¥
BSRy RPN AP
ALr1od fip S ba gt ¥
IS ) BS 10 U

z,/;u;;crw,wy,ac- i
L GoR L g b ST
qu):%nuwutqu—c’ &
Ldl-rfh‘ff/:b l‘.}L(;L;IVJl o
w;rgg.g’)gL.;T,F;:,m;w

.u.//.ﬁ u,:v// 25 Ju?&

/'V""Jﬂfd"‘( L3 /5%
““"f—lff‘-ab/vu)bg/¢/’

/Hl&l:JU’"n’f‘GﬁJUL/U'
Sl S, L Ly
((f""{i’ff“’/' Jl

is -
‘-‘“"rwmw./uu :
f"‘-‘/ . Lt /M".
s feog ey 201 TS

’W// 14 M‘},.A//Vd/
M“"‘-—J"{b/rﬂ )JUAJ/Z_U’

S 54./ //u“-ﬁduuuw/
. -u‘mruduw/

-~

S—

SHR1 BISHNU PRASAD (Kalia-
bory : 1 rive 10 support (he amendment v
brought by the Ministec of Finance in
1he original Eatate Duiy Act, This Act
was enacted in 1953, J1 was framed o
1he basis of U. K. Estate Duty Act and
fnheritance Act. In fact the Minister
should have brought some more changes _

"y
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the present social and economic changes
in our country. The amendment which
has been brought by the Minister is
really commendable because now the
land is not in the hands of a few.
There was a time when the land was
with the zamindars but in a State like
Assam after the passing of zamindari
Abolition Act and Land Ceiling Act, the
ceiling has come to SO bigas (17 acres),
If we say that we are having land lords
or big land holdings, then we have to
blame ourselves. After the passing of
these legislations in the country we do
not have landlords, say people having
more than 50 bigas. This is the posi-
tion in all the States. This legislation
has been passed in all the States accor-
ding to the provisions of the Constitu-

tion and I support the amendment
brought by the Minister because the
agricultural land is very-much for exist-
ence and livelihood. If we have to pay
Estate Duty on agricultural land, that
will cause great hardship to the people
particularly the rural people of our
country.

-

I would like to suggest that the
machinery which the Ministry is having
under the Esltalc Duty Act should be
strengthened. If it is weak, it cannot
colliecct revenve which is due to the
Ministry,

My second suggestion is that in the
original Act exemption limit was
Rs. 50,000/-. By the amendment of 1981
it has been madc Rs. 1,50,000/-. You
must  appreciate this-that the cost of
land has gone up like anything, It is
dearer than diamond. In city like Delhi
the land is sold in the mearurement of
£q.ft. In backward state like Assam one
katha of land costs Rs. 50,000/-, To
?onstruct the house it will not be cost-
ing lpss then Rs. 2,00,000/-. The present

SRAVANA 4, 1906 (SAKA)
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limit of Rs. 1,50,000 should be inerea-,
sed, To cope with it, if necessary,
Government should increase the present
tax limit from 10% to 129,

MR. DEPUTY SPEKER : Shri
R. L. P, Verma,

it <tw ®1e wara awi (FYeear) :
3UTSTE AT, qEIAT FT (@A)
fatas it @, & qawar g e
T &) F1E ArIEAFAT A 9 1 WAL
AEAIFAT § A T F AN A

T AN w1 fama W A efer y

ag faa arar w4t 3 g 9qqnq
FIT F17W § 7Y qa0ar 7141 § foF ag
faxr feafad amar nar g1 ag @
oz 78 § 5 ¥ anraqrd) aare
F wgar § fa¥ ar gurs & iy
qa® & i arwifeag g fad fay
g9 faw & ;A N Hra@HAr qay,
gz a1q WY MY AT% AL gav § |
€ fasi 7 O wodt arFA sanq
aY § 3 gfezgim & A gawar ¢
gg31 wiawFar usia fga ¥ g@ &
gg gag A AT W H ;HIA &
15 sfama @ w@ % fqa® quE
60,70 ®gEr AT § Wi §AA &
AT 1,2,5.10 THS arw AT ®)
geqr 80 sfgma & % fga &
qaT F1 a1@ Qar ar wsg g,
% fr 9ar GTFIT ¥ A1 7 UFg
g% # AAYA] A6 T @ W
IgY AT & gad Faf w Raga
CEilill

%g I YeF X wAN A
frsx 2w, dcq &v8 o €2 @4,
AAT w1 famreT N g WY
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(s Twwarz Awi)
a% & W}, wgr 9y f§ 120, 125
§AT & aawq A, ar g qAqg
t
uyardy fzeet & afaardz graq
¥ 50 fsaey & eew §
wzafawre wte  fafesr adt &,
IAE) QT AT A1 a4 441 A 2N
A E me A WA ave  fafewal
¥ fwrAzid § deg deg agA fear
¥y A& awwar ¢ fw 500 0T
%} urAzdr g a&dr 9 Ffeq aga
g Qar g1 7Y emdm ¥ 10,
12 FQT ® ArAZAY wedz yadt 6
fagz Zvg & faadt Hh g3
gMigT &, A TZ AT wF A% AT
a1, % gquwar g f& ag ama w7
fegr a1 & 1 XAF 21T A I
grqqr & wifes &, I§ aga ¥ o

qgi w9AY QEdT &ATIY gQ &, ¥F WA

qma & &9 F a1 S0 &1 Fwfaqi
& qrg ZwT-gAY qFE ¥ qUA |
aa §, WA AT Rz xgd
qUTd &) TR TMFEAL dF &Y

¥, x9%1 9% 37 & f& A7 aQq]
w1 warf afy s @ & 1few gl
gfagl *f gzx T )

afrqia Y- seaigar ¥4,
aqrAar, nwar gr Jfeeq N qi@
gt € 3, wAT A% 37 §w@ w
qAd F TAgI W oag A fran
@Y 81 guik faq1 &4 #gr fe wia
€ OiT 3ESITL AT ET giwa
A FEH AT IW H oy
wTardl & qg¥ 30 §0F ¥ wHIA
ad gz 0 &, afex g
. ¥ weri ey AT gAG w7
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M wAr af B xWET w1 oA
g fo gt foad A1 w1g7 w9y §
ag fedfaen §, 1990 WX gaqia-
@ § W gw g siafad) ) Aez &
glzwtm & a1 W & | 9 sRW §
fe st qoft fzarer gEd wTH A
WL WX Iy N KA JATHY
Nerag ax §, Iaer wsdfeay
Afex @ agwrgd § fs Q& i
®1 g7 X177 fAA¥ I wrwEAl
agar § YT faad I aarg fafgs
d 2] MY & fordr gr 7z faw 7w

Tar &1

ag a1 qivkz gearfay &, & @)
aunwAr g fe a1 ag safgr # § =it
Aaruszfga § § W1 A WY g
ISIT 3R T o FogEE
faw w1 7 1

SHRI G. NARSIMHA REDDY
(ADILABAD) : Mr. Deputy.Speaker,
Sri, hon. Member Mr. R.L.P, Verma
while spcaking on the Bill said that
this was election.oriented and also said

that this would only help the big

landlords, These two things do not
go together. If it. is election-oriented,
our Party should bring a Bill which
would help small people because
mijority is of small people.

The object of the Bill is very good.
As far as I know, in our country about
80% of the people are agriculturisis
and the value of the land is going up.
The minimum amount which is kept for
in the Estate Dute Act is too small if
you compare even a small farmer whp
is having 6 acres or S acres of land i0
a village. The price of land in any
ordinary village, in a agrarian village
today is Rs. 20,000 te Rs. 25,000/- pef
acre.

The price will go up almost four
or five times. That means, even ?
small farmer will be attracted usdef
the estate duty. Therefore, our P“‘ﬁ;
our Government, has rightly brots
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forward this Bill to protect illiterate,

413

uneducated, farmers who are living in *

the villages, from being harassed by
the tax officials, It is with this
intention that 80 per ceat of the
people living in villages will be
protected from being harassed by the
tax officials that this Bill has been
brought before the House,

Now, I would like to bring certain
things to the notice of the hon. Minister.
Today, in our country there is land
hunger. From , whatever amount of
land was left, mos; of the Government
land has been distributed by the State
Governments to the landess poor. For

whatever good it is going to do, this

may also affect the poor people living
in the villages from another point of
view. The agricultural land has almost
been exempted from all taxes. A
bnsinessman who caras lakhs of rupees,
to protect himself from paying taxes
or to lide his black money, can go
and buy any agricultural land even
if there is a ceiling law. So, round
about cities, he can purchase agricul-
tural land. That meers, I am afraid,
such a legislation may =set a trend for
the businessmen to go in for agricul-

tural land. So, I would like to suggest
to the hon. Minister for consideration
whether there is a possibtlity of

drawing a line, say, a person having
an income of Rs. 1 lakh or Rs. 50,000

per year, whatever Government feels
proper, or a person who is only
dependent on  agriculture may be
exempted.

What I mean to say is that after a
certain level of ingome through other
sources, if a person  is given this
encovcragement this premium of
exemption of taxes on agricultural land,
he may go in for purchasing a lot df
land thereby depriving other ordinary
Poor people, landless people, living in
the. Villages of land. Therefore, the trend
which the Government had set earlier
to see that the land goes to the poor
moPle living in the villages, by distri-
buting Government land to the landless
Deople, 1 am afraid, may be reversed.

business people may go in for
Purchasing agricultural land wherever

SRAYANA 4, 1906 (§4Kd)
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they want. In view of this, I would
like him to consider, if not now, in
the future amendment to the Act to
draw a line somewhere so that all the
business people who have got sufficiedt
income from other sources should not
be attracted towards  purchasing
agricultural land which may deprive
pur poor people living in the villages
of land,.

. L

ot vAwaT  qreat (7Ear) ¢
Sarsqs  wEIRA, ¥ T qEIQ-EE
(dmew) fadas, 1984 #1 MRaT
fas w1 & fag /ﬁzr gr g g
eI €7 @ fo 3gra § A qfuma
1 9% -9 WA & AfEs §, 97 92-
W g feaml 9 W-mEgd
faten yrieq 3 & § fex gasn daq
aqr fgar srqar ) AfeT d91 7 *5%
¥ grr qeafadl 1 g7 qvoarges
3 fasge g%a T WY | g9 faaaw
¥ qfid Q17 F T FTRT I TAA

Tal & a¥ -4§ YEAIAT AEQIT-FEH

2 & 987 & fag @wgd | S AT
g fsd g, § €1 faw FIAt
wigar g1 T uedl # fagra A @
aqar &1 7€ 1 A 9 oF 4T
wagn wad 0w wa frwar @
Fax § " mAIT 25 JER
wagn ¥ g Fw fawem § WA
26 gwiE &1 s A ;e g
gfeq d99 *1 faga a9 g%1 &1 79
€3 F1 9 ;9 qfgear, & av g
fie s & sfawrd @ @ d@ AN Q@
ST "y Y Ay feedt g s i,
AfpT 9F #1 WA FI FI G 4T
qga1 q%F a1 94 W) qqr FAA, I A
sga A RgE ¢ € fpad fag wg &
fe foq foq @M 3 qg feadt aHa
g13g & 3o T 2T ATEAT §
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Wi wie ¥ wAAr WgArg
fo w1 qIv w5l WY W) gy wAT
wigd § 891 v og fadas g sgan
&

R ugi fagre ¥ ew awg g,
qeww? | g @Er & @ig ofka &
qie 18 EWIT U¥E WAIT § | I
ag § wig & fIgre wTHT F AN,
fafaeze 18 gATT a®yc ot

MR. DEPUTY SPEAKER : Don't
motion the name. Please don’t mention
the names.

-

RAMAVATAR SHASTRI :
It is alrady in -the paper,

SHRI
No, no,

MR. DEPUTY SPEAKER : That
is all right. Don't mention his name.
He is not a Member of this House.
You can say something, elsc.

SHRI RAMAVATAR SHASTRI:
On earlior occasions, I mcationed so
many names of zamindars.

MR. DEPUTY SPEAKER : That
is all right. The rules arc there. Please
don’t mention the name of any Minister.
You can say something else.

SHRI MAGANBHA] BAROT : He
is a zamindar.

SHR!I RAMAVATAR SHASTRI :
What about the names of other
zmmindars whose names I mentioned
80 many times on earlier occasions ?

MR. DEPUTY SPEAKER : What
is there ? You carry on.

SHRI RAMAVATAR SHASTRI :
How ecould I mention the names of
other zamindars on earlier occasions ?

JULY 26, 1984
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MR. DEPUTY
could not check.

SPEAKER : |

Generally, don't mention the namc
of any person who is not a Member of
this House because he is not here to
defend himself.

(Interrupions)

MR. DEPUTY SPEAKER : You
arc a very secnior Member. If you
mention the name of any person, if he
is not here in this House, he cannot
defend himself. Therefore, you should
not mention the name of any person
who is pot a Member of this House.

In spite of that if you mention, |
will have to go through the record and
I will have to remove that name.

SHRI G. NARSIMHA REDDY:
Iam on a point of order. If Shri
Ramavatar Shastri wants to mention
the names of some zamindars, than he
will have to substantiate. He will
have to show the documeats. All that
comes in the newspaper cannot be the
gospel truth. He will have to produce
documents -that he is the owner of the
land,

MR. DEPUTY SPEAKER: If
he wants to mention the name of any
persons who owns lands, he could
have given it to me in writing. You
have to follow the rules. It is a
general rule,

SHRI RAMAVATAR SHASTBI :
I am not making any allcgation against
anybody,

MR. DEPUTY SPEAKER : No.
Please follow the rules, You can sty
some zemindari family byt don't
mention the name of the person.

SHRI RAMAVATAR -SHASTRI:
] am only mentioning the fac.ts.
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MR, DEPUTY SPEAKER: You
can mention some zamindary family
or 80 many zamindary families but don’t
mention the name of the person.

SHRI SATISH AGARWAL : 1|
would like to submit that on earlier
occasions we have discussed and
mentioned about Shri Bhindranwale,
He was not present here. We have
mentioned about Shri Prakash Singh
Badal, and so many other things. He
was not here.

MR. DEPUTY SPEAKER : You
have been Minister and all that.

SHRI SATISH AGARWAL : I have
never been the Deputy Spcaker. That
is my good fortune.

MR. DEPUTY SPEAKER : Shall
I read the rule? Why 1 am saying
is you must do justice to each and
every per on in the country. When
you mention the name of that person
in the House, it goes on record.

SHR I SATISH RGARWAL : You
read out that rule.

SHRI MAGANBHAI BAROT:
What is the allegation in his statement ?

SHRU SATISH AGARWAL : Only
allegations cannot be levied against
persons in high positions, He should
not name the Minister. I agree.

SHRI RAMAVATAR SHASTRI:
I have understood you now.

18 hrs,

MR. DEPUTY SPEAKER : I will
80  through the record. Mr.
Ramavatar - Shastri, - you are

mentioning  sometioning. Are  you
Sure that such and such zamindar has
B0l such and such property ?
Unterruptions)  yoy cannot refer to
ﬂ"}' person who is not a Member of
this House apng who is not here to

SRAVANA 4, 1906 (S4KA)
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defend himself. What do you say
about that rule? Anyway, Mr.
Ramavatar Shastri, do as you like. I
know the rules. I cannot satisfy you.
I will go through the record, I know

the rule and I will act according to the
rule,

SHRI G. NARSIMHA REDDY :
If he says, ‘as per newspaper report’,
then we have no objetion,

aes

(Interruptions)

s TrRTEATT mreA : ag [T g3
& fzar g, wiq qfzo |

( gy )

MR. DEPUTY SPEAKER: Mr,
Ramavatar Shastri is a politician and
he will try to score some point by
mentioning these things, All right. I
will go throtigh the record.

ot vrarware qrewt ;. & wg @
gi—fagrr ¥ us ** fafaet & qmg
18 gWIT UHT JHA, 41 g **
fafqezT & qrg 2 5 A THE AT
g AT & qrF 13 gHIT TFY AHA

4

(sawata)

B :ouTY SPEAKER : This
is the difficulty. 1 should not have
allowed you. You try to politicalise
everything.

s} TrRTEEIT qest ;o &% qw A
aarar | &7 sgr—aT AAT dR

(suaam)

= .
**Not recorded.
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MR. DEPUTY SPEAKER : Here-
after 1 will not allow you, I will
follow the rules. 1 will be careful
hercarter., You cannot take uoder
advantage like this. What s the
amendment before us? You are a
senior leader. You should either help
the Government or oppose the Govern-
ment,

SHRI RAMAVATAR SHASTRI :
1 am only giving some examples of
cases of teroms whom you are going to
exempt, '

-~

THE MINISTER OF SPACE IN THE
MINISTERY OF FINANCE SHRI
S.M., KRISHNA) : Sir, he just now
mentioned about.**

So, the reference is very clear as
to what he has in mind. He happens
to be an hon. Member of the other
House. 1 respectfully submit that
should not go on record,

- MR. DEPUTY SPEAKER :1 have
said that I will go through the record.

SHRI RAMAVATAR SHASTRI :
"You do your duty, Let me do my duty.

MR. DEPUTY SPEAKER : You
cannot behave like this, You meet
them on the platform and deal with
them. Why should this House be
utilised for that purpose ? You must
boldly say it outside. In this House,
with all protection, you are saying so

many things. -y

st URIEAFTT GIENY ¢ AL ZAIR
ez ¥ fafegaz § 1 agi & qrew €2
FQE EgATANT 1 gWA F
HET ¥ 919 AV AR O A9)T § |
Ttz a3 faq & qrw 1350 nFz
JHT §

SHRI G. NARSIMHA REDDY :

He will have to give the source of
information,

**Not recorded,

L4
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SHR1 RAMAVATAR SHASTRI :
Yes, This is the source of information,
You may not believe, but 1 believe.

_MR. DEPUTY SPEAKER : Please
come to the _suhjecﬁ. Otherwise, 1 will
have to stop you,

(Interruptions)

MR. DEPUTY SPEAKER : Mr.
Shastrl, are you coming to the subject
or not ? You arc bringing in so many
allegations.

SHRI RAMAVATAR SHASTRI :
1 want to prove that you are going to
exempt such persons who are owing so
much of land.

SHRI G NARASIMHA REDDY :
Let him tell us the name of the village,
survey number and all that.

SHRI MAGANBHAI BAROT:
You cannot expect that,

SHRI RAMAVATAR SHASTRI:
Can you do it ?

MR, DEPUTY SPEAKER : I will
take carc of that,

Now you please complete your

speech, ; .

SHRI RAMAVATAR SHASTRI !
How can I complete ? You interfere,
he interfers

MR, DEPUTY SPEAKER: You
are the second person in your Party to
speak....You cannot dictate to me, 1
will disturb you go against the Rules.

SHRI SUDHIR GIRl: Iam on
a point of order, Plcase go through
the Rules, It is stated that a Member
shall not make a derogatory statement.
..,He is not making any such statement,
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MR. DEPUTY SPEAKER : 1 will
go through the records, The hon
Member must be relevant to the subject
under discussion. If he is not relevant,
then the Chair has the power to stop
his speech.

SHRI, SUDHIR GIRI : ©On
previous occasions you have said that
every Member has a right to speak
anything,

MR. DEPUTY SPEAKER: But
that should be relevant to the subject
under discussion,

SHRI RAMAVATAR SHASTRI :
1 am relevant because this Bill is
going to exempt such landlords.

MR, DEPUTY SPEAKER: You
are the ‘second Member in the same
Party, That is the avantage you have
got. .1 will say you are using it
politically. It is not going to serve
any purpose.

SHRI RAMAVATAR SHASTRI:
Let it not serve any purpose.

MR. DEPUTY SPEAKER : Mr.
Bhogendra Jha has already spoken, As
a special case, as you arc a senior
Member, 1 gave you an opportunity.

SHR! RAMAVATAR SHASTRI :
1 do not want your merchy, I wanted
to speak during the third reading,

MR. DEPUTY SPEAKER ! You
complete your speech.

SHRI RAMAVATAR SHASTRI :
How can I completc ?

MR. DEPUTY SPEAKER : 1 can
$top you,

oY vAEar orest ¢ & £ W@
wr - Mfagrdr ga faa & a1 1350

SRAVANA 4, 1900 (SAKA4)
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QFY ARA & ** & qiE § 1300
oEE FHF &1 A g9 qaf AFTRA
fad & 1 IgATgL a3 § ¥ 3500
%3 NG & | wa qfeaw wEqrE
% §-gftane #dr faa & q@
7 EFI UHE JHIT § *¥* F qg
4 AT TFF AA1T § | gIDNT FIT
fam & a@ 3500 oFETIHT §
ga.qr. gz faq, wwifaarn, &
3EARNCHY AAA &1 ** & qrF
2ZAITTHE AHIA &1 *¥* & quF
UF gWIT QFE FAHIT 2 |

Td SHIC L9 yeariwai ¥ qrg
1 a5 gz 350 gFE aHIA g
faa #1 =g Feqzr PeF § 9w
@A WE

U% AN ®FEq ;. F A1 ®ET
fagre & &1

o TRrEAIT miest @ 5IAr &
agl, g feT qgX fagx & o qagd
ger ®Al ¥ -3 wwRAg fa -
IR gET HAT 93 ¥ T@ Fa@
wgrar £ 150 Faiid, Jwataal
§ gMta fed afea agf  fear
wixfya @y arfea @t fwar
a1 ag nagq afas fean

T agr g § fvog®@ wA
% aga ®aw fagix ¥ wa &% &
AL gEAifaai w1 g@ GHA&T GoF
& gaq w7 ar g E-39 qar Afeca

g7

**Not recorded. .
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MR. DBPUTY-SPEAKER : You
can ask him to withdraw the Bill,

Y URTATT wrewY ¢ AN g,
Haraf ara a1 @ 2 & xw
fajaw & -af@ wig afrmd w1
A Q1T Iawr A gAA qATA
# gifaa war wgy &

garfaw ag fad ;ar qar aix
gawt R gau wEGz A g
AHTETT AT J1T § qTOW ) W X,
tafag wrg g8 faq o & ...
(3umara) FAIR fagre &Y graa wiq
gy Iy

NATIn w5 ag N
fagaw §, 9% w17 Fgg fag
wrg wigifas gx ¥ gANefant
gz 23 I W} § N ua yeafaa)
® gz @ §) ag aA-fa e waw
¢, arfegm-faddr wszm 3 0 wig
WA e fergena aum wfix
' arfar $7 W1 19 9@ w60
afer g aafaa)l wx aFtad 3
arar A 1§ AL AU FZA1 47 1

Wi $ g9 & gg fauns
&1 N Ay sear g & wig
A oY gawr Fro sifa

MR, DEPUTY-SPEAKER : Should
the Minister follow your speech or the
speech of Shri Bhogendra Jha ?

SHRI RAMAVATAR SHASTRI
There is no contradiction.

MR. DEPUTY-SPEAKER : Now,
the Minister will reply. He wants him
to withdraw the Bill,

“The Minister.

o . .o
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S M. KRISHNA): Sir, the
debate has covered quite a large area.
But, the purpose of this Bill is a limited
one. In the course of the debate, on
various aspects of land-reforms, either
for or against arguments have been
advanced.

In my initial statement, I said that
the Estate Duty in respect of agricul-
tura] land is a State subject. How-
ever, Parliament has been empowered

to legislate on this subject by virtue of
a Resolution to this effect that had
been passed under the relevant Article -
of the Constitution. No meaningful

amendment to the BEstaje Duty Act
itself, if it has to go through, is
possible. We will have to adopt

a combersome procedure after getting
the consent by the Resolutions passed
in various legislative Assemblies or
Legislatures in the country.

So, all that we are trying to do by
amending the Estate Duty Act in a

very limited manner is to counter the
cumbersome procedure, Many hon.
Members have made very useful sugges-
tions. No Government, much less,
this Government, can lull itself toa
very comfortable feeling that the last
pic is being collected by our tax
collecting. machinery. It must be the
endecavour of the Government to tighten
by plugging the loopholes that are there
and then to sharpen the tax collecting
apparatus of the Government. It has
been the constant endeavour of this
Government to do it by resorting to
various measures.

Now, the Economic Administration
Reforms Commission have made certain

suggestions ; the Public Accounts
Committee “ has also made certain
suggestions,  All these  suggestions

will be borne in mind by Government
when the time is ripe for coming for-
ward with a comprehensive Amending
Bill to the Estate Duty Act’itself,

This process is going to be further
hastened if the August House were t0
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give its consent to this particular
amendment which I have placed before
this House. The Estate Duty as such
was brought in 1953, The concept
behind it is to take the country forward
toward an egalitarian society and to
bridge the gap between the rich and
the poor.

.

These are concepts which are totally
unexceptionable in the sense that
everyone subscribes to it. We might
not have taken all the steps towards
that direction but we have cortainly
inched forward towards that diregtion.

The last spcaker, Mr. Ramavatar
Shastri mentioned about certain cases
in Bihar. What are we doing by pass-
ing this amendment ? All we arc
doing is that instead of Parliament
legislating on this if the State govern-

ment of Bihar were to desire they -

certainly can enact a legislation.

(Interruptions)
. I am only conveying the legal posi-
tion and not the political will,
Whether the parties have the political
will to do it is altogether a different
question, The legal position remains
and it cannot be challengad. )

SHRI BHOGENDRA JHA : The
West Bengal Land Reforms (Amend-
ment) Bill has been pending for assent
for the last years whereas the Bihar
and Reforms Bill, 1982 restoring
zamindari rights to Tatas has been
assented to by the President.

SHRI S.M. KRISHNA : That
still does not take away the force of
argument which 1 was placing before
the House,

We now talk about decentralisation
of power day in and day out, AHega-
tions arc made against the federa:
government that the area of taxation
given to the States is being limited.
Now, here is a case where the federal
government is withdrawing itself from
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this sphere and allowing the State
governments a total control to initiate
whatever legislation they want, It
only helps the State governments in
their taxatton proposals so that they
cin augment their resources for their
own plans.

My hon, friend, Shri Satish Agarwal
mentioned about the various aspects
concerning this Bill. He said that
there should be some uniformity in the
valuation of property both for wealth
tax and estate duty, I entirely see the
logic of that kind of argument. I
myself do not sec any rationale in
having two diffzrent standards of valua-
tion for the purpose of wealth tax and
for the purpose of estate duty. That
aspect will be looked into by the
government and this has been referred
to in the recommendations of the
Public Accounts Committee also.

-

In fact, the passing of this amend-
ment would take us to the next stage
of the amendment which would perhaps
cover all these aspects. Somebody
mentioned about the arrcars of estate
duty. The nature of the duty is such
that there is plenty of scope for litiga-
tion. There are so many stages of
this litigation and in order to arrive
at the final stage of collection of
estate duty the time-gap is rather con-

- siderable but that cannot be helped

because the fundemental right to move
a court of law cannot be abolished.

So this is the reason why there have
sen arrears, in a vast country where
we have about 45 lakh income-tax
assessees, in a country with 750 million
people. So, we just have to realise
the problem in its rights perspdc-
tive when we talk in terms of assess-
ment, when we talk of collection of
taxes. There are about 4,23,000 wealth-
tax payers, There are about 1,13,000
gift-tax tax payers. There are about
74,000 estate duty cases. Now,
altogether, wealth tax providea about
Rs. 93 crores, gift tax about Rs, 8.5
crores and Estate Duty about Rs. 21 48
crores. Now, there is a possibility
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that while collecting this tax there
might have been certain lapses. But it
has been the endeavour of all of us to
strecamline the system, so that the tax
that is due to the exchequer shall be
collected and shall be accounted for,

Now, various other suggestions have
also been made. We will bear in
mind all of them when we come for-
ward with various amendments to both
the Income-tax as well as the Eslate}
Duty Acts and when we reach thaf
stage, I will certainly bear all those
suggestions in mind that have been

made in this august House. I have noth-

ing much to add except to contradict
certain charges which have been made
and those charges are that tax evasion
has been taking place in this country
on a large scale. It has n2ver been the
stand of the Governmsnt that there is
no tax evasion. There has been
taxevasion, Now the point is, the
percentage of incidenge of taxevasion’
has not been quantified -in very clear
terms,

SHRI SUNIL MAITRA (Calcutta
North East) : Are you aware of the,
dimension of the taxavasion ? If you
go through the report of the Compt-
roller and Auditor General for the year
1982-83, you will find that in our
country with 70 crore people, there are
only a little more than 600 p:=ople
whose annual income has been shown
as Rs. 5 lakhs and more. . In 1983-84
report the numbser has gone down to
only 500 individuals in the country who
have shown in their income-tax
rcturns that their annual incomes was
Rs. 5 lakhs. This is the dimension of
the tax evasion.

SHRI S.M. KRISHNA :~ .Thank
you very much for the enlightenment
that I have got from you. I have only
said that we are willing to be fed about
the quantum of tax evasion. Thatis
your view. One of the publications
gave that 60 pecrcent of tMe Indian
economy is flooded with black money,
But it has not been authenticated. I
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only seek the indulge, of this House
that we ourselves eave entrusted this
for a study of a Committee to oue of
the institutes.J They are doing some
research on this, to find but the
incidence of black money in the Indian
indulgence 1o withhold your opinion
till some documsnt is available and
certainly we can debate on that docu-
msnt, Please tell me country does not
have tax evasion. Name any democra.
tic country where there is a no tax
evasion. Now, with the kind of legal
experts that we have in our country, as
was pat by Mr. Barot, where the line
of tax evasion stops, line of tax plann.
ing starts, or the other way about.
The line is getting thinner and thinner.
So, we are operating under this kind
of constraints both 1:gal and other.
wisa,:1 am sure there is bound to bse
some kind of an overlapping t and we
will have to tighten up things.

Somebody mentioned about black
money in Jammu and Kashmir, We
have repeatedly said that if hon.
Members or any others have any
information, and if they can pass it on
to the Government, the law of the
land will take its own course. If some
of you havs any information about

_these things, whether it is about tax

evasion or accumulation of black
money, you are certainly entitled to
pass it on to the Government.

SHRI MAGANBHAI BAROT: I
had -given it in writing.

SHRI S.M. KRISHNA: I do
not know the circumstances under
which the hon. Mamber wrote, and [
did not reply.

I said this was a very sithple Bill.
I did not expect the debate to last so
long. This is only a small amendment.
I #4m sure that after this speech, the
amendment will go through, without
the participation of Mr. Ramavatar
Shastri, in the tinal reading of the
Bill.
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SHRI MAGANBHAI BAROT :
We thank the hon. Minlster. He was
kind enough to say that it would be
open to the States, even if we pass this
Bill now, to revise or to have the law
as it should be. But his amending
Secction 2, sub-clause (b) on the
conterary provides that the States which
have not adopted if, and not consentc
to this so far, will subsequently be in
a position to adopt it, viz, the exemp-
tions. Will he say how he contem-
plates that there will be not only
exemptions, but also revision permissi.
ble ? I am unable to understand it.

SHRI S.M. KRISHNA : I have
said that Agriculture is a State subject.
So, they can enact under it.

MR. DEPUTY SPEAKER : Naw
the question is :.

*“That the Bill further to amend
the Bstate Duty Act, 1953, be
taken into consideration,”’

The motion was advpted

MR. DEPUTY SPEAKER: We
now take up clausec-by-clause considera-
tion of the Bill. The qusstion is :

*“That Clause 2 to 5 stand part
of the Bill.:

The Motion was adopted
Clause 2 to 5 were added to the Bill

MR. DEPUTY SPEAKER: Now
the question is :

“That Clause 1, the BEnacting
Pormula and the Title stand part
of the Bill,”’

The Motion was adopted

Clause 1. the Enacting Formula and the
Title were added to the Bill

@upta Printing w;fﬂk‘—sibelhi
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MR. DEPUTY SPEAKER : Now
the Minister may move that the Bill be
passed.

SHRI S M. KRISHNA : Ibzg to
move :

““That the Bill bs passed.’’

MR. DEPUTY SPEAKER : The

“That the Bill be passed.’’

Those in favour may say ‘Aye’.

SOME HON. MEMBERS : Aye.

MR. DEPUTY SPEAKER": Those
against may say ‘No’,

SOME HON. MEMBERS : No.

MR. DEPUTY SPEAKER : I
think the ‘Ayes’ have it.

SHRI SATYASADHAN CHAKRA.
BORTY : Noes have it.

MR. DEPUTY SPEAKER : Let
there be a division, Let the lobbies
be cleared. d

The lobbies have been cleared.

MR. DEPUTY SPEAKER : Hoa.
members, quorum required is 55 includ-
ing the Chair. Now, the members
present are only 53 and therefore, there
is no quorum ; and the House stands
adjourﬁed to meet tomorrow at 11 A.M.

18.34 hrs.

The Lok Subha then adjourned till
Eleven of the Clock on Friday, July 27, ‘
1984/ Sravana S, 1906 (Saka) )
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